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TheLokSabham etatElevanoftheClock  

[MR. SPEAKER it  the Chai]

[EngtshU

SHRIBASUDEBACHARIA(Bankura); 
Sir, I have given a notice forthe suspension 
of Question Hour. Sir. today, there is a 
bandfiin Kerala. This has never happened, 
that police entered Into the party 
headquarters office and Injured one of our 
ooHeaoues, Shrimati SuseeiaGopalan. She 
has been Injured tiy PoOoe lathi charge.

MR. SPEAKER: We wHIIook Into It

SH R IB A SU D EB  ACHARIA: Risavery 
serious incident and we want that Question 
Hour should be suspended. The Home 
Minister should make astatement since this 
is a very serkNts incklenL

ITiansbtlofU

S m i  ^tAM VILAS PASWAN (Rosera): 
This is a very serkNis issue. A  Member of 
Parliament was assaulted. You shoukJ give 
your observatkm on R. (kilemjpUons)

[EngHsNi

MR. SPEAKER: We wW certainly kick 
intott.

(m m npuons)

MR. SPEAKER: I wW certainly kwk into 
this matter and this matter win be deaRwRh 
appropriately.

{kitampttonsli

MR. SPEAKER: Please do not have 
anydoubt in your mind. I have no information 
that the hon. Member of this House has 
been injured or assaulted. I wM get the 
informatkin and we will deal wRh this matter 
in an appropriate manner. You can rest 
assured.

SOM EHON. MElweERS:Sir, the Home 
Minister is hetB.(lntam ption^

MR. SPEAKER: I have no doubt in my 
mind that...

SHRI BASU DEB ACHARIA: ft is an 
assauR on democracy. {M e n v f^ n s )

MR. SPEAKER: I am trying to give you 
some relief. I have no doubt ^  my mind- 
when the hon. Member of this House is 
concerned or involved-that we will g ^  the 
appropriate information from the Home 
Ministry also.

TH E  MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, I 
w iltrytog^the informatitm. Butthe present 
informatkm that I have is. yesterday in the 
MPs meeting, the Chtef Minister has 
announced a judicial inquiry intothis matter. 
{kitamjpUomli

SH R I S A IF U D D IN  C H O U D H U R Y  
0<alwa): Sir. pending inquiry, the poice 
officer responsible for this must be
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suspended This is the normal minimum 
thing that should be done. (Sntonuptiona)

SHRI E. AHAMEO (Manjeri): Sir. the 
Chief Minister has already announced a 
Judicial inquiiy into this matter. No doubt, we 
ton for her; but they are misieadbig the 
House. And that is why I am protesting. 
(kitemjpUons)

MR. SPEAKEIf): If you thinl( that this Is 
a serious matter, let us deal wUh it in such a 
foshion that we win be able to produce 
something. If anof ustaMng together, nothing 
comes out of it. Now. I am allowing Shri Atal 
email Vajpayee.

[rrans/atfon]

S H R I A T A L  B IH AR I V A JP A Y E E  
(Lucknow): Mr. Speaker. Sir, this is a very 
unfortunate incident. It has two aspects. The 
State Government's orderfor a judicial inquiry 
against the conduct oi the police is a right 
step. But the issue of mist>ehaviour of the 
police with the M.Ps is agitating the hon. 
members more. This issue is notconcemed 
with the Ministry of Home Affairs and even 
the members concemed from both the 
Houses have not retumedtothecapital. The 
hon. Spesdwr should k>ok into any such 
incident involving misbehaviour on the part 
of the police with the M.Ps In any state, 
whosoever may be the ruling party there.

SHR I RAM  V ILAS PASW AN : Mr. 
Speaker, Sir. Shri Vi^payee has Just spoken 
about this, i wouM ll(e to say o n ^ this much 
that you are our custodian and guardian, in 
such incidents the ruling of the speaker has 
been that...(/nfemiptfons) Do not laugh 
please, tomon’ow such incxtent may hapen 
with you also. Do not think... (/ntsmipMbn)

Today, not one party is ruling all the 
States. There are different parties ruHng In 
different stages. If this trend is allowed to go 
unchecked, neither M.Ps nor Ministers wW 
be .spared. This issue is related to their 
privOege. We are not concerned about the 
Judkdai or any other inquiry ordered by the 
State Government We request you to take

it very seriously. We have given a notice for 
r e t e r ^  this Iseue to the Committee on 
Privileges. The hon. Member wni give It in 
writing when she comes back. Since you are 
the custodian and guardian of the dif^ity of 
the House, you am requested to protect the 
rights of the Members of Pariiament

[E n a m

SH R I S A IF U D D IN  C H O U D H U R Y  
(Katwa); Sir. It was the most barttaric 
behavtour of poKce with the Kff*. This is the 
telegram I have received from Shri M.A. 
Bat^.M Pof the other House. The same kind 
of treatment was meted out to Shrimati 
SuseelaGapalan. who is our Deputy Leader 
and a Member of this House. Here he says:

“While taking to the sentor police 
officer, another poHce offtoer. whom I 
can recognise...'’

MR. SPEAKER: Do not read it now.

SHRiSAFUDDINCHOUOHURY:*...in 
an ktonttty parade pushed a stone bito my 
rnouth and uttered filthy words.* Same kind 
of treatment was given to Shrimati Suseela 
Gopaian. What is this behavkMtrofthepolice? 
The Chief Minister says-l heard it in the 
Radonews:*The police acted with restrainL* 
Is this the way to Justify the bad actkm of the 
poHce? (kttm ufHtom ) Are we living in a 
demociacy?

It is good that the Chief Minister has 
ordered a judicial Inquiry. Why has he not 
ordered suspenskm of the ^ i c e  officer 
responsUefbrthis. whocan be Mentified by 
the MP-the victim? It is our duty. K is twyond 
party poWics. R Is a very serious matter.

MR. SPEAKER: RlghL

SHRISAIFUDOINCHOUDHURY:Wha! 
is the Home MMsler saying about R? There 
has to be a norm.(lntemfi(tons)

R is very necessary that the Home
MiniBter assures tMs House that he wm talk 
to the Chief Minister so that the responsitile



poOoeofflceis are suspendedforthwMh. That 
is what democracy demands. I have also 
givanaprivilege notice. Irequestyoutotalw 
it up immecfiately for consideration.

MR. SPEAKER: Right please.

(kitenufittons)

MR. SPEAKER: I will allow one or two 
Members.

{kilanvpthfa)

MR. SPEAKER: Please do not Interrupt, 
luh’. Basu Deb Acharia. K Is not necessary.

{U)tenuptlons)

MR. SPEAKER : I am allowing Mr. 
Chacko to speak.

(h tem p U on ^

SHRI BASU DEB ACHARIA: I have 
given a notica. Sir.

MR. SPEAKER: You please take your
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MR. SPEAKER: Please take yourseaL

SHRI BASU DEB ACHARIA: Sir, I have 
given a notice.

MR. SPEAKER: You might have given. 
I will give you the ruling now.

(htem iptions)

SHRI P.O. CH ACK O  (Trichur): Sir, I 
thank you because you have allowed some 
of the Members to speak on this subject as 
t h ^  saw that it Is a matter affecting the 
privilege of a Member. If this is such a 
matter, everybody wouM have supported 
this issue. Mrs. Suseela Gopalan, Mr. M.A. 
Baby. Mr. Ahmad. Mr. Thomas and myself, 
w « an attended a conference convened by 
the Chief Minister at Trtvandium. We were 
all there, {kiterrupaon^

SH R ISAFUDO IN CHO UD HURY:How  
do you know that?(ilr)(smplfons)

SHRI SAIFUDDIN CHOUDHURY: It is 
a very serious situation.

SHRI P.C. CHACKO:Oppositton leader. 
Shri Nayanar, demanded that there shouki 
be an inquiry and without looking into it 
whether there is a prima fade case or not, 
the Chief Minister ordered a judicial inquiry, 
as alsodemandedby Mrs. SuseeiaGopaian, 
Mr. M.A. Baby and othere.

What happened in Trivandrum is not 
the police encroaching into the rights and 
privileges of Members but two Members of 
this House, using the privileges, were leading 
an attack against the poitoe. 23 poHcemen 
are in hospital with serious injuries. The 
MPs, whose names have been mentioned 
here, have not received even minor injuries. 
I challenge the Membere who raised this 
issue. I win resign my membership from this 
House and put>itoly apologise there is a 
minor4njury on the bodies of these Members. 
Sir, nothing as they have sakl had happened. 
They are hoMing the country to ransom. 
They have declared a bandh in Kerala even 
after announcing a judicial inquiry, lakhs of 
Ayyappa devotees going to Sabarimata are 
on the streets. Without even giving a notk», 
they have deciansd the bancO). This is misuse 
of the privilege of Members of Pariiament. 
So, kindly advise themto restrain themselves, 
from this negative polltics.(lniem^fons)

[Translatiorii

SHRI RABI FtAY (Kendrapada); Mr. 
Speaker, Sir. it is you who have to give your 
ruling in regard to the breach of privilege. I 
am simply supporting the views expressed 
by Ataiji In this regard. I say so because you 
are the custodian of our rights. The hon. 
Members, Shrimati Suseela Gopalan on 
whose behalf the senkv Mentwrs of this 
House are raising this issue before you was 
assaulted bythepoltae. I wouMHke to request 
to delink this issue from the judicial Inquiry 
oideredby theStateGovemment. Whatever 
they are doing is also right Since this issue 
has been brought before you by the hon.
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Member who was assaulted by the police 
and you are the custodian of our rights, It Is 
your rasponslblllty to give your ruling. 
Through you, Iwouldllwtorequestthehon. 
Home Minister, Shri Chavan to look Into the 
matter.

[EngOsm

He should be wUIIng to hold a judicial 
inquiry regarding the assault on Shrimati 
Suseela Gopaian and others.

ITranslaOon]

In view of the demand for suspending 
the guilty policy officers being made from all 
sections of the House, I would request the 
hon. Home Ministerthrough you to speak to 
Shri Karuna-karan, the Chief Minister of the 
State because taw and order is a state 
subject. I think Shri Kaninakaran will agree 
to suspend the concerned polk» off icers f or 
assaulting Shrimati suseela Gopaian. 
(Interruptions)

MR. SPEAKER: lagreewtth what all the 
hon. Members have sakJ in this House. I 
assure them all that proper action woukl be 
taken in this regard if any such thing has 
happened against the hon. Member. Right 
now, it is the Questton Hour. Had this issue 
been raised even after the Question Hour, 
my reply would have been the same. 
Questton Hour is meant for the Memturs 
and It is upto you how best to utilize it. This 
is wastage of your time, not of the 
Government. So I wouM like to take up this 
issue after the Questton Hour is over.

in this regard, first of all I woukJ like to 
request the Government to make the facts 
available to me as soon as possble. And the 
Privilege Motion as weH as the statement of 
the concerned hon. mentwrwhen she turns 
up here also will betaken into account. After 
that I will seek informattons from the state 
Govemment also. Keeping all these things 
in view, proper action win certainly be taken.

11.14 hr*.

ORAL ANSW ERS T O  Q U ESTIO N S 

[Trsnsh^orU

Privatlsatton of Power Projects

*242. SH R IYASH W AN TR AO P ATIL 
SHRI RAM KAPSE:

wni the Minister of POW ER AN D  N0I4- 
CONVENTIONAL EN ER G Y S O U R C ES be 
pleased to state:

(a) whether the Govemment have 
received applications from private parties/ 
instituttons for setting up power prcqects;

(b) ifso,thenunt)erofsuchapplicatk>ns 
statewise, pending with the Union 
Govemment;

(c) the names of the power projects 
proposed to be handed over to private 
parties/institutions; and

(d) the details of terms and condittons 
finalised in this regard?

lEngSsm

TH E  M INISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CON VEN TK>N AL E N E R G Y  S O U R C E S  
(SHRI KALP N ATH  RAI): (a) to (d). A 
statement is lakl on the Table of the House.

STATEM ENT

(a) and (b). 8 proposals for power 
projects in private sector aggregating to a 
total capacity of 2142 MW aie pending with 
the Union Government

(c) State Governments have issued 
clearance under Electricity (Supply) Act. 
1948, on the feasUyty reports submitted t>y 
the agencies concerned for the foUowing 
p ro js ^  to be Implementsd by the prtvate 
enterprises;
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(d) The terms and condMonsfor allowing 
private soctorfirm’s projects in the etectricity 
sedorwouMbefinalisedasperthepiwisions 
of Indian EledricKy Act. 1910 and Electricity 
(Supply) Act. 1948 as amended and as per 
the Government Polkqrto encourage private 
sector projects In the electricity sector.

[TfansilalM

SH R I Y A S H W A N TR A O  PATIL: Mr. 
Speaker. Sir, the hon. Minister has replied 
that the proposals as sutmiitted by all the 
states are for about 21,558 MW capacity. 
The whole House luiows that thedemand for 
electricity is Hiwiy to go up after the new 
industrial policy form ulated by the 
Government is implemerted. Hence, through 
you I would Hw to know from the hon. 
Minister whether there is any time-bond 
programme with the Governm ent for 
immediate dearanoe of the proposals for 
such power projects?

SHRI KALP N A TH  RAI: Mr. Speaker. 
Sir, 8 proposals (rf tlie Private Sector are 
under consideration of the Central 
Government. In ail, the State Governments 
have put fonvaid proposals for21,000 MW 
on the basis of advertisements. The decision 
of the Central Government in favour of 
private sector participation in power 
generatkxw is t>ased on the .fact that the 
target for the Eighth Five Year Plan is to 
generate 36645 MW. of electricity and to 
achieve this taigel, funds to the tune of Rs. 
1,26,000crores are needed. Private Sector 
participatton was altowed after making 
necessary amendments in the law as we 
were facing shortage of resources. Though 
partidpatkMi of private sector was already 
there. yM through this amendment, we have 
encouraged them to participate in this sector 
in a big way. We hope that we wouU 
overcome the shortage of lesouroes through 
the Private Sector participatton and the 
Government wouM be able to meet the 
shortfall in demand for eleetrieily in the 
country.

SHRI YASH W AM TRAO  PATIL: Mr. 
Speaker, Sir, he has replied that they are

going to take a dedskm soon. But the 
proposaisforSThermal Power Proiects and 
4gas based powerstations submitted bythe 
Maharashtra Government are lying in the 
shelves of the Central Government since 
1984. Through you, I woukJ Ike to know the 
time by which these prefects wouM be 
cleared?

SHRI KALP NATH RAI; Mr. Speaiwr, 
Sir, the projects submitted by the 
Maharashtra Government are of different 
types. Some of them are to be executed by 
the State Government some by the Central 
Governm ent, some by the C entra' 
Government and some Mhers through the 
Private Sector parttoipation. Whatever 
proposals Ilaharashtra Government has 
submitted are under consMeiation of the 
Central Government. Techno-economk: 
clearance has already been given to them. 
It is for the State Government to Implement 
them now.

lEngKsh]

SHRI RAM KAPSE:The Mlnteter, in his 
printed reply, has given a list of proposals 
which are pending with the Union 
Government. From Maharashtra, there are 
four projects virhlch are pending with your 
Department only. Then, there are two 
proposals from Mahiuashtra which have 
been advertised tong b^ore, almost before 
a year. I woukl like to know whether the 
Government has cleared proposals for 
prtvatisatkMi from Maharashtra as regards 
these four pending proposals and those two 
which have been advertised by the 
Maharashtra Government

Secondly I wouM Ike to know whether 
you are conskiering the Thakurf Power 
House, whteh is a Railway power House. 
The Govemment of Maharashtra wants Rto 
be run on gas turt)ine. It is ctosedslnoe 1987. 
Neither the Railways are using it; nor is the 
Govemment of Maharashtra using It. 
because you have not' deared k. Actually, 
the proposal from the Govemment of 
Maharashtra is for 240 MW, out which 200 
MWcanbeusedbytheRailwaysthemselves.
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When wiH you dear all these projects of the 
Government of Maharashtra-four pending 
with you, two advertised by them and the 
Thakurli power house to tw run on gas 
turbine? Are you going to dearthem early?

SHRIKALP NATH RAI: The Combined 
Cycle Gas Tuitiine Unit t>y Tata Electrical 
Companies, Trombay, Maharashtra (180 
MW) and the Western Maharashtra TP S  of 
BSES, Dahanu, Maharashtra, Thane District 
(500 MW) are the pro|ects which have been 
approved by the Government of India.

Regarding the other proposals, I would 
nice to say that the Maharashtra Sarkar has 
not still established the fuei-iinicage. Until 
and unless the Petroleum Ministry gives the 
clearance for the fueHinkage, we cannot 
give tetihno-economic dearance.

[Translalton]

SHRI SHARAD YADAV; Mr. Spealttr, 
Sir, It is good that the Private Sector is twing 
involved in power generation as the power 
shortage isgrowingdayby day (ntheoountty. 
The hon. Minister might be iuuiwing that 
there is acute power crisis in Bihar. The 
State Government is maidng its efforts to 
meettMscrisisandKhassubmittedproposais 
in this regard to the Central Government. I 
«rauid Uke to know from the hon. Minister the 
stage at wliich these proposals ai pressnL
The most parts of this State are acljacent to 
the border* of Hepai. Sources c« water and 
electrtolty of Uttar Pradesh and Bttiar both 
origlnalB imm Nepsi

MR. SPEAKER ; The questton is on 
Privatisatkm.

SHRI SH AR AD  YADAV; It wouM be 
t>etter if the hon. Minister throws some Hght 
on this issue. I have Just returned fiom 
abroad and as such I have not twen al)le to 
speak to him. Will the hon. Minister be 
pieased to state the progress made in this 
regard as a result of the talcs heM tietween 
him and the Prime Minister of Nepal?

Sir, the praposalfbrCtiandil Project with 500 
MW capacity submitted by the Bihar 
Govemnnent is under consMeratton of the 
Central Government. Techno-economic 
clearance has already been given and the 
finandal dearance will also be issued soon. 
Two nwnths ago, the Central Government 
approved 710 MW Koel-Karo Hydro-electric 
projedfor Bihar, whk:hlnvolvas an estimated 
expemttureofRs. 1338crores.Theworkon 
this prpjed has already commenced. Hon. 
SharadYadavwouMbegladtoknowthatan 
agreement between India and Nepal with 
regard to water resources which includes 
Pancheswarl, KamaH, bagmatl, Kamalaand 
KosI dam has l>een reached recently 
following the visit of nepalese Prime Minister 
to India. Protocols in this regard have been 
signed between the Prime Ministers of Imfia 
and Nepal We hopethatanertheootrpMkm 
of thatpn^ect, India will gat hydro-power in 
abundance.

MR. SPEAKER: The hon. Members 
from different states want to know about the 
time frame by which the projects of their 
respectiva states woukl be completed. I 
wouM be better If you couW eend rspHee to 
them in writing wtien tfiey write to you about 
thaLNowlangekigovartothenextquesikm.

lEngisHI

ktantRy C a rte  to Pm m i w  Living in 
Border Areae

*243. SHRILALK.ADVANI:
SHRIATALBIHARVAJPAYEE:

WiH the Minister of H O M E AFFAIR S be 
pleased to state;

(a) whether the Government propose 
to issue identity cards to persons Hvktg in the 
border areas of the country;

(b) If so, the time by whteh the scheme 
is proposed to be taken up for 
implementatkin;

SHRI KALP N A TH  RAI: Mr. Speaker, (c) whether such Uentlty cards have
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already been issued on a limited basis in 
certain areas; if so. the details thereof; and

(d) whether the entire expenditure on 
the Issue of such identity cards will be met by 
the Union Government?

TH E  MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) Yes. Sir.

(b) and (c). A pilot Schenne for issue of 
Identity Cards is already under 
implementation in the border areas of 
Rajasthan and Gujarat. The districts covered 
under the Scheme are Jaisaimer. Ganga 
Nagar. Barmer and Bll^aner in Rajasthan 
and Banaskantha and Kutch in Gujarat. So 
far about 2.84.000 and 67.000 identity cards 
been distnbuted In Rajasthan and Gujarat 
respectively. The State Governments of 
Punjab. J&K, Assam. Mizoram, Tripura and 
West bengal have also agreed to take up the 
Scheme in selected border areas.

(d) The expenditure on the issue of 
such Identity Cards is presently being borne 
by the Central Government on 90% Grant 
and 10% loan basis.

[Eng/is/j]

SHRI LAL K. ADVANI: Mr. Speyer. 
Sir, this Pilot Scheme was initiated in 1987 
as far as I can gather from the replies given 
by the Government to various questions 
posed in Parliament on this very issue. It is 
more than four and a half years now that this
Pilot Scheme was launched and even atlev 
four and ahatt years, \tconWnues\obe apAo\ 
Scheme. My po\n\ \s \ha\, W seems, \h\s 
entire scheme has been a non-starter.

I have with me a reply gt^en by Shrl 
Sontosh Mohan Devin 1989. In It. he assured 
Parliament that this Pilot Scheme wouki be 
evaluated very soon and then it wouM t>e 
taken up In the other border Stats.

Now, I would like to know whether any 
evaluation has been done; whether 
evaluatk>n Report Is available whk:h can be 
shared with Parliament so that we can form

our opinion as to what are the advantages of 
this kind of Identity Card Scheme. Because, 
to the best of my knowledge, this kientity 
Card Scheme is not universal. It Is no token 
of the fact that so and so is a citizen and so 
and so is not the citizen.

In view of this, I would like to know 
whether evaluation has been done an 
whether the evaluation Report will be \a\d on 
the Table of the House.

SHRI S.B. CHAVAN: Sir. the reply 
clearly states that more than half a dozen 
States have agreed to take this scheme 
which in fact, in 1987, was a Pilot Scheme. 
Now. it has been extended to Rajasthan. 
Gujarat. Punjab, Jammu and Kashmir. 
Tripura. Mizoram, West Bengal and Bihar. 
These are the areas, where they have agreed 
to Implement the scheme but before the 
scheme is implemented-in fact in my 
discussion with the Offk^ers. I have asked 
them to issue instructions to the State 
Governments-or before they Introduce the 
Identity Card System, they must go in for a 
proper survey of the entire villages where 
the scheme is proposed to be Implemented 
and thereafter, those who apply for the 
kJentrty Cards, the question of taking a 
decision on that will arise.

so. we will Immediately take the survey 
of those villages and thereafter, th is scheme 
will be inrplemented.

SHRI LAL K.'ADVANI: My question has
noXbeen Te\)K\eA.
e>ia\ua\\on Vvasbeetv Vc\%
eva\ua\\on Repon ^\\\ be shared 
ParWament.

SHRI S.B. CHAVAN: I do not have the 
lnformatk}n. I will have to find that out.

SHRI LAL K. ADVANI; In the reply, it«  
suggested that the Punjab Govemment has 
now agreed to take up this scheme. I have 
with me a quotatk>n. A  statennent was made 
by the Deputy Commissk>ner of Amritsar or 
September 13,1988 In whk:h he says: "All 
the formalities In this regard for introducinc
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laminated Identity Cards to the residents of 
the villages on the Indo-PaK Border have* 
been conpleted by th9 Home Ministry. In 
the first phase, sixfy villages in the districts 
of Amritsar would be covered. Fourteen 
district officers would complete the tasl( 
within three weeks.

This was accepted by Shri Sontosh 
Mohan Dev in the Rajya Sabha and he said 
that once It is made, we will know the total 
number of persons. These laminated cards 
will be printed in the Nasik Press. This will 
take four to six months.’

I am citing this example only to point out 
that all statements made in this regard have 
not at all been foltowed up and no such 
decision has been implemented. Have you 
anything to say about this particular 
statement that was laM by Shri Sontosh 
Mohan Dev in respect of Amritsar that 
laminated cards will be prepared in nasik 
within four or six nwnths?

SHRI S.B. CHAVAN: Sir, the laminated 
Identity Cards are printed inthe IMasik Printing 
Press. If the hon. Leader of the Oppositton 
expects me to give the reply about what Shri 
Sontosh Mohan Dev sakl about Amritsar 
district, I am sorry, I do not have the 
infomiatton. Iwilltrytocollectthe information 
and pass it on to him.

SHRI t ^ L  K. ADVANI: I am really trying 
to point out that these questkins have been 
answered in a routine manner overthe past 
four and a half years and there has been no 
follow up and the whole schenra is a non­
starter.

SHRI S.B. CHAVAN: I have the figures 
of the numberof villages in each area, i have 
given the detailed information regarding 
Rajasthan and Gujarat. In Punjab, we have 
210 villages, wherein 11,40,000people have 
to be issued the klentity cards. They are the 
people who are eligible for this. In Jammu 
and Kashmir, we have 1,80,000 people who 
are tobe issued klentity Cards and according 
to the State’s claim, already klentity Cards 
for 1.64,000 people have been issued. And

in Assam, we have about 29.S9.281 eHgble 
people.

Fordifferent areas we. have the scheme 
of the number of persons who are eHgble. 
But it istmethat tt has not been implemented; 
we have still to make a beginning.

[Translation]

SHRI ATAL BIHAR VAJPAYEE: Mr. 
Speaker, Sir. the Home Minister has stated 
that they are going to begin it now. For the 
. past four and a half years, it is in the process 
of being started. When shall it reach half way 
mark? When will this process end? Mr. 
Speaker. Sir, when a dectsk>n to issue klentity 
cards was taken, many important factors 
were kept in mind. One of them was insecurity 
also. Then there was the question of 
citizensh^ as to who is the citizen of India 
and who is not? identity cards shall be of 
great help in taking a decision in this regard, 
such was the feeling. However, so far only a 
few lakh klentity cards have been issued, in 
certain Tehsils. When the Central 
Government is willing to bear 90 %  
expenditure on this item, I woukl IHte to know 
as to why State Governments are going so 
stow on it?

Also please tell us as to what is the 
purpose of issuing this klentity card. The 
hon. Minister has stated that in Gujarat and 
Rajasthan, people have been asked to apply 
for issue of identity cards if they so desire. If 
that is the procedure, those who are not the 
citizens of India they wouM apply first of all. 
Will it depend on the will of the citizens to 
obtain or not to ot>tain the klentity cards? In 
this scheme being taken seriously? I woukl 
request the hon. >lome Minister to answer 
this question categorically.

[EngJKsA]

SHRI S.B. C HAVAN: In fact, the 
objectives of the scheme are vary clear: (1) 
to register bonafkle resklents; (2) to collect 
reliable information regarding the status of 
the resklents; and (3) to check the movement 
of the visitors who stay for mora than 30
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days. These are vary dear objectives which 
have been laid down.

We have recently ameeting of the Chief 
Secretaries of the concerned States wherein 
this entire issue was being discussed; and 
every one pointed out that it is necessary, 
before the schenw is introduced in an 
extensive manner, it must have a legal 
backing; and that is why we have togo in for 
some type of legislation.

It is not aquestion of apartlcularperson 
applying for an identity card and whether he- 
wants to have it or not, we wNI have to give 
that identity cards to the persons who are 
living in those areas; and that is why it is 
absolutely necessary that we have the legal 
backing forthe same; and an enactment will 
be necessary.

[Translation]

SHRIAYUB KHAN: Mr. Speaker, Sir, I 
hail from Rajasthan, and Jaisaimer, Bartner 
and Bikaner district are the border (fistricts 
of the State. The people of Jaisaimer district 
met me yesterday morning and pointed out 
that most of the people Rving in the border 
areas betongtothe Minority Community and 
t h ^  have been living thersforyears together. 
The land on whk:h they are Bving bekmg to 
them. But now the Gk>vemment is allottmg 
that land to the Harijansand adfvastssothat 
these people are deprived from getting the 
Identity cards. Will the htome Minister 
investigate into this matter? WiH the SubedtW 
(original land alkittee) get fair justice? WH 
the lease hoMers get authorised houses on 
that land and their klentlycards?lwoukl tike 
to know from the hon. Home Minister the 
actwn he proposes to take in this niatter?

SHRI S.B. CHAVAN: If an attempt to 
transferthe lands of the pemianent rssMents 
of that area to other people through 
accquisition proceedings is being made, the 
Central Government will kxA into It and 
questton the State Government in this regard. 
All eligible persons wil be issued MentBy 
cards.

SHRI HARI KiSHORE SINGH: Mr. 
Speaker, Sir. I wouU l<ks to know from the 
Government whether It has a policy to issue 
klenttty cards to allthedtizens of this country 
because this matter is not confined to a few 
districts and the border states. It has many 
other dimensions. Arrangements to issue 
identity cards to every citizen of the country 
shouM be made and itshoukinotbe restricted 
to Punjab. Because I <1o not understand 
thal-=-----------

MR. SPEAKER:Youhavealraady asked 
your questkm as to whether there is a 
proposal to Implement It in the entirely 
country.

SHRI HARI KISHORE SINGH: I am 
asking the (b) part of my question because 
the hon. Home Minister has sakl that he did 
not know what Shri Sontosh Mohan Oev had 
sakL This shouki not happen-------------

MR. SPEAKER:Youhaveahfeady asked 
your question. Please do not speak lice this.

SHRI HARIKISHORESINGH: Because 
Sontosh Mohanji was also there in the 
Government.

MR. SPEAKER: He is asking whether 
this move of issuing klentity cards is to be 
implemented throughout the country?

SHRI S.B. CHAVAN: There is no 
proposal to Implement the same all over the 
country.

[Engtsh]

SHRI JASW ANT SINGH: The districts 
listed by the hon. Home Minister are the 
districts of Jaisaimer and Barmer. it Is not 
out of the parochial concern that I raise this 
point, but these two (fistricts have been my 
home districts. The hon. Minister has sakJ 
that in a meeting recently convened by his 
Ministry the Chief Secretaries of the 
concerned States stated that they need a 
legal t>acking for this scheme. I woukl, 
therefore, lice to ask two dariffcattohs on 
two aspects. One is, what is the legal lacuna
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and is it four and a half years after the trial 
scheme that the Government is becoming 
aware of the requirement of a legal baddng 
for such a scheme?

MR. SPEAKER; Is it impiementable in a 
court of law; that is the requirement.

SHRIJASW ANT SINGH; Does it take 
four and a half years forthe Government to 
take such a decision? Secondly, does the 
conferment of the issue of an MentKy card, 
mean the conferment of citizenship? Does 
the identity card holder become a citizen of 
the country, or is it merely a recognition of 
his residence in the area? That is the nrost 
crucial aspect of the issue of the issuance of 
ktentity cards in the border areas.

SHRI S.B. CHAVAN: I have made the 
point very clear what exactly is the objective 
of the scheme. After the issue of the ktentity 
card he does not automatteally become a 
citizen of India. But this, in fact, can be used 
for Mentifylng all those who ara illegally 
migrating into India. Andthereafterwhatever 
action is called can be taken. Those people 
who are the permanent resklents of those 
areas, they should not be harassed and that 
is why these identity cards are being issued 
so that we are able to klentify those who are 
illegally coming into the countiy.

Kutir Jyotl Yojana In Ortssa

*244. SHRI K. PRADHANI: Will the 
Minister of P O W ER  AN D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state; .

(a) whether a Kutir Jyoti Yojana was 
started by the Union Government in the 
State of Orissa;

(b) if so, the grants provMed by the 
Union Government to the State Electricity 
Board through the Rural Electrifteatlon 
Corporation Ud. for ImplementatkMi of the 
scheme;

(c) whether It is proposed to provkto

certain concessions to the benefteiaries 
especially the Scheduled Castes and 
Scheduled Tribes under the Scheme; and

(d) If so, the details thereof?

TH E MINISTER O F  STA TE O F TH E 
M IN ISTR Y  O F  P O W E R  AN D  N O N - 
CONVENTK>NAL EN ER GY SO UR CES 
(SHRI KALP NATH RAI); (a) to (d). A  
statement b  laid on the Table of the House.

STATEM ENT

(a)to(d). With a viewtoprovkling single 
point light connections to the households of 
mralfamliiesbeiowthe poverty line. Including 
harijans and adivasis, a welfare programme 
known as ‘Kutir Jyoti' was initiated by the 
then Government in 1988-89, all over the 
country, including In Orissa. Under the 
scheme which was financed from Central 
grants during 1988-89 and 1989-90, the 
task of kientifying the benefkHaries was 
vested wfth the State Governments 
concerned. The Rural Electrification 
Corporatton provMed, in all, Rs. 167.591 
lakhs to the Orissa State Electricity Board 
underthe programme, for releasing 78,905 
single point light connections. According to 
the available informatton, the State Electricity 

, Board has achieved the above taiget.

The scheme was not continued after 
31.3.1991

SHRI K. PRADHANI; Mr. Speaker. Sir, 
the hon. Minister has stated that 78,905 
single point light connecttons have been 
released in favour of the people living bekiw 
the poverty line, including these of the 
Scheduled Castes andTribes. IwoukJHketo 
know if any special concessions have been 
shown to the Scheduled Castes and Tribes.

Secondly, I wouU Iks to know, out of 
thesetotal numberreleased how many were 
released In favour of the Scheduled Castes 
and Tribes people in the State of Orissa.
ritnfglri# mmBmmaistnci-wis6.
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SHRI KALPNATH RAI: Mr. Speaker. 
Sir. the "Kutir Jyoti” scheme was initiated by 
the Rajiv Gandhi Government In the year
1988-89. The State Government was given 
funds in lunrpsum and the Scheduled Castes. 
Scheduled Tribes and the poor were given 
single point light connection. However the 
target has been achieved in Orissa, Out of 
78905 families 62482 families belong to 
Scheduled Tribes. Rs. 168 lakh have been 
spent on it out of which Rs. 166 lakh have 
been spent in the current year itself. Rs. 1.5 
lakh only are left as balance.

[English]

SHRI K. PR AD HAN I: Sir. this 
programme was implemented in the years
1988-89 and 1989-90 and the Govemment 
of India sanctioned grant for free electricity 
connecttonsto the people living belowpovefty 
line. But it is not clear whether the 
Govemment will pay the electricity chaiges 
for these connections after 1989-90 when it 
came to and end. I would Hke to know from 
the hon. Minister whether the Govemment 
wiy pay the electricity bills after 1989-90.

[TranslaOoril

SHRI KALP NATH RAi: Mr. Speaker. 
Sir. you are aware of the fact that the Central 
Government provides funds to State 
Governments in lumpsum. The State 
Governments attheir :>wnlevsldothebgiing 
work and spend money u nder it Now. so far 
as the years 1989-90 and 1990-91 are 
concerned the V.P. Singh Govemment came 
to power in the year 1990 and they 
discontinued this scheme, hereafter the 
Kutb- Jyoti Yojana wa& diwonfinued from 
1990-91. The Eighth Fhfs Year Plan Is now 
under conslderatton of the'Government. 
The Chief Ministers of aH states and the 
Prime Minister will meet at the Natkmal 
Devek)pment Council meedng scheduled to 
tw hekf on the 23rd and 24th of December. 
In the course of this meeting deciskin 
regarding the Issue whether the Kutir Jyoti

Yojana wHI be Implemented or not will be 
taken.

[EngSsm

SHRI BRAJA KISHORE TRIPATHY: 
Sir, the Minister has stated in his statement 
that this scheme is discontinued since 31st 
March.1991 buthe has saMthatthts scheme 
is discontinued by V.P. Singh Govemnwnt 
This is not correct. In his own statement he 
has stated that this scheme is discontinued 
inthecurrentfinanciaiyear. May Iknowfrom 
the hon. Minister what is the reason for the 
dtecontlnuation of this scheme and whether 
the hon. Minister will conskier to continue 
this scheme specially for Orissa where the 
populatton bekiw poverty line is nwre than 
anywhere else in the country and where 
forty percent of the populatton is of Scheduled 
Castes and Scheduled Tribes?

[Translation]

SHRI KALP NATH RAI; Mr. Speaker, 
Sir, I toU you earlier also that there is no 
financial proviston for this scheme from 
31.3.1990 onwards and this scheme dkl not 
continue after 31.3.1991'. You are aware of 
thefact that the funds sanctioned in 1989for 
acertain ptDjed are utilized in the year 1990 
and sub^uently the funds sancttoned in 
the year 1990 are spent in 1991. Please try 
to understand this point

[EngHslH

SHRI S A R A T C H AN D R A 
PATTANAYAK: Hon. Speaker, Sir, may I 
now from the hon. Mbilster the number and 
the names of the villages covered under the 
Kutir Jyoti Yi^ana in Bolangir district of 
Orissa In 1990-91 and 1991-92?

iTianslatlorl]

SHRI KALP NATH RAi: Mr. Speaker, 
Sir. the Eighth f=ive Year Plan Is under 
consideration of Government. Our 
Govemment has always been working for 
the causa of the oppressed and theexpk>ttad. 
We have alwsqrs worked ki the interest of the
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waker sections. I am sure that the 
Government «vH take immadiate action to 
revive the KutirJyDii Scheme.

[E n g isli

Reeeivalk

*245. SHRI SYED  SH AH AB U O O K  
Wittwlt«nister Of WELFARE be pleased to 
state:

(a) the StalesAMon Tentories wMch 
have introduced reseivation in putiflc 
employmant;

(b) the brief particulais of the scheme 
afresenntlon,siaie«riseandUnionTerritoiy- 
wise;

(i^theramesorSlatasAJrrionTenllaries 
wfiich have not krtnxiuced any such scheme;

(d) whetherttwGowmtnerrt have drawn 
the attention of such StatesAJnionTentories 
to inlrDdDoe such scheme?

TH E  D E P U TY  M IN ISTER M  TH E  
M INISTRY O F  W ELFAR E (SHRIM ATI 
KJCAMALA KUMARI): (a) and (b). A  
sMameAt is W dontte  Table of the House.

« N I

<d) Inmgafdtoiaseivation'inseivioes 
for Socialy & Educational^ Baci(ward and 
Other Economically BadoMatdSedlORS the 
mailer is sub-judtee before the Supreme 
Court
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SHRI S Y EO  SHAHABUDDIN: Mr. 
Speaker, Sir, I regret to say that the 
information given in the reply is incomplete 
primarily because the social groups which 
have been included in various States under 
the ‘Other Badtward Class’ category have 
not been name.Thepointlam making isthat 
the Indian society, as you know, Mr. Speaker, 
is a plural and segmented society and there 
is no social group in the country, whateve/ 
may be the basis of Rs klentity, which does 
not have a backward soctton and whteh 
therefore, is not entitled to protection, 
protective discrimination and affirmative 
action under arttele 15(4) and 16(4)... 
{Interruptions).

MR. SPEAKER:Noyourpointisgettings 
submerged in the words.

SHRI SYED SHAHABUDDIN: I am just 
coming to the question. In some States, I 
find from the statement, the total of the 
resen/ation sometimes exceed 80 per cent 
as, for sample, in Tamil Nadu. The social 
groups which are not included are, therefore 
nwch more handicapped and, therefore, the 
Central scheme of ten per cent reservation 
for orhus does notcoverthe legitlmatedaim 
of those who are not included under the 
present total scheme of 59.S per cent.

Therefore, I wouki I9ce to know from the 
hon. Minister the basis of 10 per cent 
reservatton rather than any (rther figure 
whk:h he has introduced for the category 
“otheres*.

[Trmslatiorii

TH E  MINISTER O F  WELFARE (SHRI 
SITARAM KESRO: Sir. the lssu<i 10 per 
cent reservatton raised by the hon. Member 
win be decMed by taking into account the 
economicfactots. As regards reservatton In 
respect of othercasteswhoareeducatkMiaHy 
and socially backward, one of the criterion 
is, of course, economic. Besktos, castes is 
another criterion. Thus, ten per cent 
reservatton would be given on econoirfc

criterion. The States have t)een Issued 
instructtons to the effect that such cases will 
be deckled on economic criterion.

SHRI S Y E D  SHAH ABUD DIN; My 
questton was that you have provkled 59.5 
per cent reservation whereas the total 
percentage of these secttons of populatton 
is 74.5. For the remaining 26.5 per cent you 
have deckte to give 10 percent reservation. 
In that case what is the ratnnale of this ten 
percent? The hon. Minister has not replied 
to this part of the question.

SHRI SITARAM KESARI: So far as 
population is concerned, no criteria has 
been f ixed tHI date. Tlw  Mandal Commission 
has also assessed that the population of 
backward castes is 52%. According to you, 
minorities and S.Cs/S.Ts taken together 
constitute 74 percent of the total population 
and the remaining 26 per cent betong to 
other communities. So far as I understand, 
caste win not be a criterion for this 10 per 
cent reservation for the remaining 26 per 
cent population. As such, it has bran kept at 
10 per cent. This ten per cent is for aU 
communities inrespective of whether they 
betong to the upper community or the 
backward class. However, this facility win be 
givento aUthose who are living betow poverty 
line.

SHRISYEDSHAHABUDDIN: Even this 
answer is not satisfactory. I understand that 
this has been said merely to console the 
people.

lEi^Ksti

My secorid supplementary is this.

I have stated that there is no social 
group in the country whk:h does not have a 
backward segment Inthls sense, there is an 
Mentiflcable community into the country the 
Muslmcommunlty whkA has been regarded 
as backward educatkMially, economlcany 
and socially. In some States, it has been 
recognised as a backward dass under the 
meanbig oftheConstitutkm such as in Kerala. 
Karnataka and in Tamil Nac*u.
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. I would iike to know from the hon. 
Minister whether he proposesto recognised 
the Muslim community as a community as 
such as a backward class. He has already 
statedl^efore the House thatsome segments 
of the Muslim community are to t>enefit 
underthe 27 percent and also under the 10 
per cent resen^ation quota.

But my question is. does he propose to 
recognise the Muslim community, as such, 
as a backward class when it has already 
been so recognised in some States of the 
country.

[Translation]

SHRI SITARAM KESRI: The Muslim 
community as whole can't be recognised as 
backward.. .  (/nfem/pr^ns)Wewoukjnot 
consider any community backward on this 
ground whether they are Christians or 
Buddhists or people belonging to any other 
community. So. the economiccriterion covers 
only those castes In Muslims mentioned in 
the Mandal Commission. There is a provision 
for the Muslims in It and only these cases 
have been considered to be covered under 
this criterion by now. Like the high castes in 
Hindus, there are high castes in the Sikhs, 
the Sayyads. the pathans and the Muslims 
also. The provision tor reservation into the 
Constitution is for those who are socially, 
educationally and economically backward... 
{Interruptions)...

[EngSslii

SHRI SYED  SHAHABUDDiN; If In 
Kerala, they can be recognised as backward 
dass as such, then why cannot they be 
recognised as backward dass in other State 
also? (kitenupOons)

[Translattoiii

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, I woukl like to state that all the States 
have directions to provide for a partfcular 
percentage of reservatton to backward 
classes. Under article 16(4) of the 
Constitution. It is their right. Asfaras Kerala,

Karnataka and Tamil Nadu are concerned, 
the backward classes there come under
their jurisdiction.....(Intemjptions).... Listen
to me what I am saying. Mr. Speaker, Sir, I 
seek you protection... [Interruptions).., We 
have no difference of opinion on the 
reservation Issue. I woukJ like to reply only 
this about the questnn asked by Syed 
Shahabuddin regarding minorities that there 
are socially and economteally backward 
people in minorities also. All the States have 
the dlrecttons to provide for reservation for 
the people betongingtobackwardclasses of 
the State under Article 16(4) as is provkled 
in Aftteie 15(4)... (Intenvpttons)

[English]

SH R IM A TI M AR AG ATH AM
CHANDRASEKHAR; May I know from the 
hon. Minister the existing t>acklog in the 
Central instituttons, banks and insurance 
and other organteatlons and if any steps are 
being taken to reduce the baddog and, if so, 
what is the result?

M R .'S P EA K ER : If you have this 
information, you can give it or you can send 
it in writing also.

[TranslaOoiH

SHRI SrTARAM KESRI: Mr. Speaker, 
Sir, as far as backk>g is concerned, I have 
requesledthe Ministry of Personneltosubmit 
complete list As farthe question of clearing 
the baddog is concemed... (IntBrrufXions)... 
it is expeded to be cleared by 31st of 
March.... (kitem ^ions)—

SHRI RAM VILAS PASW AN: Mr. 
Speaker, Sir, I want to ask a question from 
the hon. Minister in which senrk»s this 
reservation is not Implemented. According 
to the Government statistics, in judksary out 
of five hundred High Court Judges only nine 
judges belong to Scheduled Castes and 
Scheduled Trties. When late Shri R ^  
Gandhi was the Prime Ministers, he saM one 
good thing when we were taldng about 
Mandal Commission. He saM that unless we 
Implemented it In educattonal Instituttons,
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hoMrwouidilbeimplemaniadinGovemfnsfit 
jobs. I would ilw  to remind the Government 
that it «i«s  our commitment to provide 
leseraation fadily to the people belonging 
to Scheduled Castes and ScheduledTilbes 
in educational insfiiuHons, ^idiciaiy, armjr, 
Legislaiive Coundls and Ftajya Sabha I 
would Ice to ioiow from ttje hon. Minister 
whetherthe Government isoonsidering it or 
not.

SHRISITARAM  KESRI; Mr. Speaker. 
Sir, there are delays in clearing the 
leservtfion baddog. it is expected to be 
cleared t)y 31 St Maich and you want further 
commitments.....(Intem^iUons)

AN HON. MEMBER: It wiH take you 
twenty years more... {kitarruptioiKii...

SHRI SITARAM KESRf: He is right... 
{In terrup tions)... we do not avoid 
commUments. The reseivatkm granted to 
you is already taking a tong time to cover ail 
and even then you want another 
commitment.... {Interruptions)

lEngKslii

SHRI R ^  VILAS PASWAN: Sir. the 
hon. Minister has not repGed to by questkM).

MR. SPEAKER: The hon. Minister has 
replied to your questkxi.

SHRI RAM VHAS PASWAN: No. The 
hon. Minister has not lepBed.

MR. SPEAKER: The hon. Ministei's 
answer to your questkm is not positive.

(htorrupUon^

[TiansbtBorii

SHRI RAM V L A S  PASWAN: I woukl 
■w to  know frem the hon. Minister whether 
the GovemmenI is oonsklering to provide 
reservatipn in the seivtoes lhal m  not 
covered so far or not?

MR. SPEAKER: He has replied to iL

SHRI RAM VILAS PASW AN: Mr. 
Speaker, Sir. he has not replied to H... 
{Intemptions)...

lEngBsm

MR. SPEAKER: He has not saM ‘yes’.

SHRI RAM VILAS PASWAN: I have 
asked him But he has not taken it seriously. 
What has he saM?

MR.SPEAKER:Thatisadifferentthing. 
You wanted to know whether he is going to 
do it. He has not saM *yes'.

{Interrup^ns)

[TransliMorii

SH R IM A Ti K ESH A R C A I S O N A JI 
KSHIRSAGAR: Mr. Speaker, Sir, the number 
of backward vromen is the largest In the 
country. Has the Government any plan to 
provkJe at least 30 per cent job reservatnn 
for women?

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, as far as the reservation for women is 
concerned, 27 percent and 10 percent are 
included automattealiy... {Interruptions)

MR. SPEAKER: You are doing wrong 
by speaking while sitting there. I am giving 
an opportunity to alL Doni do Kke that

{Interruption^

SHRI RABI RAY: Mr. Speaker, Sh-, as 
the hon. Mlnisterhas admitted it himself that 
there are delays in clearing backlog 
reseivatton though the Government of India 
has accepted the reservatipn polkqr in theory.
I level charge against the Government of 
India that it is avoMIng its implementatton. I 
wouMlketoknowfromthehon. Ministorthe 
names of States which are not fottowing the 
directk>nsgiventothemundertheprovisk>ns 
ofthe ConstKutton forthe implementatton. I 
would Hke to know from the hon. Minister 
whether it is a fact that the Administratton 
has become nwre efficient after provkfing
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leseivation to backwaid classes in four 
Stales of the South. Kmpbig in view the 
effidency.whetherGovemmentwouldtryto 
have a talc with the Chief Ministers to 
implement reservation where it has not been 
implemented to make the admlnisttation 
more efficient?

SHRISITARAM  KESRI: Mr. Speaker, 
Sir.thesuggestion madeby the hon. Memtwr 
is constructh«.. (/fntamyjtibns)

[EngBsfH

MR. SPEAKER: This is a sort of 
assurance given to you.

ITranslaUorU

SHRI RABI RAY:He has notmenttoned 
the names of those States.

SHRI SITARAM KESRI: I am telKng 
you-Arunachai Pradesh. Jammu and 
Kashmir, Manipur, Meghalaya, Mizoram, 
Nagaland, Orissa, SMdm,Tripuraand West 
Bengal {hlerruption^

MR. SPEAKER: As the time is short, 
you please sit down.

[Englbh]

SHRI ANBARASU ERA: I would Nke to 
pose a very veiy important questton. At 
present, the benefit of a certain percentage 
of reservatkm Is given to the Backward 
Class, Scheduled Castes and Scheduled 
Tribes etc. Buttheydonotgetemptoyment 
fora very k)ng time. The numberof roistered 
persons in the Emptoyment Exchange goes 
to some lakhs. But there are also some 
restrictkMistogetemptoyment. Forexampie, 
an age-Nmit of 25 years has been fixed for 
the general candklates; 35 years has been 
fixed for the Scheduled Castes and the 
Scheduled Tribes. I feel that these 
lestricttons have no meaning. Therefore, I 
wouM lice to know from the hon. Minister 
whether he is prepaiBdtoconsUerto abolish 
the age-restHctiontotaliyorto relax It becauM

it is veiy dHTicult to get empk)yment wlhin 
that perfcxl b^ore crossing the age-NmlL

[TranslaBaii

SHRI SITARAM KESRI: Mr. Spesriwr, 
Sir, there is no fact behind his apprehenston. 
Efforts are being made and that it wouM be 
done definRely. Resenratton has also been 
provMadtothe handicapped In the sodetyto 
make them capable. Our Govemment Is 
committed to it.

SHRI RAM NAGINA MISHRA: Mr. 
Speaker. Sir, hundreds of people have 
committed seK-immolatton' on reservatton 
issue. A  petitnn was filed in the Supreme 
Court and stay order was given for not 
implementing it I wouM lice to knowfromthe 
hon. Minister the deciston the Govemment 
of India has taken. There are reports that the 
reservatkm will be given to economlcaRy 
backward people in backward classes or 
other classes. WHI the reservatkm be given 
only to these people or wiii it tw given to the 
poor in high castes also? Are you 
contemplating to submft an affidavit in the 
Supreme Court afterthinking on these lines?

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, the first priority wil be given to the poor 
among socialy and educationaily backward 
classes. If suitable candklates are not 
avalable. the benefits of resenraitkm wouki 
be given to people belonging to high caste 
people who are socially or educationally 
backwaid. The same prpvisnn is also there 
in 10 per cent reservatkm for economicaay. 
backwards.

W RITTEN ANSWERS T O  QUESTIONS 
[TranslattaH

Max-C-Dot Facility in uj|aln. Madhya 
Pradesh

*246. SHRISATYANARAYAN JATIYA: 
WHI the Minister of COMMUNrcATIONSbe 
pleased to state:
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(a) the details of the action taken by the 
Government to instail and provide MAX-C- 
D O T electronic exchange In Ujjaln, Madhya 
Pradesh; and

(b) whether this facility is IH<ely to be 
provided before the ‘Kumbh Mela’ to be held 
their in April. 1992?

TH E MINISTER O F  STA TE OF TH E 
M INISTRY COM M UN ICATIO N S (SHRI 
RAJESHPILOT): (a)Anelectronlcexchange 
of C -D O T MAX type of 2000 lines capacity 
is planned to be Installed in Ujjain inMadhya 
Pradesh in the year 1992-93. The exchange 
in planned to be expanded to 4000 lines 
subsequently.

(b) No, Sir. It would be difficult to 
commission the C -D O T MAX exchange at 
Ujjain befote the Kumbh Mela. However, an 
electronic exchange of different type is 
t>eing provided to meet the immediate 
requirement of telephones for the Kumbh 
M e ia in U p n .

[Engife/i]

Delivery of Dak In Multl-Storeyed 
Buildings in Mumbai

*247. SHRI RAM NAIK: Will the Minister 
of COMMUNICATIONSbe pleased to state;

(a) whether the Government propose 
to reconsider the decision to stop door 
delivery of unregistered postal articles in 
multi-storeyed buildings in Mumbai;

(b) if so, the details thereof;

(c) whether the Govemment have laid 
down some guidelines for implementing the 
above decision; and

(d) If so, the details thereof?

TH E MINISTER O F  S TA TE  O F THE 
MINISTRY O F COMMUNICATIONS (SHRI 
RAJESH PILOT):(a) No Sir, Government is

not stopping door delh^ery of unregistered 
mail in multistoreyed buildings in Bombay. 
The decision Is to the effect that such mail 
will be delivered to addressees on floors, 
other than the ground floor, into their Mail 
Box Installed on the ground floor. This 
decision is not under reconsideration except 
that the date of effect of the order has been 
postponed by two months to January 1, 
1992 to give nrare time to those who have 
not installed Mail Box, to comply with the 
requirement.

. (b) In view of the reply (a) above, does 
not arise.

(c) Yes, Sir.

(d) The guidelines for implementing the 
order are as follows:

I) Minimumdimensionso<MailBox 
have t>een prescribed.

ii) Appeal was made to the public 
for voluntary compliance.

Hi) All addresses In storeyed 
buildings otherthan those on the 
ground floor will be collected.

Iv) Those who have not provided 
Mail Box on the ground floor will 
be addressed to provide Box by 
the appointed date.

Road ErKroacliment in Capital

*248. SHRI ARJUN SINGH YADAV: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whetherattentlon of the Govemment 
has been d r ^  to the news Rem appearing 
In the Indian Express dated July 13,1991 
regarding road encroachments in Capital;

(b) V so, the details of the points brought
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out in the news report and the action taken 
thereon; and

(c) the extent to which these 
encroachments have hampered the 
developmental activities in Delhi Including 
construction of flyovers and buildings for 
CGHS dispensaries?

TH E MINISTER O F HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) A news-ltem 
regarding encroachments on roads In the 
Capital appeared in the 'Indian Express* in 
its issue of 13.7.1991. The Salient points 
made in the report were that the busy main 
roads of the Capital had become a major 
safety hazard for the people on account of 
the encroachments and that there was a 
nexus between the encroachers, particularly, 
those who operated way-side workshops, 
and the Traffic Police. According to the 
report, the worst affected areas in South 
Delhi were Greater Kailash, Lajpat Nagar, 
Kalkaji and Malviya Nagar. The report also 
referred to a communication from the Lt. 
Govemor expressing dissatisfaction withthe 
traffic regulation measures.

(b) and (c). Information is being collected 
and will be laid on the Table of the House.

Laws and Order Situation in Deihi

*249. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of cases of dacolties, 
robberies and murders that took place in 
Delhi during the year 1991 so far;

(b) the number of cases of murders of 
senior citizens or aged couples in Delhi 
during the same period;

(c) the number of cases in whk:h the 
culprits have been arrested and punished;

(d)the reasons for the deteriorating law 
and order situation in Delhi; and

(e) the steps taken to streamline the 
police administration to reduce crimes in 
Delhi?

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) During the cun^ent 
Year upto 15th November. 1991,29 cases 
of dacolty, 243 cases of robbery and 449 
cases of murder have been reported in 
Delhi.

(b) There were 24 cases of murder of 
senior citizens and one case of murder of an 
aged couple during this period.

(c) A statement is attached

(d) The primary reasons are rapid 
urbanisation and increase in population.

(e) The overall functioning of Delhi Police 
is being regularly reviewed. The crime 
situation and the measures to curb increase 
in crime were discussed at two recent high 
level meetings. Certain measures such as 
regular visits by senior officers to police 
stations, inspection of police stations, night 
checking, disc patrolling, etc. to improve the 
functioning and the efficiency of the Delhi 
Police have been initiated.

STATEM ENT

Cases
Reported

Cases 
Woriced out

Persons
Arrested

Persons
Convicted

DACOITY:

ROBBERY:

29

243

23

165

135

407
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Cases
Reported

Cases 
Worked out

Persons
Arrested

Persons
Convicted

MURDER 449 326 805 _

MURDER OF
SENIOR
CITIZENS: 24 16 49

MURDER O F 
OLD COUPLES: 1 _ _ _

Powers to Modo Tribais Electronic Exchanges

‘250 SHRI SHAN KERSIN H
VAGHELA:

DR. LAXM INARAYAN
PANDEYA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the three member 
committee set up by the Government to 
recommend the extent of financial and 
administrative powers that could be given to 
the Bodo tribais has submitted its report;

(b) if not, the reasons for the delay; and

(c) the progress of work so far and the 
time by which the Committee is likely to 
submit its report?

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) The issue is complex necessitating 
examination and study of a number of factors. 
The Committee could not function for several 
months because of the stay order of the 
Guwahati High Court.

(c) The committee has been requested 
to submit the report by 31 st January, 1992.

*251 KUMARIVIMLAVERMA: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) the number of computerised/ 
eteclronic exchanges instaUed X\W March, 
1991 In various States. State-wise;

(b) whether the Government propose 
to set up more such exchanges in the country 
particularly in Madhya Pradesh during the 
current financial year; and

(c) if so, the cities of Madhya Pradesh 
where these exchanges are likely to be set 
up?

TH E MINISTER O F STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILO T): (a) The number of 
electrons exchanges installed, upto 31st 
March. 1991 in the country Is given the 
attached Statenrient

(b) Yes. Sir.

(c) There are 23 cities in Madhya 
Pradesh (with population of more than 1 lakh 
as per 1991 Census). The details of 
installation/expansion of electronic 
exchanges proposed during 1991 -92 in the 
cities of Madhya Pradesh is as follows:



Indore: Expansion of E-10B (RLUs) Korba: Installation of 1400 lines (C-
from 12500 lines to 20000 lines is proposed D O T) exchanges is proposed to be
to be commissioned by March. 1992. commissioned by March, 1992.

Ja^a^Dri/rlnstallationof 2000linesRLU Uifa/n; Installation of two units. 512 port
at CTO, Jabalpur has been completed on (ILT) electronic exchange.
23rd November, 1991.

During 1991-92 it is proposed to
Giva//or Installation of 5000 lineswRLU commission about 200 more small and

i$ proposed to be commissioned by March. medium size electronic exchanges in
1992. Madhya Pradesh.
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STATEM ENT

List of No of Electronic Exchanges in Country.

Name of f^etropolitan No. of Electronic Exchanges,
Cities/States.

Metropolitan cities

1. Delhi 49

2. Bombay 37

3. Calcutta 31

4. Madras 18

States
1. Andhra Pradesh 182

2. Assam 80

3. Bihar 98

4. Gujarat including Daman & Diu, Dadra Nagar Haveli 176

5. Haryana 160

6. Himachal Pradesh 87

7. Jammu & Kashmir 22

8. Karnataka 312

9. Kerala including Lakshdenveep 151
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Name of Metropolitan No. of Electronic Exchanges, 
Cities/States.

10 Madhya Pradesh 461

11. Maharshtra including Goa but excluding Bombay 301

12. North East(Arunchal Pradesh. Mizoram, Meghalaya 
Nagaland. Manipur. Tripura)

82

13. Orissa 158

14. Punjab including Chandigarh 147

15. Rajasthan 177

16. Tamilnadu including Pondicherry but excluding Madras.227

17. Uttar Pradesh 396

18. West Bengal Including Sikkim State and Andaman 
& Nicobar Islands but excluding Cateutta

42

TO TAL 3394

Deployment of Army In Punjab

*252. SHRI MCRESHWAR SAVE: 
SHRI M.V. C H A N D R A ­

SEKHARA MURTHY:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether army is being deployed in 
Punjab;

(b) it so, the reasons therefor;

(c) whether the law and order in the 
State has deteriorated; and

(d) if so, the steps taken to Improve the 
same?

THE MINISTER O F HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) to (d). Army has

been inducted Into Punjab to extend 
assistance to the Civil Administration as and 
when required. This would also help 
normalise the situation so that elections can 
be held in Punjab before 15th February. 
1992. The Government of Punjab have also 
taken several steps to counter the activities 
of the militants and to effectively deal with 
the situation.

[Translation]

Arrest of ULFA militants

*254. SHRI RAJVEER SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of ULFA militants 
arrested in Assam during the period from 
JanuaiyJJo October 31 laai*
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(b) the number of persons killed and 
kidnapped by militants during the sakl period; 
and

(c) the steps taken by the Governnient 
to contain the militant activities in Assam?

THE MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) 5754 ULFA 
militants/supporters have been aniested by 
security forces/police during the period 
January 1 to October 31.1991.

(b) During the same period, 109 persons 
have been killed and 95 persons kk:lnapped 
by militants.

(c) Steps taken to contain the militant 
activities in Assam include-

(I) Declaration of the State of Assam, 
Tirap and Changlang districts of Arunachal 
Pradesh and a 20 Km. belt along the borders 
X)f Assam with Arunachal Pradesh, 
Meghalaya and Nagaland, including the 
entire Mon district, as 'disturbed area* under 
the Armed Forces (Special Powers) Act, 
1958;

(II)DeploymentorArnnyandpara-mllrtary 
forces to akl the ch/if authority In Ar^^am;

(ill) Declaration of the ULFA as 
an Unlawful Associatk>n; and

(iv) Co-ordinated and planned 
operattons by the Security Forces/ Polk».

[English]

Entry of Foreign Agents into Colour 
Processing Trade

•255. SHRI BUOY KRISHNA HANDI- 
QUE: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whetherthe colour photo processing 
enterprise in the North Eastem region has 
been affected by the entry of foreign agents 
into the trade who take to unfair practice of 
undercutting; and

(b) if so, the steps proposed to be taken 
to control the situation In view of the strategic 
character of photographic materials from 
defence point of view?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CH AVAN ): (a) No such 
information has been received.

(b) Does not arise.

Modernisation of Telecominunication 
Technology

*256. SHRI V. SR EEN IV A SA  
PRASAD 

SHRI ASHOK ANANDRAO 
DESHMUKH:

WiltheMinisterofCOMMUN,CATIONS 
bepi'^sed losiatc:

(a) whether several iuadlng foreign 
companies have oiiered thplr services to 
helpthe D epartm pp*elecommunica*; - 
with modern technology to meet the demand;

(b) if so, the names of such foreign 
companies;

(c) the decision of the Government in 
this regard; and

(d) the details thereof?

THE MINISTER O F STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT):(a) Yes. Sir.

(b) The name of the Companies are 
placed on the Table of the House.



(c) Under the new Industrial Policy telecom equipment, 
no approval is required from Govern­
ment of India for setting up of industrial (d) Details of the proposals as received
undertakings for manufacture of are given in the attached statement.
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EtoctricHy BodiM Undergoing Lossss

*257. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of POW ER AND NON- 
CONVENTIONAL ENERGY SCXJRCES be 
pleased to state:

(a) the nu.".ber of the State and other 
Electricity Corporations and Undertakings 
incuning losses during the last three years. 
State-wise;

(b) the extent of losses incurred during 
each of the last three years;

(c) the main reasons for these losses;
and

(d) the steps taken or proposed to be 
taken by the Government to reduce the 
same?

TH E MINISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W ER  AN D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI): (a) and (b). The 
number of State Electricity Boards, who 
have suffered loss during the last three 
years, is given betow:-

Year ending 31st March No. of SEBs In loss Amount in crores

1988 10 524.09

1989 9 608.86

1990 10 842.78

In addition, there are six Power 
Generation Corporations under various 
States, of whteh, according to available 
information, one unit In Uttar Pradesh and 
another in West Bengal are making loss to 
the extent of Rs. 66.55 crores and Rs, 77.58 
cores during 1989-90 and 1990-91 
respectively.

(c) Main reasons for Boards' losses 
include low agricultural tariffs, low plant Load 
Factor(PLF), High Transmission and 
DistrS)ution (T&D) losses, pilferage of power, 
heavy interest burden on loans, losses 
accruing due to rural electrification etc.

(d) State Governments have been 
impressed upon, from time, including in the 
Conferences of Power Ministers of States, 
to improve the operattons of the SEBs so as 
to achieve the statutory surplus of 3%, and 
to take steps like equity partteipation, 
provision of subskJy to meet the tosses for 
supply of power to the agrteultural sector, 
timely revision of tariff, improving the

performance of generating stations, reducing 
T&D losses etc.

2. As pertheconsensus reached atthe 
Power Minister’s Conference held in 
September, 1990, it is proposed to set up 
five Regional PowerTariff Boards, which will 
make recommendations to the State 
Governments regarding fixation of 
rationalised tariffs. States have also been 
urged forfixatkin of a minimum agricultural 
power of 50 paise/kwh.

Upgrading of tlie North Eastern 
Council

*258. SHRI BUOY KRISHNA HANDI- 
OUE; Will the Minister of HOME AFFAIRS 
be pleased to state:

(a)whethertheUnk>nGovemmenthave 
receh/edaproposaltoupgradethe statutory 
North Eastern Council (N EC ) from an 
addsory body to a tuR-tledged regional 
planning authority; and
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(b) if so, the decision taken by the 
Governnfient thereon?

TH E MINISTER O F HOME AFFAIRS( 
SHRI S. B. CHAVAN): (a) and (b). The 
North-Eastern Council has discussed Its 
role in the last two nieetings. TheGovemment 
have not taken any decision in the matter so 
far.

Direct Dialling System with U.S.A.

*259. SHRI P.M. SAYEED: Will the 
Minister of COMMUNICATIONS be pleased 
to state:

(a) whether the Department of 
Telecommunteations has Introduced a new 
system through which U.S.A. has been put 
on direct dial link with India;

(b) it so. the details thereof;

(c) the benefits which are likely to accrue 
from it; and

(d) the number and names of other 
countries whk^h are linked up with India 
through direct dialling system?

TH E MINISTER O F S TA TE  O F TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
RAJESH PILOT): (a) Yes. Sir. New service 
known as 'Home Direct* servrce ha(̂  been 
introduced.

(b) Details are given in the attached 
statements.

(c) The service has been introduced as 
part of Department of Telecommunications’s 
contribution to the Visit Indiayear 1991. This 
servrce will facilitate foreign tourists and 
businessmen visiting India to contact their 
home instantaneously by using their credit 
card. This facility Veams foreign exchange 
for our country as these calls are treated as 
calls emanating from the foreign country 
eventhough it is an outgoing call from India.

(d) As at (b).

1.
below:

STA TEM EN T

The service has t)een introduced to 8 countries with effect form 1,11.9t asdetaiied

Access Code

1. USA 000 11 7

2. U.K. 000 441 7

3. JAPAN 000 811 7

4. ITALY 000 391 7

5. SPAIN 000 341 7

6. SINGAPORE 000 651 7

7. NETHERLANDS 000 311 7

e. CANADA 000 16 7
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Call to any of these 8 countries can be 
made from any telephone with STD/ISD 
facility by dialling the above access codes. 
The service will also be avaRable on dedicated 
telephones installed at important places of 
tourist interests. Air Ports, Five Star Hotels 
and Telephone Bureaus.

2. On dialling the required code, the call 
will t>e answered by the operator at the 
distant end who will put through the call to 
the required number on “Collect Cair basis 
after confirmation from the claled number. 
In respect of calls to USA, AT& T cards can 
be used.

3. The tariff for each effective call from 
a dedicated phone will be Rs. 10A and in 
case of Dial-up calls the charges will be one 
metering unit per effective calls.

STD FacllHles on National Highways

*260. SHRIMATIVASUNDHARA RAJE: 
Will the luiinister of COMMUNICATIONS be 
pleased to state:

(a) whether efforts have been made to 
provide S TD  facilities on the National 
Highways;

(b) if so, the norms fixed for providing 
this facility: and

(c) the steps taken by the Governnwnt 
in this regard, State-wise?

TH E MINISTER O F  STA TE  O F TH E 
M INISTRY COM M UN ICATIO N S (SHRI 
RAJESH PILOT): (a) Yes, Sir.

(b) Intially these facilities are proposed 
to be provided approximately at 50 kms 
distance on the National Highways.

(c) These facilities have been provMed 
so far on the following National High­
ways.

1. Delhi —  Chandigarh

2. Bombay —  Pune, and

3. Madras —  Bangalore.

It is proposedto provide STD  payphones 
progressively on other National Highways.

Smuggling of Amfis Across Indo-Pak 
Border

*261. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether smuggling of arms and 
othercontraband across the Indo-Pak border 
has been going on unabated:

(b) if so, the details of contraband seized 
during the last three months. Sector-wise; 
and

•

(c) the steps taken to check such 
activities?

TH E MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) and (b)smuggling 
of arms and other contrabands across the 
Indo-Pak border has continued though its 
Intensity has come down. The details of the 
contraband seized during the last 3 months 
are given In the enclosed statement.

(c) A number of steps have been taken 
to deal with the situation which include:

I) increase in the strength of BSF 
togetherwith more Borderout Posts, 
Observation Post Towers, Vehicles, 
electronicequipments, increase foot 
patrolling etc.

ii) Fencing and flood lighting in certain 
kientlf led vulnerable stretches atong 
the Punjab and Rs^asthan border; 
and

W) Gearing up of intelligence set up.
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The delate of contraband seized (Inckiding arms/atm.) durkjg the last 3  months on the 
M o -P a k  borders are given below:-

PUNJAB

RAJASTHAN

Gold (Kgs) - 46.174

AK-47 Rifle - 2

AK-S6 Rifle - 3

Rifle other bore - 2

Pistol - 14

Revolver - 2

Mag assorted 50

Amn assorted 4650

Detenator 36

Coidex(Mtrs) 1

Safety Fuze 47

Expk>8ive(Kgs) 50

Hand Grenade 10

Bomt)-shell 1

Time Pencil 2

Gold (Kgs) 0.0008

Sllver(Kgs) 441.495

Charas(l<gs) 15.000

Cattle(Head8) 677

Carriers 2

303 Rifle 1

AK-56 Rifle 34
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Pistol - 5

Mag assorted - 142

Amn assorted 12227

Cordex(Mtrs) 16

Detonator 20

Safety Fuze 33

Cleaning Kit 24

Explosive(Kgs) 19.500

Hand Grenade 30

Grenade Launcher 1

G U JA R A T Gold(Kgs) 8.162

J&K

Name of weapon Quantities seized dating

Aug Sept Oct

1) G.P.M.G. 1 5 3+2

2) M.M.G. - 1 -

3) Rifles AK 73 90+13 62+2

4) Pistols 11 31+1 12+2

5) R/Launchers 6 10 6

6) Rockets - 26 13

7) R/boosters - 25 5

8) Grenades - 160 68

9) Detonators - - 12+40

10) Explosives(Kgs) - - 14

11) Annmunltion 
(Appx. rounds)

12,000 21.000+5300 7794+3150

12) W.T.Sets 2 - -

Contrabands

1) Gold Biscuits r:98

2) Wrist Watch si

3) Indian currency s642(Rupees. in Kathuadist.)
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ITranslation]

Tamil Refugees From Sri Lanka

2732. SHRI VILAS MUTTEMWAR: 
SHRI R. SURENDER REDDY:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the total number of Srilankan Taimll 
refugees living in India at present; and

(b) the amount being spent on them 
annually'?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND M INISTER OF S TA TE  IN TH E 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOBy. (a) According to the available 
\n1ormalion, the number o1 Sri Lankan Tamil 
refugees living in India at present is. 2 ,10. 
958.

(b) On an average an amount of about 
Rs.18 crores is being spen annually on the 
Sri Lankan Tamil refugees ledged in various 
camps.

lEng/isti]

Dispute between Madhya Pradesh and 
Orissa Regarding 40 Acre of land

2733. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether 40-acre land near Koma 
Khan on the Madhya Pradesh-Orissa border 
located between Shirgudi in Orissa and 
Vijaya Nagar in Madhya Pradesh is at present 
in the possesseion of the Madhya Pradesh 
Government and is a disputed territory 
between the two states;

(b) whether the Government of Orissa

DECEMBER 9.1991 Written Answers 84

has requested the Union Govemment to 
solve this problem; and

(c) if so. the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB):(a) Yes. Sir.

(b) Yes. Sir.

(c) The Government of India have 
suggested a joint verification by a team of 
Revenue Officers of both State 
Governments, of the disputed area 
associating also a representative of Sruvey 
of India.

BBC Satellite TV  and Star TV of 
Hongkong.

2734. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of INFORM ATION AND 
BROADCASTING be pleased to state:

(a) whether the Government are aware 
of the BBC Satellite TV  and Star TV  of 
Hongkong beaming its programmes to India: 
and

(b) If so, the steps Government propose 
to take to prevent or reduce the impact of 
this “Cultural Invasion"?

TH E  D EP U TY  MINISTER IN TH E  
M IN ISTR Y O F  IN FO R M A TIO N  AND 
BRODCASTING (KUMARIGIRUA VYAS):
(a) Yes, Sir. the Government is aware of the 
rece-ption of foreignTV programmes through 
satellite In various parts of the country.

(b) Constant efforts continue to be made 
to bring about a qualitative improvement In 
the programme format of Doordarshan so 
as to sustain the Interest of Its viewers.
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Electricity on Cheaper Rates byMPEB

2735. SHRIPARASRAM BHARDWAJ: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state;

(a) whether any scheme has been 
introducedforproviding one light connection 
for Rs. 20 only to the Adivasis and Harijans 
of the State of Madhya Pradesh by the 
Madhya Pradesh Electricity Board;

(b) If so, the details thereof ; and

requesting to ensure the speedy clearance 
of the Webel Telematlk application for an 
industrial licence to make main automatic 
exchange equipment;

(b) if so. the steps taken to speed up 
approval for the MAX project; and

(c) the time by which it is likely to be 
issued?

TH E D E P U TY  M IN ISTER FOR 
C O M M U N IC ATIO N S (SHRI P. V. 
RANGAYYA NAIDU): (a) Yes. Sir.

(c) whetherthe Government have taken 
steps to ensure the regular supply of 
electricity at cheaper rates to Adivasis and 
Harijans?

THE MINISTER OF STATE OF THE 
M INISTR Y O F PO W ER  AND N O N ’ 
CONVENTIONAL ENERGY SOURCES  
(SHRI KALP NATH RAI): (a) to (c). The 
Madhya Pradesh S\a\e 
has a scheme lor prov\d\nQ s\n̂ \e po\r\\ 
con(\ed*\ons to Ad\N/as'\s and Har\)ans \n \he 
State by recovery o1 an \nil\a\ charge o1 Rs. 
19.80 in 12 equal monthly instalnr\ents. The 
cost of service lines upto 30 metres and 
internal wiring for such connections is borne 
by the Board. In case the average 
consumption of power by such beneficiaries 
is less that five units per month, a charge of 
Rs. 5A per month is collected from the 
beneficiaries towards energy consumption. 
There is no separate lowertariff for tribal and 
scheduled castes consumers in Madhya 
Pradesh.

Approval of Max Project

2736. SHRI SANAT KUMAR MANDAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the Government of West 
Bengal has written to the Union Government

(b) The Government of India has 
announced a New Industrial Policy according 
to which no industrial licence is required for 
the manufacture of MAX in the country.

(c) Does not arise in view of (b) above.

Amount Sanctioned to Andhra Pradesh
ElectrlcUy Board Rura\

27^7. SV\R\
RAOVADDE*. m \  the Um\ster PONNER 
AND N O N -C O N V EN TIO N A L EN ER G Y 
SOURCES be pleased to state:

(a) the amount sanctioned by Rural 
Electrification Coroporation to Andhra 
Pradesh State Electricity Board towards 
rectifk:ation of pump sets in the Current year 
and the last two years; and

(b) the amount of new pump sets 
energised during 1989-90,1990-91 and the 
targets fixed for 91-92?

THE MINISTER O F STA TE OF THE 
M IN ISTR Y  O F P O W ER  AND N O N - 
CONVENTIONAL EN ER GY SO U R C ES 
(SHRI KALP N A TH  RAI): (a) Rural 
Electrification Corporation (R E C ) has 
provided an amount of Rs. 38.25 lakhs to the 
Andhra Pradesh State Electricity Board as a
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grant for rectification of pumpsets in the last 
two years. No amount has t)een provided t>y 
the Corporationforthls purpose in the cunent 
year.

(b) As per available Information, 75085 
and81794pumpsets were energised during
1989-90 and 1990-91 respectively. 40,000 
pumpsets in the State are programmed for 
energisation during the current year.

[Translation]

Indian Films Produced In Foreign 
Countries

2738. SHRI SHIV SHARAN VERMA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) the details of Indian films produced 
in foreign conuntries during the last three 
years;

(b) whether lesser expertdlture is 
incurred on the films produced in foreign 
countries than f ilms produced in India;

(c) whether financial or any other 
assistance is provided by thecountries where 
these films are produced; and

(d) if so, the details thereof?

TH E  D EP U TY  M INISTER IN TH E  
M IN ISTR Y O F  IN FO R M ATIO N  AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) Production of filmsin India is mainly inthe 
private sector and Government do not

maintain any statistics about Indian films 
produced in foreign countries. However, 
release of foreign exhange was 
racommended in 38casesforcertaln location 
shooting abroad againsttheirrequest during 
1989,90 & 91 ( upto November).

(b) As we do not have access to such 
information, tt is not possible to furnish the 
same.

(c) As per our information, no financial 
or any other material benefit is extended by 
any foreign country.

(d) Does not arise.

[English]

Collactlon of States Tax in Delhi

2739. SHRI JEEW AN SHARMA: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) the sales tax collected in Delhi during 
1990-91 and how does it compares with the 
preceding three years; and

(b)the steps takentomaKe the collection 
of sales tax more effective?

TH E MINISTER O F STA TE IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER O F STA TE IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) The amount of sales tax 
collected during the year 1990-91 and the 
preceding three Years is as follows:

Year Collection in lakhs (Rs.)

1990-91 690.00

1989-90 597.96

1988-89

1987-ea

518.17

431.81
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There has been an increase of 
(appraximatoly) 15% ki.the year 1990-91 
overthe collection of 1989-90,33% overthe 
conection of 1988-89 and 59% over the 
amount collected in 1987-88.

(b) To  plug leakage of revenue and to 
nnake collection of sales tax more effective 
the Sales Tax Department of Delhi 
Admbilstiatlon hasformulated Plan Schemes 
for strengthening the Recovery, Internal 
Audit and Enforcement Wings. Six Zonal 
Recovery Ceils have been sft up.

[TranslatiorU

Accidents Due to Absence of traffic 
Signals

2740. SHRIGOVINDRAO NIKAM; WiH 
the Minister of HOME AI7AIRS be pleased 
to state:

on certain crossings is a factor which has 
contributed to accidents.

(b)33

(c) and (d). 25 traffic signals and 30 
traffic blinkers are to be installed during the 
remaining part of the current financial year
1991-92.

lEngSshl

Setting up of Automatic Telephone 
Exchanges In Karnataka

2741. SHRI S.B. SIDNAL: Wiii the 
Mlnistarof COMMUNICATIONSbe pleased 
to state:

(a) the number of automatic telephone 
exchanges functioning in Kamataka, district- 
wise:

(a) whether a number of accklents 
occur due to absence of traffic singais on 
crossings of J)eihl;

(b) the tiumber of automatic telephone 
exchanges proposed to be set up in 
Kamataka during 1991-92; and

(b) if so, the number of accklents that 
oocuned only on crossings during the last 
one yean

(c) whether Government propose to 
install traffk: signals on main crossings to 
avert accMehts; and

(d) If so, the number of singnals iikeiy to 
be bistailed by the end of this year?

TH E MINISTER O F STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND T t C  MINISTER O F STATE IN THE 
MMISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) Itie ateence 01 traMic signate

(c) the details thereof and the anmunt 
allocated therefor?

TH E  D EPUTY M INISTER IN TH E 
MINISTRY OF COMMUNK^ATKDNS (SHRI 
P.V. RANGAYYA NAIDU): (a) The number 
of Automatk:Teiephone Exchanges, District- 
wise in Kamatka is given in the enctosed 
statement.

(b) and (c). The number of Automatic 
telephone exchanges proposed to be set up 
during 1991-92 is 114. Out of these 20 
exchanges have already been commisstoned 
and the remaining 94 exchanges are 
proposed to be commissioned in this year at 
a proiecited cost ot Rs. 36.5 crores.
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STATEMENT

No. of Automatks Telephone Ex<Oianges functtonhg aaon30.Tl.91.

S i No, Name of the District

1. Bangalore 98

2. Belgaum 132

3. Bellary 66

4. Bijapur 103

5. Bidar/Gulbarga 144

6. Raichur 61

7. Davangore 91

8. Hassan 75

9. Kolar 86

10. Mandya 47

11. Tumkur 69

12. Mysore 88

13. Dakshina Kannada 168

14. Hubli 110

15. Chikmagalur 82

16. Madikeri 62

17. Uttara Kannada 78

18. Shimoga 92

Total 1652

Inclusion of Sc«/STs ItembMS in (a) whether Telephone advisory
Telephone Advisory Committees Committees of some of the Stalesare yet to

2742. SHRIGOVINDA CHANDRA
M UND A: Will the Minister of
COMMUNICATIONS be pleased to state; (b) if so. the details thereof;
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(c) whether SCs/STs Members aiee 
also appointed to Telephone Advisory 
Committees; and

(d) »  so. the details thereof, State- 
wise?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMyiUNICATiONS (SHRi 
P.V. R AN G AYYAN ADU)

(a) Yes, Sir.

- (b) List of the Telecom Advisory 
Committees of the States yet to be formed 
are as per the attached Statement

(c) Prominent social woflwrsteminent 
pretsonsaie nominaladto muchoommtttees 
indixfing membeis of SC/ST Communtties.

(d)SinoeTelecomAdvisoryCommittees 
are inthestaageofformation, itwouidnotbe 
possfeieto stale nowthenamesofmembens 
of the Telecom Advisory Committees.

STATEM ENT

Names of the States w hen Telecom
Advisory Com m UM em  yet to be

10. Mizoram

11. Nagaland

12. Punjab

13. SMdm

14. Trfpura '

15. West Bengal.

Belter Telecommunication Faculties In 
Country

2743. SHRi GOPI NATH GAJAPATHI: 
WHi the Minister of COMMUNICATIONS be 
pleased to slate:

(a) whether the Government propose 
toprovidebellerteieoommunicationfaciiities 
to the people during Eight Plan period;

(b) if so, the details thereof; and

(c) the number of new telephone 
connections Hwly to t>e given by the end of 
^  above plan?

TH E  D EP U TY M INISTER IN TH E
Formed. MINISTRY O F COMMUNICATIONS (SHRI 

P.V. RANGAYYA NAIDU): (a) Yes, Sir.
1. Mionra rraaesn

(b) T o  provide better
2. Aninchal Pradesh

the draft 8th plan proposals Inciude;-
3. Assam

-Fuilaulomatisation of network by March
4. Goa 1994.

5. nimacnai rTaaesn -RepiaoementsAJpgradation of life 
expired and womout equipment

6. Maharashtra
-Pfovision of addlional 3000 Rkms of

7. M a n ^ r ducts of underground cables.

8. Meghalaya -Practlealyal newequipment proposed 
tor biducllon during the 8th plan period

9. Mizoram to be of digital type.



35 Wittan Answers DECEMBER 9.1991 Writton Answers 96

-Further computersation of 
teleconvnunication services such as 
(fiTBctoiy. enquiiy, bHHng, manual trunk 
service, etc.

M INISTHYOFOOM M UNICATiONS (SHRI 
P.V. RANGAYYA NAHXJ): (a) T l«» number 
of Electn>nicTelephone Exchanges in Kerala 
State is 191.

-Useofimprovedcomputerisednetwoiic 
management techniques.

' -National Subscriber Dialling facility to 
all telephone exchanges by the end of 
8th plan.

-All District Head Quarterrs will have 
Naional Subscriber dialling facility by 
March 92 and Sub DMsiona) Head 
quarters by March 95.

•Provision of phone facility in all Gram 
Panchayats by 1.4.

-Highway telephones on national 
highways.

(c) 75 lakhs.

Electronic Telephone Exchanges In 
Kerala

2744. SHRI KCX)IKKUNNIL SURESH: 
WUI the Minister of COMMUNICATIONS be 
pleased to state;

(a) the number of electronic telephone 
exchanges in Kerala;

(b) the number of exchanges out of 
them Kaolam and Pathanamthltta,

(0) the number of new telephone 
exchanges to be opened in Kerala other 
than Kaolam and Pathanamthltia district 
during 1991-92; and

(d) If so, the dettdls thereof?

TH E  D EP U TY  M INISTER IN TH E

(b) The number of etoctronlcexchanges 
in Oulon is 14 and in Pathanamthltta is 4.

(c) and(d). T in  nurrberof newtelephone 
exchanges to be opened during 1991-92 in 
Kerala (excluding Quilon and 
Pathanamthltta) Is 31. The details are given 
in the attached statement

STATEM ENT

N u rrb e ro fe n ch a n ^to b e o p m e d  
k il^ rs ia  other than OiOon and 

PathamunhUa Districts during 1991-92.

1. Trivandrum
Medical CoRege Commissioned

2. Arrtbalamukku -Do-

3. Kariavttom -Do-

4. AruvMcora -Do-

5. Kottiyoor -Do-

6. Trunpupalam
M L T -Do-

7. Emakulam Seivk»
Line-R.T -Do-

8. Konaym Commissi(

9. Chempanode

10. Elamktdam

11. Kappad

12. Thottumukkom

13.Varadoor
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14. Vazhayoor

15. mnenkeri

16. Mangattuparant>a

17. Maiayattoor

18. Ayyampuzha

19. CheOanam

20. Karimpam

21. Kumbalanji

22. Kandkuzhy

23. Anappara

24. Chsrai

25. Pothenoode
•

26. Ayiroor

27. Kuzhoor

28. Vettaappora

29. Korenctiira

30. Beypors

31. ABeppeyUnit-ll

[Tianstattorii

LMklng of Ludinow DooRtarahan 
Kandra wMi otiwr CantiM

2745.SHRISURENDRAPALPATHAK:
dVn the Minister of MFORMATION AND 

> BROADCASTING be pleased to state:

(a) whether the Government have 
received any request from Uttar Pradesh 
Government to linic Dooidaishan Kendra,

Lucknow with the other centres of the State;

(b) i  so. the leaethm of theGovemment 
in this rsgatd; and

(c) 1^ when a dedskm in this regad is 
likely to t>e taken?

T H E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING(KUMARIGIRUAVYAS):
(a) Yes. Sir.

(b) and (c). Fimi demands have been 
placed with the Department of 
Telecommunkiatkms for linking the high 
power T V  transmitters at Agra. Allahabad. 
Gorakhpur. Varanasi and Kanpur to 
Doordarshan Kendra. Lucknow via 
mterowave mode of linkage. Whereas these 
microwave links are expected to be 
commissioned by the Department of 
Telelcomnnunicatkms (D O T) during 1992, 
estabHshmeM of link twtween various TV  
transmitters in the State with Doordarshan 
Kendra. Lucknow' via satellite woukl, 
however, depend upon future availability of 
adequate resources, requisite space 
segment capacity and inter se priorities.

lEngtslH

Cultural Invasion from Neighbouring 
Countries

2746. SHRI R. SURENDER REDDY: 
WW the Minister of H4FORMATK)N MVD 
BROADCASTING b e  p le a s e d  to s la te :

(a) Whether the Government have 
p re fH T O d  a kxtg term plan for bonier areas 
to counter Mormadon of cultural bwaston 
fro m  neighbowing countries;

(b) H so. whether a two pronged 
measures of devetoping the AIR and T V  
network in the border areas have been 
prepared; and
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(c) V so. the details of the sams and the 
total allocation made forthe purpose and by 
what tinne the work Is Ikely to tie started on 
these pR)|ects?

TH E  D E P U TY  M IN ISTER  IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUAVYAS):
(a) to (c). Yes, Sir. High priority has been

given to the extension of Radto and TV  
services In the border areas of the country 
while tbnmdaling the plans for extension of 
TV/An services from time to time. Under 
the schema of border coverage. 20 Radio 
transmttters and 96 T V  transnWers are 
functioning. The datals of various AiR/TV 
projects wtiich are under various stages of 
hnplemBntation are given in the attached 
Statement.

STATEM ENT

A .A illn d a  Radio

S.NO. Location a  the Piqiect Amount aMocated

(Rs. In lakfis)

1. DhubrKAssam} 193.70

2. Kinnaur(Himachal Pradesh) 168.15

3. Kargii (Jammu & Kashmir) 418.16

4. Poonch (Jammu & Kashmir) 208.50

5. Churachandjpur (Manljpur) 347.17

6. Banner (Rs^asthan) 346.19

7. Jaisaimer (Rajasthan) 493.10

8. TuticorinCTamiiNadu) 745.45

9. KaHashaharCTripura) 361.10

10. Belonia (Tripura) 323.00

11. Chamoli (Uttar Pradesh) 185.46

12. Pauri/Srinagar (Uttar Pradesh) 185.00

13. Pithoragarh (Uttar Pradesh) 189.15

14. Uttarkashi (Uttar Pradesh) 89.13

15. Lungleh (Mizoram) 461.10
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S.NO. Location of the Project Anwunt allocated

16. Simla (Himachal Pradesh)

(Rs, in lalfhs)

278.00

17. Imphal (Manipur) 439.45

18. Kohlma (Nagaland) 416.83

19. Jaipur (Rajasthan) 510.45

20. Bikaner (Rajasthan) 92.80

21. Gangtok (Sikkim) 215.15

22. Lucknow (Uttar Pradesh) 444.55

23. Calcutta (West Bengal) 154.26

24. Kurseong (West Bengal) 440.85

25. hangar (Arunachal Pradesh) 
(50 KW SW)

44«25

26. Itanagar (Arunachal Pradesh) 524.45 
(100 KW MW)

B. Doordarshan

S.No. Location of the project Amount allocated

(Rs. in lakhs)

1. Barmer (Rajasthan) 447.60

2. Jaisalmer (Rajasthan) 331.60

3. Bhuj (Gujarat) 331.60

4. FaziHca (Punjab) 981.30

5. Churachandpur (Manipur) 188.70

6. Lungleh (Mizoram) 188.70

7. Leh (Jammu & Kashmir) 694.80
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S.No. Location of the pmiect Amount aMoatad

(R s.k iiakh s)

8. Sankoo (Jammu a Kashmir) 45.00

9. Dras (Jammu & Kashmir) 45.00

10. Tims ogam (Jammu & Kashmir) 45.00

11. Nagrota (Jammu a  Kashmir) 30.85

12. Gangtok (Sikkim) 388.45

13. Rameshwaram (Tamil Nadu) 331.60

14. Phek (Nagaland) 41.50

15. Bongalgaon (Assam) Cost to be approved.

Proposal to Sat up Low Power T.V.
Towar at Sulgani And TIsaa In 

Himachal Pradaah

2747. SHRI D.D. KHANORIA: Will 
the Minister of IN F O R M A TIO N  & 
BROADCASTING be pleased to state;

(a) whether the Government propose 
to set up a Low Power T.V . tower at Sulgani 
and Tissa in Chamba district, Himachal 
Pradesh;

(b) if so, the time by which it Is liltely to 
be set up; and

(c) If not, the reasons therefor?

T H E  D E P U TY  M IN ISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) to (c) A very low power T V  transmitter is 
already functioning at Chant>a, the district 
head quartertown of Chamba district. Paras 
of the district are also getting TV  service 
from the high power T V  transmitter 
functioning at Jalandhar. It is also envisaged

to set up a high power T V  transmitter at 
Dharamshala subject to availability of 
resources for the purpose. If implemented, 
a substential part of the district is expected 
to receive . T V  coverage subject to local 
tenpin conditions.

[Translatiorii

Relntroductlon of Janwanl 
Programmas

2748. KUMARIDIPH<ACHIKHLIA: 
S H R IM A TI M A H E N D R A  

KUMARI:

WDIthaMlnlsiaror INFORMATION & 
BROADCASTING be pleased to state;

(a) whether the Government propose 
to reintroduce Janwanl Programme on 
Doordarshan; and

(b) if so, by when?

TH E  D E P in V  M INISTER O F  S TA TE  
IN TH E M INISTHYOFINFORM ATION AND 
BROADCASTING (KUMARIGIRUA VYAS);
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(a) and (b). Doordarshan endeavours to 
mount programmes in various formats based 
on their programme requirements and 
topicality. Th e  telecast of Janw ani 
Programme is also, therefor, dependent on 
their programme repuirements which vary 
from time to til.'\

Will the Minister of COM MUNICA­
TION S be pleased to state:

(a) whetherthe telephone connections 
sanctioned earlier and in respect of OB 
numbers were issued in March, 1991 have 
been installed;

Ban on i
and'Cigarette’

2749. SHRI DAU DAYAL JOSHI: Win 
the Minister of IN FO R M ATIO N  AN D  
BROAOOVSTING be pleased to state:

(a) whether the Government propose 
to im pose a ban on posters and 
advertisementsin magazines, newspapers. 
Radio andT.V. rsgaiding 'Pan Masala'. and 
Cigarette;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

T H E  D E P U TY  M IN ISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUA VYAS):
(a)to (c). The print media advertisementson 
the two products invariablycanythe statutory 
warning. As the Press enjoys professional 
freedom, the question of Government 
imposing a ban on newspaper 
advertisements does not arise.

In so far as the electronic media is 
concerned, they have been prohbRed from 
putting advertisements on the two products.

(Engte/i]

Telephone Connections after Issue of
a e . Numbers In Delhi/Bombay

2751. SHRI MOHAN RAWALE: 
SHRI MOHAN SINGH:
DR. G U N A W A f^ RAMBHAU 

SARODE:

(b) if not, the reasons for not providing 
the Telephones to those whomOB numbers 
were issued in Delhi. Mumbai and other 
parts of the countru;

(c) the number of such telephone 
connections sanctioned and O B number 
issued but not yet mstayed; and

(d) the time by which such telephone 
connections are likely to be installed?

TH E  D E P U TY  M IN ISTER IN T H E  
MINISTRY O F COMftAJNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (d). The 
infonnation isbeingcoiiected and will be laid 
on the Table of the House.

[Ttansla&xii

MESO Project

2752. SHRI LALIT ORAON: Will the 
Minister of W ELFARE be pleased to state:

(a) whether Govemment propose to 
cover those blocks under ‘MESO Project* 
where more than fifty per cent resMents 
bekmging to scheduled tribes;

(b)thebk)ckscovered underthispn^ect 
in the States of Bttiar tn now; and

(0) the blocks covered, by the 
Govemment under this project in the year 
1991-92?

TH E  MINISTER O F  W ELFARE (SHRI 
SITARAMKESRI):(a)to(c).Theinfofflfiatkm 
is being coBecied.
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Shortage of Postmen in Country this regard?

2753. SHRI BHAGWAN SHANKAR 
R A W A T: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government are aware 
that distritHJtion of post has t)een adversely 
affected due to shortage of postmen in the 
country; and

(b) if so, the steps proposedto betaiten 
t>y the Government in this regard?

T H E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAIDU): (a) and (b). The 
Department undertalras periodical review of 
estatilishment of all operative officer with a 
view to ascertaining Justification for all 
categories of staff including Postmen. Based 
on such a review undertalcen in the year
1989-90, the following number of posts of 
Postmen and Sorting Postmen were 
sanctioned on 22.8.1990;

1. Postmen 2359 posts

2. Sorting Postmen 151

Establishment review is a continuous 
process and aH proposals for creation of 
posts is examined based on justification and 
merit. However, each case of delayed 
deVNery atKinondelWery ol maftteexamined 
on receipt of spedficcompiaints and suitable 
iemedial measures are taicen.

[EngHsHl

Demand of Teiecom Employees

2754. SHRI K.H. MUNIYAPPA: Will the 
Ministerof COMMUNICATIONS be pleased 
to state:

(a) whether members of Bharatiya 
Telecom. Employees Federation are on 
agitation forthe last several monthspressing 
certain demands;

T H E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir. 
Presently, there Is no agitation by the 
Members of B TEF. However, they had 
organised Dharna and lunch hour 
demonstration on 12.11.91 in front of 
Sanchar Bhavan, New Delhi and the various 
field offices of the Department.

(b) The details of the demands are 
given in the attached Statement - 1

-I I
(c) As given in the enclosed Statement

STATEM ENT-1

and
(b) II so, the details of thier demands;

(c) the reaction of the Government in

Demands presented by Bhartiya Telecom  
Employees Federation.

1. Entry of B T E F h iJCM.

2. RestructuringofCadresasperBTEF 
suggestions and «(tention of OTBP Scheme 
to LDCAJDC Cadre in Administrative offices.

а. Restutituring of Department:

(a) Future of MTNL-Payment of 
Wages & Fringe benefits at par with other 
PSU's w.e.f. 1-4-1986.

(b) Payment of Rs. 100/-P.M. to ail 
Telecom. Employees.

4. Regularisation of Casual Labourers 
including skllled/Semi Skilled workers.

5. (a) Bonus to Casual Workers at par 
with their respecfive Cadres.

(b) Raising of ceiling limitsforpayment 
of Bonus.

б. Aooeptanoe of amendments in the 
constltutton of B .T.T.E.U. Group ‘D*.
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8TATBIEKM

1. Entry of B .T £ .F . in J lC J L

The matter has been considered by the 
Department of Personnei&Tralnlng in detail 
As perthe existing policy no new Faderations/ 
Unions are being granted recognition for 
participation in the JCM  pending finaiisation 
of the new recognttlon rules. Moreover, 
according to the constitution of the JCM  
proportionale representation can be changed 
only after verification of Mentership of all 
Federations. Rules in this regard are still 
under formumation by the Department of 
Personal & TFaining.

In view of above, it is not feasible to give 
representation to B TEF IN the JCM.

2. Restructuring of Cadres as per 
Suggestions of BTEF&O.T.B.P.Schem e 
for Admlnlstrathw Staff.

The scheme of cadre restructuring had 
been introduced after approval by the 
Government and it is not feasible to make 
further changes at this stage.

The case of introducing TO A  pattern of 
staffing in circle offices replacing the exisfing 
LDCA)DC pattern had been taken up wBh 
IheMinistty o( Finance who hawe not agreed 
to the proposal submitted by the Department 
in this behalf. The LDC & UDCs are since 
cadres common to all other departments 
undertheGovemment,OTBPSchemewhk:h 
applies to only certain operative cadres In 
the Department of Telecom, cannot be 
extended to the LDCs/UEX)s woridng In the 
CiideOffk»s.

3 Restructuring of D.O.T./FUture of 
MTNL.

The high power committee appointed 
by the Govt, in this behalf has sutHnitted the 
report whk:h Is still underexamlnatkm by the 
Govemment. Thequestkm of pay scales in 
respect of enptoyees woiking in MTNL is 
since linked with the over al questkm of 
restructuring the Department The same 
applies to the Issue of payment of Rs. 100/

-  per nwnth to an the Tetocom Emptoyees 
inline with M TN L

4. R ogularlsatlon of C asual 
Labourers.

The scheme of conferring temporary 
status on casual labourers who have 
completed one year of service has alieady 
been Introduced bythe Department Further, 
it has recently been deckled to conskier 
ragularlsatnn of Casual Labourers who have 
completed 10 years seivlce.

Regartfing absoiptkm of skilled/semi­
skilled woikers in cadres like technkdans 
and wireman, it may t>e stated that 
appointments to these cadres is regulated 
under the statutory rules of recruitment. 
There is no provision of automate absoiptton 
of the casual woricers Into these cadres. 
However, the conscessnns ragarding age 
Hmit etc. as provided tqr the Department of 
Personnai and Training have been duly 
extendedto such workersbythe Department

5. Bonus

Casual Labourers, are only entitled to 
Ex-gratia payment which has been raised 
from Rs. 300/- to Rs. 750/- and have been 
paU for the year r990-91 aoooaSngly.

Regarding payment of Bonus to 
emptoyees whole emoluments exceed Rs. 
3,500/- per month, an SLP has been filed by 
the Departments against the judgement of 
C AT (Delhi Bench). The SLP is still pending 
before the Supreme Court and the case is 
thus sul)|udk» on that account

6. Aoceplanceof Amendments Inthe 
Constitution of B.T.T.E.U . Group *D’.

The proposed amendment had been 
examined earlier in consultation with 
Department of Personnel & Training who 
had advised that the amendment extending 
menfbership to Group ‘C* employees had 
substant Implwations and coukf not be 
accepted til new rules of recognitkMi of staff 
unton areflnaiised.Theposltk)n in this behaB 
nBmains unchanged.
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Engagement of Contractor* in 
Mmaehal Piadeah

(b) H 80. the latosfixedforinstanation of 
the same.

2755. S H R I K ISH A N  D U T T  
S U L TA N P U R I: Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) the number of contractors engaged 
bithestale of Himachal Pradesh for installing 
conductors for telephones dtetrict wise; and

TH E  D E P U TY  M IN ISTER IN TH E  
MINISTRY O F  COM MUNICATIONS (SHRI 
P .V .R A N G A Y Y A  N A ID U ): (a ) No. of 
Contractois engaged for laying U/G cables 
and overhead cables paqring and erection of 
fines and wires for telephones in various 
Districts of Hknachal Pradesh in given below:

No. of Contractois for

SI. No. Name
of District Under ground cables

OvertieadcaUe payings  
erecSon ofSnes S Wires

1. Mamfi, Kulu,Lahaul Splti 1 1

2. Shlmla. Kinnaur, 1

3. Hamtopur.Una. Bilaspur, 1

4. Sirmaur.Solan 1

5. Kangra, Chamba 1

(b) The rates fixed for installation of U/ follows: 
G  cables and erection of lines and wires is as

1. (i) U/G cable laying with digging and 
refilling of trench in Mandi, Kulu & 
LahaulSpiti Rs. 17.40 Meter

(H) U s e a b le  laying with (figging and 
iBfilfing of trench in Shimia, Kinnaur, 
Siimaur Solan, Hamirpur, Una, Bilaspur, 
Kangra and Chamba Rs. 17.50 nM er

2. Paying of overhead cables upto 50 pairs 
in a l districts. Rs. 3.75 meter

3. Erection of wires In an the districts.'.

(0 Iron/ACSR wire 100 bs. Rs. 3.15 meter

(ii) Iron/ACSR wire 200 Vos.. 300 bs. 
and Copper weld wire 242 bs. Rs. 4.19 meter



113 vrntm Answ ars  AGRAHAYANA18,1913(SM M ) W tm nAnsw ars  114

[Translaiioril

Electronie Exchange In Bareilly

2756. SH R I S A N TO S H  KUM AR 
G A N G W A R : Will the Minster of 
COM MUNICATIONS be pleased to state:

(a) he numtwrof telephone sut>sciibers 
in Bareilly, Uttar Pradesh at present;

(b) the total nuntwr of persons in the 
waiting listforthenewtelephoneconnecHons 
in the said district; and

(c) the time by which the waiting list is 
likely to be dear?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) 9573 as on 
30.9.1991 in Bareiiiy district;

(b) 1128ason30.9.91 in Bareiilydistrict:

(c) A  4000 Hne electronic exchange 
(remote Hne unit)hasbeen ailottad to Bareilly 
and It is proposed to commission this 
exchange be the year 93-94 which would 
facilitate clearing the waiting list 
expenditiously.

Tetophcne Exchange in Hathras.
U.P.

2757. DR. LAL BAHADUR RAWAL: 
WRIthe Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of telephone exchange 
in Hathras. (Uttar Pradesh) wtth locations 
thereof ;and

(b)thenunnberofTelephone exchanges 
having S.T.O. fadtty and the code number 
thereof?

T H E  D E P U TY  M INISTER IN TH E

MINISTRY O F  COiyOyiUNICATIONS ( » I R i  
P.V.RANGAYYA NAIDU): (a) There are two 
telephone exchanges in Hathras, namely (I) 
Hathras City (ii) Hathras Junction.

(b) S TD  facility is available at one 
exchange, Hathras City with S.T.D. code 
No. 05722.

[Er^&A]

Status of Scheduled Tribe

2758. SHRI R. RAMASAMY: WHI the 
Minister of W ELFARE be pleased to state:

(a) whether the Government propose 
to provide the status of Scheduled Tribe to 
Piramaia Kaiiars and Mauredieas Trit>es; of 
Tamil Nadu; and

(b) if so, the details thereof?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAM KESRO: (a) and (b). No, Sir.

Conversion of Chanalcyapuri Exchange 
into Electronic Exchange

2759. SH R I R A M C H A N D R A  
V E E R A P P A : Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) whether the Government propose 
to convert Chanakayapurl exchange Into 
electronlcexchange during the current year;

(b) if so, the details thereof; and

(c) If not, the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNiCATIDNS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise.

(c) Since the Chanakayapurl crossbar
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group of exchanges have not yet oomplslsd 
their stfpulated Me.

Demand to Ineliide Nepali Languaoe in 
Eighth Schedule

2760. SHRl V. KRISHNA FtAO; WMthe 
mOnister of HOiyiE AFFAIRS be pleased to 
state:

(a) whether Union Government have 
received a nunter of representations for 
inclusion of Nepali Language In the Eighth 
Schedule of the Constitution:

(b) K so. the details thereof; and

(c) the reaction of the Govemnient 
thereto?

TH E  IMINISTER O F  TH E  S TA TE  M  
TH E  IMINISTRY O F  PARLIAMEI4TARY 
A F F A n S  & IH E  ll«INISTER O F  S TA TE  IN 
TH E  iMMISTRYOFHOIliE AFFAIRS(SHRI 
|y|.k«. JA C O B ): (a) and (b). Yes. Sir. 
Representatlone have been received from 
various poiiticai and social organisations of 
Assam. Sikkim and West Bengal

The Government are of the view that 
incluskm of more languages in the Eighth 
Schedule to the Constltutton wouM create 
otherrBparcussions and reactions. However, 
I  wiH oonstinue to be the endeavour of the 
Government to devetop the culural and 
literary heritage of all the languages 
irrespective of their being included In the 
Eighth Schedule or not

[TransbllofU

ReoonetRution of Delhi Teleplione 
Advisory CommRtee

2761. SHRIRAMASHARAY PRASAD
S IN G H : Will the IMInister of
COMMUNICATiONS be pleased to state:

(a) whether DeM Telephone Advisoiy 
CommMee has been Inoperative;

(b) if so, the reasons therefor, and

(c)thetlme by which K is proposed to be 
reconsMtuted?

T H E  D E P U TY  M IN ISTER IN TH E  
MINISTRY O F  COM MUNICATIONS (SHRI 
P. V. RANGAYYA NAHXJ): (a) Yes. Sir.

(b) and (c). Dehi Telephone Advisory 
Committee is under the process of review/ 
kiformatton and will be made operative 
shortly.

Po«O fflceJalesar.U .P .

2762. SHRISURESH ANANDSWAMI: 
WW the Minister of COM M UNICATIONS be 
pleased to state:

(a) the total nunnberof Post-Offices and 
branch Poet-Offfees functktning in Jalesar. 
Uttar Piadesh;

(b) the number of Post-Office set up In 
Etah. Ferozabad. Agra and iyiathura during
1990-91; and

(c) the number of Post-Offices and 
branch Post-Offioes Nke^ to be set up during 
the coming financial y e ^

T H E  D E P U TY  M IN ISTER IN TH E  
M IN ISTR YO F COM MUNICATIONS (SHRI 
P.V.RANGAYYANAIDU):(a)Tolalnun«ber 
of Post-Offtees and branch post offices 
functkming bi JaiesarTehslof Etah DIstL is 
asunder-

Sub Post Office -1 Extra Department 
Branch Post-Offtees -26

(i)) The mmiber of post ofNoes opened 
during 199041 is as under-



117 W irnenAnsm is AGRAHAYANA18,1913(SMM4) v m rn A n s m ts  118

Narm  of the Ostt. N o.ofP ostO H k»s
opened

Etah 7

Ferozabad 2

Agra 6

Mathura 1

(c) it is proposed to open subject to 
Justlflcatidn, 3 extra departmental branch 
post offices in Etah [)istt., 2 in F m za b a d  
Dislt.,5inAgraOistt..and2inlMati)uraDistL 
during the Annuai Plan 1991-92.

[EngBsNi

Printing of Supplementary Diraetory, 
Delhi

2763. SHRi HANNAN iMOIXAH; WH 
the Minister of COMiMUNiCATidNS be 
pleased to state:

(a) whether the Qovemment published 
suppiementary pages of telephone directory 
after each Lok Sabha Election with the name 
and telephone numbers of new Ministers 
and HAembers of Parliament;

(b) whether this practice has been 
dispensed w th ; and

(0) if not. the time by which I  is Ikely to 
bepubBshect?

TH E  D E P U TY  M INISTER M  TH E  
M INISTRYOF COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAH>U): (a) No Sir.

(^) Question does not arise in view of
(a) above.

(c) The 1st of new Cound of M < «M ^

and M.Pswllbe included inthennd issue of 
Telephone Dlrectoiy.

Reseivalion for SCa/STs In Privato 
Sector Oiganisalione

2764. SHRI a M .C . BALAYOGI: WiH 
the MMster of WELFARE be pleased to 
state: .

(a) whMherthere Is any proposal under 
consideration of the Government to extend 
the reservation factttyfor Scheduled Castes/ 
Scheduled Tribes in the Private Sector 
Organisations;

(b) If so, the detals thereof; and

(c) if not. the reasons therefor?

TH E MMISTER O F  WEU^ARE (SHRi 
SITARAM KESRO: (a) and (b). No. Sir.

(c) The Constitution of India does not 
provida for such a reservation.

MlnorWea Community

2765. SHR I S U S H IL  C H A N D R A  
VARMA: WBi the Mirdster of W ELFARE be 
pleased to state:

(a) which comtrwnilles are tp ^ e d  as 
lyNnorltles'by the GovemmeM of Indta and 
what benefits/rights/facilitles other than 
those avalabie to majority community are 
extended to them;

(b) the rationale beltind aocordanoe of 
special treatment to minorities especially 
when equaMy all respecis is guaranteed to 
al by the ConsUtution; and

(c)whetherthe Government propose to 
bring a legislation dtepensing a l personal 
laws andenfordng only one lawof marriage, 
divoroe. succession for ensuring national

»  «o. when? .
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TH E  MINISTER O F  W ELFARE (SHRi 
SITARAMKESRI);(a)and(b). Five religious 
communities namely, Muslims, Christians, 
Sychs, Buddhists andZoiastrians are treated 
as ‘Minorities'. A 15-Point Programme for 
the welfare of minorities is being 
implemented, it basically seeks to ensure a 
feeling of security in the minds of the 
minorities.

(c) No, Sir.

Para-MilKary Net Work

2766. SHR I S A R A T C H A N D R A  
PATTANAYAK: WiH the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether the Government propose 
to expand the Para-military net work in the 
countiy during Eighth Five Year Plan; and

(b) if so, the name of places where the 
new ballaltons will be stationed?

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  MINISTER O F  S TA TE  IN THE 
M INISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B ): (a) and (b). The strength of the 
Para-Military Forces is reviewed from time 
to time, keeping in view the various factors 
including the prevalent law and order 
situatton, and actton taken to augement the 
Forces as consklered necessary.

Safety of Indian CH Inns at 
Kuchlibarl

TH E  MINISTER O F  S TA TE  IN TH E  
M IN IS TR Y  O F  P A A R L IA M E N TA R Y  
AFFAIRS AND TH E  M M ISTER O F  S TA TE  
IN TH E  MINISTRY O F  HOME AFFAIRS 
(SHRI M.M. JA C O B ): A  Strip of land 
measuring 178 m X 85 m known as 'Tin 
Bigha Corridor* in Cooch Bihar district of 
West Bengal wiH be leased in perpetuity to 
Bangladesh to connect their mainland with 
their enclave Dahagram-Angaipota jutting 
into Indian territory. There is no transfer of 
Indian territory involved. Sovereignty over 
the conldor will continue to vest in India. 
Indian citizens including the inhat>itants of 
Kuchlibari will continue to have access 
through the Corridor. Govt, have been in 
consultation with the Govt, of West Bengal 
regarding finalisation of all necessary 
anangements to be made after the leasing 
of the conldor to Bangladesh.

Declaration of Aesete and UabilHiee by 
Ministers

2768. DR. LAXMINARAYAN PANDEYA: 
DR. A.K. PATEL:

Wyithe Ministerof HOME AFFAIRS be 
pleased to state:

(a) whether there is a code of conduct 
forMinisters underwhich every Ministerhas 
to mato a declaration of his assets and 
liabilities;

(b)lf so, the names of the Unk>n Ministers 
who have not so far fHled dedarattons of 
their assets and liabilities; and

2767. SHRIAMARROYPRADHAN:
SHRIMATIVASUNDHARA RAJE:

(c)the actton being takentootitain such 
a declaration from them?

Will the Ministerof HOME AFFAIRS be 
pleased to state the steps the Government 
propose to take to ensure safety and security 
of the Indian citizens inhabiting at KuchHbart 
after the proposed transfer o l ‘linM gha'10 
Bangladesh?

TH E MINISTER O F  S TA TE  IN T ^  
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  M M iSTER O F  S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (e). There is a Code of 
Cendud for MbilMera. Under this Code, a
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person before taking office as a Union 
Ministertiastodisclosetothe Prime Minister 
details of the assets and liabilities of himself 
and members of his family. After taking 
office, and so long as he remains in offk», 
the Union Minister has to furnish annually by 
the 31st March to the Prime Minister a 
declaration rsgardnghis assets and liabilities. 
It has not been the practice to disclose their 
details.

[Translation]

Pension for Widows, Handicapped 
and Old Age Persons

2769. SHRIB.L. SHARMA'PREM’: Will 
the Minister of W ELFARE be pleased to
state:

(c) and (d). No. Sir.

Assistance to H P . for the 
Devetopment of Ambedkar Village

2770. SHRIBARELAL JATAV: Will the 
Minister of WELFARE be pleased to state;

(a) whether Union Government have 
provided any financial assistance to the 
Madhya Pradesh Government for the 
development of Ambedkar Villages;

(b) if so, the total amount sanctioned;

(c) whether Union Govemment issued 
directions to the Madhya Pradesh 
Govemment in regardto the development of 
Ambedkar Villages; and

(a) whether it is a fact that widows 
handicapped and old age persons are given 
penskin in Delhi;

(b) if so, the anwunt of pension given to 
such persons every month and when it was 
introduced;

(c) whetherthe Govemment propose to 
enhance the amount of the penston in view 
of the increase |n prk»s; and

(d) H so. the details thereof; and if not. 
the reasons therefor? ,

TH E MINISTER O F  WELFARE (SHRI 
SITARAM  KESRI): (a) Yes. Sir. Delhi 
Administratton provktos OM Age Penston to 
destitutes who have attained the age of 60 
years. This penston is also provided to the 
disabled persons with a relaxatton of 5 years 
in the prescribed age NmlL

(b) Penston was Introduced In 1975. It 
was enhanced from Rs. 60/-p.m. toRs. 100/
- p.m  from 1st Aprn.1987. At present the 
pension Is Rs. lO(V-p.m.

(d) if so. the details thereof?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAM KESRI): (a) No. Sir.

(b) Does not arise.

(c) No. Sir.
(d) Does not arise.

Rehabilitation of Bengalis in 
Pilibhtt District

2771. DR. PARSHURAM GANGWAR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: '

(a) whether the Govemment propose 
to rehabilitate Bengalis who settled in Pilibhit 
district 40 years ago; and

(b) if so. the details thereof?

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
Ah«} TH E MINISTER O F  S TA TE  IN TH E  
M INiSTRYOFHOM EAFFA»S(SHRIM .IM . 
JACOB): (a) and (b). AH Bengali-speaking
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old migrant families from fomwr East 
Pakistan, who anived In India immediately 
after partition and prior to 31^.1958 and 
were settled In Pllbhit district tiave t)een 
given the admissible tBhabllitation assistance 
years ago and they are now deemed to have 
merged with local population. There Is no 
proposal under consideration to give them 
any further rehabilitation assistance.

iEngllsHl

Benefits of Handicapped Personr

2772. SHRI P.C. THOIMAS; Will the 
Minister of W ELFARE be pleased to state:

(a) whether persons having physically 
disability on face, lips and nose with nasal 
defects (HARE-LlPS)areconsideredeligible 
to avail benefits admissible to physically 
handicapped; and

(b) if not, the reasons therefor?

TH E  MINISTER O F  W ELFARE (SHRI 
SITARAMKESRI):(a)and(b). The minimum 
degree of disabiilty should be 40% in order 
to be eligible for any concessions /benefits.

Chief Minister's Conference during 
October,1991

2773. SHRI G EO R G E FERNANDES: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a Conference of Chief 
Ministers wasconvenedonOctober4,1991 
in Delhi;

• (b) if so. the sut)jects discussed in the
Conference; and

(c) the outcome of the discussion?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARY AFFAIRS

AND TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFHOMEAFFAIRS(SHRIM.M . 
JACO B): (a) Yes, Sir. AConference of Chief 
MinMer^ was held in New Delhi on October 
4-5,1991.

(b) The following five sut^ects were on 
the Agenda of the Conference:-

(1) Prevention of atrocities on 
Scheduled Castes/Scheduled Tribes.

(2) Working of the Public 
Distribution System

(3) Maintenance of land records.

(4) Working of cooperatives.

(5) Mounting exenditure of the 
Government.

However, due to paucity of time, items 
atS.No. 1,2and5i^ecoukibediscussed.

(c) In regard to the item relating to the 
preventton of atrocities on Scheduled Cajtes/ 
Scheduled Tribes the Conference agreed 
that this was a national questton and to be 
considered on the basis of national 
consensus andthatthe Chief IMinisteiswoukl 
be in direct touch with this matter on a 
continuing t>asis in order to take effective 
and timely actkm. The Conference also 
made suggesttons about filling important 
positions by the officers belonging to 
Scheduled Castes/ScheduteTribes and filing 
quotas of appointment to the posts resenwd 
for them.

In respect of othertwo items, there was 
exchange of viewsonhowtoimpmvethe 
woridng of the public dtetributton system and 
howtocuibthe nKMinting expenditure of the 
Government on the Non-Plan side, and it 
was Intar ata, agreed that a new re v a m p e d  

pubiicdlstributtonsyslemincertainkJentified
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areas could be pirt into operation with effect 
from 1.1.1902.

[Translalioril

Anomaly Hegaiding Retirement 
AgelnBwS.F.

2774. SHRI RAM NARAIN BERWA: 
Will the Minister of HOME A F F A If^  be 
pleased to state:

(a) whether there is a difference in the 
retirement age of commandant andgazetted 
officers of lower and upper ranks In the 
Border Security Force;

(b) if so. the reasons therefor,

(c) whetherthe Govemment propose to 
remove this anomaly; and

(d) if so. the time by which M is Ikeiy to 
be removed?

TH E MINISTER O F  S TA TE  IN TH E  
MINiSTRYOFPARLIAMENTARY AFFAIRS 
A l®  TH E  MINISTER O F S TA TE  IN TH E  
M INISTnYOFHOk/EAFFAnS(SHRIM .M . 
JA C O B ): (a ) Officers of the rani( of 
Commandant and below in the Border 
Security Force superannuate at the age of 
55 yeare. Officers of the rank of higherthan 
that of Commandant superannuate at the 
age of 58 years.

(b) to (d). These provistons have been 
made due to ofwrational requirements. 
Therefore, there is no anomaly and there Is 
no proposal to revise the same.

lEngKsHl

Marine Communication Service

2775. SHRI HARI KISHORE SINGH: 
W n the Minisler of COMMUNICATIONS be 
pleased to state:

(a) whetherone Marine CommunicatkMi 
net is not upto Intematkmal standard as a 
result there is considerable k>ss of foreign 
exchange;

(b) whether it is also a fact that there is 
no VHF net-work atong the coast and the 
radio fadiily are rather tardy; and

(c) if so. the steps proposed to be taken 
by the Govemment in this regard?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V.RANGAYYA N A D U ): (a) No, Sir. The 
Indian Marine Communlcattons network Is 
working according to Woild Administrative 
Radio Conference 87 recommendattons. 
Total revenue earned through Coastal 
Wireless Statkxis during 90-91 was Rs. 
22,72,364/-.

(b) VHF radio fadHties are available at 
Bombay, Madras, Cafcutta, Cochin & Vizag 
Cost Radio Stations and are working 
satisfactorily.

(c) D96S not arise.

Super Themwl Power l>ro]eet at 
Mangalore

2776. SH R IM ATI B A S A V A R A JE - 
SWARI: WiU the Minister of POWER AND 
N O N -C O N V E N TIO N A L  E N E R G Y  
SOURCES be pfeasecf to state:

(a) the details of the proposed Super 
Themial Power Project at Mangalore in 
Karnataka; and

(b) the time ty  whteh the plant is Hkely 
to be set up?

TH E MINISTER O F  S TA TE  O F  TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CON VEN TION AL EN ER G Y  SO U R C ES  
(SHRI KALP NATH RAI): (a) The Natkmal
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Thermal Power Corporation (N TPC) has 
proposed setting up of Mangalore Suoer 
Thermal Power Pri^ect (2 x210 MW) at 
Nandikar in Dakshina Kannada Distrnt of 
Karnataka. The Associaled Transmisskm 
System proposed with the project comprises:

(i) Mangalore Hassan 400 KV double 
circuit line -160kms.

Cii) Mangalore-Marcada220 KVdotrijle 
circuit iine-35kms.

(iii) Provision for Loop-in-Loop-Out of 
the existing Shimoga-Mysore220KVdout)le 
circuit line of Kamataka Electricity Board at 
Hassan Sut>-Statk)n.

The estimated cost of the project is Rs. 
1258.41 crores at 3rd quarter 1991 price 
level. The project requires dearanoe from 
the Ministry of Environment & Forests from 
environmental/forest angle with specific 
reference to major issues lice R y Ash 
Utilisation. Rehabilitation and R e s ^ m e n t 
Flan and Ash Disposal Plan.

[riansfa lM

Conweraion
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ionvttislon off Totophono FxfthtingfM̂ 
into E iK tronic Exchanges In U.P.

2777. SHRI R AJEN D R A KUMAR 
SHARMA:

SHRI GAYA PRASAD KORI;

WitheMinsilerof COMMUNICATIONS 
be pleased to state:

(a) the names of places and the total 
number of telephone exchanges bi Uttar 
Pradesh;

(b) the number of automatic/electronk: 
exchange out of them, district wise; and

(c) the details of telephone exchanges 
likely to tw converted Into electronic 
exchsmges during the next financial year, 
d is t r ic t -^ ?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P .V . R A N G A Y Y A  N A ID U ): (a ) Th e  
infomtatkm is iMing colected and wouM be 
placed on the table of the House.

(b) the details are given the attached 
Statement.

(b) The schedule of commlsstoning date 
for Unit-1 of the project is 48 months stter 
placement of orderfor mam plantequipmenL

STA TEM EN T

(c) The information is being collected 
and wouU be pboed on table of the House.

IXst/kt-Wise summsay of Tebphm e Exctamges of U.P. Telecom C M e  as on 30.9.91.

SLNo. Nam eofDbtL Bectmnk: S X S & X B a r

1. Agra&Ferozabad 4 19

2. Aligarh 6 33

3. Allahabad 17 6

4. Abnora 10 17

S. Azamgarh 6 23

6. Bahraich 8 15
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SHAKO. Nam eofOstt. Electronic

9

S X S S X 'B a r

7. Balia 21 —

8. Banda 8 8

9. BardbanM 7 13

10. Bareliy 3 19

11. BasU 4 14

12. Bijnor 2 30

13. Budaun 4 21

14. Buiandshahr 13 13

15. Chamol 6 15

16. behradun 7 15

17. Deoria 7 19

18. Etah 3 22

19. Etawah 7 5

20. Faizabad 7 24

21. Fanrukhabad 7 8

22. Fatehpur 6 6

23. Ghaziabad 13 10

24. Ghazipur 4 17

25. Gonda 8 18

2G. GoraMipur 13 2

•27. Hatnkpur 3 11

28. Haidoi 2 15
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SLNo. NameofDistL Electmnic S X S & X -B a r

29. Haidwar 2 10

30. Jalaun 4 4

31. Jaunpur 4 18

32. Jhansi 6 8

33. Kanpur 7 4

34. Kanpur Dshat 11 4

35. Lakhbnpur Kheri 4 33

36. Lafllpur 3 3

37! Mathura 14 13

38. MauNathBhanJa 6 7

39. Meerut 15 11

40. Mirzapur 2 14

41. Moradat>ad 8 21

42. MuzaHamagar 7 16

43. Nainilal 19 29

44. Lucknow 12 6

45. Mahaiajganj 6 4

46. Mainpuri 3 8

47. Pauri Gartnval 5 7

48. rniDnil 1 12

49. Ptthoragarh 8 10

50. 3 9

51. RaebaiBH 12 8
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SI.No. NamaofDistt. Electronic S X S & X -B a r

52. Rampur 1 14

53. Saharanpur 6 12

54. Shahjahanpur 5 14

55. Siddaith Nagar 4 7

56. Sitapur 7 10

57. Sonbhadra 5 10

58. Sultanpur 18 —

59. Tehri Garhwal — 14

60. Unnao 2 10 ‘

61. Uttarkashi 1 8

62. Varanasi 16 24

Total 430 791

lEngrish]

Conversion of Ramnagar Telephone
Exchange into C -D O T Exchange

2778. SHRI BALRAJ PASSI; Will the 
MinisterofCOMMUNiCATIONSbe pleased 
to state:

(a) whether the Government propose 
to convert the Ramnagar Telephone 
Exchange, Uttar Pradesh Into C -D O T  
exchange;

(b) if so. the time by which the scheme 
is to be implemented;

(c) if not, the reasons therefor?

TH E  D E P U TY  K^INiSTER iN TH E

IWIINiSTRYOF COMiWUNiCATiONS (SHRI 
P. V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) and (c). Planned during 1993-94. 

[Translation]

Rural Eiectrlficatlon In iWadhya 
Pradesh

,  2779. SHRI RAJENDRA AGNIHOTRI: 
SHRIBARELALJATAV:

Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) the number of v iH a )^  electrified 
and yet to be electrified tin date in Madhya 
Pradesh District-wise; and
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(b) the steps taken to electrify all the 
villages in Madhya Piadesh?

TH E MINISTER O F  S TA TE  O F  TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CO N VEN TIO N AL EN ER G Y  SO U R C ES  
(SHRI KALP NATH RAI): (a) A  statement 
indicating districtwise number of electrified 
and unelectrified villages In the State of 
Madhya Pradesh as on 30.10.1991 is

enclosed.
(b) DuringSeventbFiwe YearPlan period 

19.552 villages were electrified in Madhya 
Pradesh. Planning Comntissran has 
allocated Rs. 12955 iakhs for vHlages 
electrificationdurfng199t-^forthe State 
against which State Etoctridly Board has 
progiammed1620vinagesforelectri(ication. 
FurtherProgressisenvisagedduring Eighth 
Plan which is yet to be finalised.

STATEM ENT

DIstrlct-wlse Position of ElectrHled and Unelectrifled WSages In the State of Madhya 
Pradesh as on 30th October, 1991.

SLNo. Nam eofDisn, Villageselectrified 
as on 31.10,91

Nos. ofUnetectmad 
Villages

1. Bhopal 544 —

2. Raisen 1226 199

3. Vidisha 1256 263

4. Sehore 1009 3

5. Rajgarh 1481 185

6. Hoshangabad 1224 199

7. BetuI 1178 148

8. Gwalior 751 —

9. Datia 398 —

10. Morena 1248 45

11. Bhind 891 —

12. Quna 1978 65

13. Shivpuii 1280 20

14. Indore 639 —

15. Khandwa 1063 28
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Sf.NO: Name ofDisn. VaiageselecMfied 
as on 31.10.91

Nos. of Unelectrified 
vmages

16. Khargone 1651 185

t7. Dhar 1397 93

18. Jhabua 1163 160

19. RaHam 970 80

20. Mancteaur 1575 5

21. Ujjain 1098 1

22. Dewas 1032 36

23. Shajapur 1065 —

24. Jabalpur 1953 321

25. Mandia 1805 297

26. Narsinghpur 998 31

27. Seoni 1406 200

28. Balaghat 1122 155

29. Chhindwara 1094 19

30. Sagar 1632 236

31. Damoh 991 202

32. Rewa 1800 530

33. Satna 1491 273

34. Chhatapur 1074 —

35. Tikamgarh 880 —

36. Panna 792 155

37. Sidhi 1686 135
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SLNo. NameofDlstt. WHageselBcMSed 
as on 31.10.91

Nos. of Unetectrined 
Wtages

38. Shahdol 1625 343

39. R a l^ r 3293 560

40. Ourga 1634 198

41. Rajasthan 1962 324

42. Bastar 2417 1069

43. BHaspur 3032 496

44. Satguja 1992 422

45. Raigarh 1837 358

Total 63433 8031

Note:;- The difference in the total district-wise unelectrified viiiages (8031) and the 
unelectrified villages forthe state as whole (71^52-63,433) 7019 (difference is 112) is due 
to the fact that sonie of the 1971 Census villages which were electrified earlier, got split into 
additional (eMrified) viiiages and some of them were uninhat)ited according to 1981 
Census.

lE n g m

Committee on Exchange for Postal .
' Department

2780. SHRi DIGVUAYA SII«3H: WiH 
the Minister of COM M UNICATIONS be 
pleased to state:

(a) whether an Expert Committee on 
Excellence for Postal (3epartment was set 
u p , if so, the details thereof;

(b) the details of the recommendations 
of the Committee;

(c) whether the'Govemrnent have 
accepted its recommendations; and

be taicen by the Govemrnent thereon to 
implement those recommendations?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS<SHIR 
P.V. RANGAYYA NAIDU): (a) Yes. Sir. The 
details are given in the copy of the 
Govemment Resolution No. 43-31/87-PE-l 
dated 8.9.87 (Annex-1).

(b) The Committee has given 125 
recommendations covering various aspects 
such as sound financial management, 
modem technology, mail management, 
bitematlonai man, appropriate oiganisalional 
stnicture, staff relations, etc. The details of 
the racommendations wHI be placed on the 
Table of the House separately.

(d)Kso,ttreactiontakenorpropose^to (c) 51 racommendations have been
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accepted in toto or with modification. 36 
tecommendation are ofthe nature of general 
observations on wtiich no action is rec^lred. 
26 recommendations fiave not t>een 
acoepled. Decision on 12i«oommendalions 
has l3een deferred on constderaUon.

(d ) O ut of 51 accepted 
recommendattons . actions has t>een 
completed on 12 30 recommendations are 
at various stages of implementation. Action 
on remaining 9 recommendations has tteen 
deferred.

STA TEM E N T

ResoM on 
Setting up of an Expert Ckmvnttee to 

Recom m end M easures to Achieve  
Excetenoe In Postal Senrices.

The Government have beenconsidemg 
the need for improving the performance of 
the Postal Services for some time, in the 
contex of inct«aslng demands on the Postal 
administration since Independence due to 
all round economic development and 
increase in population and literacy as also 
revolutionary changes in communication 
technology. Recently, the Fourth Central 
Pay Commissbn has also recommended 
the setting up of a Committee in order to 
review the postal services and personal 
management so as to achieve postal 
excellence and give satisfaction to those 
employed in the vast infrastnicture of the 
Department This recommendation hasbeen 
carefu^fconsidetBd and it hasbeen decided 
to set up an Expert Committee with the 
following member ship:-

(1) Sh. S.B. Lai, Retired Secretary (Coordination) Cabinet 
Secretarial

Chairman

(2) Dr. P.C. Joshi, Institute of Economk: Growth. Delhi Menrtber

(3) . Sh. S. Ramanathan. Director, Indian Institute of Public 
Administration. I4ew Delhi. Member

(4) Sh. R. Kishore, Retired Member, (Personnel), Postal 
Services B o ^

Metiter

(5) Dr. N. Seshagiri, AdditkMiai Secretary Department of 
Eiectromics, New Delii Member

(6) Shri K.C. Sharma, AddKtonal Secretary, Ministry of 
labour. New Delhi.

Member

(7) Sh.K.Diesh, Deputy Director General, Postal Servk»s Member 
Board, New Delhi SecrMary.

2. TH E  TERM S O F REFERENCE O F  TH E  
E X P E R T  C O M M IT TE E  W ILL BE A S  
UN D ER

0  To  Study the functioning of 
the Postal Sertvces in the oontext 'uf 
incneasing demand from dVferent sectore of 
society and identify the operationaf. 
managerial and technologieai strengths and 
weaknesses of the system

(I) To  racommend short term and 
long term measures to ensure 
comprehensive planning and efficient and 
ooet-effectiveoperation ofthepostal network 
with sulflbto technotogkal changes wMi a 
view to achieving greaterpubHcsatisfactton.

- (H) To  review the finances of the

services and make suitable 
iBCommendalk)ns keeping in viewthe public
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interest and the available resources.

(iv) T o  review and suggest 
changes necessary in the personnel policy 

. of the department including policies for
recruitment, training, placement, carrer 
progression and vigilance (excluding those 
relating to pay, aRowanoes » i d  retirement 
l>enefits) for improving employees' 
satisfaction and productivity and changing 
over to more effective and Iwsiness Mu 
work culture.

(v) To  review the Organisational 
Structure, including the headquarters set­
up ofthe Department as also the relationship 
with other Government Departments and 
organisation and make suitable 
recommendattons keeping in view the need 
for pubUc accountability and efficiency of 
administratton.

of Rs. 2.00 crores was released as Central 
Share to the Stales of Andhra Pradesh, 
Gujarat, KamatiOca. Kerala. Orissa. Sikkim, 
Tam I Nakhi, Tripura and Uttar Pradesh for 
establshment of Ashram Schools In Tribal 
sub-plan areas under the Centrally 
sponsored Scheme. Statement showing 
State-wise details indteating the amount 
releasedforconstructton of AshramSchools 
in each State is enctosed. During the current 
financial year 1991-92 an amount of Rs. 
68.38 lakhs h:e so far been released to the 
States of Kerala, Orissa and Tirpura.

[Translatioril

ihflitrBtlon by Mllttarrts in J& K

2782. PFiOF. PREM DHU»4AL: Will the 
Dffinister c( HOME AFFAIRS be pleased to

3. The Expert Committee wll submit Its 
report as eariy as possible but not later than 
30th Septennber 1988.

Ashram Schoole in Tribal S u b ^ia n  
Areas

2781. SHRI SUBASH CHAMDRANAYAK: 
SHRIAI4ADICHARAN DAS:

(a)thetotal number Of casesofinfiRration 
by militants in Jammu and Kashmir from 
across the borders detected by the 
Government during 1990-91 and 1991-92 
tiU 30.9.1991;

(b) the total number of infiltrators killed 
by security forces and polk» in encounters 
while entering into Indian terrotory;

Will the Minister of W ELFARE be 
pleased to state:

(a) whetherthe Govemment have taken 
up a Centrally Sponsored Scheme for the 
eatabHshement of Ashram Schools in Tribal 
Sut>-Plan areas; and

(b) if so, the funds released for the 
purpose and achievements made so far and 
the places so far identified for the purpose?

TH E  MINISTER O F W ELFARE (SHRI 
STTARAM KESRI): (a) Yes. Sir.

(b) During the year1990-91, an amount

(c) the number of infiltrators anested;
and

(d) whetfier some vital infonratton has 
been collected from the arrested mHltants 
regarding mUHtants’ training camps?

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  MINISTER O F  S TA TE  IN TH E  
M INISTRYOFHOM EAFFAnS(SHRIM .M . 
JA C O B ): (a) to (d). According to the 
information fum islied by the State 
Government.420miBtants/subversiveswerB 
MUed on border during 1990 and 227 were 
kned in 1991 (Up to 30lh September.91).



145 Written Answers

The total number of terrorists arrested in 
1990 and 1991 (Up to 30th September 
1991) were 2360 and 1920 respectively, 
wtilch Included ttwse arrested on the border.

AGR AHAYAN A18.1913 (SAKA) 
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Telephone ,STD and Rue Faeliltiee In 
ParamanI DMrlet of Maharashtra

The Interrogation of the arrested 
terrorists have provided useful intelligence 
and other infomration Indudkig Paidstan's 
involvement intraining andproviding logistics 
support to them.

lEngfoti

P.C.OS in Chattarpurand Teekamgarh 
in Madhya Pradesh

2783. KUMARI UMABHARTI; Will the 
MinisterofCOMMUNICATIONS be pleased 
to state:

(a) the number of P.C.Os operating in 
Chattarpur and Teeltamgarh districts of 
Madhya Pradesh; and

(b) the criteria adopted in providing 
P.C.OS there?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COM M lM iCATIONS (SHRI 
P.V.RANGAYYA flAIDU): (a) Number of 
P C O s operating in Chattapur and 
Teelamgarh districts of Madhya Pradesh 
are given below:

Name cf the Distt. No o l PCO s operaUng

1. Chattarpur

2. Teekamgarh

58

65

(b) AH the Panchayat VMages have 
been planned to be provkted with tetophone 
fKiMy progressively by 31.3.1995.

2784. SH R I V IL A S R A O  
NAGANATHRAO GUNDEW AR; WHI the 
MinisterofCOMMUNICATIONS be pleased 
to state:

(a) whetherthere is ademandfbr more 
telephone connections, S T D  and FAX 
services and mstallation of Teleprinters at 
various places of Parmani district in 
Maharashtra.

(b) if so, the steps taken by the 
Government in this regard; and

(c)thedetalisofabovafacittiesprovMed 
there during the last two years?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU):(a) Yes. Sir. 
except for FAX service.

(b ) Th e  Department of 
Teleoommuntoatton hasfomulated draft 8th 
Five YearTeiecomPianandltenvisagedto 
p r c ^  by the end of the Plan

-telephone connecttons practically on 
demand in rurral and Trit»l areas;

-waiting period no to exceed two years 
in large systems; and

-STDfacWy at altelephone exchanges.

Aocoidingiy, expanskm pregrammes 
are beingdiawn to fulfil the above objectives 
during ttie Plan period.

(c) Telephone connectibns , S TD  and 
FAX services provided during the last two 
yearsLe.l989-90and 1990-91 areasunder.
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Telephones
STD
Fax
Teleprinters

952
1
nll(no demand) 
nil(no dbmand)

lEngtsNl

Minimum Tariff on-EiM4ricity

2785. SW flP R ITH VIR AJD .CH AV AN : 
SH R I RAIM ASHRAY P R ASAD

SINGH:
SH R IJ.C H D KKA R AO :

•

WiH the lyiinister of POWER AND NON 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whetherthe Government have asked 
all State Electricity Boards to charge a 
minimum tariff on electricity to maiw the 
power sector viable; and

(b) If so. the details thereof?

TH E  IMINISTER O F  S TA TE  O F TH E  
i)«IN ISTR Y  O F  P O W E R  A N D  N O N - 
CO N VEN TIO N AL EN ER G Y  SO U R C ES 
(SHRI KALP NATH RAI): (a) and(b). States 
have twen addressed recentlyuigingfixation 
of mimimum agricultural power tariff of 50 
paise/l(wh, as perthe consensus leached at 
the Power Ministers’ Conference held in 
September.1991.

insuigents Operating from Across 
Border

2786. DR. A.K. PATEL:
SHRI SHRAVAN KUMAR PATEL: 
SHRISHUSHILCHANDERVARMA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

•

(a) whether certain insurgent and 
tem>rist oiganlsatlons are operating In north 
eastem States from their hide-outs across

the border along Bangladesh, B um n and 
China;

(b) if so. the particulars of such 
organisations?

(c) whether the Govemments of those 
countries have been requested to help track 
down such insurgents; and

(d) the outcome of such efforts?

TH E  MINISTRY O F  S TA TE  iN TH E  
M INISTRYOFPARLiAMENTARYAFFAnS 
AND TH E MINISTER O F  S TA TE  IN TH E  
M INISTRYOF»«>MEAFFAIRS(SHRIM.M. 
JACO B): (a) and (b). According to reports 
the insurgent groups namely NSCN, Meitei 
extremist oiganisatlonsand ULFAare having 
their hideouts in the acfoining countries 
nameriy Myanmar and Bangladesh.

(c) and (d). The matter regarding the 
support to the si>ch insuigent groups was 
taken, up with the Govts of Bangladesh and 
Myanmar. The matter In under our watch.

I ^ r o  Electric Power Generation 
Projects in West Bengai

2787. SHRi C H R TA  BASU: Will the 
Minister of P O W E R  A N D  N O N  
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Government propose 
to set up Hydro electric power generatton 
projects in West Bengal to augment the 
Power productkxi In the State;

(b) if so. the names of projects pending 
clearance; and

(c)thetlmebywhk:httieseareexpected 
to be cleared?

TH E  MINISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N



149 Written Answers

CO N VEN TIO N AL EN ER G Y  SO U R C ES 
(SHRIKALP NATH RAI): (a) Yes, Sir. The 
Ramam Stage-ll (50MW) and Teesta Canal 
Fall (67.5 MW) are presently under 
construction and scheduled for 
commissioning as detailed bek>v*:-

i) RammState-ll-50MW-1993-94
II) TeestaCanalFall-22.5MW-1993- 

94 45MW-1994-95

The techno-economic appraisal of 
Farakka Hydro electric project {S xZS m i) 
has been found in order by C E A  in 
November, 1991 and the project could be 
considered for techno-economic clearance 
by CEA after compliance of Section 29(2) of 
Electricity (Supply) Act,1948 by the Project 
Authorities.

(b) and (c). The project report of Ramam 
Stage-1 (3x12MW) is presently under 
examination in Central Electricity Authority. 
The scheme is likely to be put up for techno- 
economic clearance shortly by CEA.

Scheduled Tribe Status to 
Fishermen

2788.SHRIC.P. MUDALAGIRIYAPPA: 
Will the Ministerof W ELFARE be pleasedto 
state:

(a)whethersome States are demanding
the induston of fishermen community in the 
Statements 1,11 and II are enclose.

Hst of Scheduled tribes;
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(b) if so, the names of those States 
which have made this demand; and

(c)the reaction ofthe Union Government 
thereto?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAM KESRI): (a) No Sir.

(b) and (c). Does not arise.

[TranslaUoril

Conwenlon of Telephone Exchangee 
Into Electronic Exchanges in Haryana

2789. SHRI DHARAM PAL SINGH 
M ALIK: Will the Minister of
COMMUNICATIONS be pleased to state:

(a)the namesof places with number of 
telephone exchanges in Haryana and the 
nuntwrofelectronicexchangesoutofthem, 
district-wise; and ^

(b) the details of those telephone 
exchanges of the sakl districts whkdi ara 
likely to be converted into electronic 
exchanges, district-wise?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
F.V .R AN GAYYA NAIDU): (a) and (b).

STATEMENT-1

IXstrict wise Names cf Telephone Exchanges In Haryana as on 30.9.1991.

N am eoftheaetria SLNo. Name of Telephone Exchange

1 9 ■

Antaia 1. Ambala

2. AmbalaCantt-l
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Name of the District SLNo. Name (^Telephone Exchange

1 2 3

3. AmbalaCity

4. Am balaOtylLT

5. Barara

6. Baiwala

7. Berkheri

8. Bbita

9. BOaspur

10. Boh

11. Dheen

12. Durana

13. Dsra Salempur

14. HMTPinjore

15. Jabeta

16. Jatwan

17. Kaka

18. Karanpur

19. Kaiasan

20. Kot

21. MaHidi

22. Matheri

23. Mam
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N a m e d  the District SLNo. Name o l Tel^^um e Exchange

1 2 3

24. Mohra

25. MomI

26. Mulana

27. Naneola

28. Naralngarh

29. Raipur Rani

30. Raiwali

‘31. Ramgarti

32. Rasulpur

33. Sadhaura

34. Saha

35. Shahibpur

36. Sahzadpur

37. Shahpur

38. Sherpur

39. Sanagapur

40. Ugale

41. Handesra

42. Jaraut

43. Lalru

44. ________ ___________
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Name of the District SLNo. Name of Telephmte Exctiange

1 2 3

Bhiwani 1. Baliwali

2. Bamla

3. Bapora

4. Batwa

5. Bawanikhera

6. Behai

7. Bhadra

8. Bhirikalan

9. Bhiwani

10. Biran

11. Bond<alan

12. Chang

13.. Charkhidadri

14. Devrala

15. Devsar

16. Dhanana

17. Dighawa

ts. Heiampura

1». knlota

20. Isharwal
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Name <a the Ostrtct SLNo. Name (^Telephone Exchange

1 2 3

21. Jamalpur

22. Ghingar

23. Ghojhi Kalon

24. Ghumpakalon

25. Gui

26. Kalyana

27. Khanak

28. Lohani

29. Loharu

30. Mahera

31. Mundhal

32. Prem Nagar

33. Ranila

34. Siwani

35. Tigrana

Faridabad 1. Atwalpur

2. Amarpur

3. Badarpur

4. Ballabgarh

5. Bamni Khere

6. Baroll
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Name of the District S/.A/0. Name of Telephone Exchangi

1 2

7. Bhopani

8. Bichore

9. Chinsa

10. Chandhot

Dhator

12. Dhouj

13. Dyalpur

14. Faridabad

15. Faridabad Nagar

16. Faridabad S-23

17. Fatehpur Biioch

18. Masanpur

19. Hodai

20. Pali

21. Palwal

22. Prithia

23. Slcrei

24. Tigaon

Gurgaon 1. Badshahpur

2. Bhirawati

3. Bhondsi
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NameoftheDtotrict SI.No. Name of Telephone Exchange

1 2 3

4. Bhoorkalan

5. Chandu

6. Farukhnagar

7. Ferozepur Jhlrka

8. FerozepurZirke

9. Garhi Harsaru

10. Qhasera

11. Ghata

12. Gurgaon-I

13. Gurgaon

14. Gwal Pahari

15. indri

16. Mahesan

17. Nagina

18. Narangpur

19. Narsinghpur

20. Nuh

21. Pingwa

22. Punhana

23. Sehna

24. Tauru
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Name of the District Name of Telephone Exchange

1 2 3

Hissar

25. Tikli

26. Ujina

1. Abubshahar

2. Adampur Mandi

3. Agroha

4. Arya Nagar

5. Ayaiki

6. Badopal

7. Balsamand

8. Barwala

9. Bhattukaian

10. Bhirdana

11. Bhuna

12. Bighar

13. Chandarkalan

14. Chantala

15. Dabnvali

16. Daryapur

17. Depal

18. Fatehabad

19. Gaibipur
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Name Of the District SI.No. Name of Telephone Exchange

1 2 3

w
20. Goriwala

21. Hansi

22. Hinctonwala

23. Hissar

24. Jakhal Mandi

25. Ksyia

26. Kaluwana

27. Kharian

28. Kheri Barki

29. Khuyian

30. Kirarkot

31. Kulan

32. Madh

33. Mangali

34. Masita

35. Mayyar

36. Nangle

37. Namaund

38. Odhan

39. Pabra

40. Paniwala note
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Name ot the D etrid SLNo. Name of Telephone Exchange

1 2 3

41. RaWa

AS.. Satrodkalan

43. Sisai

44. Siswal

45. Tahwandi Rukkee

46. Tijakhera

47. Tohana

48. Uklana mandi

Jind 1. AUwa

2. Dhamtan Sahib

3. Dhanansi

4. Dhanoda Kalan

5. Jhanjh Kalan

6. Jind

7. Julana

8. Kalayat

9. Kandakhela

10. Khatkar

i i . Kinana

12. Ludhana

•

13. Naguran
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Name of the District Si.No. Name of Teiephone Exchange

1 2 3

14. Narwana

15. Piiukhera

16. Rajaund

17. Ramrai

18. Safidon

19. Uchana

20. Uzhana

Kaithai 1. Asant

2. Balia

3. Batta

4. Dhand

5. Faral

6. Geong

7. Gumthale Gara

8. Jakholl

9. Jalmana

10. Kaithai

11. Karora

12. Kaul

13. Kav*arthan

14. Keroak
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Name of the District SLNo. Name of Telephone Exchange

1 2 3

Kamal

15. Mundri

lis. Pal

17. Pehowa

18. Pundri

19. Rasina

20. Sirta

21. Siwan

1. Amin

2. Assankalan

3. Babarpur

4. Bapoti

5. Baragoan

6. Bassat

7. Bhaini Khurd

8. Biana

9. Daha

10. GartiiBirbal

11. Gharaunda

12. Hathwala

13. Indri

14. Israna
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Name of the District SLNo. Name of Telephone Exdiange

1 2 3

Kurukshetra

15. Jundia

16. Kachwan

17. Kamal

18. Kunjpara

19. Kutafl

20. Madlanda

21. Nanglenegha

22. Nidhu

23. Nilikheri

24. Nissand

25. Panipat

26. Ramana Ramani

27. Ramba

28. Ranwar

29. Smalkha

30. Samanabahu

31. Shamgarh

32. Taraori

1. . Agondha

2. Banain

3. Bhagak
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Name of f/ie District SLNo. Nattte of Teleptione Exchange

1 2 3

4. Charuni

5. Chaeka

6. Durala

7. Gajlana

8. Gumthala Rao

9. Ishaq

10. Ismailabad

11. Jathlana

12. Jhansa

13. Kirmich

14. Kurukshetra

15. Udw a

16. Lakhmeii

17. Lukhi

18. Masana

19. Masana Rangra

20. Mathana

21. Naivi

22. Radaur

23. Ramthali

24. Tboli
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Name of the District S/.A/0. Name of Teiephone Exchange

1 2 3

Namaul

25. Yari

1. Haily Mandi

2. Hathin

3. Mandkauia

4. Akode

5, Bachot

6. Bhagaria

7. Bhungarka

8. Bikaner

9. Boria

10. Chitleng

11. Godh Balah

12. Kanina

13. Kant!

14. Mandi Ateli

15. Mohlndergarh

16. Mohlndergarh-I

17. Nagal Sarohi

18. Nangal

19. Namaul

20. Nizampur
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Name of ttie District SLNo. Name of Telephone Exctiange

1 2 3

21. Palli

22. Satnali

23. Sibma

Rewari 1. Bawal

2. Bharawas

3. Bhorawas

4. Dahina

5. Daruhere

6. Quruwara

7. Jatusana

8. Karanwas

9. Khori

10. Koraware

11. Kund

12. Mojabad

13. Nandrampur Bas

14. Rewari

15. Rewari -1

16. Tankri

Rohtak 1. Badii

‘
2. Bahadurgarii
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N am e oftt»D l^rie t StAto.. I* .
1

Name of Telephone Exchange

1 2 3

3. • Babu

4. Bainsi .

5. Basana

6. Beri

7. Bhalaut

8. DhaKle

9. Dhani Mahu

10. Digbala

11. Dubaldhan

12. Dujana

13. Farmenai

14. Jahangirpur

15.
%

Jahajgarh

16. Jassia

17. Jhajjar

18. Kharakkala

19. Kahnaur

20. Kalanaur

21. Kharawar

22. Kosli

23. Laknanmajre
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Name of the District SI.No. Name of Telephone Exchange

1 2 3

24. Machrauli

25. Madine

26. Mehoni

27. Mattanhail

28. Nahar

29. Rohtak

30. Saman

31. Sampla

32. Sangerpur

33. Silani

34. Toshana

Sirsa 1. Bapra

2. Dingroad

3. Dingmandi

4. Edieenabad

5. . Fathakhera

6. Jhoramali
r.

7. Kalanwall

8. Maleka

9. Nathusarai Chopre

10. Panihari
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Name of the District SI.No. Name of Telephone Exchange

1 2 3

11. Randhewa

12. Raina

13. Rori
m

14. Sachankotli

15. Sikanderpur

16. Sirsa

17. Siijwannagar

18..

Sonepath 1. Bhatgaon

2. Bhigan

3. Bidhlan

4. Farmana

5. Ganaur

6. Gohana

7. Kathura

8. Khanpur

9. Kharkhode

10. Khewra

11. Khubru

12. Kundli

13* Mehlana
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Name of the District SI.No. Name of Teieptione Excfiange

1 2 3

14. Mohana

15. Murthal

16. MurthalG.T.Road

17. Rai

18. Riwara

19. Rohat

20. Sikanderpur nagar

21. Siwanamal

22. Sonepat

Yamunanagar 1. Bherthal

2. Chachrauli

3. Dadupur

4. Damla

5. Fatehgarh

6. Biiaspur

7. Hamaul

8. Ishapur

9. Kalanaur

10. Kalanpur

11. Kharawar

12. Khizrabad
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Nam eoftheDbtrict SI.No. Name of Telephone Exchange

1 2 3

13. Lalheri

14. Mehlanwali

15. Mundakhera

16. Musslrrtial

17. Mustfabad

18. Nahaipur

19. Rampur Kamboya

20. Sabapur

21. Sudhail

22. Tandwal

23. Telipur

24. Thane Chabbar

25. TIgrI

26. Yamunanagar

27. Yamunanagar-I

STATEMENT-II

Annexure-li -

List of number of Electronic Exchanges district wise in Haryana as on 30.9.1991

SI. Name of District No. of Electronic Total No. of Tele­
No. Exchanges phone Exchange

1. Ambala 8 44

2. Bhiwani 19 35

3. Faridabad 14 24
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SL
No,

Name of Dbtrict No. of Bectronic 
Exchanges

Total No. of Tele­
phone Exchange

4. Gurgaon 11 26

5. Hissar 27 48

6. Jind 12 20

7. Kaithal 12 21

8. Kamal 19 32

9. Kurukshetra 18 26

10. Mohindergarh 16 23

12.• Rewari 8 16

13. Sirsa 11 17

14. Sonepat 10 22

15. Yamun nagar 12 27

Grand Total 214 415

S TA TE M E N T-III

Districtwise list of Telephone Exchanges Ikely to te  converted Into eleOronlc exchanges
durhg 1991-92

Name of District SI. f^ame of the Telephone
No. Exchange

Ambala DistM 1. Jaibera

2. Kot

3. Ugala

4. Sherpur

5. Mallah

6. Suraypur
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Name of District SL
No.

N a m  ofttw T^ephone  
Exchange

Yamunanagar

Kurukshetra

Kakhal

Kamal

7. Kadran

1. Bherthal

Z Fatchgarti

3. Kalanaur

4. Sabapur

5. Tlgri

6. Kalanpur

7. Khizrabad

8. Thane Chappar

1. Lakhmail

2. Jhansa

3. Masana

4. Kurukshetra

5. Ladwa

6. Shahbad4«

7. Ismalabad

1. Kaul

2. Pehowa

1. Kachwa

2. Kulal

a NagiaMagha

4. Tarauri
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Name of District SL 11 Ilf ifiiinsufiB ofum  lotopnons
No. Btehange

Sonepat 1. Murthal

2. Rohat

3. Kuthuia

4. OiWHMWHIll

5. Bkman

6. Ganaur

Jind 1. Ohanod»4(alan

2. P U d w ia

3. Ralaund

4. Nnana

5. Ucfaana

Sirsa 1. GMlwala

2. ClTMrtMpiir

3. FattaMwra

4. Kaianiwal

5. Ding

6. Jhamal

7. Odhan

8. Bappa

Hissar 1. Q M f m

2. BtaUt

3. 9aii
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N am eofD iM ct SL
No.

Abnw of the Telephone 
Exchange

4. Tahw9ndi Ruka

5. Ratia

6. batwala

7. Hansi

8. Fatehabad

9. Tohana

10. Uklane

11. Balsamaixl

12. Mangatt

RoMak 1. Kharwar

2. Bhalot

3. Beri

4. BadN

5. MattanhaH

6. Jhajjar

Kamal 1. Akoda

2. Bhungarua

3. Chctlang

4. SatnaH

5. Bachol

6. Bhangaria

7.
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Name of District SI. Name of the Telephone
\ No. Exchange

Bhiwani 1. Barwa

2. Bapora

3. Jhpjukalan

4. Prem-Nagar

5. Inlota

Rewari 1. Bharawas

2. Boria

3. Guruwara

Gurgaon 1. Ghatha

2. Narangpur

3. Punhana

4. TIkli

5. Ghasera

Faridabad 1. Pali

2. Sikri

3. Dhouj

4. DayaHxir

5. FatehpurBaioch

lEnglsh]

Post OffloM, Telegraph Offices and 
Telephone Exchanges In Gujarat

2790. SHRI KASHIRAM RANA: WUI 
the Minister of COMMUNICATIONS 
pleased to state;

(a) the details of the post offices, 
telegraph offices and telephone exchanges 
in Gujarat at present, district-wise;

(b) whetherthenuihberof existing post 
andtei^raph offices is not in convnensuraie 
lirilh the population;



(c) if so, the steps taken by the 
Government during the iast two years to 
increase the number; and
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(d) the steps proposed to be talten in 
this regard?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RAN G AYIA NAIDU): (a) The district- 
wise details of telephone exchanges is 
furnished in the attached Statement-1. The 
details of post offices and Telegr Telegraph 
offices are furnished in the attached 
Statement-ll.

of 4.9 offices.

(c) Post CffleM:-During 1989-90 and 
1990-9160and 65 post offices were opened 
in Gujarat respectively.

Telegraph offlcm:-During the last two 
years 26 telegraph offices were opened in 
Gujarat State.

(d) Post Offices:* It is proposed to 
open, subject to justification 95 extra 
departmental branch post offices and 9 sub 
post offices in Gujarat State during Annual 
Plan 1991-92.

(b) Post Offices:- As on 1-4-91 the 
average population (1961 census) served 
perpostoffioein Gujarat is3921 ascompared 
with the all India average of 4607 as on 1 -4- 
91.

Telegraph Offices:- The number ot 
telegraph offices per lakh of population in 
Gujarat is4.4as against the nattonal average

T elegraph offlces:- It is proposed to 
open 25 new telegraph offiices in Gujarat 
State during the current financial year. 
Further under the moderanisation 
programame of the telegraph offk»s. Store 
and Forward Massage Switching System 
one each at Ahmedabad, Surat and Rajkot 
are proposed to be installed. 86 Electrons 
Key Boards Conentrators ate also proposed 
to be introduced.
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STATEMENT-H

The (ttstrkt-wise details of Post Offices and Telegraphs In Gujarat

SI. No. Name Of the 
tOstria

No. of Post Offices tk).of Telegraphs 
offices

1. Ahmedabad 554 54

2. Amroli 324 104

3. Banakaotha 433 36

4. Bharuch 493 91

5. Bhavnagar 470 71

6. Dang 55 3

7. • Gandhinagar d4 61

8. Jamnagar 386 84

9. Junagarh 538 181

10. Kheda 622 171

11. Kutch 504 77

12. Mehsana 558 146

13. Panchmahal 521 122

14. Rajkot 501 111

15. Sabarkantha 556 92

16. Surat 626 111

17. Surendranagar 335 87

18. Valsad 535 113

19. Vadodara 653 84

20. Atiwadang 3

21. Union Twiitoiy of Hagar 
DadarHaraS, Daman and

-J3SL----------------------------------------

>
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[Translatlorii

Facility of TWo Calls at a Tlnw

Question No. 4871 dated August 28,1991 
and state:

279. SHRI SURYA NARAIN YADAV: 
Will the Minister of COMMUNICATIONS t>e 
pleased to state;

(a) whetherthefacility of malting cailsto 
two destinations simuitaousiy has been 
provided in electronic phones;

(b) if so, whether this facility has been 
provided in all towns or in Deihi only;

(c) whetherthe Government propose to 
provide such facility in all the towns; and

(d) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V.RANGAVYA NAIDU): (a) No, Sir. 
However, a facility called conference call is 
available in a limited way on change basis jn 
E. 10B exchanges where a subscriber 'A' 
while talking with subscriber 'B' can set up a 
call to subscriber 'C  and ail the three 
subscribers, *A’ , 'S’ and ‘C ’ may have 
conference between them.

(b) This facility is available in all E 108 
exchanges throughout the country.

(c) Does not arise in view of (b).

(d) Does not arise.

lEngr^hJ

Closure of Cinema Houses in ths 
Country

2792. SHRI HARISH N AR AYAN  
PRABHU ZANTYE: WIN the Minister of 
INFDRMATION AND BROADCASTING be 
pleased to refer to the reply to Unstarred

(a)whetheranumber of dnema houses 
in the country are getting closed in the last 
four of five years and some of these have 
been demolished while others are on the 
way;

(b) whetherthe Government are aware 
of the reasons for their closure; and

(c) the action Govemment propose to 
take to bring out the Cinema Industry out of 
this crisis?

TH E  D E P U TY  M INISTER IN TH E  
M IN ISTR Y  O F  IN F O R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) to (c). Ck)sure of few cinema houses in 
the country are being reported due to the 
escalatkm in maintenanceoosts of big cinema 
theatres, increase in ertfertainmenttax levels 
and due to vkieo piracy and Cable TV. The 
combined impact of the aforesaki causes 
have led to a situatton where theatres quite 
apart from upgrading or even maintaining 
the decor whtoh a custom expects from a 
cinema theatre are not able to nrwdemize 
their exhibition and acousttos technotogy. 
Govemment isfuity seized of these problems. 
Although, the cinema theatres are in private 
hands, Govemment have already taken 
measures to help the cinema industry. The 
steps taken are as follows:-

1) Govemment have repeatedly written 
tothe StateGovemments tocuibthe menace 
of vkJeo piracy. Letters have bM n written by 
Ministers of Information and Broadcasting 
also. The letters have been nagar sent on 
19/2/90,15/3/90,26/12/90,30/1/91,8/2/ 
91,19/2/91.5/3/91,29/5«,4/6/91,26/6/91 
and 9/7/91.

2) An •ffectlve method of controlling 
vkleo piracy Is to simultaneously release a 
large number of printe of fHms, country­
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wide. T o  facilitate this, the Central 
Gkwemment atx>lished the excise duty on 
releaseprinlswithe«eclfrom31/3/90. This 
gave a benefit of Rs. 9 crore to the film 
Industry.

3) For simultaneous release of mors 
prints as waUasto reduce the impact of the 
spiralling increase of imported sine colour 
positive raw stock prices, the customs duty 
on jumbo roHs ofthis raw stock was reduced 
in this yea/'s budget by 55% (from 90% It 
was reduced to 35%) This has given 
consklerable fillip to the film economy.

4) Entertainment Tax which is a State 
s u t ^  is attaining high levels. The Central 
Government has been napeate(]ly requesting 
the States to rationalise the levels of 
entertainment tax in order to enable the 
cinema houses to revive and modernize the 
cinema theatres.

ITranslaOon]

Letter Boxes In Railway Mall 
Service Coaches

2793. SHRIM RUTYUNJAYA NAYAK: 
Will the Minister of COMMUNICATIONS be 
pleased to state;

(a) whetherprevicusly letter boxes were 
installed Inside Railway Mail Service 
coaches;

postaivanstofacillttalapublictopostletlers

therein.

(b) This facility countinue and has not 
been withdrawn.

(c)and(d)lnviewof(b)abovequestions 
do not arise.

. Telephone fBcilltlae to Panchayate 
in Bihar

2794. SHRI RMLAKHAN SINGH YADAV: 
SHRI RAM TAHAL CHOUDHARY:

WIiltheMinteterof COMMUNICATIONS 
be pleased to state:

(a) wheh the scheme to provide 
telephone facility to each Gram panchayat 
was introduced; and

(b)thedetails of telephone connections 
provided so far to the gram panchayats in 
fiiahr, district wiM?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V.RANQAYYANAIDU): (a) January, 1991.

(b) The total number of telephone 
provided in Panchayat villages as on 
30.11.1991 is 5,140. The district wise 
information will be placed on the Table of the 
House.

(b) if so , when this facility was with­
drawn and the reasons therefor;

(c) whetherthe Government propose to 
restore this facility and If so, and

(d) if not, the reasons therefor?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V.RANGAYYA NAIDU): (a) Yes. Sir. In 
built letter boxes are provided outside RMS

Introduction of family register in 
States

2795. SHRI RAM SHARAN YADAV: 
WilitheMinisterofWELFARE bepleasedto 
state:

(a) the number of States where family 
register has bisen introduced as far in 
accordance with the recommendations of 
the Committee on the Welfare of Schedufad 
Castes and Scheduled Tribes; and
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(b) the time which the family register 
is IHwly to IM Introduced in the remaining 
States?

TH E lUllNiSTER O F  WELFARE (SHRI 
SITA R A M  K ES R i): (a) and (b). The 
infometion is being coiiecled from State 
Govemmente/UT Administiations.

General Knowledge QuIzOiganleed by 
Doordarshan

2796. SH R I RAIM TA H A L 
C H O U D H A R Y : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state;

(a) the number of general Knowledge 
quiz programmes organised by the 
Doordarshan on its National Net-work during 
the last one year and the percentage of the 
programmes organised in Hindi out of them 
;and

(b) the measures iieing adopted by 
Government to promote Hindi in such 
programmes?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARiGIRUAVYAS):
(a) Twenty three such programmes were 
telecast by Doordarshan out of which Eleven 
were in Hindi.

(b) The quiz programmes are for 
enriching General Knowledge and not at 
promoting any particular language.

[English]

Quick Fault Repair Service In 
Bhubaneshwar

2797. DR. KARTIKESWAR PATRA : 
WHIthe Minister of COMMUNICATK}NSbe 
pleased to state:

(a) the detaRs of steps takan/lproposed 
to be talwn to provide proper custoiiier 
service at Bhut>aneshwar in particular and 
Orissa in general with regard to the quick 
fauH repair service, avoWance of excess 
bttUng by introducing computer bliling In 
Bhubaneswar and to release frequent 
advertisements in the press showing the 
latest waiting Ust positkMi of dtles/l^laoes of 
Orissa;

(b)whataretheschemesformulatedby 
the Government to cause quick fault repair 
service, computer billing and to remove 
other shortcomings; and

(c) if so, the details thereof?

TH E D E P U TY  MINISTER IN TH E  
MINISTRY O F COMMUNICATKX4S (SHRI 
P.V.RANGAYYA NAIDU): (a) Customers 
service centres have been opened at all the 
Telecom. District Headquarters inthe Circle 
to supply commercial information to the 
public on enquiry. Separate non metered 
telephones have been provkled for fault 
repair information senrice in the exchanges 
of more than 500 lines capacity in the circle 
to intimate the sut>sciibers on enquiry about 
the status of dearance of fault and probable 
perlodof delay when theirteiephones, remain 
faulty for more than 24 hours. (Few 
com ^nts.were rsceivoed when computer 
billing was introduced at Bhubaneswar 
initially due to non-adimaUsation of machine 
and men.) Positton has been consMerably 
improved. Advertisements in respect of latest 
waiting Rst position at Bhubaneswar are 
-released by the Telecom. District Heads 
from time to time in k)cai newspapere.

b) Schemes have been drawn up for 
introduction of computerised fault repai^ 
service and computerisation of blHIng and 
accounting in a phased manner.

(c) Computerisatton of billing already 
implemented at Bhubaneswar. Fault repair
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service and customer service Centre at 
Bhubaneswar, fault repair service and 
customer service centre and billing at 
Cuttack, fault repair service at Sa(Td>aipur 
and Billing /customer service centre at 
Roufkela are being Implemented during 
1991 -92. Fault repairservice at Berhampur, 
Rouritela, Baripada, Computerised billing at 
Sambaipur and Billing at Bertiampur are 
proposed to t>e implemented during 1992- 
93.

Coordination Betwieen Para-Military 
Forces In Valley

2798. SHRI SUDHIR SAWANT: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a)whetherthereisalacl(of coordination 
between various para-militaryforoe operating 
in the valley;

. (b) whether there have been incidents 
of confrontation betvraen the para-military 
forces and the Army; and

(c) If so, the action taicen by the 
Govemnrent In this regard?

(b)the number of dties/towns which are 
still deprived of this facility under the 
Jhunjhunu district of Rajasthan State; and

(c) the time by which auto-exchanges 
are iHcely to be set up there?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIOU): (a) Setting up of 
an auto exchange generally depends on the 
availability of the suitable Automatic 
Exchange Equipment and required 
infrastructure for setting up auto exchange. 
As per the automatised during 8th Plan 
period.

(b) Three towns namely Chirwara, 
Khetrin^ar and Mukandgarh of Jhunjhunu 
district of Rajasthan State are still served by 
manual exchanges.

(c) The towns at (b) are likely to be 
automatised by 1993.

[E/igfis/i]

Mleoellaneous Charges Collected by 
DESU

TH E MINISTER O F  STA TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) and (b). No Sir.

(c) Does not arise.

[Translab'orii

2800. SHRI PHOOL CHAND VERMA: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Delhi Electrk: Supply 
Undertaking has collected huge amount as 
rrdsceilaneous charges from the domestk: 
consumers, during 1989; and

Auto-Exchanges In Rajasthan

2799. SHRI AYUB KHAN: Will the 
Minister of COMMUNICATIONSbe pleased 
to state:

(a) the criteria adopted for setting up 
auto-exchange in any dty;

(b) if so, the total amount collected and 
the utilisation of amount so collected?

TH E MINISTER O F  S TA TE  O F TH E 
M IN IS TR Y  O F  P O W E R  AN Q  N O N - 
CO N VEN TIO N AL EN ER G Y SO U R C ES  
(SHRI KALP NATH  RAI): (a) and (b). 
According to DESU, the energy charges for
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the past periods not billed earlier, amounts 
of dishonouredcheques. cost of burnt meters 
etc. lecoverabie from the consumers are 
generally Indicated In the column of 
“Mlsoellaneous Chaiges* in the electricity 
bills. The amount realised forms part of the 
normal receipts of DESU and therefore 
question of Ks earmarldng for any speclflc 
utilisation does not arise.

Electronic ExcliangM wKh Indigenous 
Equipments in Maliarashtra

2801. DR. GUNAW ANT RAIUIBHAN 
S A R O D E : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Govemment propose 
to replace the manually operated telephone 
exchanges at Savda, Raver, Nlmbhora in 
Jalgaon District of Maharashtra by a moden 
electronic exchange with indigenous 
Equipments of IL T 1500, 1000, 512 
respectively by the end of 1991;

(b) If so, the progress made so far; and

(c) the time by which these are iiitely to 
be put in operation?

TH E  D EP U TY  MINISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. The 
manually operated telephone exchanges at 
Savda, Raver and Nlmbhora are proposed 
to be replaced by indigenous electronic 512 
P ILT and C -D O T RAX units during 1991.

(b) i) Savdalsunderflnalstageoftesting 
and commissioning.

10 Exchange equipments for Raver 
and Nlmbhora have been allotted 
and supply is awaited.

(c) By March, 1992.

AGRAHAYANA18,1913 (SAKA) 
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CrHeria for Grant of Peneion to 
^ ------ ■----rrBaQOin riQniBrs

2802. SHRI CHHEDI PASWAN: Will 
the Minister of HOME AFFAIRS be pleased 
the criterlaadoptedbythe Union Govemment 
for the grant of freedom fighter pension?

TH E MINISTER O F  S TA TE  IN Ti-._ 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F  S TA TE  IN TH F 
MINISTRYOFHOMEAFFAIRS(SHRIM.M 
JACOB): The criteria adopted by the Union 
Govemment forthe grant of freedomflghter 
pension as per the Swatantrata Salniic 
Samman pension Scheme, under which the 
cut off date for receipt of applications was 
31.3.82, Is as follows:

I) imprisonment of six months 
before Independence in mainland jails. 
However, EX-INA personnel will be eligible 
for pension, if the Imprisonnnent/detention 
was outside India. In case of Women/SC & 
S T  freedom fighters, the minimum period of 
imprisonment is three months.

Explanation

Detention underthe orders of 
competent authority wiH be considered as 
Imprisonment. Period of normal remission 
upto one month wiH be treated as part of 
actual Imprisonment. Undertrial period will 
be counted towards actual imprisonment 
Boriwn period of imprisonmentwiiilMtotalied 
up for conputing the qualified period.

II) Remaining underground for six 
months or more against warrant of 
anest/detention order.

iiO IntemmentlnHomeorextemment 
from District for a period of six 
months or more.
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iv) Loss of property owing to 
confiscation and/or attachment.

V) Permanent incapacitation during 
firing or lathi charge.

Vi) Loss of Job (Centrai or State 
Government) and thereby means of 
livelihood.

vii) Punishment of lOormore strokes 
of canlng/flogglng.

Families of martyrs and freedom 
fighters no longer alive, are also eligible for 
grant of freedom fighters perslon. 
Applications should be produced along with 
official documentary evidences acceptable 
certificates prescribed under the Pension 
Scheme in support of claimed suffering/ 
sufferings.

Special Facilities to Extra
Departmental Employees of 

Hilly Area

2803. SHRI BHUWAN CHANDRA 
K H A N D U R I: Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) whether similar norms have been 
fixed by the Government for the Extra 
Departmental Employees engaged in plain 
and hilly areas;

(b) if not, the reasons therefor;

(c) whetherthe Government propose to 
give special facilities to Extra Departmental 
Employees and pay scale equal to the 
departmental employees; and

(d) if not. the details of the facilities 
provided by the Government to those 
employees engaged in hilly areas?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P V. RANGAYYA NAIDU): (a) Yes Sir.

(b) Does not arise.

(c) As ED Agents are only part-time 
employees of the Department, special 
facilities like grant of pay scale equal to the 
Departmental employees cannot be 
extended to them.

(d) No Special f^lltles are provMed by 
the Government to the ED agents emptoyed 
in the Hilly Areas.

[EngKstt]

Facilities for Tribes of Plains and Foot- 
Hills

2804. SHR I RAM A KR ISH N A 
KONATHALA:WliltheMlnisterof WELFARE 
be pleased to state:

(a) whether the Government propose 
to extend the scope of I.T.D.P. (Integrated 
Tribal Development Project) for the tribes 
living In plains and foot hills;

(b) whether the Government have 
indentlfied the villages, families and 
populatton of tribes living in plains which are 
deprived of faculties provMed by I.T.D.P.; 
and

(c) if so, the steps taken by the 
Govemment to extend the benefits to those 
trlbals?

TH E  MINISTER O F  WELFARE (SHRI 
SITARAM KESRO: (a) The Taiuksn-ehslis. 
Developmental blocks with 50% tribal 
concentration were Indentlfied- as itDPs. 
The tribes living In plains and foot hills are 
also covered under these ITDPs.

(b) ̂  (c). The ScheduiedTribefamllles 
not covered under integrated Tribal 
Devetopment Project (ITDPs) are covered 
under Modified Area Devetopment Approach 
(MADA) with 10,000 populatiohoutbf whk:h 
50% will be Scheduled Tribes and clusters
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having 5,000 population out irf which 50% 
are Scheduled Tribes in each cluster. In 
addition, the tribals Indentified as Primitiva 
Tribal Groups (PTGs) ara also assisted.

Proposal to Increase Capacity of 
NagereollT.V.

2805. SHRIN. DENNIS: Willthe Minister 
of INFORMATION AND BROADCASTING 
be pleased to state:

(a) whether the Government propose 
to Increase the capacity of the Nagercoll 
T.V. Station so as to enable it to cover at 
least the entire Kanya Kumarl District in 
Tamil Nadu; and

(b) if so, the details thereof?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) and (b). Besides the low power TV  
transmltterfunctlonlng at Nagercoll, parts of 
Kanyakumaridistrict receiveTVsetvicefrom 
the high power TV  transmitter operating at 
Kodaikanal. There is no proposal at present 
either to augment the power of the existing 
transmitter at Ne^ercoll or to replace the 
same by a high pbwertransmltter. It would 
nevertheless be Doordarshan's endeavour 
to strengthen TV  service in the district 
depending upon the availability of adequate 
resources for the purpose.

Recognition of Dusandh Caste as 
Scheduled Caste

2806. SHR I R A TILA L K ALID AS 
VARMA: Will the Minister of WELFARE be 
pleased to stale:

(a ) whether Dusandh Caste is 
recognised under the Scheduled Caste 
amendment order 1956-76-82 Act; and

(b) if so, the reasons forwhlsh it is not

recognised in Delhi whereas the people of 
this Caste have been living in Delhi for the 
last 40 years?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAM KESRI): (a) and (b). Dusandh 
has been notified as Scheduled Caste in 
relation to any State or U.T.

Telex Facilttiea In Tirpur, Tamil Nadu

2807. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of applications for telex 
facilities pending in Tirpur, Tamil Nadu with 
the Government; and

(b) the time by which these are likely to 
be cleared?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) 265.

(b) The existing Telex Exchange is likely 
to be expanded by another250 lines, during 
the year 1992-93. Conskierable proportion 
of the waiting list willbedearad subsequently 
within a period of six months fronrthe date 
of expanston of the existing telex exchange.

Mess Chaijges to Inmates of Social 
Weltars Hostels

2808. SHRI DATTATRAYA BANDARU: 
Willthe Minister of WELFARE be pleasedto 
state:

(a) whether the Mess charges being 
pakJ to the inmates Social Welfare Hostels 
are inadequate and are not commensurate 
with the hike In prices; and

(b) so, whether there is any proposal 
to evolve a Uniform Policy throughout the 
country In this regard and the payment of
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higher Mess chaiges whenever the prices 
increase?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAM  KESRI): (a) and (b). No such 
scheme is being implemented by Ministry of 
Welfare.

Shortage of Power In Haryana

2809. SH R I N AR AIN  S IN G H  
CHAUOHRI: Will the Minister of POWER 
AND N O N -C O N VEN TIO N AL EN ER G Y  
SOURCES be pleased to state:

(a) whether the Government propose 
to set up any gas based power plant in 
Haryanapreferabiy nearDelhito meet power 
shortage;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

TH E MINISTER O F  STA TE O F THE 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CON VEN TION AL EN ER G Y SO UR CES 
(SHRIKALPNATHRAI):(9)to(c).Aproposat 
has been received from National Thermal 
Power Corporation for setting up a gas 
based combined cycle power project (800 
MW) in FatMabad district of Haryana. The 
proposal has Jbeen techno-economicaily 
cleared by the Central Electricity Authority 
sut^ect to certain conditions including gas 
iinicage, clearance from environmetal and 
forests angle etc. Ministry of Environment 
and Forests has accorded its clearance for 
the project in June, 1990. The project was 
COnsidered by the Central Electricity Authority 
for variable load operation. A decision has 
since been taKen that thegas power stations 
should operate on base load. The project will 
require tying up of gas linkage for operation 
under base load. The present estimated 
cost of the project including associated 
transmission system is Rs. 1349.11 crores 
based on 4th quarter 1990 price leveL
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Intruders from Paktotan

2810. SH R I V .S .
VUAYARAGHAVAN;

SH R I Q O P I N A TH  
GAJAPATHI:

Wiiithe Ministerof HOME AFFAIRSbe 
pleased to state:

(a)thenumberof Intruders from Pakistan 
arrested since last four months;

(b) whether the Government have any 
proposal to close aH the sensitive borders in 
this connection; and

(c) if so, the details thereof?

TH E MINISTER O F  STA TE IN TH E  
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER O F S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JA C O B ): (a) The information is being 
collected and would be laid on the table of 
the House.

(b) and (c). Serverai steps have been 
talcen to improve the vigH on the border. 
These include constnjctlon of fencing and 
floodlighting, reducing gaps between borer 
outposts, increasing petrols and naicas, 
construction of OP Towers; providing night 
vision devices and other electronic 
equipments to BSF; ere^ng wire obstacles 
etc.

IT/ansUOkm]

Dooidarshan to Compete B.B.C. and 
CM .N.

2812. SH R I R A JN A TH  SO N KAR  
S H A S TR I: Will the Minister of
INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Doordaishan is unable
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to face the competition from the Institutions 
such as C.N.N. due to eveiday
changing T.V . techniques, high power 
Telecast Technique and because of Its out­
dated and unpopular programmes; and *

(b) if so, the steps being taicen by the 
Government to raise the standard of 
Doordarshan?

TH E  D E P U TY  {MINISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUAVYAS);
(a) and (b): No, Sir. Constant effortscontinue 
to be made to upgrade the technology and 
to bring about qualitative improvement in the 
programme content and format of 
Doordarshan so as to sustain the interest of 
its viewers.

Assistance from Voluntary 
Organisation to Cheek Alcohol and 

Drug Abuse

2813. DR. G .L  KANAUJIA: Will the 
Mlnisler of WELFARE be pleased to state:

(a) whetherthe Govemment has drawn 
any Comprehensive Scheme to Involve 
voluntary Organisations tor the purpose of 
alcohol and dnjg abuse.preventlon; and

(b) If so, the details thereof?

T h E  MINISTER O F  WELFARE (SHRI 
SITARAM KESRI): (a) and (b). Yes. Sir. The 
Govemment Is Inipiementing the ‘Scheme 
of Assistance to Voluntary Organisationsfor 
ProhbiUon and Drug Abuse Pnavention’. 
Under this scheme grant-in-aid upto 90% of 
the expenditure of the approved Project is 
admissible to Social Welfare Organisations 
forprovkfingsenricessuchasindentifloation, 
treatment, counseling, follow-up, 
rehabilitation, awareness, education etc., 
fordrugabusepieventlon, besideseducatlon

workforprohbitlon. Sofar, 112 Counselling 
Centres, 44 de-addiction Centres and 10 
After Care Centres have been set up under 
this scheme in various parts of the country.

Computerisation of NSS Accounts In 
Bangalore

2814. SHRIG. MADEGOWDA: Will the 
MinisterofCOMMUNICATIONS be pleased 
tosTate:

(a) whether Govemment propose to 
computerise the N .S .S . accounts in 
Bangalore dty; and

(b) If so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir. No 
such proposal to computerise N.S.S. 
Accounts in Bangalore Is under examination 
at present.

(b) Does not arise.

[r/ans<atfofl]

Criteria for Advertisements of U.P.S.C.

• 2815. SHRI ARVIND NETAM: WiH the 
Minister of IN F O R M A TIO H  A N D  
BROADCASTING be pleased to state:

(a ) the criteria fixed for giving 
advertisements of Union Public Service 
Commission to the newspapers;

•

(b) when the latest list of newspapers 
was prepared for giving advertisements 
therein;

(c) the time by when the new 
n e w s p ^ rs  are Hcelytobe included therein;

(d) whether priority Is given to the
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medium and small newspapers as compared 
to the big ones; and

(e) if not, the reasons therefor?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) The Gknremment otHecUve in issuing 
advertisements is to get maximum publicity 

.retum within a given budget. Newspapers 
are selected aocordbig to the target audience 
of the advertisement as weH as their pulling 
power. The number of newspapers used for 
U.P.S.C. advertisement is determined by 
availability of funds,

(b) The existing media list was last 
reviewed and revised in 1989 and came into 
effect from June 10.1989.

(c) it is reviewed periodically.

(d) Due consideration Is given to small, 
medium and language newspapers.

(e) Does not arise.

[Ehg^h]

T.V. Transmission Facility in Kodagu 
District of Kamataica

2816.SHRIV.DHANANJAYAKUMAR: 
Will the Minister of INIiORMATiON AND 
BROADCASTING be pleased to state:

‘(a) whether the Government are aware 
. thatthepeoplelnKodaguDistrtct,andSulHa, 

Puttur, Bantwal and Belthangady Taluks of 
Dakshina Kannada Distrtet are deprived of 
the benefit of T.V. transmlsston facility;

(b) whether the Government propose 
to Install a High Power T.V. transmitter 
(V.H.F.), at the relay statkm in Madikeri of 
Kodagu district, Karnataka State tofacWtate 
the viewers In the sakl re^on; and

(c) If so, by when?

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) Whereas, a tow power T V  transmitter at 
Madlcert In Kodagu district and three tow 
power TV  transmitters one each at Udipi. 
Bantwal and iylangtore In Dakshin Kmnada 
district at present p ro v k le TV s e n ^  in their 
respective coverage areas, parts of Kodagu 
district and Dakshin Kannada district, 
including Sullia, Puttur and Belthangady are 
outsMe the coverage areas.

(b) and (c). White there is not proposal 
at present to Install a high power T V  
transmitter at Madlteri, ft wouM be the 
constant endeavour of Doordarshan to 
strengthen T V  sen/toe to uncovered parts of 
Kodagu and Dakshin Kannada district 
depending upon future availability of 
resources for the purpose.

Development of Telecom Facilities with 
Foreign Coilaboration

2 8 1 7 .' SH R i G A N G A D H A R A  
SA N IP A LLI: Will the Minister of 
COMMUNICATIONS be ptoased to state:

(a) whether a number of coiiaboratton 
agreements have been entered into with 
some foreign countrtes for devetopment of 
telecom facilities during the last two years; 
and

(b) if so, the details of each agreement?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes Sir. A  
number of Imfian oonpanles have entered 
Into coiiaboratton agrsements wlh Foreign 
compantes for manufa^ure of various 
totocom products.

(b) D ^ l s  of the proposels approved 
by the Government aregh/en In the attached 
Statement.
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(d) if so, the details ttiereof?

Ceratructfon Woifc of T.V . Transmitter 
Station, Jagdalpur, Madhya Pradesh

2818. SHR! MANKU RAM SODI: Will 
the Mlnistei of IN FO R M ATIO N  AND 
BROADDCASTING t>e pleased to state:

(a) whetherthe construction work of the 
high power transmission power station of 
Doordarshan,JagdalpurofMadhyaPradesh 
has since been started; and

(b) if so, the'time by which it is likely to 
be completed and start functioning?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AND 
BROADCAST1NQ(KUMARIGIRUAVYAS):
(a) and (b>. Construction of building and 
tower partaining to the high power TV  
transmitting statton at Jagdalpur has been 
completed. The project is at final stage of 
completion and is expected to be 
commisstoned by March, 1992.

[EngBsh]

Mail Boxes on Ground Roor of MuHl
Storeyed buildings In Karnataka

2819. SHRIMATI CHANDRA PRABHA
UR S: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Department of Posts 
has decidedto make mandatory installatton 
of Mail boxes onihe ground ftoor of multi- 
storeyed bulMings from January, 1992;

(b) If so, the names of the cities In 
Karnataka where this njie will come Into 
force from January 1,1992;

(c) whether the Departnwnt has 
indentlfied the apartments & Other multi- 
storeyed buiklings and notified the same; 
and

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) The names of the cities whteh will 
receive the main thrust of attention are 
Bangatore, Mysore, Dhanwar, and Hublf.

(c) Yes Sir, mentioned at (b^ above.

(d)The numberof addresses in storeyed 
buiMings, klentified in the cities is 56,517.

Appeals were sent to 55,133 of them. 
The process is continuing.

[Translation]

Microwave System in Gujarat

2820. SH R I C H A N D U B H A I 
D ES H M U K H : Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) the names of places where small 
and big Telephone Exchanges are 
functioning in Bherooch, Baroda and Surat 
districts of Gujarat; and

(b) the nuntberof Telephone Exchanges 
out of them whkdi have been linked with 
micro-wave system?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. R A N G A Y Y A  N A ID U ): (a ) The  
irrformatton Isgiven in the attached Statement

(b) The exchanges in these districts 
whteh have been linked with mkmwave 
system are as under

Bheroch -Tw o (Behrooch, Ankleshwai)
Baroda * Three (Baroda,. Dabhoi, 

Kewacflacotony)
*Surat -  Two (Surat, Kawas)
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District

STA TEM EN T

-Surat
S. No. Nam et^the

Exchange

S. No, Name of the 
Exchange

22. Kosamba

1. Anumala
23. M.M.Mangrol

2. Areth
24. Madhi

3. Bajipura
25. Mahuwa

4. Bardoii
26. Najuia (BUU)

5. Bhatha
27. Nandvi

6. Bodhan
28. Olpad

7. Bujari
29. Pulsana

8. Doiara
30. Rander(SR)

9. Dotvan
31. Sachin

10. Dumas
32. Sarbhan

11. Fort Songadh
33. Sayan

12. Gangdhara
34. Shampura

13. Godawadi
35. Shivani

14. Kadod
36. Surat

15. Kadodara
37. Surat/HKTE RLU

16. Kamre]
38. Surat NEC

17. Karchelia
39. Surat Unit -1

18. Katargam
40. Surat Unit-II

19. Kathor
41. Surat Unit-III

20. Kawas
42. Taniwshwar

21. Kim
43. Udhana
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S. No. Nam eofttie
Exchange

S. No. Name of the 
Exchange

44. Udhana 13. Kavadia Colony

45. Ukai 14. Nab-ipur

46. Umerpara 15. Netrang

47. Valod 16. Pal^

48. Vankal 17. . Panoli

49. Varad 18. Pratapnagar

50. Vyara .19. R a ^rd i

51. Mankner 20. Rajpipla

52. Zankhyav 21. Sajod

District Bharooch 22. Samni

1. Amed 23. Sarbhan (BCH)

2.
1

Ankleshwar 24. Selamba

3. Bhalod 25. Shuklatirth

4. Bharuch 26. Sisodara

5. Chanchval 27. Tankaiia

6. Dahej 28. Umalla

7. Hansot 29. Vs^ra

8. Tlav 30. Valia

9. Jambusar 31.

10. Jantran - 32. Chandria

11. Jhagadia 33. Dswla

12. Kavi
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S. No. Name of the S. No. Name of the
Exchange Exchange

District Baroda 22. Kelanpur

T. Alkapuri 23. Kosindra

2. Bodeli 24. Kothi

3. Chandod 25. Koyail

4. Chhatraii 26. Makarpura (BRD)

5. Chhoaaudepur 27. Masamoad

6. Choranda 28 Miyaagam

7. Dabaka 29. Mabha Road

8. Dabhoj 30. Nandesari

9. Desar 31. Naswai

10. Donmar 32. Padra

11. Dungarwat 33. Panwad

12. Fatehganj (BRD) 34. Pavijetpur

13. Qadhboriad 35. Por

14. Handod 36. Puniad

15. Jambughoda (BRD) 37. Rangpur

16. Jarod 38. Rania

17. Kadipani 39. Rarod

18. Kadwai 40. Sadhaff

19. Karkhadi 41. Samiaya

20. Karwan 42. Sinora

21. Kawant 43. Sokhada



: (c)thefadlitie8prDposedtobeext0nded
to deserving category of persons?
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S. No. Name of the 
Exchange

44. Tankhaia

45. Thuwavi

46. Tilakwada

47. Tundav

48. Vapu

49. Vejpur

50. Waghopia

51. X-BarBRD

52. ZOZ

53. Sandasai

54. Sankheda(BRD)

55. Cavti

[English]

New Manned Telephone Schemes

2821. SHRI MOHAN SINGH; Will the 
Minlsterof COMMUNICATIONS be pleased 
to state:

(a) the norms and criteria laid down by 
Delhi Telephones of MTNL for grant of and 
operation of new m^nedTelephonescheme 
like departmental telecom, centres. 
Franchise Telecom. Centres, M TNL, 
authorised telephone centres to meet the 
tequirement of general public STD/ISD, FAX 
and Talex etc. In Union Territory of Delhi 
category-wise;

(b)ifso,criteriafollowedintheallotment 
of such centres and sites; and

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Nomis and 
criteria laid down by Delhi Telephones for 
Departmental Telecom  Centres and 
Franchise Telecom Centres are as follows:

Minimum Space requirement s 200 Sq.

Minimum facilities to be provided 
payphones, STD/ISD payphones. FAX and 
Telex. However, recently telex has been 
made optional. Departmental Telecom 
Centres can have other telecom facilities 
like Trunk Calls etc. also in addition to 
payphones FAX and Telex.

A  major consideration is easy 
accessibility of the premises by the general 
public.

There is no separate scheme called 
Authorised Telecom Centres as such in 
vogue.

(b) Applicattons were invited through an 
advertisement for allotment of Franchise 
Teleom  Centres. Applications were 
Acrutinised and sites which were meeting 
the basic requirements of area, accessibility 
and suitability were offered altotment of 
such Centres. Departmental Telecom 
Centres are located In Departmental 
premises wherever space permitted or 
places where space has been made 
availabla, llw  Parliament House, by another 
Qovemmei4 Aoancy.

(c) Based on requ|fements more such 
TelecomCenlraswouklteopenedby inviting 
applications and pretorence wouM be given 
to the following:-

1) Handicapped persons.
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2) Ex-seivlcemen/War widows.

3) Retipad D.O.T. employees.

4) Women 
unemployed).

(Educated and

5) SC/STandotherweakersectlons 
of society.

Harnessing of Solar Energy In 
Rajasthan

2822. SHRI SHIV CHARAN MATHUR: 
Win the Minister of POWER AND NON- 
CX)NVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether there is enough scope of 
hamessing solar energy in Rajasthan; and

(b) If so, the details of schemes so far 
implemented and the amountspenttheraon?

TH E MINISTER O F STA TE O F TH E 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CON VEN TION AL EN ER GY SO UR CES 
(SHRI KALPNATH RAI): (a) Available data 
indicates that in many parts of Rajasthan, 
conditions are favourable for hamessing of 
solar energy.

(b) Various solar energy devices such 
as solar water heating systems, solar stills, 
solar cookers, solar street lighting systems, 
solar water pumping systems, solar 
community lighting and TV  systems, small 
solar photovoltaic power plants, etc. have 
been/are t>eing installed through Rajasthan 
Energy Development Agency and Rajasthan 
State Elecy. Board underthe extension and 
demonstration schemes of this Deptt. An 
amount of Rs. 11.60 crores has so far been 
released for these schemes by the 
Department of Non-Conventlonal Energy 
Sources.

New Connections on out of Turn In 
Chandigarh

2823. SHRI RAM P R AK ASH  
C H O U D H A R Y : Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) the number of new connections 
sanctioned by the present G^yemment for 
Chandigarh on out of turn basis;

(b) whether these have been Installed;

(c) if not, the details of such connections 
which have not so far been installed and the 
reasons therefor; and

(d) the steps the Government propose 
to take to expedite the installation of these 
telephones at Chandigarh?

TH E  D EP U TY  MINISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Atotal of 134 
telephone connections have been 
sanctioned on out of turn priority basis for 
Chandigarh by the present Govemment.

(b) to (d). Out of 134 telephone 
connections sanctioned, 54 have already 
been Installed; 15 are pending for want of 
payment details from the applicants; and the 
remaining 65 cases whteh were sanctioned 
recently are underthe Process of installation. 
All the out of turn telephone sanctions 
processed on priority for Installatton subject 
to techntoal feasibility and completion of 
usual departmental formalities by the 
applicants.

Scheme to Help the Blind

2824. SHRI RAMESHCHENNITHALA: 
Willthe Ministerof WELFARE be pleasedto 
state:

(a) whether the Govemment propose 
to introduce special scheme for the blind;
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(b) if so, the details thereof; and

(c) the total amount allocated for this 
scheme for the current financial year?

TH E  MINISTER O F  W ELFARE (SHRI 
SITARAM KESRI): (a) and (b). During the 
8th Five YearPlan (1992-93 to 1996-97) the 
Ministry of Welfare propose to Initiate new 
schemes in consultation with the Planning 
Commission and Minlstiy of Rnance.

(c). The question does not arise.

Hostel for SCs/STs In Bihar

Scheme to RehabllHats Displaced 
Person*

2827. SHRI* A V TA R  SIN G H  
BHADANA:

SHR I K O D IK K U N N IL 
SURESH;

Wllithe Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Government have 
chaiited out any scheme.to rehabilitate the 
families displaced due to the activities of 
tenorists and militants in Punjaband Kashmir; 
and

2826. SHRI MAHENDRA BAITHA: Will 
the Minister of WELFARE be pleased to 
state:

(a) the number of hostels constructed 
forthe Scheduled Castes/^heduled Tribes 
in Biharduring last three years, district-wise;

(b) the number of hostels under 
constructions or proposed to be constructed; 
and

(c) the extent of financial assistance 
provided by the Govemment?

(b) If so, the details thereof?

TH E MINISTER O F  STA TE IN TH E 
MINISTRYOFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). It is hoped that the 
migrants from Kashmir and Punjab would be 
able to return to their original places of 
residence with the improvement of the 
situation. Their rehabilitation outside is not 
contemplated. The State Governments 
concerned however extend them relief 
assistance to take care of their immediate 
needs.

[English]

TH E MINISTER O F  WELFARE (SHRI 
SITARAM KESRI): (a) Three hostels for 
SCs/STshave been constructed during last 
three years one each in Districts of Palamau, 
Ranchi and Saiiabganj of Bihar.

(b)22Giris’hostelsand47Boys'hostels 
are vnder constniction.

(c) Rs. 1,47,10,300/-under Girls’ hostel 
Scheme and Rs. 1,41,15,000/- under Boys’ 
hostel Scheme have been provided to the 
State Govemmentduring the lastthreeyears.

LTTE Activities

2828.SHRIK.MURALEEDHARAN:Wiii 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether the presence of any LTTE  
training camp in Tamil IMadu has come to the 
notice of the Govemment; and

(b) if so, the details thereof?

TH E MINISTER O F  STA TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER O F STA TE IN THE
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MINISTRY OFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) and (b). The information i s ' 
being collected and will be laid oh the Table 
of the House.

Proposal to improv* the Quality of 
Doordaishan and Akashvani 

programmes

2829. PROF. K.V. THOMAS: Will the 
Minister of IN F O R M A TIO N  AN D  
BROADCASTING be pleased to state:

the details of the steps Government 
propose to take to improve the quality of the 
Doordarshan and Akashvani Programmes?

TH E  D EPUTY MIINISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AND 
BROADCASTING (KUMARIGIRUA VYAS): 
All India Radio and Doordarshan are 
constantly strivingtobringaboutaqualitative 
improvement in their programme format so 
as to sustain the interests of their listeners/ 
viewers. Some recent changes are the 
revised format of the news broadcast by All 
India Radio at 8.00/8.13 AM and the 
experimental teleca^ of the recoidings of 
question hourin the two Houses.

[Translation]

branch post offfce through telephones; and

(d) if so, the details thereof?

T H E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). 16 
proposalsfor opening of extra departmental 
branch post offices at the foltowing places In 
Rewa district during the current year 1991 - 
92 have been approved: 1) Sadhahna, 2) 
Basahath, 3) Matima, 4) Dodo, 5) Madri, 6) 
DubhaikhuPd, 7) Pathat, 8) Reruva, 9) Garha 
137, 10) Chambagarh, 11) Deokhar, 12) 
Bansa, 13) Leda, 14)Teghra, 15) Bahuti, 
16) Dhangan. Sancttons have been Issued 
foropening Post Offices at places mentioned 
from Serial 1 to 7 and the sanction in the 
remaining cases are under issue.

(c) and (d ). Department of 
Telecommunications hasplannedtoprovide 
telephone facilities in ail panchayat villages 
progressively by the year 1995. The 
telephones to be provkledunderthisscheme 
will be installed at post offtees, grocer's 
shops or any other suitable locations 
accessible to public.

Buildings for Post Offices In Uttar 
Pradesh

Branch Post Offices In fiewa, Madhya 
Pradesh

2830. SHRI BHEEM SINGH PATEL; 
WH* the Minister of COMMUNICATIONS be 
pleased to state:

(a) the nurhber of new branch post 
offices, proposed to be set up in Rewa 
District of Madhya Pradesh duringthecurrent 
year.

(b) If so, when these wHI be set up and 
the names of proposed locations;

(c)whetheritlsproposedtoconnectthe

2831. SHRI GAYA PRASAD KORI: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether General Post Offices are 
funcdonlngkismaH houses In Various villages 
of Uttar Pradesh, if so, the reasons therefor;

(b) whether the Government propose 
to construct buildings forthese post offk»s; 
and

(c) If so, the details’ thereof?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI
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P.V. RANQYYA NAIDU): (a) No. Sir. There 
is no General Post Office (GPO) functioning 
in any village in Uttar Pradesh in small 
houses or othenvise.

(b) and (c). In view of (a) above, these 
do not arise.

Welfare Schemes

2832. SHRISRIKANTAJENA:
SHRIHARIKEWALPRASAO:

Will the Minister of W ELFARE be 
pleased to state:

(a) the nanws of welfare schemes being 
operated by the Government in the country;

(b) the expenditure incurred on welfare 
schemes in the country during the last three 
years, State-wise; and

(c) the district-wise taigets fixed for 
these welfare sdiemes in Orissa and Uttra 
Pradesh during the above period and ttie 
district-wise achievements thereof?

TH E MINISTER O F  WELFARE (SHRI 
SITAR AM  KESR I);' (a) and (b). This 
information is available in the Budget 
documents of the Central Government

(c) This information would be available 
in the State Plan document of Orissa and 
Uttar Pradesh.

Post Offices. Telegraph Offices and 
Tsisphons Exchangss in Uttar Pradesh

2833. SHRIHARIKEWALPRASAO: Will 
the Minister of COM MUNrcATIONS be

AGRAHAYANA18,1913 (SAKA) 

pleased to state:
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(a) the details of post offices, telegraph 
offices and telephone exchanges in Uttar 
Pradesh at preset, district-wise;

(b) whether the number of telegraph 
offices and post offices there are no* 
comensurate with the population; and

(c) if so, the steps taken by the 
Government to increase theirnumberduring 
the last two years?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATK)Ns (SHRI 
P.V.RANGAYYANAIDU):(a)Postofflces;- 
The information is being collected and will be 
laid on the Table of the House.

Telegraph offices & Telephone 
Exchanges:- The information isfumlshed in 
respectively (Statement • I and Statement -
II).

(b) Post offices:- The information is 
being collected and will be laid on the Table 
of the House.

Telegraph offices:- Yes Sir, the 
number of Telegraph offices per |^kh 
population in Uttar Pradesh is 3.6 as against 
the national average of 4.9 offices.

(c) Post Offices:- The information is 
being collected and will be laki on the Table 
of the House.

Tsisgraph OfHces:- During the years 
1989-90and1990-91,238Telegrsf>h Offices 
have been opened In the state.
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STATEMENT-1

Dlstrkt-wlse detatts of Telegraph OfHoes in Ullar Pradesh

S.NO. Name of District No, Telegraph CMoes,

1 2 3

1. Agra 123

2. Aligarh 124

3. Allahabad 132

4. Almora 77

5. Azamgarh 123

6. Bareilly 67

7. Ballla 166

8. Bastl/Siddharthnagar 89

9. Banda 80

10. Bahraich 33

11. Barabanki 97

12. Bijnaur 68

13. Builandshahar 169

14. Budaun 165

15. Chamoii 98

16. Dehradun 78

17. Deorla 198

18. Etah 117

19. Etawaha 63

20. Falzabad 112
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S.NO. N am ofD istricI No. ofTelognphOm oes.

1 2 3

21. Famikhabad 64

22. Fatehpur 45

23. Firozabad 17

24. Gorakhpur 108

25. Ghazipur 72

26. Gonda 94

27. Ghaziabad 80

28. Hardoj 96

29. Hamirpur 75

30. Jhansi 41

31. Jaunpur 65

32. Jalaun(Orai) 29

33. Kanpur/Dehar 46

34. Lucknow 67

35. LakhimpurKheri 67

36. Ulitpur 18

37. Meerut 132

38. Moradabad 78

39. Mizapur (Robertsgany) 52

40. Muzaffamagar 147

41. Mainpuri 68
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SLAfo. N am aa fD iM a Alb. d T ^ r a p h O n c a s .

1 2 3

42. Mathura 116

43. Maunathbhanjan 58

44. Mahrajganj 56

45. NainHal 153

46. Pratapgarh 73

47. PHhoragarh 70

48. DSISKIkStrTIKXlR 77

49. RaeiMueK 115

50. Rampur 64

51. Pauii 111

52. SuHanpur 87

53. Shahjahanpur 47

54. Stapur 95

55. Saharanpur/Hanliwar 78

56. Te M 55

57. UNarkashi 17

58. Unnao 65

59. Varanasi 124

Total;- 5100
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S T A IE M E N T -I

lX5btet\MseSummgryofT^ephoneExchsuigesofU.P. Tebooai, C M e . as on 30/S/
1991

S.NO. NamaofDistL No. of Exchanges

1 2 3

1. Agra 21

2. Aligarh 39

3. Allahabad 23

4. Almora 27

5. Azamgarh 29

6. Bahraich 23

7. Ballia 21

8. Banda 16

9. Barabanki 20

10. Bareilly 22

11. Basti 19

12. B ^ 35

13. Budaun 25

14. Bulandshahr 28

15. ChamoU 16

16. Oehradun 23

17. Deofia 26

18. Bah 25

19. Etawah 12

20. Faizabad 32



259 Written Answers DECEMBER 9.1991 W ril^  Answers 260

S.Ato. NameofDistL No, Exchanges

1 2 3

21. Famikhabad 17

22. Fatehpur 12

23. Ferozabad 1

24. Ghaziabad 24

25. Ghazipur 21

26. Gonda 24

27. Gorakhpur 16

28. Hamirpur 16

29. Hardoi 17

30. Hardwrar 12

31. Jalaun 8

32. Jaunpur 23

33. Jhansi 15

34. Kanpur 11

35. Kanpur Dehat 15

36. LakhinpurKheri 38

37. Lalitpur 36

38. Lucknow 18

39. Maharajganj 10

40. Mainpuii 12

41. Mathura 27
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S.NO. NamBOfDlstL No. of Exchanges

1 2 3

42. MauNathBhania 13

43. Meerut 26

44. Mirzapur 16

45. Moradabad 39

46. MuzaffarNagar 24

47. Naintital 51

48. Pauri-Garhwal 13

4i9. Pilbhit 13

50. Pithoragarh 18

51. 12

52. Raebareli 20

53. Rampur 16

54. Saharanpur 18

55. Shahjahanpur 19

56. Siddharth Nagar 11

57. Sitapur 17

58. Sonbhadra 15

59. Sultanpur 18

60. Tehri-Garhwal 15

61. Unnao 12

62. Uttarkashi 10

63. Varanasi 40

T o t a l : -__________ ___________ ........................... 1252 .............. ' .............
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[EngHsHi

Telecast of T.V. Serials on Culture

2834. SH R IM ATI OIL KUMAR! 
B HAN DAR I; Will the Minister of 
INFORMATION AND BROADCASTING be 
(Slbased to state;

(a) whether some new T.V. Seriate on 
Culture have been telecast by Doordarshan 

during last week of November, 1991;

(b) if so, the details thereof;

(c) whether T.V. Serials on Culture will 
depict cultural heritage of all communities of 
the country turn by turn; and

(d) if so, the details thereof?

TH E  D EP U TY  MINISTER IN TH E  
M IN ISTR Y O F  IN FO R M ATIO N  AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) to (d). Yes Sir. Sir. Doordarshan have 
started the telecast of a weekly cultural 
magazine programme titled Tana Bana' 
which would highlightthe cultural heritage of 
different parts of the country.

[f/ans/atfon]

NewsHem Capltioned “Dollar and 
Pound Vkleshi Filmone Ke Jarlye”

2835. SHRISIMONMARANDhWiiithe 
Minister of IN FO R M A TIO N  AN D  
BROADCASTING be pleased to state:

(a)whetherattentlon of the Government 
has been drawn towards the news-item 
appearing In 'Jansatta* dated November 
22, 1991 under the caption, ‘Dollar and 
Pound Videshl Filmone Ke Jariye’;

(b) n so, the reaction of theGovemment 
thereto;

(c) the names of the fHms antf for;^n 
countries through which there is a Hceilhood 
of Inf low of Dollars and Pounds fai the country 
during the current financiai year;

(d) If so, the amount IHcely to be released 
in Dollars and Pounds therefrom; and

(e) the details of future plans In this 
rsgard?

TH E  D E P U TY  M IN ISTER  IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUA W A S ):
(a) Yes, Sir.

(b) to (d). Government's policy, In 
general, is to encourage shooting of films in 
India by foreigners.

Though pennission has been granted 
tofourforeigncompanies (since April 91 -till 
date) to shoot feature films. In India It is 
diff icuit to asses how many of these would 
actually be shot during the current financial 
year as there Is always a time lag between 
obtaining of permission and actual location 
shooting. Hence it is also not possible to 
estimate the inflow of foreign exchange 
during to these shootings.

(e) There is a settled procedure for 
according permission to foreign producers 
to shoot feature films in India which is being 
and will continue to be followed.

lEngSsli

Converef on of Telephone ExcheiiQoe 
Into Electronic ExchenQee In Countiy

2836. DR. V A S A N T N IW R U TTi 
PAW AR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of manual telephone 
exchanges proposed to be upgraded to 
electronic exchanges in the country, this 
year;
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G>]tthe number of electronlcexchanges 
sanctioned and are awaling commissioning 
1orwantofeitherbuildingsorequipment,the 
details therof, category-wise; and

(c) the time t>y whicti tiie Government 
propose to '"^.rt commissiong of these 
electronic exchanges?

TH E  D E P U TY  »«il«S TE R  IN TH E  
mtlNISTRY O F  COMiyiUNICATION (SHRI 
P.V.RANGAYYANAH}U):(a)664numbers.

(b)and(c).(i]f Out of 664 sanctioned 
exchanges, 87 have 
already been upgradedto 
electronic exchanges 
during April to Novemt>er 
1991.

' (ii) 525 nos. have been 
planned to Im  upgraded 
to electronic telephone 
exchanges during 
remaining period of the 
current financial year.

(ill) Ftemaining 52 nos are to 
await commissioning for 
want of both equipments 
and buildings. The 
commissioning of these 
exchanges is planned to 
be started during 1992- 
93.

Composition of Anll-Rlot Force

2837. SHRI MUMTAZ ANSARI: WHIthe 
MHnister of HOME AFFAIRS be pleased to 
state:

(a) whether the Government propose 
to set up an Antiriot force; and

(b) If so. the composition of the same?

TH E  MINISTER O F  S TA TE  IN TH E  
MINIS1RYGFPARLIAMENTARYAFFARS 
AND TH E MINISTER O F S TA TE  IN TH E  
MINISTRYOFHOME AFFAIRS (SHRIM.M. 
JACOB): (a) and (b). The<)uestion of setting 
up of a Force to deal with riots and riot-Hw 
situations is under consideration.

Complaint about TeiephoiMM Under
DIbrugarh Telephone Exchange

2838. SHRIDILEEPSINGH BHURIYA: 
Will the Minister Of COMMUNICATIONS be 
pleased to state:

(a)whetherthe Area M a m ^ ,  Telecom, 
Dibrugarh has received in August/ 
September, 1991 any specific complaint 
about serious ineguiarities pertaining to 
telephones working from Dibrugarh 
Telephone Exchange;

(b) If sp, the details thereof; and

(c) the action taken or p.>oposed to be 
taken by the Govemment in this regard?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATiONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir.

(b) Does not arise.

(c) Any specHk; complaint received is 
attended to promptly.

[Tianslalloril

Celebration of Martyroom Day of Abdul 
Hamid ss 'Shshood Divas*

2839. SHRI VIAHWANATH SHASTRI; 
Wni the Minister of HOME AFFAIRS- be 
pleased to state:

(a) whether Abdut HanUd Memorial 
Society has sent a proposal to the 
Govemment to make arrangements for
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transport, security and preparation of 
publcilymaleitai.highlglilingtheimportanoe 
of national, unity on tlie occasion of 
martyrdom day of Abdui Hamid to be 
oeiebratodas'ShaheedDivas’inKliemlaran 
sector in Punjab;

(b) whether some ex-M.ps. and M.ps. 
have also madsarequest to the Government 
to cooperate in this programme;

(c) if so, the action taken byGovemment 
in this regard; and

(d) K not, the reasons therefor?

TH E  IMINISTER O F  SA TE  IN TH E  
MINISTRYOFPARUAMENTARYAFFAIRS 
AND TH E  MINiSTER O F STA TE IN TH E 
MINiSTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB);(a)to(d).AprDposal in this regard 
had been receiv^ and the same had been 
sent totheGovmment of Punjabfortaidng 
suilat>le action in the matter.

dapaitmental sub post dffioe in Trivandrum 
dsinci IS propossa 10 d6  upgraaBa iino 
departmenlai sub post ofHoe shortly during 
the current year.

Beetriliad VHIaaae In TamUNadu

2841. SHRIB. DEVARAJAN; Wn the 
Minister of POWER AND NON- 
CONVEffnONAL ENERGY SOURCES be 
pleased to state:

(a) the number of viHages eiectrified 
during the Sixth and Seventh Plan period in 
Tama Nadu;

(b) the number of viilages electrified 
during the year 1990;

(c) the number of vHlages yet to be 
electrffied; and

[EngMstH

Upgiadalion of Branch and eub-Poet 
Offioes in Kerala

2840. SHRI T J .  ANJALOSE: WiH the 
MinisterorcOMMUNICATIONSbepleased 
to state;

(a) whether the Govemment propose 
to upgrade somebranchandsub-postofiioes 
in Kerala during 1991-92; and

(b)ifso.thedetaflsthen>f.district-wise7

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATION8(SHRI 
P.V. RANGAYYA NAIDU): (a) Yes Sir.

(b) Kalpena sub post oflice toi Wynad 
dtetrid has been upgraded into a Head Post 
Office on 1.11.1991. Kovalam extra

(d)the number of villages proposed to 
be electrified during the current financial 
year?

TH E MINiSTER O F  STA TE O F TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI): (a) According to 
the information furnished by Tamil Nadu 
Etocttidty Board (TNEB). 150 and 113 
villages were electrified during the Sixth and 
Seventh f*lan respecUveiy.

9>) During 1990-91, two viilages were 
Rsported^ etodrWed in the State.

(b)  As per available Information, only 16 
vMage8arayMtobeelectrinedintheStale. 
ofwhich9vMagesarett«ated as uninhabited.

(d) Two vflages are programmed for 
eiectrlicationlnTama Nadu during the current



[Tran^alioii TH E  D E P U TY  M INISTER IN TH E
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  

Programnw OfflcMs in Jaipur BR0ADCAST1NQ(KUMARiGIRUA VYAS);
Doordarahan (a)Thereaie33PragiammBOfnceiswoiking

at Jaipur Kendra or Doordaishan at present.
2842. SHR I G IR D H A R I LAL 

B H A R G A V A : Will the Minister of
INFORMATION AND BROADCASTING be (b) A Statement Indicating the names Of
pleased to state: the programme offioers and the number of

programmes produced by each of them
(a) the number of Programme OfficerB duringthepertodfrom31.12.90to30.11.91

working In Jaipur DooidarBhan at present; Is attached.
and

(b ) the number and names of A copy of the list containing names of
programmes produced by those Officers the programmes produced is placed in the
during the last one year? Ubrary of the Parliament House.

STATEM EN T

269 W M ^A n sm e n  AGRAHAYANA18,1913(S4K4) WMUanAnswea 270

S.No. N a m  of the Programme Officers
31.1Z90 to 30.11.91.

1 2 ' 3

1 Shfi R.S. Tiwail Producer 115

2. Smt. Riffat Saheen-Producer 88

3. Shri Ashok Gupta Pioducer 65

4. ShrlAnandSyal-P«( 77

5. ShriV.K.Trtpathi-Pex 210

6. ShriK.K.Rattu-Pex 112

7. ShriC.K.Waithy-Pex 82

8. Shri V|ay Rijdan-Producer 14

9. ShriJaswantSingh-Pex 50 §

10. Shri Atma Ram-Pex 31

11. Shri Bhagwan D a s ^  
(Joined on 29.7.91)

3
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&No. N a m  ofthB Programme OffioBrs Mo. of Pmgramma done during 
31.12.90 to 3ai1.91.

1 2 3

12. Shri R.S.Sarin-Producer 13

13. ShriB.M.Bakshi-Producer 70

14. SmtVijay Dutt-Produoer 74

15. Shri R.K. Spark-Producer 146

[EngUsh] (a) No. Sir.

T.V. Serial *Kayar* (b) and (c). Requeststothis effect vvera

2843. S H R IM A TI G E E T A  
M U K H E R JE E : Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state;

(a) wtitfherthe serial'Kayai'(Coir) had 
to wait tor more than two years to get a 
chance in the national network of the 
Ooordarshan;

(b) If so, whether the Director of the 
serial wanted it to be telacast at Prime Time 
at 9.00 p.m. and the time allotted is at 9.50 
P-m.;

(c ) whether the Keraia State 
Government and Members of Parliament 
from Keiaia had requested the Government 
to allot Prime 'nma for the telecast of the 
serial; and

(d)Hso,thei«aclionoftheGovemment 
thereto?

TH E  D EP U TY  M INISTER IN TH E  
M IN ISTR Y O F  IN FO R M ATIO N  AN D  
BROADCASTING (KUMARIGnUAVYAS):

receivedfromttie Producer of the serial and 
a Member of ParliamenL Subsequently, 
however the pnxlucer agreed to the 9.50 
P.M. slot.

(d)Seiialsarescheduledfortelecastt^ 
Dooidaishan based on the advice of the 
appropriate committee and keeping in mind 
their overal pfogramme requirements.

Crime Against Women

2844. SHRI S iW IA D  DIGHE: WU the 
Minister HOME AFFAIRS be pleased to 
state the number of cases registered of 
dowry deaths, rape. moleslalkin.kklnapping 
and abducikm of women during 1990 and 
1991?

TH E  MINISTER O F  S TA TE  IN TH E  
MINBTRYOFPAfa-IAMENrARYAFFAIRS 
AND TH E  MMISTER O F STA TE m  TH E  
M M ISTRYOFHOM EAFFAH^(SHRIM .M . 
JACOB); Two statements I and II showing 
the number of cases re^stered as dowry 
deaths, rape, moleslalion, kUnapping and 
abductton of women during the yeais 1990 
and 1991 areenctosed.
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Maintenance of S.T.D. Phones Meter 
Reading
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2845. SH R i UM M AREDO Y 
VENKATESWARALU:

SHRI GOVINDRAO NIKAM:

avail DynamicSTDControlFacility 
with which they can lock or unlock 
theirSTD/ISD service andexerdse 
eftactive control on the use of their 
telephones. In addition, they get 
detailed tiHOs for STD/ISD calls.

WHIthe Minister of CO»4MUNICATIONS 
be pleased to state:

(a) whether recording f orthe charges of 
STD  Phones are maintained only at the 
respective exchanges;

(b) whether Government are aware of 
the general complaints fromthe subscribers 
that the meter reading is often wrong and the 
subscribers are over-charged; and

(c) If so, the steps proposed to be taken 
to remedy the situation and whether 
Government propose to maintain the meters 
with the subscribers as is being done in the 
case of power consumption?

TH E D EP U TY  MINISTER IN TH E  
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) We have complaints about excess 
billing but not necessarily due to wrong 
mdterlng.

(c) The details of steps taken by the 
Government to remedy the suitation are 
indicated in the attached statement. The 
Government do not propose to maintain the 
meters at the subscribers premises as the 
proposal not technically feasible.

STATEMENT

Detaik of remeOal measures taken by the
Government witti regard to wrong 

metering:

(I) Customers served by Electronic 
Telephone Exchanges (ElOB) can

(li) Exchange equipment including 
metering circuits are being tested 
rsgulartytoelimlnaleanypossbliity 
of wrong billing.

(iii) All vital points, where there is a 
possibility of deliberate mischief 
and/ortampering of the telephone 
lines, are kept locked..

International Chlldem’s Rims Festival
• at Trivandrum.

2846. SHRI PALA K.M. MATHEW: Will 
the Minister of IN FO R M ATIO N  AN D  
BROADCASTING be pleased to state;

(a) whether Doordarshan has not made 
live telecast of the Intemattonai chikfren’s 
Film Festival at Trivandrum;

(b) If so, the reasons therefor?

TH E  D EP U TY  M INISTER IN TH E  
M IN ISTR Y O F  IN FO R M A TIO N  AND 
BROADCASTING (KUMARIGIRUAVYAS):
(a) The inaugural as well as the closing 
functions of the Intemattonai Chikiren's Film 
Festival at Trivandrum were telecast live by 
Trivandrum Kendra for tocal viewing.

(b) Does not arise.

Potential of Hydei Power Generation

2847. SHRI ANNA JOSHI: Will the 
Minister of P O W ER  A N D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:
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(a) the potential of hydel power 
generation in the oountiy;

(b) number of hydel projects under 
control of Unloo Government and the State 
Govemment with their capacity and present 
power generation;

(c)whetherGovemment propose to set 
up more hydei projects;

(d) if so, the details thereof;

(e) If not, the reasons therefor;

(f) whether the Govemment have 
agreed in principle to allow privatization in

thlsfMdandaliowlnvestment of capital fnim 
private sector for setting up of new hydel 
projects; and

(g) V so. the detals theiaof?

TH E MINISTER O F  S TA TE  O F  TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CON VENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI): (a) As per the 
studies conducted by Central Electilcity 
Authority In December. 1988the total hydro 
electric potential of the country has been 
estimated at 84044 MW at 60% load 
factor.

(b)
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(c) Yes. Sir.

(d) The tentative prograaime of 
commissioning of Hydro-electric projects 
duing 8th Five Year Plan (1992-97) maybe 
seen at the attached Statement-1.

(e) Does not arise.

(f) Yes. Sir.

(g ) 19 Hydro-electric Projects
amounting tol7S9MWhavebeenadvarti^ 
t>y various State Governments for Private 
Sector participation. The details may t>e 
seenattheattachedStatement-ll. Regardbig 
Baspe-ll Hydro-electric Project (300 MW). 
Govammant of Himachal Pradesh hassigned 
a Memorandum of Understanding with a 
Private Sector fimi.
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Expansion of Telephone Exchanges In 
Trtchur District Kerala

2848. P R O R  (S M T) SAVITH R I 
LAKSH M AN AN  Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) whether the Government propose 
to expand telephone exchange in Trichur 
district of Kerala;

(b) if so, the details thereof and the 
d(9tails of their expansions; and

(c) the time by which these are likely to 
be expanded?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) and (c). The Departments of 
Telecommunications has fomnulated draft 
8th five year plan (1992-97) for telecom 
development and It is envisaged to

- provide telephone connections 
practically on demand in rural and tribal 
areas. '

- Waiting period for telephone
connections not to exceed two years at
large telephone systems.

Accordingly expansion programmes are 
being drawn for Trichur district of Kerala In 
orderto fulfil the above objective buythe end 
of the 8th plan period.

During 1991-92.13 Nos of exchanges 
are proposed to be expanded resulting in 
addition of gross switching capacity of 4200 
lines in this districL

[Translaliori[

S.T.D. IM Iily  In CHIas of BarabankI 
DMriet, U.P.

2849. SHRI RAM SAGAR: Will the 
MlnisterofCOMMUNrCATIONSbepleasfd

to state the number and the details of 
telephone exchanges in cities and towns 
etc. in district of Barabanid in Uttar Pradesh 
proposed to be linked with STDfadlity during
1991-92?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V.RANQAYYA NAIDU): None Sir.

[fng&A]

Montreal Contbrence for Aged

?850. SHRIGUMANMALLODHA:Will 
the Minister of WELFARE be pleased to 
state:

(a) thestandtakenbytheGovemment 
in the 1982 and 1990 Montreal Conference 
of the Aged conducted bythe United Nations 
Organisation;

(b) whether the details of 1982 
reconvnendatkMis and the reaction of the 
Government thereto; and

(c) whether the Government of India 
have any plan to associate M.Ps and 
voluntary organisations in the 
implementattons of the 1982 and 1990 
racommendattons?

THE MINISTER O F  WELFARE (SHRI 
SITAR AM  KESR I): (a) and (b). The 
Government of India is aware of the 
recommendattons of the WorU Assembly 
on aging heM in Vienna in 1982. These 
reoommendattons are abroad gukielines to 
beconsfcteredforimplemBntatkxibydiflerent 
countries keeping In view their requinmemts 
and economte status. The subfect of aging 
comes, under the purview of the State 
Government.

(c) No, Sir.
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Proposal from Orissa State Electronics 
Davalopmmit Corporation

2851. SHRIARJUNCHARAN SETHI: 
Will the Minister of COMMUNICATIONS t>e 
pleased to state:

(a) wtiethertheOrissa State Electronics 
Development Corporation had submitted an 
application to the Union (aovemment for 
issue of letter of intent to set up an industrial 
unit to manufacture Cellular Radio System;

(b) if so, the details thereof; and

(c) the time by when the final decision 
Is likely to be taken In this regard?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) An appHcatipn was made by M\s 
Orissa State Electronics Development 
Corpn. Ltd. on 21.5.86 for grant of letter of 
intent for manufacture of 2 system per year 
of Cellular Radio S^tems with an investment 
of Rs. 35 lakhs in land ^  bulMIng and Rs.
152 lakhs in plant & machinery In new unit to 
be set up at Bhubneswar in the State of 
Orissa.

(c) The decision of the Govt, was 
conveyed to M/s Orissa State Electronks 
Devetopment Corpn. on 18.7.1986.

However, under the new Industrial

Policy, no letter of intent is required from the 
Unk>n Govt, for manufacture of this Item.

Applications for Grant of Freedom 
Fighter Pension, Statewise

2852. SHRI SYED SHAHABUOOIN; 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the total number of applications for 
the grant of freedomflghters pension State- 
wise as on March 31,1982 and total number 
of applications, since then. State-wise;

(b) the total number of applteations 
accepted, rejected and under consMeration 
State-wise as on 1-4-1991;

(c) the total number of pending 
applicattons as on 1-4-1990 and 1-4-1991; 
and

(d) the total number paM as penston 
during 1990-91 and State-wise?

TH E MINISTER O F  THE STA TE O F 
TH E MINISTRY O F PARLIAMENTARY 
AFFAIRS AND TH E MINISTER O F STA TE 
IN THE MINISTRY O F HOME AFFAIRS 
(SHRI M.M. JACOB): (a) to (c). A tabular 
statement is attached.

(d) State-wise ffgures are not readily 
available. However, a budget proviston of 
Rs. 117 crores was made during 1990-91.
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Psnding Appliealions of Fraadom 
Flghtor* from trtro

2053. SHRIRAMNAIK:WWthe Minister 
of HOME AFFAIRS be pleased to stale:

(a) tlie nunt>er of pending applications 
for freedom fighters pension received from 
Maharashtra as on 31.10.1991;

(b) the number of cases which are 
pending for more than three years;

(c) the number of cases which were 
recommended by the Government of 
Maharashtra;

(d) thereasonsfornotgrantingfreedom 
figMer pension to such applicant;

(e) whether Government are aware 
that majority of these freedom fighters are 
on the fag end of their Hves; and

(f) the steps Government propose to 
tal<e to decide these applications?

TH E MINISTER O F  STA TE IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND M IN ISTER O F  S T A T E  IN TH E  
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB)

(a) 731 applications which have been 
received recently, are pending.

(b) No case is pending for more than 
three years.

(c) and (d). Recommendation of State 
Government is not the sole criterion to grant 
pension. Cases must satisfy the eligibility 
criteria of the Centraf Scheme.

(e) and (I). Ail applications received 
before the presaibeddale,thatis31.3.1962 
have been constdered at least once. Even In 
respect of further ponslderation of

applications efforts are continuously made 
to deal with them at the eariiesL

T.V. Swlals ^WMlIng for Senitlny

2854. SHRIRAMNAIKrWaithe Minister 
of INFORMATION & BROADCASTING be 
pleased to state:

(a) the number of T .V . serials 
languagewlse pending for scrutiny with the 
Government;

(b) the nunrter of T.V. serials pending 
for more than three years, more than two 
years and more than one year respectively;

(c) the steps taken/proposed to be 
talcen to dear those serials; and

(d) time bound programme for the 
same?

TH E  D EP U TY  M INISTER IN TH E  . 
m i n i s t r y  o f  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUAVYAS):
(a) to (d). According to Doordaishan. 3545 
proposals forsponsoredT.V. seriaisin Hindi 
fortelecast on the national netwoifc received 
against their invitation of Octotwr. 1990 are 
pending clearance. All these are under 
various stages of evaluation.

Aicatele Proposal

2855. SHRISANATKUMARMANDAL: 
Wni the Minister of COMMUNICATIONS be 
pleased to state:

(a ) whether Government have 
constdered ALCATEL’S proposal for the 
transfer of technology for the manufacture 
of the contemporary version of E-10 
exchanges to the Indian Telephone Industries 
and its financial viability particularly the 
payment of 5 per cenet rate of royalty 
payment;

(b) iso , the decision if any, taken in the
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maner and if not, the stage at which this
s«^nds;

(c) whether ALCATEL has aiready 
entered into a coilaboration agreement with 
the B X  Modi Group and if so, the details 
thereof;

^d) the reaction of the Government 
thereto;

(e) the impact on the ITi’s programme 
for development of indigenous exchanges; 
and

(f) whether another multi-national is 
also in the run, if so, the details thereof and 
the terms and conditions offered by it for its 
technology and in setting up a research and 
development centre?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU); (a) Yes, Sir.

(b) The proposal is presently under 
examination by M\s ITI.

(c) M\s Indian Reprographics Systems 
Pvt. Ltd. promoted by Shri B.K. Modi has 
filed an Industrial Entrepreneurs 
Memorandum for setting up a joint venture 
withM/SALGATEL

(d) Nil

(e) No impact.

(0 A number of muRlnationat Companies 
have shown interest and have submitted 
their initial proposals for setting up of 
manufacturing unitsforswitching equipment.

Damage to Pulse Code Modulation 
Gadgets

2856. SHRISANATKUMARMANDAL 
WilltheMlnisteror COMMUNICATIONSbe 
pleased to state:

(a) whether in the context of the state- 
of-arttechnology. any research has been or 
is being made to countenance the cutting of 
the cable and thereby causing damage to 
the costly Pulse Code Modulation gadgets 
used to increase the capacity of the cable 
upto 15 times and to save the entire net­
work from being jeopardised; and

(b) If so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Presently no 
research Is being done in this area as the 
present Pulse Code Modulation Systems in 
the networit have a built in alarm indication 
which is displayed at the attended terminal 
stations, in the event of faults, including 
cable cuttings. PCM system working on a 
cable is not damaged electrteally in the 
event of cable cutting.

(b) Notapplicabie inview ofthe reply at
(a) above.

Telecast of Local Programmes from All 
UP. Is  In Orissa

2857. SHRI K. PRADHANI: WiH the 
Minister of IN F O R M A TIO N  AN D  
BROADCASTING be pleased to state:

(a) whether any assurance was given 
by the Govemment that local programes of 
Doordarshan, Cuttack will be telecast from 
all Low PowerTransmitters in Orissa State;

(b) if so, whether any approach has 
been made by the Orissa Govemment for 
commlsskming the Car Festival; and

(c) if so, the details thereof and the 
reactton of Central Govemment thereto?.

TH E  D EP U TY  M INISTER IN TH E  
M IN ISTR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUAVYAS)
(a) All the high power and tow power TV
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transmitters of Orissa have started relaying 
the regional programes of Doordarshan 
Kendra. Cuttack via ̂ e liite  with effect from 
7-9-1991.

(b) and (c). Whereas a request has 
been reoeivei from the State Government 
of Orissa for live telecast of Car Festival of 
Lord Jagannath from Puri, the same has not 
been found feasible on policy and technical 
consideration. However, a special report on 
the festival would continue to be telecast on 
the same day in Doordarshan’s National 
Network which could be viewed by a large 
number of viewers all over India.

Assistance for NaxalHe Intasted Blocks 
In Orissa

2858. SHRI RAM KAPSE: Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) whether a proposal for Rs. 162 
crores aid to finance the Special Area 
DevefopmentProgrammefortwelvenaxalite 
infested blocks of Keraput and Ganjam 
districts of Orissa have been pending with 
the Union Govemment;

(b) lfso,whethertheStateGovemment 
has requested the Union Govemment to 
speed-up sanction of funds forthe purpose; 
and

consultation with the Planning Commlsston. 
The State Govemment was subsequently 
advised that the cost of implementing the 
Actton Plan has to be met by the State 
Govemment frpm their normal Plan outlay 
as approved and finalised by the Planning 
Commisston.

Construction of Mors Crsmstorlums In 
Dellil

2859. SHRI JEEVAN SHARMA: Will 
the Minister of HOME AFFAIRS be pleased 
to state;

(a) whether the present electrk; 
crematorium in Delhi is in bad shape;-

(b) if so, the reasons therefor and the 
steps taken to improve Its condition;

(c) whether there is any proposal to 
construct more such crematoriums in Delhi;

(d) lfso,thedetailsthereofandbywhen 
these are likely to be constructed along with 
the details of the crematoriums In existence;

(e) whether the crematorium ground 
near Kamal Cinema in South Delhi, New 
Delhi also needs improvement; and

(0 lfso,thestepsGovemmentpropose 
to take to improve the same?

(c) ifso.thestepstaken/proposedtobe 
taken by the Union Govemment in this 
regard?

TH E MINISTER O F  STA TE IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER O F STA TE IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (c). A proposal was received 
from the State Govemment of Orissa for 
financial assistance for an actton plan for 
development of the naxalite affected areas 
of the State which was examined In

THE MINISTER O F  S T A T l  IN TH E 
MiNISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER O F STA TE IN TH E 
MINISTRY0FH0MEAFFAIR3(SHRIM.M. 
JACOB): (a) to (f). informatton is being 
collected and wlH be laM on the Table of the 
House.

Efficient and Propsr Service by IITNI_

2860. SHRI ARJUN SINGH YADAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state:
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(a) whethertheGovemmenthaveasked 
MTNL to explain the reasons for rendering 
poor service to the consumers non- 
realisation of large sums of money pending 
against the subscrbers; wrong and excess 
billing to the customers; to bring about 
improvement jnthe prevalent unsatisfactory 
state of affairs;

(b)*if so, the details thereof;

(c) the action taken by MTNL thereon;
and

(d) how it Is proposed to be ensured 
that the MTNL renders effective, efficient 
and proper service to the customers?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAIDU): (a) No, Sir. The 
performance of M TN L is generally 
satisf actoiy. The quality of service rendered 
Is continuously monitored through periodk: 
reviews.

(b) Does not arise.

(c) and (d). Telecom Commission 
through various directives and circulars has 
been emphasising on all the fieM units 
including MTNL to provMe effective, proper 
and effkdent^service to the consumers and 
increase the customers’ satisfaction. The 
fiekl units and MTNL have taken various 
steps In this regard, Le. introduction of latest 
technokigy, upgradatton of external plant 
and incrsasing the efficiency of STD  services 
and provkle better customers’ servk»s, 
computerisatton of various sendees etc.

Akashwani Kendras In Karnataka

2861. SHRI S.B. SIDNAL: Will the 
Minister of IN FO R M A TIO N  AN D  
BROADCASTING be pleased to state:

(a) Mw number olAkasiiMniKandns

In Karnataka at present, capacity-wise and 
k)catk>n-wise;

(b) the tot«U populatkm of the area 
being benefited by their coverage;

(c) the number of Akashvani Centres 
out of them preparing and broadcasting 
their own programes; and

(d) the numberof Kendras broadcasting 
the commercial service of Vivklh Bharatl?

TH E  D E P U TY  MINISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) Eight Radio Stations are presently, 
functioning In the State of Kamataka. The 
details of the radio stattons are given in the 
annexure attached statement

(b) 95% of the population of the State 
receives radk> coverage.

(c) All the eight radio stations produce 
the programmes and broadcast them.

(d) The Radio stations located at 
Bangalore and Dharwad broadcast 
commercial setvtees of VivMh Bharatl.

STATM EN T

Locaion C^iacky of the 
Transtrttter

1. Bangatore 200KW M W  
■ 1 KW M W

2. Bhadrawathl 2 0 KW M W

3. Chitradurg 6 K W FM

4. Dhaiwad 200 KW M W  
1 KW M W  (Vivklh 
Bharatl/ 
Commeicial)
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Location (k^)a(ayof1he
TmnsnOter

5. Gulbarga 10KW M W

6. Hassan 6 KW FW

7. Mangalore/ 1 KW MW 
Udipi 20K W M W

8. Mysore 1 KW M W

Altoged IrragularltlM In DEDA

2862. SHRI V. S R EEN IV A S A  
PRASAD 

SHRI M.V.
C H A N D R A S E K H A R A  
MURTHY

Win the Minister of POWER AND MON- 
CONVENTIONAL ENERGY SOURCES be 
pleased tp state:

(a) whetheftheComptrollerandAuditor 
General of India has found serious 
irregularlttes in the affalns of ttie Delhi Energy 
Development Agency for harnessing and 
introducing non-conventionai energy 
sources;

0>) if so, the details of the Irregularities 
pointed out t>y C&AG;

(c) the steps the Government propose 
to take to adopt Improved and non- 
conventional sources of energy; and

(d) the reasons for not introducing 
schemes already sanctioned by the 
Government?

TH E  MINISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALPNATH RAI): (a) and (b). While 
test checking In audit the records of the 
Delhi Energy Development Agency under 
the Delhi Administration of the period 1983- 
84 to 1989-90, some observations have 
been made by the Comptroller and Auditor 
Geneml of India. These pertain in general, 
to the implementation and monitoring of 
various schemes. The details of these 
observations are already contained in the 
CAG's Report, (paragraphs 3.1 to 4.5 at 
pages 18-35) whteh has been tabled in the 
Parilament during the Budget Session in 
July 1991.

(c) The improvement and development 
of non-conventionai energy devices is a 
continuousprocess. The D ef^m ent of Non- 
Conventional Energy sources has already 
successfully tested and developed many 
NRSE devices and installed them through 
the State Govemment/Nodal Agencies alt 
overthe country. In Delhi, the status of some 
of the important activities undertaken as on 
31.3.91 is as follows:

Oogas

Community Bk>gas Plants 
Family Type Bk)gas Plants

Biomass

BkmassGasffiers

ktipm vedChM m

2
600

16

108680
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SobrPhotovoSsOcs

Water Pumps
Community Lighting Systems 
Domestic Ughting/TV Systems 
Power Plants (KWP)

Solar Thermal

Cookers
Domestic Water Heating 
Systems Industrial Water 
Heating 
Systems
Industrial Water Heating 
Systems
Air Heaters/Crop Dryers
Timt>er Kilns
Stills

Wind Energy

Water pumps 
Battery Chargers
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25
9

71
5.00

17475
650

350
1
4

1604

81
5

(d) According to Delhi Energy 
Development Agency (DEDA), all sanctioned 
schemes are under implementation.

Cell for Kashmiri Migrants

2863. SHRI RAM KAPSE: Win the 
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose 
to create a cell or sort out expeditious^ the 
problems of migrants from Kashmiri; and

(b) if M , the details thereof?

TH E MINISTER O F  STA TE IN TH E  
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER O F S TA TE  IN TH E  
M INISTRY0FH0MEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). There is a separate 
Kashmir Division In the Ministry of Home 
Affairs which besides other responsHiilities

also co-ordinates the relief assistance to the 
migrants from the Kashmir Valley. The 
Offices of the Relief Conunissioners at 
jammu and Director (Relief), Delhi 
Administration, Delhi are nodal e^endes for 
relief assistance to such migrants in Jammu 
and Delhi. In addition, different Ministries/ 
Offices have nominated Officers to co­
ordinate woifc on the problems concerning 
Kashmiri migrants. A  Committee has been 
constituted by the government of Jammu 
and Kashmir under the Chairmanship of 
Additional Chief Secretary to perkxflcaHy 
review the progress. Sentor Officers are 
also reviewing relief measures at Delhi

Visits of Mlnlslsra to EarthquidM 
Affeetsd areas of Uttar Pradesti

2864. SHRI S A N TO S H  KUMAR 
GANGWAR: Win the Mmisler of HOME 
AFFAIRS be pleased to state:
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(a) the number of Ministers who visited 
the earthquaiw affected area of Uttar Kashi 
district of Uttar Pradesh;

(b) the number of other persons who 
aocompanied the Ministers; and
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(c) the names of the areas of Uttar 
Kashi and Tehri visited by these ministers?

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E MINISTER OF S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House.

[TianslaUorU

Use of Social Aircraft by Mlnistera for 
Official Trips

2865. SHRI SUSHIL CHANDRA 
VARMA:WilltheMinisterofHOMEAFFAIRS 
be pleased to state:

(a) the number of Union Ministers, 
except the Prime Ministpr, who used special 
aircraft Instead of regular Indian Airlines 
flights for official trips since July, 1991 tlH 
date;

(b) the financial burden theGovemment 
had to bear for using of special aircrafts for 
official trips; and

(c) the justification for using special 
aircraft?

TH E  MINISTER O F STA TE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND TH E  MINISTER O F STA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a) to (c). The information is being 
collected and Witt be laid on the Table of the 
House.

Apex Body for Volunlaiy Oiganisatlons

2867. SHRI QURUDAS KAMAT: Will 
the Minister of WELFARE be pleased to 
state:

(a) Whether the Government plans to 
set up an apex body to deal with voluntary 
organisations; and

(b) Ifso.reasonsthereofandthedetails 
thereof?

TH E MINISTER O F  WELFARE (SHRI 
SITARAM KESRI): (a) This ministry does 
not have any such proposal.

(b) Question does not arise. 

[TianslattofU

Traffic Personnels at Patel Chowk,
Goto Dak-Khana and Dr. R.M .L 

Hospital Round about. New Delhi

2868. SHRI YASHWANTRAO PATIL 
WUI the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether despite heavy traffic at the 
round about near Gole Dak-Khana Patel 
Chowk and Dr.RamManoharLohia Hospital, 
New Delhi neither traffic poHce personnel 
are deployed there not there is any traffto 
signal;

(b) if so, the reasons therefor;

(c) whether the Government propose 
to instaitrafficsignals at these roundabouts;

(d) If so, by when; and

(e) If not, the reasons therefor?
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TH E MINISTER O F  S TA TE  IN T l «  
MINISTRYOFPARLIAMEMTARYAFFAIRS 
AND TH E MINISTER O F STA TE IN TH E  
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). The Delhi Police have 
reported that the traffic policemen are 
deployed at the round abouts of Gole Dak- 
khana Patel Chowk and Dr. Ram Manohar 
Lohia Hospital during peak hours. Beskles, 
the traffk: police staff is also detailed at Gole 
Dak-Khanaf rom 7.00 A.M. to 9.00 A.M. and 
12.00 noon to 2.00 P.M. The instaliatton of 
traffic signals on these round about has not 
been conskJered expedient for smooth road 
traffk:.

(c) to (e). There is no proposal to instai 
traffk: signals at present.

lEngBsfH

Pro-Rata Wages to Extra Department 
Employees

2869. SHR ILALK.ADVANI
SHRIATALBIHARIVAJPAYEE 
PROF. PREM DHUMAL

WilitheMinisterof COMMUNICATIONS 
be pleased to refer to the reply given to 
Unstinred Questton No. 3892 on August 22,
1991 and state;

wages and Increase In ex-gratia gratuity to 
the Extra-Departmental Agents has twen 
considered In consultation With the 
conoemedMnlstrlesofQovL of India. Having 
legaid to the prevailing over-all economic 
situatton In the country, and other relevant 
factors such as the heavy financial 
impRcations involved In the proposal, the 
continuing Heavy deficits of the Department, 
the ImltedscopeforbrMging the gap between 
revenue and expenditure and the likely 
rspercusstons of the revision of pro-rata 
wages of ED Agents on a large number of 
other similarly placed part-time workers in 
sectors like Educatton, family Welfare, etc.. 
Government have deckied to drop the 
proposal for the present. No dedston has 
been taken regarding extension of Group 
Insurance Scheme to E.D. Agents.

8.T.D . Facilities in Orissa

2870. SHRI K. PRADMANI: Will the 
Ministerof COMMUNICATIONS be pleased 
to state:

(a) the names of the cities in Orissa 
whteh have been provktod with Subscriber 
Trunk Dialing (STD ) facility so far;

(b) whetherthere is any demand extend 
this facility to some other cities also;

(a) whetherthe Government have taken 
any decision regarding grant of pro-rate 
wages, increase in the amount of Ex-gratia/ 
gratuity and extenston of Group Insurance 
Scheme to Extra Departmental Agents/ 
Emptoyees;

(c) the names of the dtim  where this 
facility is proposed to be extended in that 
state; and

(d) the time by whteh S TD  facility is 
likely to t>e made available there?

(b) if so, the details thereof; and

(c) If not, the reasons for the delay?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA IslAIDU): (a) to (c). The 
proposal regarding payment of pro-rata

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU):(a) Listisplaced 
at the enck»ed Statement-ll

(b) Yes, Sir,

(c) and (d). S TD  fadflty Is planned to be
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provided by March, 92 to the placed listed in 
the enclosed Statement-ll. STD  facHlty to
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others places will be provided progressively.

STATEMENT-4

NAM ES O F  TH E C ITIES  IN  ORISSA W HICH HAVE B EEN  PFK3VIDED W ITH  
SUBSCRIBERS’ TRUNK DIALLINQ F A C U T Y  SO  FAR.

N am e d
CHstria

Name of Places

Balasore Balasore, Bhadrak, Soro, Chandipur, JaleswarRajniigiri, Remuna

Bolangir Bolangir, Titllagarh, Sonepur, Patnagarh, Budnial

Cuttack Cuttack, Kendrapara,Jagatpur, Chowdwar, Paradip, JsypurRoad, 
Gopaipur, Salepur, Jagarsingpur.

Dhenkanal Dhenkanal, Angul, Taicher, Kamakhyanagar, Nalco Nagar, 
Kanhia, Hindol, Banarpal, Berhampur.

Ganjam Berhampur, Chhatrapur, Ganjam, Aska, Rambha, Gopa^ur, 
ChikKi, Partakhemundi, Bhanjabihar, Padmapur, Hinjiiicut, R. 
Sumandi, Digapahandl Narendrapur.

Kalahandi Bhawanipatna, Dharamgarh 
0

Keonjhar Keonjhar, Bait>il, Anandapur

MayurbhanJ Barlpada, Udala, Betanoti.

Koraput Koraput, Jeypora, Gunupur, Raygada, Sunabeda, Oamanjodi, 
Bisam Katak, Theruvall, Maniguda, Nowrangpur, Baiimeia, 
Malkangiri, Chltrakonda, J.K. Pur

Puri Puri, Bhubaneswar, Nintapara, Tangi, Jatnl, Khurda, Balugaon, 
Tamando, Chandaka, Manceshwar Plpiii, Konark, Chandanpur,
Sakhigopal, Brahmagiri, Ballpatna, Baliante.

Phuibani Phubani, Baiiguda, Boud

Sambalpur 'Sambalpur, Baragarh, Jharsuguda, IB-Themnal, Burda, 
Hirakud, Padampur, Beipahad

Sundargarh Sundargarh, Rouilcela, Kansbahal, Kakinga, Sargipalll, 
Rajgangpur.
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(b) if 80. the details theiBof?
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Names of the Cities m Orissa where 
STD  facility is to IM extended by March.
1992

Ralrangpur, KaranJIa. chandbali. 
Kantabanul, Athrarh, BankI

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COiyMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). It Is 
proposed to open, subject to Kistificatlon 
extra departmental tNanch post offices at 
the following places In Nainilal District

Dhanmandai. Jajpur (Town). AthmaMt. 1. Taruar
Palaspanga. Champua

2. SukhaRBthauH
Bhanjanagar. Damra. Bardali,

Brajarajnagar, Kuchinda, Rairakhol, 3. Jalalgaon
Bonaigarh. BirmKrapur. Pattamundai, Joda,
Kestnga. 4. Kakor Nathna

[Translatiori 5. Pandri

Railway Mall Service In Kathgodam. .6. Sisauna
Uttar Pradesh

7. Khaula
2871. SHRI BALRAJ PASSI: Wni the

MinisterofCOMMUNICATIONSbepleased 8. Nadaha&
to state:

9. Stodar.
(a) whetherthe Government propose 

to expand Railway Mail Service in 
Kathgodam in Uttar Pradesh; and

(b) H so, the detaHs thereof?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No. Sir.

(b) Does not arise.

Post Offices in Nabiltal District

2872. SHRI BALRAJ PASSI: WiU the 
MinisterofCOMMUNICATIONSbepieased 
to state:

(a) whetherthe Government propose 
to open Post Offices in Nalnitai District in 
Uttar Pradesh particularfy at Blndu-lthatta; 
and

The case for opening of apost office at 
Bindukhatta was examined but not found 
accordihg to existing nonns.

[EngKsm

Setting up of Electronic Exchanges In 
ShahJahaiVMir District in Uttar Pradesh

2873. DR.PARSHURAMGANGWAR: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whetherthere is any proposal to set 
up Electronic Exchanges in Shahjahanpur 
district in Uttar Pradesh;

(b) K so. the details thereof; and

(c) the time t^whichthesearapropo^ 
to beset up?



TH E  D E P U TY  M INISTER IN TH E commissioned in 1993-94. The details of
MINISTRY O F COMMUNICATIONS (SHRI electronic Exchanges in District
P.V. RANGAYYA NAIDU): (a) Yes Sir. Shahjahanpur, planned to be commissioned

are given in the attached Statement-1
(b) and (c). Electronic Exchange in aiongwiththetimebywhichtheseexchanges

Shahjahanpur City is likeiy to be are expected to be commissioned.

DetaSs of Electronic Excttanges Planned to be conmtesloned in Sat}jat)anpur District of
U.P. Telecom Circle
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SI. No. Name of the Exchange Likely ume of commissioning

1. Shahjahanpur 1993-94

2. Tllhar 1991-92

3. Powayan 1991-92

4. Allahganj 1992-93

5. Banda 1992-93

6. Bartara 1992-93

7. Gutaiya 1992-93

8. Jalalabad 1992-93

9. Kalan 1992

10. Kanth 1992-93

11. Khudaganj 1992-93

12. Khutar 1992-93

13. MIranpur Katra 1992-93

14. MIrzapur 1992-93

15. NIgdhi 1992-93

16. Rosa 1992-93

17. Shyampur 1992-93

18. Shernnau 1993-94

19. SIndhaull 1993-94
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Telephone Link Between Beesalpur, 
Bareilly and PilibhR, U.P.

2874. DR.PARSHURAMGANGWAR: 
Will the Minister of COMMUNICATIONS l>e 
pleased to state:

(a) whether the Government have 
accorded sanction to provide telephone 
facilities between Beesalpur, Pilibhit and 
bareilly districts;

(b) if so, the time by which this is likely 
to be provided; ■

(c) whether the Govemment propose 
to sanction a direct telephone Link between 
Shahjahanpur and Beesalpur (Pilibhit); and

(d) If so, the details thereof?

TH E  D E P U TY  MINISTER IN TH E  
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYA NAIDU): (a) Yes Sir. One 
UHF system is already working between 
Bareilly and Pilibhit and another UHF link 
between Pilibhit and Beesalpur has been 
planned.

(b) tt is Ikely to be provkled by March 
1994 sut^ect to availability of equipmenL

(c) No, Sir.

(d) Not applicable in view of (c) above.

Extension and Modemlsation of 
Telephone Exchanges in Aimota and 
PHhoragarh Districts of Uttar Pradesh

2875. SHRI JEEW AN SHARMA: Will 
the Minister of COM M UNICATIONS be 
pleased to state:

(a) whether any scheme is under 
consideration of the Govemment for 
extension and modemisatton of telephone 
exchanges in Almora and Pithoragarh 
districts of Uttar Pradesh; and

(b) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY r  F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Details are given in the attached 
Statements I and II.
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All Indl Radio, Almora

2876. SHR IJEEW AN  SHARMA: Will 
the Minister of IN FO R M A TIO N  AND 
BROADCASTING be pleased to state;

(a) whether the Government have 
received any request for increasing the 
broadcasting capacity of All India Radio, 
Almora;

(b) if so, by what time It is likely to be 
done; and

(c) if not, the reasons therefor?

Rural Electrification Programes are 
formulated and executed by the respective 
State Electricity Board. As per information 
furnished by the Uttar Pradesh State 
Electricity Board, no survey has been 
conducted for the purpose of any special 
programme of rural electrification in Almora 
and Pithoragarh districts of Uttar Pradesh.

Deploynwnt of Pollco in Tran»>Yaimina 
Area

2878. SHRI B.L. SHARMA 'PREM': 
WUI the Minister of HOME AFFAIRS be 
pleased to state:

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUA VYAS):
(a) Yes, Sir.

(b) and (c). As Almora town is marKed 
by hilly terrain, augmentation of the powerof 
the radio transmitter functioning in the town 
shall not result in any appreciable increase 
in its coverage area. There is, therefore, no 
proposal at present for its upgradation.

Rural Electrification Scheme in Almora 
and Pithoragarh

2877. SHRI JEEW AN SHARMA: Will 
the Minister of PO W ER  AN D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether the Govemment have 
surveyed some areas in Almora and 
Pithoragarh, Uttar Pradesh forbringing them 
under the Rural Eledrification schenra; and

(b) if so. the details thereof?

TH E MINISTER O F  STA TE OF TH E 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CON VEN TION AL EN ER GY SO U R C ES 
'S r h i  KALP NATH RAi): (a) and (b). The

(a) the details of police personnel 
deployed perthousand civilians in l^ w  Delhi 
and Trans Yamuna Area, respectively;

(b) whether this ratio of police force 
deployed in Trans Yamuna area is less tl\an 
that of New Delhi despite higher crime rate;

(c) if so, the reasons therefore; and

(d) the details of police personnel 
preposed to be reinforced during 1991-92 
foreffective maintenance of law and order in 
Trans Yamuna area?

THE MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER OF S TA TE  IN 'THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House.

Requirement of Police stations In 
Trans-Yamuna Araa of Dailii

2879. SHRIB.LSHARM APREM : Win 
the Minister of HOME AFf^AIRS be pleased 
to state:

(a) whether the Govemment have 
conducted any survey to ascertain the
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number of police stations required in Trans- 
Yamuna area of Delhi;

(b) if so, when and the details thereof;
and

(c) whether the Government propose 
to set up more police stations in Trens- 
Yamuna area in the year 1991-92to contain 
crimes?

TH E MINISTFR O F  STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E  MINISTER O F S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB):(a)to (c). The Trans-Yamuna area, 
which comprises East District and North 
East District, had only fourPolice Stations in 
February, 1974. 13 new Police Stations 
have been set up in this area since than. 
There is no proposal to set up more Police 
Stations in Trans-Yamuna area during the 
current financial year.

Crimes in Trans-Yamuna Area of Delhi

2880. SHRI B.L. SHARMA PREM': 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of incidents of murder, 
looting, theft and other crimes which took 
place In the trans-yamuna arsa of Delhi 
during 1991-92 tlH December 1,1991;

(b) the details of such incidents which 
occurred during the conesponding period 
last year, and

(c) the reasons for the increase in the 
crime rate in this area and the steps being 
talcen by the Government for checking such 
incklents?

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STA TE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (c). The information is being 
collected and will be lakt on the Table of the 
House.

\EngHsh\

Telephone Facilities to Gram 
Panohayat in Uttar Pradesh

2881. SHRI ARJUN SINGH YADAV:
SHRIHARIKEWALPRASAD:

WIN the Ministerof COMMUNICATIONS 
be pleased to state:

(a) when the Scheme to provide 
telephone facility to each gram panchayat 
was started; and

(b) the details of the telephone 
connectkms provkied so far to the gram 
panchayals bi Uttar Pradesh, district wise?

TH E  D EP U TY  M INISTER IN TH E  
M INISTRYOF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU): (a) January, 1991.

(b) ThedetaHsareglvenintheenctosed 
Stdement.

SI. No. District To t^ No. of Gram- 
Panchayals

Oram Panchayals 
provided with tele­
phone fadBty as on 
30-11-1991

1. Allahabad 2.366 138

2. Budaun 1.415 93

3. Behtatoh 1,631 62
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SI. No. District TotsHNo. of Gram- 
Pan^ayats

Gram Panchayats 
provided with teie- 
piione faciHty as on 
30-11-1991

4. Ballia 1.077 78 .

5. Banda
■) .

807 54

6. Barabanki 1.556. 98

7. Buiandshar 1.233 93

8. Deoria 2.602 141

9. Etah 1.200 89

10. Etawah 1.129 116 .

11. Faizabad 1.840 57

12. Farrukhabac* 1.177 62

13. Fatehpur 1.035 79

14. Ghazipur 1.287 61

15. Gonda 2.213 111

16. Hamirpur 691 77

17. Hardoi 1.483 117

18. Jalaun 669 44

19. Jaunpur 2.052 65

20. Jhansi 602 50

21. Lalitpur 448 37

22. Mainpuri 647 31

23. Mathura 714 100

24. Muradabad 1.822 46
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SI. No. District

• ••

Totatt4o. of Gram- 
Panchayats

Gram Panchayats 
pro}^dad with tele­
phone facility as on 
30-11-1991

25. Pillbhit 736 39

26. Pratapgarh 1,530 43

27. Rampur 696 27

28. Raibareliy 1,234 164

29. Shajahanpur 1,409 76

30. Sitapur 1.556 107

31. Sultanpur 1,738 269

32. Unnao 1,420 115

33. Varanasi 2,194 83

34. Azamgarh 2,400 60

35. Mau 703 72

36. Basti .

37. * Siddharth Nagar 3,711 81

38. Gorakhpur

39. * Maharajganj 2,660 135

40. Mirzapur . 973 8

41. Sonebhadra 586 10

42. Almora 1,360 39

43. Chamoli 632 57

44. Dehradun 252 35

45. Paurl 1,214 25
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SLNo. District Total No, of Gram- 
Panchayats

Gram Panchayats ' 
pmvided witti tele- 
ptione fatuity as on 
30-11-1991

46. Nainital 779 56

47. Pilhoragarh 827 53

48. Tehri 822 14

49. Uttarkashi 337 11

50. Aligarh 1.498 87

51. *Lucknow 646 70

52. Lakhimpur 1.213 120

53. Agra 797 41

54. Firozabad 645 25

55. Barelty 1.324 79

56. Bijnore 1.127 97

57. Ghaziabad 608 54

58. Kanpur City 192 18

59. Kanpur Dehat 1.317 66

60. Meerut 786 139

61. Muzaffannagar 762 72

62. Saharanpur 934 47

63. Haridwar 327 20

73,741 4,347

’ Districts newrty lormed.
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ITransaJation]

Telephone System in Jaunpur, U.P.

2882. SHRI ARJUN SINGH YADAV: 
Will the Minister o1 CX>MMUNICATIONS be 
pleased to state:

(a) whethertelephone system in district 
Jaunpur. Uttar Pradesh Is functioning 
properly;

(b) if not. the reasons therefor; and the 
extent to which the working capacity of 
telephone exchange is being utilised:

(c) the nunrt>er of complaints received 
regarding working of telephone system 
during the last two years; and

(d) the steps taken or proposed to be 
taken by the Government to improve the 
functioning of the telephone system there?

TH E D EP U TY  M INISTER IN TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir.

(b) Does not arise. The utilisation of 
exchange capacity Is 91%.

(c) Written conrplalnts regarding working 
of the telephone system for 1989 and 1990 
were 5 and 7 respectively.

(d) It has been planned to replace the 
existing Electro Mechanfeal Exchange by an 
Electronk: Exchange (C -D O T type) during
1992-93.

(a) the number of persons/factories 
floor mills/ chakkis In Delhi booked for theft 
of electricity and drawing more power than 
sanctioned during the last 12 months;

lEng/ish]

Theft off Electrictty

2883. SHRIMAOAN LALKHURAISIA: 
WIU the Minister of POWER AND NON- 
CONVENTIONiML ENERGY SOURCES be 
pleased to state:

(b) if so. the action taken against them;
and

(w) the steps tdken to check such 
malpractices?

THE MINISTER O F  S TA TE  IN THE 
M IN ISTR Y O F P OW ER AND NON 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI); (a) to (c). DESU 
has booked 917 cases of theft of electricity, 
besides detection of 150 cases of drawing 
more power than sanctioned by different 
categories of consumers, during the period 
December. 1990 to November. 1991. In all 
cases of theft of electricity. FIRs have been 
lodged with the Polk:e under the provisions 
of Indian Electrk:lty Act. 1910. Bills have also 
been raised against such consumers for 
recovery of charges. Surcharge/highertantt 
is levied as per prescribed tariff schedule in 
the case of excess load violations by the 
industrial consumers. DESU has intensified 
its drive against thett misuse of power 
including load violations by the consumers.

Gas-Based Power Project In Madhya 
Pradesh

2884. SHRI SHRVAN KUMAR PATEL: 
Will the Minister of POWER AND NON 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether a Gas-based power project 
proposed to befed from HBJ pipeline passing 
through Madhya Pradesh has since been 
deaied by the Union Government; and

(b) if so. the details thereof?

TH E MINISTER O F  STA TE  O F  THE 
M IN IS TR Y  O F  P O W ER . A N D  N O N -
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CON VEN TION AL EN ER G Y SO U R C ES 
(SHRIKALP NATH RAI); (a) No proposalf or 
setting up of a gas-based power project 
envisagingutHisationofgasfrDmHBJpipeUne 
in the State of Madtiya Pradesh has been 
given clearance by the Central Electricity 
Authority.

(b) Does not arise.

Losses by Electrletty Boards

2885.SHRI5HRAVANKUMARPATEL: 
Wni the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whetherastudy cor^ucted by P.H.O. 
Chant>er of Connmerce and Industry has 
revealed that overall percentage of losses 
between 1981 and 1989 suffered by nine 
Electricity Boards had increased despite 
frequent hikes in tariffs;

(b) the main causes bf such losses; and

(c) the steps suggested to avert such 
losses?

TH E MINISTER O F STA TE OF TH E 
M IN IS TR Y  O F  P O W ER  AN D  N O N - 
CON VEN TION AL EN ER G Y SO U R C ES 
(SHRI KALP N ATH RAI): (a) Yes, Sir.

(b) According to the study, the main 
causes of losses relate to management of:

(1) Human resources sphere;

(2) Accounts, RnanceandCpmmercial 
sphere;

(3) Technical sphere covering, 
generation, transmission and 
distribution systems.

(c) No steps fo. averting such losses 
have been sug^sted in the reporot which

is said to be the first part df the stody. 

ITmnslatlon]

Operation of Cable TV  Network

2886. SHRI SHIV SHARAN VERMA: 
Win the Minister of INFORMATION AND 
BROADCASTING be pleasedto refer to the 
reply given to Unstarred Question No. 561S 
on September 4,1991 and state:

(a) whether the information has since 
been collected; and

(b) if so, the details .thereof?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUAVYAS): .
(a) Yes, Sir.

(b) Establishment of Cable TV  Networks 
in the country is governed by Indian 
Telegraph Act, 1885 and Rules made 
thereunder, administered by the Ministry of 
Communk»tions. As per this Act and Rules 
made thereunder, no permission is requited 
to set up a Cable TV  network within private 
premises. According to the information 
received from the Ministry of 
Communicattons, no ik»nse for Cable TV  
network including permission to lay cable for 
TV  networks are being issued by them. The 
details of such networks operating in the 
country including those set-up by foreign 
companies are, therefore, not available with 
the Goverment.

Arrears of DESU with Commercial 
Firms and Industries

2887. SHRI SHIV SHARAN VERMA: 
Will the'Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) ttie nuniber o1 commercial firms/
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industries in Delhi against whom electricity 
dues amounting to lakhs of rupees are 
outstandirtg;

(b) the steps taken to realise the dues;
and

(c) If no steps have t>een taken, the 
reasons therefor?

TH E MINISTER O F STA TE  OF TH E 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CO N VEN TIO N AL EN ER G Y SO UR CES 
(SHRIKALP NATH RAI):(a)to(c). According 
to DESU. there are about S70 Comoiercial. 
firms/industries, including other categories 
of consumers against whom electricity dues 
of more than Rs. 1 lakh is outstanding in 
each case. Steps taken by DESU to recover 
these dues include issue of notices, 
disconnection of power supply and legal 
action where necessary.

Opening of Post Offices and Sub-Post 
Offices In Maharashtra

2888. SHRIVILASRAONAGNATHRAO 
G U N D E W A R : Will the Minister of 
COMMUNICATIONS be pleased to state;

(a) the number of post offtoes and sub­
post offices functioning at present in' 
Maharashtra and the number of new post 
offtees and sub-post offices proposed to be 
opened during the year 1991 -92;

(b) the aik>cation made in the budget in 
this regard; and

(c) the details of the work done and the 
amount spent so far?

TH E  D EP U TY  MINISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) There are 
11,979 post offices including 61 Head post 
offices. 2 ,054departmentaisubpost offk»s,
129 extra departmental sub post offices and

9. 735 extra departmental brandi post 
.cfftoesfunctkmlng In IMaharashtraat present. 
It Is proposed to open, s u t ^  to Justification, 
150 extra departmental branch post offices 
and 20 dep^mental sub post offices in 
Maharashtra State during the year 1991-92.

(b) and (c). There is a total proviston 
amounting to Rs. 2 crore 72 lakhs in the 
Budget estimates for the year 1991-92 in 
respect of opening of post off k »s  in mral and 
tribal areas on all India basis. Necessary 
funds will be made available to Maharashtra 
Postal Circle as pertheirdemand. An amount 
of Rs. 2.03 lakhs has been spent upto 31-10- 
91 on opening of post offices in rural and 
tribal areas in Maharashtra.

[English]

Outstanding Dues by SEBs to Power 
Generating Agencies

2889. SHRI PRITHVIRa S D. CHAVAN: 
Will the Minister of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) the amount of outstanding dues by 
SEBs to the power generating agencies as 
on 30th September. 1991;

(b) whetherthe Govemment has asked 
States to clear the same In four equal 
Instalments; and

(c)lfso, the details thereof?

TH E MINISTER O F STA TE O F TH E 
M IN IS TR Y  O F  P O W ER  AN D  N O N - 
CONVENTIONAL EN ER GY SO UR C ES 
(SHRI KALP NATH RAI): (a) Statement 
giving state-wise details of outstanding dues 
payable by the SEBsto the National Thermal 
Power Corporation. National Hydro-etectric 
Power Corporation. North-Eastern Electric 
Power Corporation and Danrx)dar Valley 
Corporation as on 30.9.1991. is enclosed.
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(b) and (c). In view of the amounting 
arrears, the Government of India <1ecided 
that the overdues from State Eiectriclty 
Boards to the Power Generating Agencies 
as on 31-5-1990, 25% t>e adjusted in the 
first instance against the Central Assistance 
payable tothe State Government concemed

with the balance to be similarly adjusted in 
three equal annualconsecutlve instalments. 
The State Govemments and State Electricity 
Boards concemed are being persuaded to 
ensure that the dues of these Corporations 
are cleared timely.
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Setting up of Lakshadweep 
P«<Mlopmeiit CoipowMoii

2890. SHRI P.M. SAYEED: w a the 
Minister of HOME AFFAIRS be pleased to

(a ) the reasons for setting up 
L^kshadwieepDeweioprnentCofporationon 
the mainland ki Kenda whie Hs regislered 
oRice is at AgatM. an Island in iakstiadweep;

(b) whether ttie Government have 
received complaints regarding 
malunctioning ot the Corporation;

(c) R so. the delals thereof; and

(d)theachievemanlsoftheCoqKxalion 
during the last two year?

TH E M M ISIQ t O F STATE IN THE

IIMGTRYOFPARLIAMENrARYAFFARS 
AND THE MMISTER OF STA TE M THE 
MMSTRYOFHOMEAFFARS(SHRII1M. 
JACOB); (a)The operational Headquaiteis 
of the iakshadweep Development 
Corporation, set up wtth its rggisterBdoirics 
at Agalhi island, had to beshMtodtothe 
nvMandinMareh.1990.becauseaf certain 
oparaHonal requinamanls and to provide 
ttifint to Is  opeiatfcins; to ensure lietlar

- «    » ■ — — ■*oonrviMinication and transpoitation of itie 
products am5 also tMl!erimeractionwfth the 
customers as well as various developmeiital 
agencies.

(b) No. Sir.

(c) in views of (b) above does not arise.

(d ) Turnover and profit of the 
ijatehadweop Devetopment Coipoiatkin 
during ttie last 2 years weiB as under-

Year Turnover Pmrn

1989-90 Rs.0.11lakh Rs. 1.42 lakh
(being interest on paU up share caplal kept in 1 ^)

1990-91 Rs. 40.04 Rs. 18.34 lakhs

Seizura of High Fnquoneir TnmmHtMr

2891. SHRI P.IL SA V ES);
SHRIMADANLALKHURANA;

WHthe Minister of HOME AFFARS be 
pleased to stale:

TH E MMISTH1 O F STATE IN THE 
MWISTRYOFPARLIAMENTARYAFFAJRS 
AND TH E MMISTER O F STA TE IN THE 
MWISTRYOFHOMEAFFARS(SHRIM.M. 
JACOB): (a) to (c). The tafomatkm is being 
obtained and wn be Md on the table of the 
House.

(a) whether the kidtan Navy srtzed two 
vessels carrying explosives and high 
frequency transnaters off Karaflcai sea coaaf 
in «ariy November this year;

(b) I  so, the datals thereof; and

iiB|asiiian rcwirBr rro|BCis rW H U iy

(c)theownef5hyofthevocsols andttie 
source from wtiich they acquired ttie rare 
equipment Hce high power tiansmillars?

2B9e.SHRMAT1VASUNDHARARAJE: 
W1 the Ministar of POWER A TO  NON- 
CONVENTIONAL ENERGY be pleased to 
stale the datals of pandtog power prelects 
■laly to be approwd in 1 9 9 1 ^  financial
---------g— ? i-nTfii r.1 Ita— tia n n  ■■ifriinti nyBarinrHyasinananaine umeDywnicnine 
tennaining pR^ecIs would be deafed?
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TH E  MINISTER O F  S TA TE  O F  TH E 
M IN IS tR Y  O F  P O W E R  A N D  N O N - 
CO N VEN TIO N AL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI): The foUmmg

thermai power projects in Rs^asthan State 
were tachno-eoonomicalir ctoarad by C EA 
and also sanctioned by Planning 
Commission during 1991-92_

Name Of Pmlect Capacity DatBofaancUon

1. Barskigsar Hgnie t>ased 2X120 MW 23.4.91
TP&Rajasthan(NDC)

2. Suratgarh TP S  SLI 2 X 2 »M W 13.11.91

The time taken for the pending projects 
to be techno-economical^ cleared by the 
Central Electricity Authority would depend 
upon on several factors including the 
comprehensiveness of the project reports 
received from the project authorities, time 
taken by the project authorities In replying to 
various comments/obseivatkms of the CEA/ 
CW C, avaOsMlity of various inputs and 
clearances such as fuel availability; 
transportatkm of coal, gaseic,. portfacHltles, 
water availal)iiity etc.. dearanoe from E  & F 
angles. State PoUuthxi Control Boards and 
National Airport Authority etc. Afterdearance 
by Central Electricity Authority the proposal 
wouMbe semtor*lanningCommissk>nfor 
investment approval

RehabllRatlon of MMitaHy Relaidad

2893.SHRIMAT1VASUNDHARARAJE: 
WM the Minister of WELFARE be pleasedto 
state:

(a) whether the Government propose 
to introduce some new programmes forthe 
rehabilitation of the mentally retarded 
persons;

(b) if so, the deltriis thereof;

(c) the amount allocated for each of 
these programmes, separately; and

(d) the time by whk:h these are Ukely to 
be Implemented?

TH E M W ISTER O F  W ELFARE (SHRI 
SITARAM KESRI): (a) to (c). New Schennes 
forimplementatkin during the Vin Plan have 
been formulated for finallsatlon in 
consulatton witti Planning Commission and 
the Finance Ministry.

[TamlaOoii

Publie Can ofnoM bi Post OfHeas in

2894. SHRI DHARAM PAL SP4GH 
M ALIK: Will the Minister of
C0M M UNK:ATK)NS bepieas^tostate:

(a) whether the facility of public 
teleplwnes CpubBc cal oRloe) is available In 
all the post offices/kub post offices in 
Haiyana;

(b) if so, the detals thereof, dtetrict 
wise; and

(e) if not, the details of tbe steps 
proposed to be taken in this ngaid?

TH E  D EP U TY  M M ISTER M  TH E  
M IM S TR Y 0 FC 0 M M IM C A TI0 N S (S H R I 
P.V. R A N G A Y Y A N A p U );(a )a n d (b ).O u l 
of432postoffioes in H a i ] ^  P M a l Ctncie. 
pubic can offk»s tacMy is available In 365



pc»t offices. Tha datals, dtetridwise, are s in n  1988 in dtetrict Sonant, Haiyana. 
b^ngcolectedandwilbelaid on the Table 
oTthe House.
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(c ) Th e  Department of 
Totocofnmunlcatlonshasplannedtopfovlde 
teiephone fadRy in Panchayat Vilages 
piDgrassivelytijr 1995. T I ie M e ^ n e s  to be 
provided under this scheme wll be instaled 
at post ofHoes, grocer shops or any other 
sulablelocationaocessUe tothepublic.

Telephone Coi id k tbiHaiyana

2895. SHRI DHARAM PAL SINGH 
M ALIK: Will the Minister of
COMMUNICATIONS be pleased to Stale:

(a)thenunterof persons in the waling 
list of telephone connections, category-wise

(b) the year-wise and category-wise 
number of telephone connections released 
during the said period;

(c) the steps being tal(en by the 
Government to provide telephone 
connections to the appHcants; and

(d) the number of public telephone 
boothsestablshedkiSonepat district during 
the last three years?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The number 
of persons in the waiting 1st for telephone 
cotmectionscatBgoiy-wise and year-wise in 
Sonepatdistrictsince 1988aregiven below:

Year General O Y T N onO YT-Speda!

As on 31.12.88 1167 m m

As on 31.12.89 1522 m 4

As on 31.12.90 1873 13

As on 31.11.91 2257 18 21

Year GBnerai O Y T NofhOYT-Spedal Total

During Year ending 
on 31.12.88 61 13 7 81

During Year ending 
on 31.12.89 158 52 23 233

During yearending 
on 31.12.90 193 1 Ml 194

During 1.1.91 to 
31.11.91 502 112 38 652
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(c ) T h «  Departnmnt of 
i0i0conviiiniauions nas lOifnuiaBa araui 
8th Five Year Plan for tatooommunicalion 
dnwolopmDnlandK teenwhaged:

tDpRwktotalafihDmoonneclionB 
on demand in imal and tribal

ttmiMaUng peiiodlor telephone 
connections not to exceed two 
yoant in laige ̂ oloniD.

AixxKdingiy. expansion plans are tieing 
drawn to fidN the above objectives during 
the 8th Plan period.

(d) H ie number of puble telephone 
txMltis esiabished duAig the last three 
years in Sonepat dfetrict:

1989 1990 1991

S T D . 1 2 8

Local PubKc
Telophones 8 N l 18

Slopping of PredueHon of new
ProgranHnee by DooRtaralwn

2896. SHRi JAMARDAN MiSRA: W l 
the Minister of INFORIMATiON AND 
BROADCASTWIG be pleased «> stale:

(a) whether the productiDn of new 
programmes has been stopped by the 
Dooidaishan since the last four months;

Kso,theieasonsllieraror;and

. in o tthenamesofnowprogtammos
prediioed tiy Dooidarshan during ttw last 
tive monlhs and by wtien these are ®6e  ̂to 
be telecast?

IH E  DEPtJTY M M IS re ) M  TH E 
M IN ISTRY O F  INFORM ATION AND

BnOADCASTmG(KUMAFHGnUAVYAS):
(a) No. Sir. Dooidarshan continues to 
produce programmes as per their 
requimmantb.

(b) Does nor arise.

(c) AH Dooidarshan Kendras wfth 
programme producyon facMHes regulaiiy 
produce andlBlocaBtpiDgnimmoBonwilous 
ttiemBS/subjects in dnsrent formats. No 
centraHsed Hst of such programmes is 
maMained.

SlM ilage of Power in Quieral

2897.SHRIKASHRAMRANA; W ithe 
Minister of POW ER AN D N O N - 
CONVBfnONAL EfCR G Y SOURCES be 
pleased to state:

(a) whether several industries have 
closed down due to shortage of eieclricity in 
Surat and Baroda districts of Gujarat;

(b) i  so. the nuntber of such industries 
dwiiig the last three years; and

(c) the action talcen for providing 
adequate etoctrid^ bi Surat and Baroda 
districts of Gujarat during thQ last three 
yeare?

THE MINISTER O F STATE O F THE 
M IN ISTR Y OF. POW ER AN D N O N - 
CONVENTIONAL ENERGY SOUftCES 
(SHRI KALPNATHRAI):(a)M d(b). During 
the period ApritOctotier. 91, the eneigy 
shortageki oi^aratwasa s v  l̂ owor supply 
to various consumais in decided by ttw 
StateauthoriBes.lieepinginviewtheow>ial  
demand for power m d  Ms avaiabHy. 
WBUsroipiuuucaDnipeiiuiiiHW eoi louBiiy 
depends upon various fadois such as 
avalabM^ of n w  maMal^ demand for the 
product, industrial w laMons, management 
efliclency elCL, and power slwitage Is only 
one of the coiirtbullng facton.
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(c) 613 MW capacity has been added 
durhiigi the lastSyears InGujaraL In addition, 
the Statehasalsogotltsduesharefromthe 
central Stations in operation in Western 
Region and assistance was also provided 
from the neighlx>ring Systems/States.

Speed Post Facility In Gujarat

(b) There is no proposaiforthepresent 
to introduce speed post service in any other 
dty/town in Gujarat

(c) Non availability of suitable 
transmission networicand trafficviabillty are 
the reasons for not introducing speed post 
service in other cities.

2898. SHRIKASHIRAM RANA; Wlllthe 
Mlnisterof COMMUNICATIONS be pleased 
testate:

(a)thenumberofcitleswhichare having 
■speed postfaidlity’In Gujarat andthe number 
of those cities where this facility does not 
exist;

(b) the number of cities where 
Government propose to introduce speed 
post service during 1992; and

(c)if not, the reasons therefor?

Telephones to Gram Panchayats In 
Gujarat

2899. SHRI K A S H »A M  FtANA: Wlllthe 
MlnisterofCOMMUNICATIONS be pleased 
to state:

(a) when the schenne to provide one 
telephone to each gram panchayat was 
introduced; and

(b)the details of the telephones provided 
sofarto gram panchayats In Gujarat, district- 
wise?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Speed Post 
facility is available In the following 3 cities/ 
towns under national network and 9^ies/ 
towns under point to point speed post 
service:-

TH E  D EPUTY MINISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) January 
1991.

(b) The details of the telephone provided 
upon 31.11.91 to Gram Panchayat Villages 
in Gujarat district-wise are given below:-

Under National Networtt —
1. Ahmedabad 145

Ahmedabad, Surat and 
Vadodra. 2. AmbreH 150

Under Point to Point Speed 3, Banasiuntha 159
PostSdnrice

4. Bhawnagar 153
Ahmedabad, Rajltot, 
Gandhidham, Kandia, Kamfla 5. Bharuch 126
Free Trade Zone, Jamnagar, 
Su render Nagar, Ankleshwar 6. Jamnagar 145
andVapL

7. Unjagarh 221
The facility does not exist In 
other dtiss of Gujarat 8. Khera 226
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9. BhMl 186

10. Masana 302

11. Panchmahal 140

12. Rajkote 189

13. Sabartontha 176

14. Sundemagar 140

15. Surat 1S2

16. Baroda 107

17. Balsar 158

Total 2875

Doordarshan Relay Kendras to
Telecast Progiammee of main 

Doordarshan Kendras

2900. SHRISURYANARAYAN YADAV: 
Will the Minister of INFORMATK3N AND 
BROADCASTING be pleased to state:

(a) wtiether the Doordarshan Relay 
Kendras have t)een provided the facility to 
relay the telecasts of main Doordarshan 
Kendras of the State;

(b) if so, the number of Relay Kendras 
linked so far with the niain Kendras; and

(c) the time t>y which the remaining 
Kendras are Ikely to be so llrdced?

TH E  D E P U TY  M INISTER IN TH E  
M INISTRY O F  INFORM ATION AND 
BROADCASTING (KUMARIGIRUAVYAS 
);(a )a n d (b ). Out of 528 TV  transmitters 
presently functioning In the country, 197 TV  
transmitters relay the programmes of main 
Doordarshan Kendras In the respective 
States eitherthrough satellite or nriconvave 
mode of linkage.

(c)LMcageoftheTVtiansmnarslothe 
main DoofdamhanKendiaslntheteepecliwe 
Stales Is being carried out hi a phased 
manner depending upon availat>Mty of 
rBsoMces.requislle8paoesegfnentcapacity 
and commissfcxiing ofthe micrawawe Bnks 
engineered by the department of 
Telecommunicatkxis.

( E W I

Rm ge of Kaeauii T.V . Towwr

2901.SHRIPAWAN KUMAR BANSAL' 
Will the Minister of WJFORMATK)N AND 
BROADCASTING be pleased to state the 
present range of T.V. tower at Kasaul In 
Himachal Pradesh ?

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (KUMARIGIRUAVYAS): 
The high power (10 KW) T V  transmitter 
functkming at Kasaullprovktos service within 
a range of about 220 Kms subject to k)cal 
terrain conditions. This coverage area 
includes fringe areas also where elevated 
antennae and booster are required for 
obtaining reoeptton.

Sale of Postal Slationsty through 
General Storss

2902. SHRIPAWANKUMARBANSAL: 
WiH the Minister of COMMUNTCATIONSbe 
pleased to state:

(a) whether the Govemment have 
considered the desirability of starting the 
sale of Postal stationery through selected 
generaistoresoperatingindiltotent markets; 
and

(b) If so. the details thereof?

TH E  D E P U ry  M M ISTER IN TH E  
MINISTRY O F  C O M M U N »A TK )N S  (SHRI 
P.V. RANGAYYA N A D U ): <a) Yes. Sir.
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A  systsm of of postal stamps and
slalfcineiy througl) stores is in wistanos 
ftom1969.

(b) in IMt. system postal stamps and 
stationery a n  soid tlwough loensed agents 
for wtdch they are paid a commission of 
1 .9 »  on sales, departmsntai stows. Super 
mailcets. Drug Stares and other stores, 
situated at a dtetanoe of not less tlian 150 
yards from the nearest post office, can have 
ttie license. The Icensee Is not aiknwd more 
than Rs. 500/- in stamps in a day.

CommlttSM/Bowds Re-Constttutsd t>y 
Chandigarh Acfeninistration

2903. SHRi PAWANKUMARBANSAL: 
wm the Minister of HOI4E AFFAIRS be 
pleased to state:

(a ) whether the Chandigarh 
AdministraAionhasconstiluladAe^nnstituted 
some Advisory Committees. Boards and 
Coiporations etc. since July this year; and

(b) if so. the details thereof dong-with 
their constitution?

TH E  M M ISTER O F  S TA TE  IN TH E  
M INISTBYOFPARUAM EM TARYAFFA«S 
AND TH E M INiSlER O F  STA TE  IN TH E 
M INiSTRYOFHOiyiEAFFAnS(SHRIM.M. 
JACO B): (a) and (b). kifomtalion is being 
coBectod and be laid on the Table of the
House.

?croonln|| of Vldoo rn iis tta i nf 
fM oure

2904. SHR I H AR ISH  N A R A YA N  
PRABHU ZANTYE: WH the Minister of 
INFORMATION AND BHOADCASTINQ be 
pleased to state:

(a) the total yearly revenue earned by 
the Govemmant from the screening of Video 
Cassettes at Pariouts and at home;

(b) the revenue earned from the 
screening of Cassettes at Home ttirough 
cable TVs and In air oondMoned buses and 
hotels;

(c) whether the net collections from the 
Cinema Theatres in Indta have comedown 
due to Video ExhMUon and cable TVte; and

(d) if so. the steps GoveRHnent is 
contemplating to ramsdy ttie situation?

TH E  D EP U TY  M INISTER IN TH E  
M IN ISTR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING(KUM ARiGIRUAVYA^:
(a) and (b). The sdteme of the legislative 
powers of the States and tfie Union 
Govemmerrt gives complete powers to the 
State Governments in the matter of 
entertainment tax for exhK>Mon of fins. No 
statistical faifomiation about the revenue of 
State Governments from screening of video 
cassettes at Parlours. Homes. Air- 
condMoned buses, hotete,and also through 
cabie TVs. is colsctod and mtrintained by 
the Union Government In the Ministry of 
information and Broadcasting.

(c)and(d). The Central Govemmertf 
have no statistics on the net collections from 
the Cinema Theatere in Indta as t  is a Stale 
sutijectHowovor.theGovwnmentisseized 
of the prot>lems the fim industry is facing 
due to Video Piiacy, CsMe T V  Networics 
eic.,

TheCentralGovemmenthasinstnicted 
the Stata Government to ̂ toctivBty enforce 
the provisions of the Copyright Act. 1957as 
amended from time to time. wMch are 
conslderedto be ad8()uate.thiough creation 
of Special Police Cells for investigation of 
oopyrigMaflencres. bringing VideoParlouts 
andShop6 und8raliO8nsingiBgim0.giving 
necessary powers for enfforoement to 
Entertainment Tax recovery agencies, 
collecting crime statistics of copyright 
offences exclusively elc.
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2905. SHRIM RUTYUNJAYA NAYAK: 
w n  the Minister of POW ER AND NON- 
OONVENTIONAL B IE R Q Y  SOURCES lie 
pleased to state:

(a) the number of vilt«e s  etocMied 
and number of vlages which hawe not been 
eledrlied so far in Orissa, dtelrictHMise;

(b) wtielher Government propose to 
elect%iBmainingvMagesdiiring1hecuiiBnt 
Five Year Plan; and -

I  eo. Hie stepe proposed to be 
taiian by the Government hitMsiegaid?
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TH E  UVflSTTRY O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CO N VEN TIO N AL EN ER G Y  SO U R C ES  
(SHRI KALP NATH RAi): (a) A  statement 
indicating the district-wise number of 
<ilii< liilmliiiiiliiiiiihiililiiiilvUjmiiifciniiii’iii 
as on 30.9.1991 inandoaed.

(b) and (c). The remaining vttages are 
ftefir to tw etodrifiBd in normal course, in 
future, subjact to avaiiabMy of funds and 
other inputs.

STA ‘

StatBment Showing datidb Of viBi^aelocMteaaon inthoStatB of Orissa.

S. No OstriOS Total No. of
v9ages(1981
census)

VUagesof 
Bisctrmed 
as on 30,9.91

VBIagesyet 
toboetoctrified 
as on 30.9.91

1 2 3 4 5

1. BalasoTB 3832 3078 754

2. Bolangir 2537 1974 563

3. Cuttack 6036 5209 B2J

4. Dhenkanal 2691 2015 676

5. Ganjam 4185 2849 1336

6. Kabhandi 2695 1454 1241

7. Kac^har 2045 1625 420

6. Korapiit 5848 2491 .3357

9. Mayurbhanl 3729 2242 1487

10. Phutani 3406 1335 2071
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a o rio s TalsaNo.of
y a s ^ (1 9 B 1
census)

VKsgesof
olxiriBMUt
ason30.9.91

ym o a sn tt
totmelBcUBBd
asonM SL91

1 2 3 4 5

11. Purl 4448 3622 826

12. Sambatxir 3436 2423 1013

13. SundBigarti 1665 1372 293

Total 46553 31689 14864

Teleeom Opnm s null S .TJ). « id  
T s In fM iM iM in O rln a

2906.SHRI MRUTNJAYAMAYAICWB 
the MMster of COMMUNICATIONS be

(a)the names of the places in Phubani 
and Kalahandl dbtrfds of O rfs »  where 
telex fadky Is avalabie; and

a>)ttiedatalsoftheptooes whetettw 
Union Government propose to start 
teteconmwiricilonscenlreB wtti &.T.D. and 
telex factties in Orissa?

T H E  D E P U TY  M IN S TE R  M  TH E  
»«N IS TY  O F  COMMUNICATKJNS (SHRI 
P.V. RANGAYYA NAKXJ): (a) Telex facUy 
is not avalabie at any of the pboes In
P t , ,  ■>. M l . : ___t^g>tr»Kr.rw« -■* ^  ------rTiUKiani ana i>ayananai oisincis or cinssa 
since there Is no demand. .

(b) At present no programme has lieen 
drawn up for opening new centres during the 
year 91-92 due to resoune oonstrabiL List 
ofToleoomoenfresalreadywoilcinQ isgliwn 
in the enclose Otatemnnt

9TA1BENT

Ustdf Talocom CBo M ia Orissa fJU  
on 31/10/91)

1. MoUganJa Martwt Complex .

2. Main Maiket Complex. Berfpada.

3. Badadada, Puii.

4. R a iw ^  Station, Beihanpur.

5. MaikM Complex. Bbawanipatna.

6. BotangirMarintComplex.Cuttack.

7. BuxilMzar Market Complex, 
Cuttack.

8. SuperMari«atComplax.DhenkanaL

9. M.G.Road.Jeypore. 

i a  Ksor^har.

11. Bus Stand, KorapuL

12. Bus Stand, SundeigaitL

13. NACCony)tax.Simaboda.

.14. RaNwsqf StaHon, Rourkela.

15. Subash Chauk, Rajgangpur.

16l  Bshamal, Jhaisuguda.

17. Railway StaHon, Purl



18. Bus Stand, Rayagada.

21. Near lM «IPtinoe.Jeypom (K).

WriarniAnswBn O ECQ yBER  9.1991

undartheachame of setting one POOs in
each vilage in ttw country during the Eighth 
i=ive Year nan?
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20. Court Conpiex.Bar1pada.

21. OfHoeofSOOT.Bhadrak.

22. -do- SO OT, TWagaih.

23. High Court Pnnrises.CultaciL

24. RaOway Station. Bhuttaneshwar. 

Sdiem e for Reiugeee fioin Bangladesh

2907. StiRI H4RUTYUNJAYA NAYAIC 
Win the Minister of HOME AFFARiS be 
pleased to stale:

(a) whether the Govenwnent propoee 
toformuialeaschemetorttierBfugeesfrom 
Bangladesh;

(b) whether any taks have t>een held 
with Bangladesh Government in tiiis lagaid; 
and

(c) ii so, the detaas thevBof?

TH E  MINISTER O F  S TA TE  IN TH E  
M W ISTRYOFPARLIAMENTARYAFFARS 
AND TH E  MINISTER O F  S TA TE  IN TH E  
MMISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B ); (a) No, Sir. The lehabiMation 
shcemes are not avaiable to Bangaldeshi 
natiorials who came to Indb after 25-3- 
1971.

(b) No. Sir.

(c) D o w  not arise.

PCD* In Crieaa Villages

2908. SHRIM RUTYUNJAYA NAYAK; 
WWttie Minister o( COMMUNICATIONS be 
pleased to state the nuirberof vHages In 
Orissa wheie POOs hnw  been insUted

TH E  D EP U TY  M M ISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHFU 
P.V. RANGAYYA NAHXI): Atolai of2492 
vliages have been provided w ih  pubic 
telephones in Orissa upto 31.11.1991.

Telaphons Systems In Distilets of

2909. SHRI RAM LAKHAN SINGH 
YADAV:

SH R I RAM  TA H A I. 
CHOUDHARY:

WitheMbiistarofCOMMlA4ICATIONS 
be pleased to state;

■ia) whether the telephone system of 
Pathk Rohtas. Bholpur and Ranchi districts 
of Bihar Is defective;

(b) I  not, the extent upto which the 
capadtyofthe teiephonew(changeist)eing 
uOlsed;

(c) the numtwr of complaints received 
during the last two years; and

(d) the steps taken by the Government 
for smooth functioning of telephone system 
in these dtetrids?

TH E  D EP U TY M M ISTER IN 1 »E  
MINISTRY O F  COM M JNICATiONS (SHF» 
P.V. RANGAYYA N A D U ): (a) No. Sir., 
Eiectnnic Exchanges have tieen introduced 
at Faina and RanchL Sasaram and Dalmia 
piagar oxcnafigBS n  noiiuo urhika ana 
Airah and '0uxar exchanges in Bhojpur 
District are of old technology. These have 
been progFammed to Im replaced by 
Bectionic Exchanges during this financial 
year.

(b) CapadHes of the exchanges are 
being utHssd to the odent feasUe. The 
dstals for the Districts w s  given below;-
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(c) TheNo.ofwitnBncoinplaMsfanh» 
exchanges during ttw last 3 years am:-

0 Patna 624

1) KSiicni 245

i ) Bhoipuf 43

IV) Rohtas 22

(d) The steps taken are enumerated 
below:-

i) To  replace all the old
«(changes of the Dlstilcls by 
etodnMdc 
exchanges,

i) Replace fault prone ovettiead
bws by undergnNJnd cables.

i )  replace Iren wbe subscribes
loops by drep wires,

hi) Replace old telephone
instnunonts.

Govemmeni on this pngramme during the 
last two yeare?

IH E  D EP UTY M INiSTER M  TH E 
M IN ISTR Y O F  INFO R M ATIO N  AN D 
BR0A0CASTV1G<P(UMARIGRUAVYAS);
(a) and 0>). The acMlise of the DInclorate 
of FleldPubDd^(nalDlrecloratoof Regional 
PubUdty) are flekHnsed and Invohre 
Inculcadon of awareness on poethw values 
about themes such as national Magralkxi. 
communal hamiony. fanrty welfare, aduk 
education etc., FortMs purpose, ttteofficefs 
undertake tours extensively throughottf the 
country. They are generaly deputed for 
campaigning on VAfOOUS T tO IE S  and 
not on ONE SP ECFIC  THEM E during their 
tours. The expendtam Incuired on such 
piagiamme acfivUes during the last two 
yBaR(1989^and199041)wereRs. 13.28 
takhsandRs. 11.88 bMisiespecfive^.

Amount O i
HaiyanaGa

ngAg ibistULP.
Ragaidbig

EiecM cMyDuee

v) computerise fault repair 
service,

vi) lay lalesttype of underground 

Visits by Officiate of regional Publicity

2910. SHRI RAM LAKHAN SM GH 
YADAV:WII the MinlstBr of INFORMATION 
ANDBROADCASTMG bepleasedtostals:

(a)the details of persons w f» were sent 
on a visit by the OirBClorale of Regkxial 
Publicity to encourage the national 
Integratkm and tlie names of areas wliere 
they were sent; and

2911. SHRI SA N TO SH  KUMAR 
QANGWAR;

SHRI SUREN DRA PAL 
PATHAK:

WM the MUslarof POWER ANDNON- 
CONVENTIONAL ENERGY SOURCES be 
pieasedtostato:

(a) the amount outslandlg against ttie 
Government of UHar Pladesh and Haiyana 
in respect of etoctrid^duestobepaidto the 
Unkm Government;

g>)whetherilhk>nGovemniei<piDvMe 
any financial assistance to Iheee Sfales in 
this regard;

%)thetotatexpenditurefticurredbythe and
(c) I  eo, the detais ttwreof
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(b) if so. itw dalals itieraaf; and(d) the steps taken so far by the 
Government to realse the said amount?

TH E MINISTER O F STATE O F THE 
M IN ISTR Y O F  POW ER AND NON - 
CONVENTIONAL ENERGY SOURCES 
(SHR! KALP NAIH  RAO: (a) The dBtedte Of 
outetandhigelecli1cllyduespayabl»byU.P. 
and Haryanato the NaUonal Thermal Power 
Corporation and the National Hydro-electric 
Power Coipoiation am ghwn behMr-

As on 31.10.1991 
(Rs. k) crofBs)

N.T.P.C. N.H.P.C.

U.P.S.E.B. 579.30 -

H.S.E.B. 77.82 40.60

(b) No. Sir.

(c) Does not arise.

(d) The Gowemment of India decided 
that of the oveidues from Stale EtodiiGily 
Boaids to the Central Poww Generating 
Agencies as on31.5.1990,29%be adjusted 
In the first instance against the Central 
Assistance paysMe to the State Govts. 
conoBiTioa wiin niB oaianoB 10 do  sviwarqf 
ac|ustad in ttirae equal annual consecuttve 
instalments. Ttie State Govemmants and 
StateElecUciqrBoanlsoonoemadarebelng 
persuaded to ensure that the dues of these 
Corporations are deared timely.

Delhi Police ae( up

291^ SHRI RAM SHARAN YAOAV: 
WMI the Minister of HOME AFFAIRS be 
pleased to state:

(a) whettiersomafar-rBaching cttanges 
are proposed to be bfought about in the 
Delhi PoHce set up;

(e) the SKlent to wtilch these changes 
ate to be helpful kninpiDVinglawand 
Older sluaHon in DeH7

• THE M M IS1H) O F STATE IN TH E 
M NSTRYOFPARLM MENTARYAFFAnS 
AND THE M M STER O F STATE IN THE 
MNISTRYOFHOMEAFFARS(SHRiM.M. 
JACOB): (s4 to (c). The over-aD fundlonltig 
of DeN Poloe is being fegiriarty iBviewad. 
At two recent high level meetings the 
measures to Improve bw  and order and to 
curb increase in crime were dtecussed. 
Certain measures such as Inspections of 
poloeslalionB,nightcheddng,dtocpalioSng. 
preventive actions etc, to improve ttie 
h jn d k x ^  and efficiency (rf the Delhi Pofice, 
and thus the law and ontersitiiation in Delhi, 
navB Doon innaDBa.

[£ngKstil

VMaBoim at "Ctnmuatognph A d "

2913. SHRI RAM TAH AL 
CH O UDH AR Y: Will the Minister of 
MPORMATION AND BROADCASTING 
phased to state:

(a) Ihe dsials of the violalions of the 
'Cinematograph Act* ttiat have come to the 
notioe of the Govemment during the last two 
years;

(b)the action taken fay the Government 
In such cases;

(B) the number of persons prosecuted 
under the Act during the last three yeare; 
and

(d) «w  dsials thereof?

TH E DEPUTY MINISTER IN .TH E 
M INISTRY O F  INFORM ATION AND 
BROADCASnNG(KUMARIGnUAVYAS):
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(a)and(b). MoHof OwiMtanoaorviolaHon 
of ttw Cinemalograph Act. 1952 bimigM to 
the notic* of Govarm m nt ralate to 
intetpoiations in particular prMscfcertffiad 
fihiB exhUtod h  d n a m  houses. Such- 
VKNanons are oognizaDW ana non-DaMDiB 
oHenoes and the acHon Iw  wtt) the poloe 
authorUes.

(c) and (d). The infonnalion is not 
mainiainoa oaniraiiy hi a oornpHaa lorm 
sifioa ma resporisiiiiij lor anioioarnBni ui 
the penal prawisions in the Cinematograph 
Act, 19S2ieslsifilhtheStaieQovemments/ 
Union Tentoiy AdmbiiBiralions and the taw 
enforcing agencies under them.

[TianstatfM)

2914. SHRI IM M  TAH A L 
CHOUDHARY:

SHRI SR KAN T JENA:
SHRI HARKEWAL PRASAD: 
SHRI MAHB4DRA BAITHA-

vm theM M slarofPOW raANDNON- 
OONVENT10NM. ENERQY SOURCES be 
pleased to state:

(a) whether the Government have 
leoeived the woik ratading to selling up of 
power ptoits in Btiar, Uttar Pradesh and 
Orissatoanswethal thewoffcinpragieesing

(14 V not, the daM s of the proiacls. 
whemwoikiBnol pnigwssing aspianned; 
and

(c)theacBon.lheG owramBntpropo« e
totakeinthisngaRl?

TH E fcBMSTER O F STATE O F THE 
M IN ISTR Y O F  POW ER AND N O N - 
CONVENTKDNAL ENERGY SOURCES 
(SHRI KALPNATHRAQ: (a)to(c).lnoRiBr

toensuwHmslycompleliDnofpoiiiierpinieclB. 
both In the Central and State sector, the 
bnptementation of projects is dosely 
montaedbylheCenlralB ecWcayAiittioily.

-■*----• -----fc, —l i l j *  m  II —*------- ----------- I  —  ■ I 'f l  11 minioieciwisa uuiiionacKS are Kjannnea, 
reinaaiai maaaurea auggaaiao ana ma 

idpraisctaulhorllasaraadvlsed to 
I nquisltomeasuiesto oveioome 

inacxNisiiainis. jo n i oootaviaHDn maaangs 
aie also held which pnwidB a useful ink 
uoiwQon ma prafaci aumonnas ana main 
suppliers of equipments to ensure 
coordbiated efforts forHmety completion of 
projects under execution. The construction 
woffks are bakm in  a  nlannad
nnanner. There am at times, unavoktetrie 
delays due to various reasons beyond and 
control of ttw proiect authorities. The mam 
reasons afhidi aocount for dalav in tha 
oonvnissioning of tha power projacls are 
paudt of funds, dalay in acquisition of land 
etc.

lEngSsU

EipHision of the Capaely of 
Etodronic Exchangee In the Country

291& DR. GIM AW ANT RAMBHAU 
SAR OD E: Will the Minister of
OOMMUNiCATIONS be ptoased to state:

(a) whether the Govemament propose
■■■■■■ I I ■!  t h  w fa ig i t n M f i r l  n > »r i i«  n i i i  iloaKpsnoine wstaioocapactyof onctronic 

eKdKMoestooveicomethe waUnglstin 
the country;

(b) I eo. the steps taksn in this legaid;
and

(c}thepragressmade eofarbiJalgaon 
dtakiclofMdtareaMn?

TH E DEPUTY M M IS T ^  M  THE 
M N S TR Y  OFCOMMUNICATiONS(SHRi 
P.V. RANQAYYA NADU): M  Yes. Sir.

(b) Ax per draft 8th Plan proposals



expansion progrannne are being drawn with within 2years in iarge-systems.
an objective to provide by the end oftheSth
Plan:- Accordingly the waiting list will be

cleared progressivaly during this 8th Plan 
period.

I) Telephone practically on
demand inthe rural and tribal (c) In Jalgaon district, 16 electronic
areas; and exchanges are proposed to be expanded

during 8th plan. Details are given in the 
10 Toraducethewaitlng periodto attached Statement.

STATEM ENT

Expansion Programme of Electronic Exchanges in Jalgaon during 8th Plan.
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S.No. Name <a the Exchange Existing Capacity Proposed year Of 
expansion.

1. Adawad •88 „ 93-94

2. Chahardi 10 92-93

3. . Dhamora 56 94-9

4. Gampur 10 96-97

5. Khedgaon (N) 10 96-97

6. KInhi 10 92-93

7. Kurhakakoda 88 95-96

8. Lohatar 10 92-93

9. Maidhabadi 10 92-93

10. Mangml 10 96-97

11. Mehumbare 92-93

12. Mudi 10 92-93

13. Paldhi 88 92-93

14. Ranjangaon 10 92-93

15. Vavade 10 . 96-97

16. Vinvade 10 96-97
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Etoetrenie Exehang** in Diatrlet of 
MahaiBShtra

2916. DR. GUNAW ANT RAMBHAU
S A R O D E : Will the Minister of
COMMUNICATIONS be pleasedto state:

(a) the total numtwr of electronic 
exchanges and manualexchanges In Jalgon 
district of Maharashtra; and

(b)thetlnieby which the waiting list for 
providing telephone connections Is lilteiy to 
t)e cleared?

TH E  D EP U TY MINISTER IN TH E  
MINISTRY O F COMMUNICATiONS (SHRi 
P.V. RANGAYYA N AID U ): (a)

(I) Electronic exchanges _= 27 nos

(II) Manual exchanges = 14

(b) Progressively by 31.03.1997. 

[TranslaUmH 

CorrMpondents at Bhabhua In Bihar

2917. SHRI CHHEDI PASWAN: Will 
the Minister of IN FO R M ATIO N  AN D  
BROADCASTING be pleased to state:

(a) whether there is not a single 
comespondentof All India Radio atthe newly 
constituted district Bhabhua in Bihar; and

(b) ifso,thetbneby which correspondent 
of All India Radio is llceiy to be deputed at 
Bhabhua in Bihar Iweping in view In tenltorial 
Importance of this plaee?

TH E  D EP U TY  MINISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUAVYAS):
(a) Yes, Sir.

present, to post a Correspondent at 
Bhabhua.

T elecommunication Uvislonai Offlc* In

2918. SHRi CHHEDI PASWAN: WIH 
the Minister of C O M M U N IC A TIO I^ be 
pleased to state:

(a) whether the Government propose 
to bifurcate G ay Telecommunication 
Divisional Office in B»iar,

(b) If so. details thereof;

(c) whetherGovemment propose to set 
up a divisional (rfflce In Sasaram; and

(d) if so, by when?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. It 
has already been bifurcated.

(b) Gaya Telecom District has been 
tiifurcated into Gaya and Arrah Telecom 
Districts.

(c) No. Sir.

(d) In view of reply to part (c). the 
question does not aise.

[GngfsA]

Panel in FUm Media

2919.SHRIMATIBASAVRAJESWARI: 
Will the Ministor of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Government proposoe 
to form new panel in film media;

(b) All Indta Radio has no plan, at (b) If so, whether the new panel in film



media would function on the Ines of tlie 
Central Board of Film Certiticalion;
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f ^ r i  Garhwal and* Chamoil during Vllth 
Five Year Plan, Year-wise; and
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(c) if so, the main purpose of this new 
panel; and

(d) the extent to which it would tie 
helpful for the fim industry?

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTING (KUMARIGIRUAVYAS):
(a) No. Sir.

(b) to (d). Does not arise.

Power Conaumption In Uttar

2920. SHRI BHUWAN CHANDRA 
KHANDIA^I; Will the Minister of POWER 
AND N O N -C O N VEN TIO N AL EN ER G Y 
SOURCES be pleased to state:

(a)thepercapita consumption of power 
in Uttar Pradesh and particularly in the 
districlsof Pauri Garhwal and Chamoli;

(b) the action proposed to be taten by 
the Government to bridge the gap;

(c) the number of vfliages electrified in

(d)the number of villages likely to be 
electrified during the current year?

TH E  MINISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES  
(SHRI KALP NATH RAI): (a) The per capita 
consumption in Uttar Pradesh Including Pauri 
Garhwal and Chamoil districts during 1989- 
90 was 159.16 kwh.

(b) It Is proposed to add 182 Mega 
Watts capacity in Uttar Pradesh during 
1991-92. In addithm, this State will also get 
Itsduesharefromthe Central SectorStatkms 
which are being set up in the Northern 
Region. Various other measures taken to 
improve the energy geneiatton ihthecountry 
and in Uttar Pradesh include Renovation 
and Modemlsatton of oM units, assistance 
to State Electricity Boards in undertaking 
plant betterment programme, supply of 
requisite quality andquantity of coal,training 
of personnel, and improvement in 
transmission new work.

(c) The number of villages declarad 
electrified during the Seventh Plan ars given 
below;-:-

District NumlterotvKages ebctrtOed <kirtng

1 9 8 5 ^ 1 9 8 6 ^ 1987-88 198849 1989-90

1. Pauri Garhwal 89 201 175 103 111

2.ChamoK 111 112 82 46 48

(c) It is programmed to electrify 1550 
vHlages in Uttaf Pradesh during 1991-92.

[TnmskOoiH 
Teiephone Connections In CHIee of 

UttarPradeah

2921. SHRI BHUW AN CHANDRA

K H AN D UR I: Will the Minister of 
COMIiftJNiCATIONS be pleased to state:

(a)the number of persons the waiting 
Hstsforteiephoneconnecttons inthedties of 
Dehradun, Pauri, Srinagar and Gopeshwar 
rsspectively during last two years;
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(b) whether It is proposed to tnciease 
the capacity of telephone exchanges these 
cities iweping in view the oontinousiy 
increasing demand for telephone 
connections in these areas; and

(c) if so. the details thereof ?

TH E  D E P U TY  IMiNISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Nunnber of 
persons on the waiting list for telephone 
connections are:

N am eofdty ason
31.3,1989

ason
31.3.1990

ason
3J.3.1991

1. Dehradun 3447 4819 6056

2. Pauri 10 35 51

3. Srinagar Nil 3 12

4. Gopeshwar NH NH NO

(b ) and (c). Th e  department of 
telecommunications has formulated draft 
Eighth Five YearPlanfortelecommunication 
development and it Is envisaged:

to provide telephone connection 
on demand in rural and tribal areas.

that waiting period for telephone 
connections not to exceed two years at 
other places.

Aocordingly expansion plans are being 
drawn to fulfil the above objectth/es during 
the Eighth Plan period. Gopeshwar has 
spare capacity and its expansion wHi be 
taiwn up only if demand exceeds this 
capacity. Srinagar has only recently been 
provided a 512 port exchange.

For other two cities proposals include 
expansion of capacity during initial period of 
Eighth Plan.

Scheduled CasteB/TrtMs in Paurl and 
Chamoll District of Uttar Pradesh

*2922. SHRI BHUWAN CHANDRA 
KHANDURI: WIHthe Minister of WELFARE 
be pleased to stale:

(a) the percentage of Scheduled Castes 
and Scheduled Tribes of the total population 
of PauriandChamoH districts. Uttar Pradesh 
and the names of the sub-castes included In 
these cateagories;

(b) whether the put>iic representatives 
have made a demand for the inclusion of 
some more castes In Scheduled Tribes 
category:

(c) if so,the details thereof; and

(d) the steps taken by the Government 
to improve their social and economic 
condtion?

TH E MINISTER O F  WELFARE(SHRI 
SITARAM  K ESR I): (a) The requisite 
information is given In the enclosed 
statement.

(b) No. SIT.

(c) Does not arise.

(d) Various programmes forthe welfare 
and development of Scheduled Castes and 
Schdeuled Tribes have beeen undertaken 
under the schemes of Special Component 
plan. Tribal Sub Plan, Hm Area Development 
Plan and other Programmes of the 
Government of IndUi and StatoGovemment
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Statement showing the popuUkHK^IndM iiualSehediM Caslesnported In the 1981
Census

N sm eofCaae Garhwal Chamot

1 2 S

AH Scheduled Castes 74901 62886

Agariya 36 208

Badhfc- 661 9

Bad! 93 46

Baheliya 13 1

Balga 7 -

Baiswar 10 -

B ^ l 90 35

BabiHid 1898 482

BangaH 3

Ban man us 1

Bansphor 1

Barwar

Basor

3

7

1

BeMar 9 m
%

Beriya 2 •

Bhuiya 4

Bhuyiar 6

Bhantu -

Chamar. Odhsia, Jhusia, Jalava 6518 3172

Chere 13 1

Dhangar 61

Dhpnuk 14 1
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N a m a tC a sto Garhwal ChamoB

1 2 3

Dharkar 9 - 148

Dhobi 573 148

Dorn 184 143

Domar 1 -

Dusadh - -

Gharami 2 -

Ghasiya 27 10

Gond 21 49

Gual- 2 r

Hela 2 -

Kalabaz .1 1

Kmjar 50 20

Kapailya 1 2

Khairaha 2 -

Khatwar (Excluding BenbansI) 

KhaUlt

67

99

1

68

Kol 152 54

Kort 638 419

. Koiwa - 3

Labegi 4 6

Ma|hwar 3 6

»4azhabl 4 3

Musahar 11 2

Nat 228 22
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Name of Casta Gartmoa ChamoK

1 2 3

Pankha 1

Pasi,Tarma> 1664 481

Patari 3 , -

Pawat 49 164

Saharya 20 12

Sanauriiiya 1 -

Sanslya 14 3

Sh^pitar 59746 55098

Turi^ha 3 -

NOTE: AH Scheduled Casrtes include the figure of 'Unclassified.

S TA TE M EN T & 10W IN Q  PO PU LA TIO N  O F  INDIVIDUAL SCH ED U LED  TRIBE  
REPOFtTED  iW THE 1981 CENSUS

Name of Tribe Gahwal Chamoli

All Scheduled Tribes 1097 9164

Bhotia 243 8113

Buksa 454 994

Jaunsari 397 12

Tharu - 25

N O TE: All Scheduled Tribes Include the figure of Unclassified’.

Solar Energy Plant In ChamoH 
Pauri Districts Of U.P.

2923. SHRI BHUW AN CHANDRA 
KHANDURI: WHI the Minister of POWER 
AND M ON -CO N VEN TIO N AL EN ER G Y  
SOPURCES be pleased to state:

(a) wh^herthe government propose to 
set up solareneigy plants In Pauri & Chanwll 
distlcis of Uttar Pradesh; and

(b) if so, the details thereof with the 
asslstanoe provided therefor, and

(c) If not, the reasons therefor?

TH E MINISTER O F  S TA TE  O F  TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CON VEN TION AL EN ER G Y SO U R C ES 
(SHR I K ALP N ATH  RAI): (a) A  sioar 
photovoltaic plant of 5.0 KW capactty has 
been bistaled In KumaMI viHalge In Pauri
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Garttwal distlct. a similar plant of 2.0 KW 
capac%hasbeenlnslalledatAulllnChafnoull 
DistricL The CentralGovemment assistance 
in theform of photovoltaic modules forthese 
piants amount to atiout Rs. 10.3. lakhs. The 
State Government has proposed the 
installation of two mote piants in Pauri and 
one more pla t Chamouli.

(c) l3oes not arise.

Gap Betm an Generation and Demand 
of Power in H.P. Gujarat and Rajasthan

2924. DaLAXfMINARAYANPANDEYA: 
WHI the Minister iof POWER AND I40N- 
CONVENTIOIM L ENERGY SOURCES be 
pleased to state:

(a) the gap between generation and

demand of power in Madhya Pradesh, 
Gujarat and Rajasthan;

(b) whether the conerned State 
Government have sought central assistance 
or have requested for setting up power 
piants to fill up this gap or the Union 
Govemment have its own schemes ln.this 
psgard; and

(c) If so, the details thereof?

TH E M INISTER'OF S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  N O N - 
C ONVENTIONAL EN ER G Y  SO U R C ES  
(SHRI KALP NATH RAI): (a) During the 
period April, 91 -  October, 91, the energy 
naqulrement vis-a-vis avaiiablity In Madhya 
Pradesh, Gujarat and Rajasthan was as 
unden-

State’ ftequtfement(MU) AvaBabHty(MU)

Madhya Pradesh 11050 10637

Gujarat 14175 13672

Rajasthan 6985 6941

(b) and (c). It is proposed to add 9 MW 
capacty in Rayasthan, 375 MW capacity in 
Gujarat and 125 MW capacity in Madhya 
F^desh in the State Sector during 1991-92. 
In addition. States of Rs^asthan, Madhya 
Pradesh and Gujarat win also get their due 
shares from the Central Generating 
Stationns which are being set up in the 
Northern & Western Regions.

Watting List of Telephone Connections 
InRallam

2925. DR. LAXMINARAYAN PANDEY: 
Will the Minister of COMMUNICATION be 
pleased to state:

whether a number of persons in 
distrlefWHwn and particularly In Javaradty 
on waiting Nstfornewtelephoneconnectlons; 
and

(b) If so, the steps taicen or proposed to 
be taken by Govemment in this regard?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b ) Th e  Department oif 
Teiecommunicattons has formulated draft 
Eighth Five Year Telecom Plan for Telecom 
devetopment and it Is envisaged to provkle 
telephone connnectkms by the end of the 
Eighth Plan.

-  practkaHy on demand in rural and 
tribal areas;

-  w lh waiting period not to exceed two 
years In large systems.

Aocordbiglyexpanshxiprogrammesate. 
4>eifq  ̂ drawn for providing telephone
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connections futfHIg the above obijectives. 
Javaiadiy wNI be provided wRh a 1000 lines 
electronic exchange and six exchangees 
opened in Ratlam dteOct during the initial 
part of Eighth plan.

[E n g m

Setting up of Eleclionie Exchanges 
in H.P. •

2926. SHRI K.D. SULTANPURI: WiH 
the Minister of COM MUNICATIONS be 
pleased to state the details of the electronic 
exchanges proposed to be set up by the 
Union Government in Himachal P i ^ s h ?

T H E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAIDU): The details of 
telephone exchange units proposed to be 
installed are given tielow:

1991-92

88

1992-93

140

Nath A-Jhakri1500M.W Power 
Project In Himachal Pradesh

2927.SHRIiCD.SULTANPURi:WiHthe 
Minister of P O W E R  A N D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether foundation stone was laid 
for the Nathpa^hai(ri 1500 M.W. power 
project in Himachal Pradesh;

(b) the expeniiture incun'ed on the 
project so fan and

(c) the time by which the pr<4ec( is Ihely 
to be completed?

TH E MINISTER O F  S TA TE  O F TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CO N VEN TIO N AL EN ER G Y SO U R C ES 
(SHRI KAU> NATH RAI): (a) Yes, Sir.

(b) Rs. 131.49 crores till November, 
1991.

Mring of Vehicle for Security of 
V.VLPe In Delhi;

(c) March, 1997.

2928. SHRI C.K. KUPPUSW AMY: WIH 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether the Government hire 
vehlciesfromprivatepersonsforthe purpose 
of security to V. V. I. Ps in Delhi;

(b) if so, the numberof vehicles hlrsdso 
far for the security purpose; and

(c) the amount spent on this account?

TH E MINISTER O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F S TA TE  IN TH E 
MINISTERY O F  HOME AFFAIRS (SHRI 
M.M. JACO B): (a) and (b). The Delhi police 
have reported that on an average, 95vehlcles 
are hird for security puiposes.

(c) The a^Tiount spent on hiring of private 
vehicles by the .Delhi Police Secrity Unit 
chiring 1991 so far Rs.97,70,711/-

BulMlngs for Post Offices in Tamil 
Nadu

2929. SHRI C.K. KUPPSUWAMY: Will 
the Minister of COM MUNICATIONS be 
pleased to state:

(a) the numtwr of post offices in Tamil 
Nadu withouttheirown buildings tliil January, 
1991;and

if so, the amount allocated for 
construction of new postal buildings?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The number 
of departmental Post Offices in Tamil Nadu 
without departmental buildings is 2651.

(b) The amount allocated to construct 
new Postal buiitfings for year 1991-92 for 
TamH Nadu is Rs. 2.05 Crores.
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ModemlMtlon of T«tophom  
ExehangM In Colmbatora, Tamil Nadu

2930. SHRI O.K. KUPPUSWAMY: WM 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of names of telephone 
exchnages which are proposed to be 
modernised in Coimbatore District, Tamil 
Nadu during the current plan period;

(b) the estimate number of telephones 
HKely to be provided In each telephone 
exchange during the same period; and

(c)thefunds allocaledforthe purpose?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAIDU): (a) and (b). The 
detaHs during thecunrent year are as under;

Name of Exchange Telephones Hkely 
to be provided

(1) Coimbatore ( E l  OB Main) 1600 Unes

(2) Ganapathy(RLU) 600 Unes

(3) Peeiamedu (RLU) 1^00 Lines

(4) Udumaipet 300 Lines

(5) TIruppur 800 Lines

(6) Kinathukadavu 106 UnM

(7) Anamalal 68 Lines

(c) About Rs. 17.5 Crores.

Opening of Post Offices and 
Telephone Exchangee In Tamil Nadu

2931. SHRI C.K. KUPPUSWAMY: WHI 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the targets fixed for opening of 
v l la ^ .  Post Offices arid instaUation of new 
telephone exchanes in TatrtI Nadu during 
the year 1991-92;

(b) whether the targets for the year
1989-90 and 1990-91 were fuHy achieved;

(c) if 80, the detaUs thereof: and

(d) if not, the reasons therefor?

TH E  D E P U TY  MINISTER IN TH E  
MINISTRYOFCOMMUNICATiONS (SHRI

P.V. RANQAYYA NAIDU): (a) A  target of 
opening 55 extraKlepartmental branch post 
offices has been fixed for Tamil Nadu during 
the year 1991-92. No Targets are fixed for 
new telephone Exchanges. Targets ate 
fixed for stiching capacity. However, new 
telephone exchanges are opened as and 
when the demand exceeds the minimum 

.demand prescribed for opening of new 
telephone exchanges,

(b)to(d).Postom ces:

The target for opening of post offices 
was achieved partly for the year 1989-90 
and fully for 1990-91. During 89-90 against 
a target of 70 branch Post Offroes on|y 4 
branch post offices were opened. Among 
the reasons for non-fulfilment of target in 
regard to opening of post offices during 89- 
90 were some of the proposals not satisfying 
the norms laid down for opening of post 
otfloe, time consuming procedure obtaining
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thenforsanctionofpostofrioesdurtobanon 
cfBation of posts andadedskmtalwn during
1989-90to revise the norms in this regard in 
oonsulEation with sonwexpert agency which 
tooi(sometime. Fbrtheyaar90-91,however, 
a target of opening 50 extra-departmental 
t>ranch post offices wasflxed which wasfuny 
achieved.

Telephone exchanges: 4 telephone 
exchanges (Narkudi, Suriyur, Marthandam, 
Pattaral-perunbudur)wereinstailedln 1989- 
90 and onetelephoneexchange was installed 
at Vanjsanadu in 1990-91.

Compialnte Regarding Exeeae Billing

2932. SHRI G EOR GE FERNANDES: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the total number of complaints 
relating to excess billing received by 
MahanagarTelephone Nigam. Delhi during
1990-91;

(b)whetherthese complaints havebeen 
attended to; and

(c) if so, the detaHs thereof?

TH E  D EP UTY MINISTER IN TH E  
MINISTRYOF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). The 
Information has been called for from the 
concerned units and shall be placed on the 
table of the House as early as possbie.

Rules for PuMlcc Telephone*

2933. SHRI G EOR GE FERNANDES: 
Wnithe Minister of COMMUNICATIONS be 
pleased to state:

(a ) whether the Department of 
Telecommunications has ItoeraBsedlheniies 
for provincflngpubiic telephones at common 
places with fadlBy for both local and STD  
canes; and

(b) if so. the broad features thereof?

TH E  D EP U TY  MINISTER IN TH E  
M INISTRYOF COMMUNICATIONS (SHRI 
P.V. RANGAYYA N A D U ): (a) Yes, Sir.

(b)Toenhaoeaocesebllttyofteiephone6 
to pubic, it has been decided to substantially 
Increase the number of public Telephones 
(PTs) and provide these at common public 
placestobe run by individuals oiganisations.

Besides, above, under our liberalised 
policies for S T M S D  Public Telephones, 
menters of the public ate also eligbie to 
appiyforsuch publicTelephones. Pr^erenoe 
is given to:

(1) Handlcappedpeisons/Warwidows

(2) Ex-seivicemen.

(3) Retired D.O.T. employees.

(4) Women (Educated & unemployed)

(5) Sc/ST and other weaker sections 
of society.

Local free telephone have been installed 
at hospitals in majordties and District H.Q..

R.has also been decided to provide
S.T.D. Public Telephones at hostel with 
incoming facHlty.

T elecast of Tribal dance and 
Songs

29d4. SHRI PARASRAM BHARDWAJ: 
WHI the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether trt>ai dance and songs are 
telecast on Delhi Doordarshan;

(b)ffso,thenuntierofsuchprogiammes 
to be telecast during the cunrent yean

(c) whether Govemment have any 
separate agency for recording the tribal 
danoes and songs of different tribes on 
different (asitive occasions of the trbais; 
and
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(d) H not, whetherQovemment propose 
to set upaseparateagencyforthepurpose?

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN F O R M TIO N  AN D  
BROAOCASTING(KUMARIGIRIJAVYAS);
(a ) and (b). Doordarshan is already 
telecasting at regular interval programmes 
coraring trit>ai dances and songs from its 
various Kendrastotheextentprossbie within 
the existing available telecast tbne.

(c) No, Sir.

(d) TTtere is no such proposal.

Loek 'OutlnPaiaghat I.T.L

2935.SHRIV.S.VUAYARANGHAVAN: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whetherr Govemment are aware of 
the any Loci<-out of Indian Telephone 
Industries at Palaghatdistrict(Kanjikode) in 
Kerala;

(b) If so, the reaosns therefor; and

(c) the steps taken by the Govemment 
to remedy the situatton?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU); (a) Yes, Sir.

(b) The management of the Company 
had to resort to declare lock-out to acts of 
sabotage, damages caused to vital 
installations inside thefactory,acts of threat, 
stoppage of essential services and 
intimidatton by groups of emptoyees against 
officers a and the managerial staff.

(c) Prior to resorting to k>ck-out the 
management heki several rounds of 
discusstons with the representatives of the 
rival unkms functoning in the unit Efforts 
were made to avoki the dedaratkxis of ktck- 
out. The labour*Department of Govemment 
of Kerala was associated through-out for 
lesoving the issues Involved. Tlw  UnkHt 
Govemment has also beenkeeplng awatch

to ensupsthatthesitiiatton is remedied. Tlie 
k)ck-out has since been lived with-effect 
from 9.11.1991.

Dacentraiiaatton of LTJa.

2936. SHRI V.S. VUAYARAGHAVAN: 
Wmthe Minister of COM MUNICATK)NS be 
pleased to state:

(a) whetherthe Un ton Govemment have 
any proposal to decentralise there Indian 
Telephone Industries (ITIs); and

(b) if so, the reaosns therefor and the 
details thereof?

TH E  D EP UTY MINISTER IN TH E  
MINISTRY O F COMMUNICATK)NS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Does not arise.

Memroandum from All India Postal 
Employees Unions

2937. SH R IM A TI S U S E E L A  
G O P A LA N : Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) whether the Govemment have 
received a memorandum Jointly submitted 
bythrse AH bKla Untons of Postal Employees;

(b ) if so, the detaiios of the 
memorandum;

(C) whether any action has been taken 
orproposedto be taken tosetdethe problems 
mentioned in the memorandum;

(d) whether the Govemment met any 
delegaion of Postal Emjaioyees Unions 
recently in this connection; and

(e) if so, the details of the meeting?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) A  Statement on Important points Is 
sndosod
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(c) The memorandum is 
examination

under

(d) Yes, Sir: The Minister of State for 
Communications granted an interview on 
19.9.91 to the represenntatives of three 
unions of Group ‘D’ Postal Employees.

(e) Th e  Minister of State for 
Communications heard the Union 
reprasentatiges views and expressed the 
desire tosolvethe prot>lemsthrough mutual 
consultation.

STATEM ENT

Important Points of Memorandum.

1. Restructuing of Postal Deliveries.

2. Scale of Rs. 1200-Rs. 1800 to 
Postmen on completion of 26 years of senrice.

3. Extension of O TA  on higher rates 
to Postmen and dequate compensation for 
work done on absentee t)eaL

4. Proper and regular supply of items 
of unlfonn.

5. SuitatilesyaabusforDepartmental 
Examination.

6. Sanction of justified staff.

7. Revision of pay scale of Postmen.

8. ThetestcategoryGroup'D’packers 
and other categories of Post Offices.

Sanction of Telephone Connections on
priority Basis in Bihar and Orisea

2938. SHRI GOVINDA CHANDRA 
M U N D A: Will the Minister of
COMMUNICATIONS be pleased to state:

(a)the details of telephone connections 
sanctioned on priority t>asis In Orissa and 
Bihar during the last three years;

(b)the numberof persons on the waiting 
list; and

(c) the action tai<en or proposed to be 
taken to dear the waiting list for telephone 
Gonnecttons?

TH E  D E P U TY  M INISTER IN TH E  
MINISTRY OFCOM M UNiCATiONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). The 
informatton is being collected and will be laid 
on the Table of the House.

Newspaper* Published from Orlsaa

2939. SHRI GOPI NATH GAJPATHI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a)the numberof newspapers published 
in Orissa State;

(b) the circulation figures of each of the 
mothly, daily and weekly newspapers 
brought out from Orissa;

(c) whether all these newspapers are 
registered in Orissa;

(d) If so, the quantum of newsprint 
supplied to these newspapers in the year 
1990-91;

(e) whether all these newspapers are 
getting newsprint according to their 
requirement; and

(f) if not, the steps taken to ensure 
adequate newsprint to those newspapers?

TH E  D EP U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BROADCASTNG (KUMARIGIRUA VYAS):
(a) According to the live register maintained 
by the f^ is tra r of newspapers for India, 
522 newspapers were being published in 
Orissa as on 31.12.1990.

(b)0utofthese.30dailies, ISweeklies 
and 9 monthlies have supplied their 
circulation fugures during calendar year
1990. Details thereof aregive in the statement 
attached.

(c) All newspapers menttoned in reply 
of Part (b) are registered with Registrar of 
Newpapers for India.



(d) Newsprint is allocated by the newsprlntallocaledtonewspaperspublised
Registrar of Newspapers for Irxfla to such from Orissa was 4305.41 MTs.
newspapers as apply for the same and 
qualify undertheNewsprintAHocation Policy (e) Yes, Sir.
announced by Government from time to 
time. During 1990-91, the total quantity of (f) Does not arise
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Sebam* for LRMratlon of Scavongers

2940. SHRIQOPI NATH GAJAPATHI: 
WHithe Ministerof WELFARE be pleasedto 
state:

(a) whether the Government propose 
to take steps forthe liberation of scavengers;

(b) If so, the details thereof;

(c) the states where scavengers have 
not yet been llwrated;

(d) the date by which this system would 
be abolished; and

(e) the steps taken by the Government 
in the matter?

TH E MINISTER O F  WELFARE (SHRI 
SITARAM KESRI): (a) Yes. Sir.

(b), (c) and (e). A Centrally Sponsored 
Scheme of Liberatton of Scavengers has 
been in operation since 1980-81.40 towns 
have t>een made scavenging free so far. 
The rehabilitation of scavengers is receiving 
spmiai emphasis.

(d) it has been deckled to aoiish the 
practk» of scavenging i.e. manually canying 
of night soil during next five years.

Repairing Of Taieplionas In India.

2941. SHRi GOPI NATH GAJAPATHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether repairing of telephones and 
telephone lines becoming out of order or 
dead are still very late in the capital 
particularly under the Chanakya Puri 
Exchange;

(b) if so, the reasons therefor;

(c) whether the phones numbers like 
198,180 and 181 .are not being attended to 
by the staff promptly;

(d) if so, the reasons therefor; and

(e) the steps taken by he Government 
in this regard?

TH E  D E P U TY  M INISTER IN TH E  
MINSTRY O F COMMUNICATIONS (SHRI 
P .V .R AN G AYYAN AiD U):

(a) No, Sir. repair of telephones is 
normally carried out expeditiously in Delhi. 
As at present, on an average 85 percent of 
the reported faults In Delhi are being cleared 
by the foltowing day. For Chankyapuri 
Exchange, the percentage of fau It clearance 
on the following day is around 90 percent. 
Faults due to cable break-downs and cable 
thefts, however.take little longer.

(b) [}oes not arise.

(c) and (d). No, Sir. Attentton on these 
number is generally prompt. However, at 
times, when the staff absenteeism is high 
due to disruption in local transport system 
etc., the reponse on these servk»s gets 
affected.

(e) Fault Repair Servce(198) is being 
progressively computerised to improve the 
same. As regfards 180 and 181, the fully 
conputerised digital trunkmanualexchanfge 
is planned forthe 8th plan for bringing about 
further inprovement in trunk manual servk»s.

Telephone Connections In Keraia

2942. SHRI KODiKKUNNIL SURESH: 
Willthe Ministerof COMMUNIICATIONSbe 
pleased to state:

(a) the nuniMrof persons on the waitiing 
Hst for telephone connecttons in Kerala, 
district-wise;

(b) the numberof telephone connecttons 
released since 1 st December, 1990; district- 
wise; and

(c) the time by which telephone 
connecttons are likely to be provkted to all 
persons on the waiting list?

TH E  D EP U TY  M INISTER IN TH E  
MINISTRY O F COMMUNK7ATK3NS (SHRI
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P.V. RANGAYYA NAIDU): (a) and (b). 
Waiting list and nunrter of connections 
released since 1 st December, 1990 district- 
wise Is given in Annexure.

(c) As per draft 8th plan proposals 
expansion programmes are being drawn 
with an ot^ective to;-

demand in rural and tribal areas.
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-  Waiting period for telephone 
connections not to exceed two years In larg 
telephone systems.

Accordingly, telephone connections to 
persons in waiting list will be provided 
progressively during Eighth Plan period.Provide telephone practically on

S TA TEIIC N T

Waiting list for Telephone connections in Kerala State as on 30th September, 1991 & 
Number of connections released since 1st December, 1990.

Name <a District of 
Kerala State

Waiting Kst New Telephone connecUons 
provided since istDecerrber, 1990

Trivandrum 22129 5027

Oullon 12124 2640

Pathanamtitta 9298 2150

Alleppey 10997 1312

Kottayam 20345 2696

IduMti 5276 1057

Emakulam 30396 6274

Trichur 21025 2297

Palghat 7872 1265

Malapuram 14372 1354

Calicut 17142 2697

Wynad 3336 321

CannanoTB 16562 1132

Ksearagod 9271 ^Z5Z

Expansion Modamtoallo and Provision 
of S TD  Facility in Kerala

2943. SHRI KODIKUNNL SURESH; 
Will the Minister of COMMUNICATIONS be 
pleased to stale:

(a) whether the Government propose 
to expand and nwdemise the telephone 
exchanges in Kerala with S TD  facility 
partlculatly the Adoor telephone exchange;

(b) If so, the details thereof, district- 
wise?
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TH E  D EP UTY MINISTER IN TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDu): (a) and (b). Yes, 
Sir. STDfadUty Is already available to Adoor 
exchange subscribes.

The dMrlct-wise details for 1991-92 
regarding number of exchanges 
pregrammedfbrexpanslonAoonversion STD  
to be provided Is given In the attached 
Statement.

STATEM ENT

Number of Exchanges programmed for Expanskm/Converison, S. T.D. to be provided to
Kerala

Dfstrtct. No. ofexchang&s 
programmed for 
Expanshn/conversion

Conversion to 
Electronic

STDStnsi, likely to 
be added^

Trivandrum 17 8 4

Quiion 29 20 4

Pathanamthitta 24 15 2

Alleppey 26 15 2

Kottayam 22 11 113

IdukKi 27 19 2

Ernakuiam 40 21 2

Trichur 14 8 4

Palghat 35 24 3

Malappuram 21 15 3

Calk:ut 14 12 1

Wynad 10 3 -

Cannanore 20 12 5

Kasaragod 19 12 3

Baclmmrd ClastM  terlnehitlon in the 
Schttdutod C ss M  list

2944. SHRI KODIKKUNNIL SURESH: 
waithe Mlnisterof WELFARE be peased to 
«tate:

(a) whether the Government have 
received any proposal from Kerala 
Government fbrlnduslon of some backward

conununtttes in the SclheduVed Castm Ust;

(b) it so, the details thereof; antf*

(c) the reatkMi of the Union Govemment 
theielo?

TH E  MINISTER O F WELFARE (SHRI 
SITARAMKESRi):(a)to(c). Yes, Sir. These 
are under examination.
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[Translatkmi

States A m m  Towards N TPC

2945. SHRIGOVINDRAO NIKAM: WIN 
^h e  Minister of P O W ER  A N D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether N TPC dues are outstanding 
against severai States;

(b)H so, the detaiis thereof;

(c) whether N TPC suppHes eiectridly 
to various State Qovemnmnt at different 
rates;

(d) if so, the reasons therefor; and

(e) whether Government propose to 
tning uniformity in these rates?

D E C E k B E R 9 ,1991 WrMen Answers 456

M IN IS TR Y  O F  P O W E R  A N D  N O N - 
C O N V E TIO N A L  E N E R G Y  S O U R C E S  
(SHRI KALP N ATH RAQ: (a) Yes. Sir.

(b)ThededtaiisaregivBninthe attached 
Statement.

(0) to (e). Thetrsriff of N TPC stations is 
fixed station-wise. Ali States reoeving power 
fromaparticuiarpowerstationare unifonmiy 
chargedat the tariff appllcablafbrthat station. 
Afternumerous consultations with the State 
Electricity Boards Government of Imfia 
decided to introduce with effect from 1st 
April, 1991, a station-wise two-part tariff for 
sale of power to the States In the Interests of 
merit order operations and marginal price 
t)ased on maiginal cost of generation taking 
into account the recommendations of the 
K.P. Rao Committee (June, 1990) which 
was set up to formulate the princlptes and 
normative tariff for sale of power from 
Central Power Generating Stations.TH E  MINISTER O F STA TE IN TH E

STATEM EN T

State-wjsa tMAstanOng dues payable to N TP C  (as on 31st October, 1991)

a . No Stat«/SEB Amount (Rs. In crons)

1 Andhra Pradesh 26.54

2. Bihar 192.34

3 ' Gujarat 51.18

4 Goa (-)0.51

5 Haryana 77.dZ

6. Himachal l^radesh 8.40

7. J & K 48.93

8. Karnataka 0.73

9. Kerala 22.39

10. Madhya Pradesh 158.88

11. Maharashtra 39.69
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OstricL No. (^exchanges C o n v e r t  to
prograimiedfor Sectmnlc
Exfm sionAm m rsion

STD Stns.lt(e lyto
beadcM

12. Orissa 3.99

13. Pun)b^ 11.84

14. Rajasttian .92.21

15 SIftim 0.31

16 Tamil Nadu 73.22

17 UP. 579.30

18. West Bengal 39.37

Total 1426.63

Hindu Rafugsas Entartng Rajasthan,
Gujarat and Maharashtra dua to 

OlsturtMneas In Sindh

2946. SHRi DAU DAYAL JOSHI: WW 
the Minister of HOME AFFAIRS l>e pleased 
to state;

(a) the number of refugees entering 
Raiasthan, Gujarat and Maharashtra during 
the last three.years due to distniliances in 
Sindh district of Pakistan;

(b) whether the Government have 
chalked out any scheme to provide 
employment and citizenship to those

(c) the amount spent In each State for 
their he^ and rehaMNtatton;

(d) the amount allocated to each State 
by the Unton Govenment; and

(e) whether this issue has been raised 
with the Government of Pakistan; and

(f) K so, the outcome thereof ?

TH E MINISTER O F  STATE IN TH E 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER O F  STATE IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) According to available reports 
from the State Governments of Rajasthan, 
Gujarat and Maharashtra, there is no, 
problem of any signHicant migration of 
HHndusfrom Pakistan, ̂ r t  from those who 
come to India in the normal course of vaiM 
passports and visas to see their relatives 
and friends.

(b) to (0- Since Hindus coming from 
Pakistan are not refugees, question of taking 
up this QiatterwlththeGovermnet of Pakistan 
orprovkllng them relief and rahabilitatton 
fadfities does not arise.

KllllngsbyMllilanta

2947. SHRI DAUOAYAL JOSHI: 
PROF. PREM DHUMAL:

WHIthe Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of dvIRans, security 
personnel and mWtants kHled/inJuied and
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the damage caused to property militants 
in Punjab during 1990;

(b) whetherthere has been an increase 
in the numbers of person kiiied during the 
corresponding period of 1991;

(c) the detaiis thereof; and

(d) the reasons therefor?

THE MINISTER O F  STATE IN TH E 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER OF STA TE  IN TH E 
M INISTRY0FH0MEAFFAIRS(SHRIM.M. 
JACO B); (a) to (c). According to information 
available 1974dviiians,493police personnel 
and 1321 extremists were killed during the 
year 1990, while 1992 civilians 474 security 
personnel and 2032 terrorists had been 
killed during the current year up to November
1991.

(d) The increase in terrorist violence is 
attributable totheirattempttothwarthoMing

of elections and any other process of 
normalisation of the sKuatton in the State.

Communal Riots

2948. SHRI LALITORAON; Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) the number of communal riots 
occurred in the country during January, 
1.1988 to Octoaber IS, 1991, State-wise 
and month-wise; and

(b) the number of persons killed, injured 
and arrested during this period. State-wise 
and month-wise?

TH E MINISTER O F STA TE IN TH E 
MINISTRY OFPARLAMENTARY AFFAIRS 
AND THE MINISTER O F S TA TE  IN TH E 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB):(a)and(b).Onthe basis Of available 
infomntioon, a statement is enclosed.

STATEM EN T

On the basis of available infonnatton, the particulars of the major communal riots that 
took place in the country in the year 1988, 1989,1990 and 1991 (upto ISth October) 
indksating the places of rtots and the number of persons killed, injured and anBsted in each 
case are given below:

Name of the Place Number ̂  Persons

KUed Injured Am sted

1988 Maharashtra:

Aurangabad
(17.5.88) 11 170 NA

Paithan
(19.5.88) 7 11 NA

BkMn 5 24 NA

West Bengal:

Berhannpur (24.6.88) 
District MurshMabad

14 39 NA
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Nfune of the Plaoe Number of Persons

K a M hjured Arrested

Karnataka;

Bidar
(14-15.9.88) 6 62 102

Uttar Pradash:

Aligarh
(8-13.10.88) 4 29 NA

Muzaftamagar
(8-13.10.88) 26 77 NA

KhatauH
(8-13.10.88) 2 21 NA

Faizabad
(21-24.10.88) 5 17 NA

1989 Bihan

Hazarit>agh
(16-22.4.89) 15 NA 396

Sasaram (Distt. Rohtas) 
17.22.8 and 16-17.11.89) 15 49 256

Satbarwa (Disst. Patamau) 
(2.6.1989)

5 1 65

Sitamartil
(20.10. to 15.11.89) 16 16 24

BhaaalDur 
(26.10 to 30.10.89) 984 150 1047

Munger
(26.10 to 30.11) 27 NA 119

Gujarat:

Godhra (Distt. Panchmahal) 
(22.10.89) 4 16 23

Jammu & Kashmir

Jammu
(14-15.1.89) 13 65 NA
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Name of the Place Number of Persons

IG M Injured Arrested

Madhya Pradesh; •

Khargone
(30.9.89) 5 61 456

Indore
(14.10.89) 22 109 1352

Maharashtra:

Dhule
(22.3.89) 1 7 NA

Rajasthan:

Makrana
(24-26.3.89) 4 44 NA

Jawal
(1.6.89) 2 17 NA

Kota
(14-17.9.89) 15 50 149

Jaipur
(27.11 to 3.12.89) 5 100 435

Ladnu (Distt. Nagpur) 
(16.12.89) 4 10 88

Uttar Pradesh:

Baddun
(28-30.9.89) 30 200 210

Varanasi
(11-16.11.89) 7 32 133

1990 Andhra Pradesh:

Hyderabad city 
(6-9.7.1990) 8 31 239

(9.10.1990) 8 33 NA

Hyderabad
(7-25.12.90) 130 312

2676
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Name of the Place Number of Persons

KOed k^ured Arrested

Rangareddy
(7-25.12.90) 16 30

Bihan

BarigulanI (Distt. Nawada) 
(12.3.1990) 5 10 62

Jamshedpur
(14-15.3.1990) 3 6 81

Patna
(27-26.11.90) 11 5 NA

Assam:

Hailakandl
(17.11.90) 17 19 370

Delhi;
(14-16.11.90) 11 37 NA

Gujarat:

Patan (District Mehsana) 
(10.3.90) 5 52 229

Anand (Distt. Kheda) 
(27.3.1990) 2 16 606

Armnd (Disstrict Kheda) 3 7 NA

Ahmedabad
(3-6.4.90) 30 118 1649

AnmBaaoaa
(9-25.12.90) 31 247 1454

Baroda (6-4-90) 12 74 736

-do- (4.9.90) 7 54 21

Karnataka;

Ramanagaram (2.9.90) 4 11 NA

Chennapatna (3.10.90) 
(Bengaiora r%iraO

18 102 150 \
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N tm eof thePbce Number of Persons

k^umd Arrested

Kolar (3.10.90) 2 2 30

TamHNadu:

Denakankotlai (10.. 10.90) 
District Dharmapuri

4 59 105

Rajasthan:

Jaipur(24-10-2.11.90) 51 148 130

Jodhpur(25.10-2.11.90) 3 35 240

Uttar Pradesh:

Kanpur (18.4.90) 5 17 270

-do- 21 66 922

Bijnore (9-10.10.90) 404 NA

Colonengnj (Distt. Gonda) 
30.9 to 4.10.90) 45 505 712

Etah (4.12.90) 14 11 667

Aligarh (7-20.12.90) 112 208 1100

Meerut (12-13.12.90) 4 2 304

Agra (13-18.12.90) 29 104 7 M

Jahangiipur (Distt. Bulandshahr) 
(13.12.90) 13 9 262

Khurja (Distt. Bulandshahar) 11 
(14-16.12.90)

7 786

Maharashtra;

Jogeshwari (East Bombay) 
(30^1.12.1990)

4 30 248

Andhra Pradesh:

1991 Hyderabad (Sept. 22.28) 5 49 120
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Name Of the Place Number of Persons

Killed Injured Arrested

Bihar.

Jamshedpur (March 6) 3 19 N.A

Chakradharpur (6.8.91) 
Dlstricl Singhbhum

5 - 2

Baroda(7-10) 2 32 NA

Surat (April 20-27) 4 20 NA

Baroda (Aprii 23-28) 13 28 NA

Ankleshwar (Broach Distt) 
(April 24-29)

2 12 NA

Ahmedabad (April 28) 2 2 NA

Bharuch Town (July 23-24) 4 2 54

Jambusar (July 23-24) 3 33 76

Baroda city (July 23-28) 9 42 87

Madhya Pradesh:

Khargone (May 16-18) 6 19 NA

Maharashtra:

Jogeshwari (East Bombay) 
(Jart 27-29.1991)

9 47 234

Orissa:

Bhadrak (Balsor^ Distt) 
(March 24-31)

12 90-

355

Sore Town (Balasore District) 8 
(March 24-31)

25

Uttar Pradesh:

Lucknow city (Jan 14-17) 8 21 NA•
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Name of the Place Humber Persons

KOIed hjuned Anested

Ghazlabad (Jan 26-30) 10 48 NA

Khurja (Jan 27-29) 18 18 NA

Bhulandshahar (March 2-3) 3 2 NA

Saharanpur (March 24 Apr 3) 12 53 465

Varanasi (May 18-22) 10 46 346

Kanpur (May 19-23) 18 64 446

Meerut (May 20-23) 30 62 804

SHtandrabad (District 
Bulandshahar May 20-22)

11 5 197

West Bengal:

Village JItkipora 
(District Nadia-March 11)

7 13 NA

Asansole (Aprrll 20-22) 11 7 NA

Schwn* for th* ctovslopnwnt of th « 
Scatterad tribal Familia*

2949. SHRI LALrr ORAON: Will the 
Minister of WELFARE be pleased to state:

(&) the details of the finacial assistance 
provided to various Stales, State^lse during 
the last three years for the welfare of 
scattered tribalfamiliessettled In district not 
included in Tribal sub-plan areas;

(b) the names of the districts where the 
funds were spent In Bihar under the above

scheme duromg the said period; and

(c) the details of the beneficiaries, year- 
wise and

TH E MINISTER O F  W ELFARE (SHRI 
S[TARAMKESRI);(a)Thedetailsoffinancial 
assistance provided to scattered tribal 
population out of Spedai Central Assistance 
outside the TS P  areas are given in the 
enclose Statement-1

(b) District-wise informtion is not 
reported. However, the funds spent during 
the last three years in Bihare are as under- 

(Rs.lnlaKhs}

1988-89 1989-90 1990-91

Bihar 76.19 91.00 100.10

(c) The Statement No. II is enclosed. however, include scattered as well as other
The beneficiaries shown in the Statement, Scheduled Titt)e families in TS P  areas.
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bislallaUonofCendUelorainShlinla Pest O fflow  in HaHiras, Uttar Pradash

2950. SH R I KRISH AN  D U T T  
S U L TA N P U R I: Will the Minister of 
COlyMUNICATIAONSbepHeased to state;

(a)thenunnberofoonductore purchased 
forteiephone connections in Shimla during 
the last three years;

(b) whetherdefacts were noticed wlhln 
a short period alter their instalaOon;

(c) the lossses incurred;

(d) whether those where installed 
through contractors or by Government;

(e ) whether the matter is being 
investigated; and

(f) V so, the detaite thereof?

TH E  D EP UTY MINISTER IN TH E  
M IN IS TR Y  O F  C O M M U N IC A TIO N S  
(S m iP .V . RANGAYYA NAIDU): (a) to (0- 
Information isbeing coHededandwHibelaid 
on the table of the House in due course.

[Translatioril

increase in Revenue in Barsiily, U.P.

2951. SH R I S A N TO S H  KUM AR 
G A N G W A R ; Will the Minister of 
COMMUNiATiONS be pleased to state:

(a)thedrtailsofthe ratio of revenue of 
Telephone department, Bareilly, U.P. which 
increased during the last three years;

(b)whether the revenue is being earned 
as per the number of telephones; and

(c) If not, the reasons therrtor?

TH E  D E P U TY  M INISTER » l  T » «  
MINISTRY O F  COM M UNiCATiOre (SHRI 
P.y. RANGAYYA NAHXI): (a) to (c). The 
Information has been caHed for from 
concerned units and the same shall b »  
placed on the table of the House as early as 
possWe. of the House m  eary as possbie.

2952. D R  lA L  BAHADUR RAWAL: 
WUI the Minister of COMMUNICATiONS be 
pleased to state:

(a)thenumberofpostofnce6functioning 
in Halhrasdlstrict of Uttar Pradesh at present;

(b) whether the Government propose 
to open more post offices Jn rural araas for 
Improving the postal system there; and

(c) if so, the details thereof?

TH E DEPUTY MINISTER IN TH E  
M IN ISTR Y O F  C O M M U N IC A TIA O N S  
(SHRI P.V. RANGAYYA NAIDU): (a) There 
are at presen 11 Departmental Sub Post 
Offices.2Extra Department Sub Post Offices 
and 62 Extra Departnwntal Branch Post 
Offices functioning in Hathras tehsii of 
Aligart) District

(b)to (c). It is proposedto open, subject 
to Justification, Extra Departmental Branch 
PostOffices, oneeach Nagiakharg, Bhpjartii, 
(tohai and MHanpur in Hathras tehsil during 
the current year, 1991-92. These proposals 
presently are .at prrocessing stage.

Modsmisaliaon of Telephone System 
h) Agra

2953. SHRI BHAGWAN SHANKAR
R A W A T: Will the Minister of
COMMUNICATIAONS be pleased ft) state:

(a) whether Government propose to 
modernise telephone system of Agra;

(b) If so. the details therof;

(c)thetlmebywhichimprovedtelophone 
system having S TD  and ISO f adBty >s Nkety 
ft> be provided at Agra; and

(d)the time by which STDfacUttywIM be 
provided at Fsdehpur Skri and Runaida 
tourist cenlrM hi/^ra district?

TH E  D EP U TY  M INISTER IN TH E  
M miSTRY O F  COMMUNICATIONS (SHRI 
P.V. RANGAYY NAIDU): (a) Yes. Sir.



483 Written Answers DECEMBER 9.1991 Written Answers 484

(b) As per enclosed Statement

(c) iSP/STD fadlity is already avildble 
for Agra Telephone nelwoik. However hese 
Services are expected to improve further 
wth the nwdemisation of network.

(d) S TD  facility for Falehpur Slwi 'is 
illcely to be provided tiy Marhc 92 and for 
Runl(ta by March 94.

STATEM ENT

The Details of Modernisation of Agra 
Telephone network are as under

1. A digital TAX of 1000 lines capacity 
with3000electronic Hnesare already existing 
at Agra.

2. Dut1rig1991-92acrossbarexchange 
of 5000 lines and 3500 eiectronk: Hnes am 
likely to be commisskMied.

3. During 1 ^ 1 -9 3  an electronic 
exchange of 5000 line is likely to be 
commissioned.

4. During 93-94,1500 eiectronk: lines 
are ll<ety to be commisstoned. These wU be 
utilised for expansion of network and for 
replacement of oM strowger type exchage
lines.

[EngastH

ItaplaoamMit of LPTs and HPTs in 
Balasore

2955. D R  KARTIKESWARPATRA: WM 
the Minister of INFORM ATION AND 
BROADCASTING be pleased to state;

received any representation for the 
replacement of existing LP .Tsto  K P .Ts. in 
Balasore and Balapal in Orissa;

(b) If so, the detals thereof; and

(c) the actkm taken/jproposed to be 
taton?

%•

TH E  DEPUTY MWISTCR O F  S TA TE  
iNTHEM INiSTRYOFiNFORM ATiONAND 
BROADCASTiNQ(KUM RIGIRUA W A S ):
(a) and (b). Yes. 9 r. Requests have been 
iBceived from tbne to time for tBplacement 
of some lowpowerTVtransmitieis in O i^sa 
kidudkig the ones at Balasore and Bttapal 
tiy high power TV  tragsmitlere.

(c) Whereas, three low power TV  
transmitters one each at Balasore, Baliapal 
and Bhadrak presently In operatton in 
Balasore Dlstrfct of Orissa, it is envisaged to 
set-up a High F*OMier TV  Transmitter at 
Baleswar subject to avaOabiWy of adquate 
resources for the purpose and reiathre 
priorities.

Hewnue flecekrt in Goa

2956. SHR I H AR iSH  N A R A YA N  
PRABHU ZAN TYE: WiH the Minister of 
C0MMUNICA110NS be pleased to state;

(a) the details of the total revenue 
received in Goa from telephone serak»s, 
posts and telegraphs in the year 1989-90 
and‘1990-91, separately; and

(b) the detals of the total expenctture 
incuned for the Above services during the 
same pertod, seperately?

TH E  D E P U TY  M iNISTER iN TH E  
M INISTRYOF COMMUNiCATIONS (SHRI

(a) whether the Govemment have P.V. RANGAYYA NAIDU): (a)

1989-90 1990-91
(Amountki bkhs)

(tevenue

Telephones 845.76 1178.65
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(A rnom U i lakhs)
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Telegraphs 90.64 97.31

Posts 267.99 307.91

(b) Operational 
Expenditure

Telephones 269.35 350.53

Telegraphs 21.42 23.06

Posts 264.35 " 281.98

Difficulties iivOMtlng Calls

2957. S H R IM A TI S U S E E L A  
G O P A LA N : Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) wtiether the telephone connections 
given totheconsumerearodiBpropotationale 
to the lines given and the consumers are 
finding K difficult to get the calls to the 
dMetcM parts of the State and also cans 
within the country and abroad; and

(b) If so, the remedial measures taken 
to redress the grievances of the condumers 
b) AtUngul (Kerala) which actually is a busy 
centre having to many calls both ways to and 
from abroad?

T H E  D EP U TY  M INISTER IN TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
P.V RANGAYYA NAIDU); (a) No. Sir. In 
Kerala Circle, whenever exchanges are 
«(panded, action istakenforaugmentation 
of junctions wherever feasible and 
jusHfied.

(b) Does not arise. There are 20+10 
TAX junctions to cater to incoming and 
outgoing trafficforATTINGULconnected to 
Tfivandium TAX. These are justified forthe 
present traffic.

Pending Power Pitijects of IMan^ur

2958. SHRI YAIMA SINGH YUMNAM: 
Win the Ministe of POWER AND NON- 
CONVENTIONAL ENERGY SOURCES be 
pleased to state:

(a) whether there is any project 
submitted by the Government of Manipur 
forpowergeneratton in the State of Manipur;

(b) whether proposal for the utilisation 
of H ) ^  Potental available down stream of 
Loktak Hydro Electric Protect has been 
received by the Unton Govemmennt for Its 
clearance; and

(c) if so, the time by whtoh it is likely to 
be cleared?

TH E MINISTER O F  S TA TE  O F TH E 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP NATH RAI): (a) Yes. Sir.

(b) Yes, Sir.

(c) The Govement of Manipur has 
submitted Project R e ^rt for Loktak Down 
Stream Hydro-electric Project (3X30 MW) 
to CEA for techno-ecqopn^ clearance in 
September, 1988. C E A  found some
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discrepancies and requested State 
Authorities to malce necessaiy changes and 
dccordigly returned the project report in 
August, 1991. The techno-economic 
clearance of the project wiii twtaiwn upafter 
the receipt of Revised Project report.

Utilization of Power Generation 
Capacity

2959. SH R i S U S H iL  C H A N D R A  
VARMA; Will the Minister of POWER AND 
N O N -C O N V E N TiO N A L  E N E R G Y  
SOURCES be pleased to state the power

generation capacity of dtffererrtpowr plants 
in Madhya Pradesh which could not be funy 
utilised due to shortage'in the supply of coal 
to power-plants during 199041?

TH E  MINISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CONVENTATIONAL EN ER G Y SO URCES 
(SHRI KALP NATH RAQ: Only Satpura 
Thermal PowerStation of Madhya Pradesh 
could no achieve Is  generation target during 
1990-91 duetoshortage of coal as indicated 
below:-

Period 1990-91

Station Generation (MU) Shortfall due to short 
supply ot coal (MU)

Target Actual Shortfall

Satpura 5450 4153 1297 # 575

Loseee Suffered by the Electricity 
Boards

2960. SHRIMATiBSAVARAJESWARI; 
Will the Minister of POWER AND NON- 
CONVENTiONAL ENERGY SOURCES be 
pleased to state:

(a) whetheranunter of State Electricity 
Boards are running In loss;

<b) if so, the total commercial losses of 
the electricity boards in 1988-89;

(c) the extent to which these losses 
increased in 1989-90;

(d) whether the economic survey for
1990-91 hadestimatedthattheiosseshave 
Increased further to Rs.<4354 crones; and

(e) the main reasons for the State 
Electricity Board’s losses?

TH E MINISTER O F  S TA TE  O F TH E  
M iiNISTR Y O F ' POW ER AND N O N - 
CON VEN TION AL EN ER G Y SO U R C ES 
(SHRiKACPNATHRA1):(a)to(d).Aocon«ng

to Economic Survey 1990-91, the 
commercial losses of an the State Electricity 
Boards taiwn together amounted to Rs. 
2825croresin 1988^9, Rs.3517crotBsin
1989-90 and Rs. 4354crores (estimated) in
1990-91;

al«:
(e) Main reasons for Boards’ losses

(1)' Low agricultural tariffs and losses 
accruing to Boards from Rural 
Eiedrificalionfbr which the Boards 
are not at all or not adequately 
compensated;

(2) low PLF. High T  & D 
pflferage of power, high level of 
manning, areas in revenue;

(3) Heavybiterestbuidenailsingfrom 
the capiai structure, there being 
no equity participation;

(4) NofHa«)lalS8llonofinlerBstduring 
construction In the past andfunding 
the same from current revenues, 
and;
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(5) WhleontheonehandtheBoaids’ 
tariffs are fixed below break-even 
levels, and tfie Boards continue to 
exiiibit losses, substantial sums of 
revenue are coliected by the State 
Govts, as State Electricity Duty.

hnprovement in Reeepllon of
* J a l a n d ^ « r D o o R l a l s l ( a n

2961. SHRI PAWN KUIMAR BANSAL: 
WBI the Minister of INI=0RIMAT10N Al«3  
BROADCASTING be p le a s^ to stte the 
steps the Government propose to taKe to 
improve the reception of Jalandhar 
Doordarstian programmes lor ChanOgarh 
viewers?

TH E  D EP UTY MINISTER IN  TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AN D  
BFI0ADCASTIN6(KUMARIGnUAVYAS): 
The low power (100 W) TV  transmitter 
operating in UHF l»n d  at Chandigarh relays 
the programme^ received off-air from 
Doordarshan Kendra, Jalandhar and the 
quality of TV  reception at Chandigarh is 
reported to be generally satisfactory.

Expenditure on advertisements for 
conservation of fuel

2962. SHRI NAWAL KISHORE RAI; 
Will the Minister of POWER AND N O N -  
CONVENTATIONAL ENERGY SOURCES 
be pleased to state:

(a ) the expenditure.incurred on 
advertisements for conseroation of fuel 
during each of the last three years;

(b) the funds allocatedforthispurpose 
during 1991-92;

(c) whether any evaluation has been 
made to assess ttm impact of these 
advertisements; and

0 If so, the details thereof?

TH E MINISTER O F  STA TE  O F  TH E 
M IN IS TR Y  P O W E R  AN D  N O N - 
CONVENTIONAL EN ER G Y SO U R C ES 
(SHRI KALP N A TH  RAI): (a) Th e

expenditure Incurred on advertisements on 
the conservation of fuel in the Petroleum 
and Power Sectors during the last three
years was as follows:

Years R s .(ln lM ts )

1988-89 56.00

1989-90 • 47.31

1990-91 191.86

(b) The funds allocated forthis purpose 
during 1991-92 in F*etroleum and Power 
Sectors are Rs 280 lakhs and Rs. 126.50 
lalchs respecfiviey.

(c) and (d). A far as Petroleum sector is 
concerned, assessment of the impact of 
advertisements etc. had been g(rt done 
through market surveys by the F^troieum 
Conservation Reserch Associatton. The 
survey conductefl in 1990 revealed 
Improvement in the domestic and the 
transport sectors overthe position prevailing 
in 1986.

As regards F>ower Sector, as a result of 
the Press Advertise ments, about 12,000 
responses had been received from various 
organisations/agencies/individuais/ 
industries etc., seeking to be educated and 
guMed about energy conservation. From 
the responses received, it is evkient that the 
pressadvertismBments havecreatedgenerai 
awareness to a great extent fortiie need to 
conserve energy.

List of Gems and Jewellery (^ven by 
Ftormer Rulers

2963. SHRI MOHAN SINGH: WiH the 
Minister of lO M E  AFFAIRS be pleased to 
state:

(a) the names of the fonmer rulers who 
provMed Nsts of gems and jewellery items 
whk^i theydaimed as theirprivate property 
with details of such items;

(b)thenumberoffonnermierawhohad 
provided lists of Regalia and State games
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and jeweleiy Kerns as dstlnct from ttieir 
private jmvelary; and

(c)thedelaHsofsuchiten«ofRegional 
and oams and ieviallarv dadarod bv
the former ruleis?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARYAFFARS 
A lO  TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): (a)Gov8mmentdonotconsldert 
proper that either the value or the detaiis of 
property recognised as private property of 
the Rules should tie a matter for pubic 
disclosure.

(b) w d  (c). The Government of India in 
the While Paper put)llshed in 1950, had 
stated mteralia, that In a large number of 
cases, ancestral jewellery has been treated 
as heirioom to be preserved for the Ruling 
family. In the case of the states having 
valuable regalia, such articles are to remain 
in the custody of the Ruler lor use on 
ceremonial occassiona and they wW be 
subject to periodical inspection by the 
Gk)vemments concerned.

ITransbdiotH

Ashram Schools forSC/ST

2964. SHRI RAM NARAIN BERWA: 
WiflthellibnisterofWELFAREbepleasedto

(a) the State-wise nuntwr of Ashram 
Schools’ opened during the last three years 
for the students belonging to Scheduled 
Castes and Scheduled Tribes;

(b) whether Government propose to 
open 'Ashram Schoor in every Tehsil 
headquarter under the Scheme; and

(c) If so, the detaOs thereof?

TH E MINISTER O F  W ELFARE (SHRI 
SITARAMKESF«):(a)ACentrallySponsotBd 
Scheme for Establishment of Ashram 
Schools for Scheduled Iribes In Tribal sub- 
f>lan areas is under Implementation since
1990-91. Rupees two crores were released 
to State Governments of Andhra Pradesh; 
Gujarat. K a m a t ^  Kerala. Orissa. SMdm. 
Tam I Itedu, Tripura and Utter Pradesh for 
opening of SO Ashram Schools during 1990- 
91. A  statement showing State-wise details 
Is enclosed. In 1991-92, Rs. 68.38 lakhs has 
been released so farto the States of K ^ a .  
Orissa and Tripura as Central share for 
opening of Ashram Schools for studente 
twionging to Scheduled Iribes.

(b) and (c). The Centraly Sponsored 
scheme for opening of Ashram Schools in 
Tribal sub-Plan areas includes Tehsil 
headquarters as well.
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2965. SHRI MOHAN SINGH: Wifl the 
MMster or HOM E AFFAIRS be pleased to

(a) whether the seven-strand peart 
neddaoe of the Ex-Mahan4a of Batoda Is 
mckided In the Hst of legala ttams;

(b) whether the historical necklace with 
aBHsseven strands Is nowwlthintheoountry; 
and

(c) not. when the missing strands 
were sold and other details regarding Its 
disposal?

TH E  M »IIS TER  O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  MINISTER O F  S TA TE  IN IH E  
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB):(a)TheGovem m ent of India in the 
White Paper published In 1950 had stated 
Inter alia that in a large number of cases 
ancestral Jeweleiy has been treated as 
helrioom to be pieseived fbr^the Ruling 
family. Inthecaseof States having valuable 
regaHa. such articles are to remain In the 
custody of the Ruler for use on ceremonial 
occasions and they win be subject to 
periodical inspection by the Government 
concerned.

(b)and<c). MbmnaHon Isbeingcoiiecled 
and be laid on th« Table of the House.

Sawiaj aedane Chandigarh

2966.SHRIPAWANKUMARBANSAL: 
W n the Mlnisier of HOME AFFAIRS be 
pleased to state:

(a) whether any Sarn^ Sadan has 
been constructed by the U.T. Administration

of Chandigarh during each of the last three 
years;

(b) H so, the details thereof and the 
amount spent theieon;

(c) If not, the reasons thersfor, and

(d ) the details of future plans in this 
regaid?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  MINISTER O F  S TA TE  IN TH E  
M INISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B ): (a) No, Sir.

(b) Question does not arise in view of 
(a) above.

(c) and (d). As per information received 
from the Union Territory Administration, the 
existing facilities which are being provided 
by voluntary oiganisations/Agencies, in 
Chandigarh, adequately meet the 
psquirement of the population of the Union 
Territory of Chandigarh. The Chandigarh 
Adminlstiation had provided aid in one form 
or the other to some of the Voluntary 
organisations for creating such fadiities.

12A0hrs.

ITranslOionJ

SHR I HARI K IS H O R E  S IN G H  
(Sheohai):Mr.Speaker,Sir, Iwanttodiscuss 
an Issue veiyserlousiy which is agitating the 
minds of ail the members. Time and again 
our colleague Shri Ram Vilas Paswn has 
raised this issue. In the recent years Harijans 
and Girijans have been subjected to 
atrocities. Whenever these people are 
subjected to atrocities, the issue is merely 
discussed here and the State Governments 
do nottake any action, be it the Government 
of Andhra Pradesh or any other State 
Govemment Now these incidents occur
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veiy frequently. The houses of Harijans, 
dr|ans and people of minorily oommunily 
are set ablaze and thus they become 
homeless. Under such dicumstances, I 
would ■ »  to request the Government to 
formulaie a National Polcy In this regard 
and appoint a National Commission. The 
Central Government should act premptly in 
the matter, t  has become necessary to take 
stepetoprotectthelvesof Harijans. Gir^ans 
andthe minorities. I request you to intervene 
in the matter.

SHRI RAM VILAS PASWAN (Rosera); 
Mr. Speaker, Sir. the hon. Minister of Home 
Affaiisshouklsayaltentton to my submission. 
I went to Thunder on 6th where 22 persons 
betonging to the scheduled castes were 
klied. We had started ‘Ambedkar JyoU* or 
'NyayJyotl* from there. Not less than and 
half lakh people had assembled there. The 
hon. Minister of hipme Affairs, stated in the 
Parliament that a special court was 
functkmingthem. But he win be surprised to 
know that no special court is functkming 
there. Four months have passed since 
August 6 and a 16 hour debate was heM 
here on this issue andthe hon. Ministersakl 
that a special court has been constituted 
there. I wouM like to say that if the 
constttutkmal machine fails to dispense 
Justtee to these people, the other elements 
wouM take over, whfeh wouM endanger the 
ooRSal atmosphere there. I wouM Ike to 
knowfromthe hon. Minister of Home Affairs 
whether he is readyto announce that Special 
court w l  be constituted in places where 
atrocities on downtrodden, women and 
minorties are committed. No special Court 
has been constituted In TsundurtU this day. 
You had saU that you woukl enquire from 
the Chief MMsler and let us know about it 
I woukl Hke to know whether that report has 
reached you or not?

I B v m

PR O F. UM M AREOD Y V E N K A TE -

SWARLU (Tenali): Mr. Speaker. Sir. TenaH 
Ralway Statton Is situated in V^ayawada 
dIviskMi of south Central Railway...

[Tmnstattoii

MaSPEAKER:Youarespeaklngabout 
ralway statkm. this is not proper. Please do 
not raise such small matters. The time is 
very costly.

SH R I N AW AL K IS H O R E  RAI 
(Sitamarhi): Mr. Speaker, Sir. I represent 
the Sitamarhi Partiamentary Constituency 
whk:h touches the borders of Nepal This is 
mainly an agricultural area. This year the 
Kharlf crops were destroyed for back of 
rains here. Now the Rabi season has come. 
In all the 21 dstricts of Bihareoto 65 and 70 
per cent Kharlf crops have been destroyed. 
So, concerted efforts are neededforthe rabi 
crops.

Through you, I wouM Ike to request the 
government to declare the areas, where 
more than 60 per cent crops have been 
destroyed, as drought affected areas. 
Through you. I demand from the Central 
Government to provkJe adequate relief to 
the Bihar Govern me ntforsupptying certified 
seeds andfertHserstothefarmersfor making 
Rabi crops a success.

IB ig tsti

SHRIHANNANMOLLAH(Uiuberia}:Sir.
I wouM Hke to raise a serious problem 
concerning West Bengal. Orissa and Bihar. 
A  large number of people from JC I are 
seeking our help because the JCI is facing 
ack)sure. The Government dU not aikiw the 
JC I to operate for two months -  July and 
August • and during that period, sale was 
aHowed.andbecauseofthat,thejutegrower5 
aresuflering. Aftenwards. when they wentto 
purchase in the month of S ^e nfb e r. only 
Rs. 50croreswereglven andthe Stale Bank 
also dkf not altow them to use thid money in
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time. Now. out of 95 lakhs tMdes, only four 
lakh bales have been purchased. This Is not 
even ten per cent and there is a serious 
situatkm.

Thejutsprioehadfallenandthegrowere 
are running from pillar to post. In the 
meantime, the IMinister of Textiles had 
cflrected the JC I to wind up fifty per cent ct 
theircentiBs kwaled in West Bengal. Orissa. 
Andhia Pradesh and in various other parts 
of the countiy. Out of 3,000 woifcers, about 
half of them will be retrenched. So. there is 
a serious situatkm and I wouki H «  to draw 
the attentkMi of the Minister of Textiles to 
take note of it and stop the connivance 
between the jute barons and the personnel 
of Textile Ministry and to save the jute 
growers and the jute industry.

S H R i K.P. R E D D A IA H  Y A O A V  
(MachBpatnam): Sir, through you, I want to 
bring the foitowmg points to the notice of the 
hon. Minister for Power. The decision 
announcing a severe cut in power supply by 
AP SEB  is agitating the minds of the 
agriculturists and industrialists of Andhra 
Pradesh. A  large number of farmers the 
coastal Andhra have lost their crops during 
the piBvkMis three years due to cyctones. 
The industriaHsts suffered heavily due to 
powercutsthat were imposed in the prevkMis 
two years. And now, the present power cut 
announced by the Andhra Pradesh 
Government is agitating ttie industrialists 
andfarmere.

Sir, since last five years, the APSEB is 
behaving irresponsibly wHhoutcoHectingRs. ^ 
250 crores arrears from the persons who 
used the power and It has no foresight, no 
plans, to put up in future, any thermal hydro 
or gas based power generatton statk>rs 
except executing the plans and schemes 
that were approved by the Chief Ministers in 
1962 and in 1967.

I, therefore, urge upon the Central

Government to alocate more power-neariy 
750 MW • from Ranfiagundam Thermal 
Power Statkm to tktoover the present crisis 
ki Andhra Pradesh and help the people of 
Andhra Pradesh who are suffering from It.

ITransataOorii

SHRI SANTOSH KUMAR GANGW AR 
(Bareilly): Mr. Speaker. Sir. settkig up of 
high powered Doordarshan transmitter 
Centre and AkashwanI relay centre at Bersilly 
has been going on for the last thrse years 
anditwassaklthatilwouklbecommissk>ned 
by December. 1990. It is very regrettable 
that even after repeated requests and 
discusskm in the Lok Sabha there has been 
no progress in this matter. Some mine t>ack 
in reply to my unstarred questton Mo. 1737 
dated December2.1990 it was sakl that the 
worit wouM be completed by the year 1991. 
Mr. Speaker. Sir. I represent that 
constituency. The teieviston tower was 
installed three times atthree different places 
and now it is being bistalied of yet another 
place and it win taka at least one year. Afact 
worth-noting bi this regard is that Rs. 9crore 
have been spent on Its Installatton so far. 
The company which isbtstailingthetoweris 
an associate company of the pubHc sector. 
I want that penalty be imposed on the 
company but no action has been initlalted in 
this connectkMi. The most signifteant thing is 
that staff has been posted it has not been 
paki salary for the last six months and the 
staff has no woric there. I urge the hon. 
Ministerto pay attentkMi towards it and take 
actton knmedialeiy.

SHRI M OHAM M AD ALI A SH R A F 
FATMI (Oaibhanga): Mr. Spestor. S r. the 
hon. Minister of Home Affoirs Is present In 
the House. Iwanttodraw his attenttonto this 
matter. The Govemment of Uttar Pradesh 
iias spread terror against its political 
opponents ki Uttar Pradesh. You must be 
rementbering that ki this context we had 
raised an issue here afterthemurderof Shri
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Sharda Prasad Rawat. Similar other 
inddents have occurred in Uttar Pradesh. 
Such maiaflde actions are being taken 
against poilticai adversaries there for the 
past few days. Politicians are t>eing put In 
jail. Mr. Speaker. Sir, it Is a very important 
matter, it requires serious attention. Recently, 
Ms. Mayavati and Shrl D.P. Yadav, the 
M .L.As were put behind the
bars......(/nterrup(/ons)....Yesterday, in
Bulandshahar, l...{^temv>tlons)

MR. SPEAKER; You need not nanrate 
the whole story.

(hitenupUons)

SHR I M OHAM M AD ALI A SH R AF 
FATMI: Mr. Speaker, Sir, please hear 
YAm...(lnt9nuptlons)

MR. SPEAKER: No, it is not so. No 
attentton wHI be paid to it

(Intem ^lons)

SHRI M OHAM M AD ALI A SH R AF 
FATMI; It happened yesterday only Shrt 
Virendra Singh LaurandShri Ravindra Singh 
are our important party workers. One of 
them in Convenor of Bulandshahar Janara 
Dal, and the other Is the President. They 
have been put In jail. The poltoe personnel 
even looted their house and are trying to 
detain them under NSA. I met them 
yesterday only. It Is a very serious matter. 
This should be looked
Into..... {Interruptions)... What are you
saying? They shoukl not be tem>rised like 
this. Politkal workers are being put behind 
the bars. One of them is the PresMent of our 
Shlkaipurbtock andthe other is convenor of 
the district Janata D ^  Such a treatment Is 
being meted out to them. In this way, party 
workers are being selected to political 
vendetta in entire U.P. You must think over 
it seriously. {Interrupllon^

[EngBsh\

SHRI BASU DEB ACHARIA (Bankura): 
About 80 units of Single superphosphate all 
overthe country are facing ctosure because 
of the ceiling imposed by the Government of 
India. The ceiling of Rs. 890 per tonne on 
Single Super Phosphate has been imposed 
from 14.8.1991. Because of this ceiling, 
already nine units have been ctosed down 
and other units will tie ctosed down within a 
month.

There is one unit in nny constituency 
and that unit also will be ctosed down. The 
Single Super Phosphate which is the poor 
fanner’s fertilizer used to cost about Rs. 60 
per tonne. When these units will be closed 
down because of the policy of the 
Government and because of the ceiling 
imposed by the Government, DAP will have 
to be imported. It will cost about Rs. 250 
crores worth of foreign exchange.

Single Super Phosphate units employ 
25000 workers directly and indirectly many 
more. Thousands of workers will be 
unemployed and poor farmers will not get 
this Single Super Phosphate. Th e  
conditionalltiy has been imposed by 
Intemattonal Monetary Fund because they 
want that the Government of India shoukl 
import DAP whereas our indigenous units 
are facing ctosure. So I'demand that the 
ceiling whtoh has been imposed on these 
small units all overthe country - this order • 
shouklbe withdrawn andthe units whtoh are 
facing ctosure shoukl be allowed to draw 
whatever they used to draw before the 
issuance of this order.

•

[TransliMoril

SHRI SULTAN SALAHUDDIN OWAISI 
(Hyderabad); Mr. Speaker, Sir, through you,
I wouM like to draw the attention of the 
Minister of Human Resource Devetopment 
ttiat under Articto 30(A) of the Constitutton
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the Minorities have t>een granted rights to 
run institutions. But In a recent verdict given 
by the Supreme Court, it has t>een said that 
50 percent seats should be reserved forthe 
nqn-Minorities. The People belonging to the 
Minorities theniselves cannot educate their 
children and with this verdict there Is an 
apprehension of closure of many institutions. 
If it is a fact, then will the Government 
Institutions provide 50 percent reservation 
for the minorities. This has created fear 
among the people of the minorities. I, 
therefore, want the hon. Minister to malte a 
statement inthis regard and clarify the policy 
of the Govemment in the matter. Does he 
intend to bring forward any legislation in this 
regard?

SHRIMATISAROJ DUBEY (Allahabad): 
Mr. Speaker, Govemment is going to 
implement its plan to increase the working 
hours of the Assistant Station Masters, 
Porters, Lever Men woiklng at Phaphamau 
Railway Junction bye-pass from 8 hours to 
12 hours. Orders have been issued to 
implementthis plan. Therefore, through you 
I woukJ like tocaution the Ministerof Railways 
thatphaphamau Junction isavery important 
junction. Trains and goods trains from tall 
directions pass through this junction.

MR. SPEAKER: Such questions raised 
regarding statnns and juctk>ns should not 
be

S H R IM A TI S A R O J D U B E Y : Mr. 
Speaker, Sir, this plan is about to be 
implemented.

MR. SPEAKER: I will ask the hon. 
Minister to look into it.

[English]

I will ask him to took into It.

[Translalloril

SH R I RAM P R A S A D  S IN G H  
(Bkramganj): Mr. Speaker, Sir, through you
I wouM Hke to draw the attention of the 
Minister of Agricutturetothedlfficulties being 
faced by the farmers of Rohtas, Bhabua, 
Buxar, Arrah, Aurangabad, Gaya and 
Palamu districts of Bihar. Sir, today the 
farmers want to sell their paddy but there is 
no procurement centre of the Govemment 
togive reasonable pricetothem. Thefarmers 
want to cultivate but they have no fertilizers. 
They wanttosowgoodseeds butthey do not 
get quality seeds. Through you I wouM like 
to draw the attention of the Minister of 
Agriculture to make available fertilizers and 
seeds in suffk:ientquantityforthesedistricts 
and make arrangements to open 
procurement Centres to purchase paddy at 
reasonat>le price there. Today the prices of 
seeds and fertilizers have increased very 
much and the farmers are facing difficulties 
in gettings seeds and fertilizers at fixed 
price.

[English]

SHRIMATI DIL KUMARI BHANDARI 
(Sikkim): I woukJ like to draw the attention of 
the Home Minister through you Sir, that 
more than 200 people of the north-eastern 
States betonging to Akhil Bharatiya Nepali 
Bhasha Samiti are on a token hunger strike 
for24hours at Janpath.The Nepaiispeaking 
people of this country have been persistently 
demanding the Inclusion of Nepali language 
in the 8th Schedule of the Constitution. 
During the last Lok Sabha, that Isthe 9th Lok 
Sabha, more than 90 Members of Pariiament 
from both the Houses had signed a 
memorandum and represented to the then 
Prime Minister. This time also, nnre than 
104 hon. Mambers have signed a 
memorandumwhich is going to be presented 
to the Prime Minister. This lar)guage Is a 
very rich language and has been recognsed 
by the Sahltya Academy of India. A good



509 Written Answers AGRAHAYANA18,1913(SMAC4) Written Answers 510

number of works have written in ttiis 
language, including the Constitution of bidia, 
this language which is spoken by the people 
who are called the sentinels of India. On 
27.6.1980, the Minister of Parliamentary 
Affairsand Home Affairs hadsaidin this very 
august House that he had recognised the 
Nepali language which was spoken by those 
persons who were sentinels of this country 
and that he had great regard for these 
people. So, I would urge upon the 
Government to come forward with positive 
step to consider this demand.

SH R I P E T E R  G  M AR BAN IAN G  
(Shillong): Sir, on the same issue, I woukl 
also urge upon the Govemment that this 
question of recognising the Nepali language 
should be taken up immediately. In the 
earlier Governments, we had met the then 
Prime Minister Shri V P Singh and Shri 
Chandra Shekhar also on this issue. They 
had given assurance that this matter woukl 
be taken up by the Govemment itself. 
However, till today nothing has been done. 
About 15 million Nepalese or even more of 
them are living in India. I feel that this 
language is very rk:h and many books are 
being written in that language, whk:h has 
been recognised by dHferent Academies. 
So, I request that this language shouM be 
given recognitton t>y the Govemment and 
include also in the right schedule

SH R I S A F U D D IN  C H O U D H U R Y  
(Katwa):Sb-,this.lsagenuine deman and the 
Govemment must come forward to include 
the Nepali language in the Eighth Schedule 
of the Constitution.

SH R I O A TTA R A Y A  B A N O A R U  
(Secunderabad): Mr. Speaker, Sir. the 
capitalof Andhra Pradesh that is Hyderabad 
and Secunderabad are going to celebrate 
the 400th Year Celebrattons at the end of 
this month. Hon. Prime Minister is going to 
inaugurate the funcHon on that occasion.

I wouU point out that the Twin City’s 
population has increai*>ed to 35 to 40 laKhs. 
Minimum amenities, particularly drinking 
water, etc. are nr<tprovMed and the people 
are suffering more. Drainage problem Is a 
k>ng pending one. Since 1932, there is no 
proper drainage anangemsnt.

So, I appeal to the hon. Prime Minister 
in view of that occaston, to release at l#ast 
Rs. 200 crores for the Hyderabad Slum 
Devek)pment Programme. Earlier also, the 
then Prime Minister Shri Rajiv Gandhi has 
sancttoned Rs. 100 crores for the Dianx>nd 
Jubilee Celebration of Bombay Stum 
Clearance Programme. In the same way. I 
appeal to the hon. Prime Minister to release 
the amount for the Twin Cities’ - Hyderabad 
and Secunderabad - Slum Clearance 
Programme.

KUMARiSEUA(Slrsa):Sir. Iwouldlike 
to draw the attentnn of the House and the 
hon. Minister of State for Home Affairs who 
is present here, to the recent escalation of 
tenrorist activities in my State of Haryana.

In the last one month alone, we had two 
major events of terrorist killings in my own 
constituency. Last month, about 16 people 
were killed in Sirsatown;andon lastthursday 
that is 5th of this month, nearly 30 peqjie 
were killed by tenro rists in the town of 
Tohana whteh also falls in my constituency.

TTtat time also I have requested the 
Home Minister. Now. I request him again to 
send more CRPF companies to my ^ t e .  
Tfie neighboring State of Punjab has about 
400 companies of CRPF. The Government 
itself admitsthatthe pressure has increased 
in the neighbouring States of Haryana and 
Rajasthan. But, we have only about three 
companies fortheStateand you can imagine 
asto the kind of worktheycan do. Therefore,
I wouM request the Home Minister to send 
more CFtPF companies to my State.
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SHRISAIFUDDIN CHOUDHURY: Sir. 
a delegation of tlie Kashmiri migrant 
Government CoRege Teachers is in Delhi 
They met us. Due to the trafic situation that 
is prevailing In Kashmir VaHey, many of 
them are not in a position to stay there and 
have left the Valley and are HvingelsewheiB.

They are demanding that the income- 
tax, tfiat they are giving should not tw taken 
from them tiH the normalcy in the Valley is 
restored and they are in a position to go 
back.

Another demand they have made is 
that the btsurance procedures must be 
simpiSied so that the loss that they are to 
bear on account of the turmoil prevailing 
there, could be claimed by them easily.

I think, these two demands are justified. 
The Government must take a note of these 
and meettheirdemandsassoonas possble.

SHRI JASW AN T SINGH(Chitto(garh): 
Sir, I also support this.

ITranslatiof^

SHRi CHEDi PASWAN (Sasaram); Mr. 
Speaker, Sir, I wouM iiketodrawthe attentton 
of the Government toaveryimportantfactor. 
Through you, we have always been 
demanding in this IHouse to scaip the Freight 
Equalization Policy. On account of this, the 
prices of coal and iron are not increasing. If 
the Central Government withdraws this 
poltoy. industrialisation in Orissa, Bihar and 
WestBengalwHlbeencouraged. l.theref(Ha, 
thfoughyoudemandtheCentralGovemment 
to abolish the Freight EquaHzation PoKcy 
imposedoncoal and iron in Bihar and Orissa 
so that industrialisatton may be encouraged 
in those states.

[Engfefi]

PROF. SUSAN TA CHAKRABORTY 
(Howrah): Sir, in accordance with the 
dedskm of the Railway Ministry to privatise 
the depaitmentalcatering units, the Railway 
Board have already tesued orders to hand 
over some four mobile and eight static units 
of the Eastern Raflway to private cntractors 
on tenderbasis on the ground that they have 
been Incuning tosses. But the fact is that in 
t r y e a r  1989-90, these units, as a whole.

made a profit of Rs. 6.10, 971 as per the 
Annual Report of the General Manager, 
Eastern Railwsqr. And the vetted figure of 
profitfortheperiod199a91 isRs.30,73,240. 
So, these units, as whole, are making toss 
isnotafacL

The Supreme Court gave adirective to 
the RaHway Ministiy to absorb the persons 
woridngasvendoreandbearere in Railways. 
But the decision has not t)een implemented 
tiHdate.

Secondly, intheSouth-Ea$tem Ralway, 
the Controller of Stores. Garden Reach, 
contrary to the recommendattons of the 
RailwayConventnncommitteehasdeclared 
290 class *C and D ' staff in its Shalimar 
Depot at Howarah, whtoh is atransit depot, 
as surplus, while the contractors are being 
entrusted with more jobs. So, the railway 
woriurs in these areas are panicky. Their 
security of service is in danger.

Through you, IrequesttheGovemment 
not to implement this proposal and not to 
force the wortcere to take recourse to ways 
which msqr <Ssturt> the nonnalcy and the 
functtoning of the Indian Railways.

SHRIP.C.CHACKO(Trichur):Sir,lwant 
to raise a veiy important point whtoh is 
affecting the pubik: distribution system on a 
large scale in Kerala and thereby leading to 
unprecedented price rise. Kerala is a State 
where statutory rattening is prevailing 
throughout ttie State covering the whole 
State with 13,000 ratkM) shops and more 
than 50 lakh canJ4ioklers.

To  distribute our fun latkm, we require 
2.63 lakh tonnes of rice. But the Central 
Government was issuing tin the last week 
1.50 lakh tonnes of rice. Our total altotment 
forthe Decerrber-quota is reduced to 1.35 
lakhtonnestherebyaffedingthe dtetributton. 
In the open mariret, the prioce has shot up 
to Rs. 7.80 per kitogrant Our Stale, being 
to M y  under statutwy ratkming, I request 
through you tothehonouraUeFood Minister 
to increase ourquota of raUon rice at leastto 
1.5 lakh tonnes forthe month of December.

SHRI E. AHAM ED (Manjeri): Sir, I 
support the contentton of Mr. Chacko. This 
is affecting the entire State. We have been 
demanding K in this august House so many
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times but there is no response from the 
Government The ietharigic and unhelpfui 
attitude of thisQovemment is resulting inthe 
collapse of the pul)lic distritiution system 
which is now prevailing in Kerala. Kerala, at 
one stage, had the best public distrtHition 
system. The rice aSocated by the Central 
Government to Iterala is not goodfor human 
consumption. Therefor, through you Sir, I 
urge upon the Government to tai(e a serious 
view of this matter. The people of Kerala are 
suffering from this lethargic attitude of this 
Government andso,thisGovemmentshould 
rise to the occasion.

SHR IGUM AN  MAL LOOHA(Pali): Sir, 
I have given notice on an important matter.

MR. SPEAKER: Mr. Lodha, you are a 
very very responsible Member. Please do 
not touch upon this matter now. I will talic to 
you In my chamber.

SHRI P.O. THOMAS(Muvattupujha): 
This is an irrportant matter which has been 
raised by Mr. Chacfco and it should be talwn 
up by the Ministry of Food and also by the 
Ministry of Ch/ll Supplies and Public 
Distribution.

MR. SPEAKER: They havedone It very 
ably. You need not worry about It. Now, 
Papers to be laid on the Table.

12^2 hrs

[EngBsti

PAPERS LAID ON TH E  TABLE

Annual r^KMt and RawiMiirontlMWoilcing 
of Damodar Valley Corporation, Calcutta 
for 1989-90 and Sialanwnt for delay in 

laying these papers etc.

TH E MINISTER O F  S TA TE  O F  TH E 
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CONVENTK>NAL EN ER G Y SO U R C ES 
(S m i  KALP NATH RAI): I beg to lay on the 
Table—

(1) 0) a copy of the Annual Report
(Hindi and English versions)of 
the Damodar Valiy Corparation, 
Calcutta, for the year 1989-90 
alongwith audited Accounts 
under sub-section (5) of section 
45 of the Damodar Valley 
Corporation Act, 1948.

(iO A  copy of the Review (Hindi 
and English versions) by the 
Government on the woridng of 
the Damodar Valley Corporation, 
Calcutta, for the year 1989-90.

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) atwve. [Placed 
in Library See No. LT. ^3/91]

(3) A  copy of the Annual Budget 
(Hindi and English versions) of 
the Damodar Valley Corporation 
for the year 1991-92 under sub­
section (3) of section 44 of the 
Damodar Valley Corporation Act, 
1948.piaced in Library See No. 
LT. 904/91]

Central Industrial Security Fbrce 
(AmeiKknent) Rules, 1991

TH E MINISTER O F  S TA TE  IN TH E 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND TH E  MINISTER O F S TA TE  IN TH E  
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACO B): (a) Ibegto lay on the Table a copy 
of the Central Industrial Security Foret 
(Amendment)Rules, 1991 (HbxfiandEngiish 
verslons)publishedinNotincationNo.G.S.R. 
284 in Gazetta of India dated the 4th May, 
1991 under sub-section(3) of section 22 of 
the Central Ihduslrial Security Force Act, 
1968.[Placed In Ubrary SseNo. LT. 905/91]
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Renew on th « working of and Annual 
Report of Te lecom m unication  
consultants India Ltd., New Delhi for 

1990-91

TH E  D E P U TY  MINISTER IN TH E 
M INISTRY O F  COM M UNICATION(SHRI 
P.V. RANGAYYANAH)U):lbegtolayonthe 
Tat)le a copy each of the following papers 
(Hindi and English versions) under sub­
section (1)of section 61 QAofthe Companies 
Act. 1956:-

(1) Review by the 
Governm ent on the 
working of the 
Telecom m unications 
consultants India Limited, 
New Delhi, for the year 
1990-91.

(2) Annual Report of the 
Telecom m unications 
Consultants India Limited, 
New Delhi, for the year 
1990-91 alongwlth 
Audited Accounts and 
comments of the 
Comptroller and Auditor 
General thereon.[Placed 
in Ubrary See No. LT. 
906^1]

Newepflnl Allocation PoHcy for the 
licensing year 1991-92

12.33 hr*.

M ATTER S UNDER RULE 377 

(MR. D EP UTY SPEAKER in the ChaU\

(I) Need to extend Indian Airlines 
Servloee upto Shillong.

lE / v m

SH R I P E T E R  O . M A R B A N IA N G  
(Shillong): Sir, I would Hke to raise an 
Important matter of public importance under 
Rule 377.

Shillong Airport in Meghlaya was 
commissioned in 1975and it is being utilised 
by Vayudoot Service connecting Shillong 
and Calcutta via Guwahati. However, 
Vayudoot Service is very Irregular and has 
caused immense difficulties to the travelling 
passengers. In October 1988, the Ministry 
of Civn Aviation had assured that Shillong 
would be linked with Delhi and Cak:utta by 
Indian Airlines. This assurance has not t>een 
futfmedtHldale. I urge upon the Government 
to extend the setvtees of Indian Airlines to 
ShlikMig Airport which wouM also give a 
boost to tourism In Meghalaya.

(II) Need to aHot vacant forest land 
to nfUgeee living In Puranpur 
Telsll. PHIbhlt. Uttar Pradesh

TH E  D E P U TY  M INISTER IN TH E  
M IN IS TR Y  O F  IN FO R M A TIO N  AND 
BROADCASTING (KUMARIGIRUAVYAS): 
I beg to lay on the Table a copy of the 
Newsprint AltocattonPoHcy(HindiandEngish 
verstons) for the Icensing year 1991-92 
published in Notification No. 601/4/91 -NP-I, 
in Gazette of India dated the 4th October. 
1991.{PlaoadinLbrary SeeNo. LT. 907/91]

[TranstatM

DR. P.R. GANGW AR(Pillt^it); Mr. 
Deputy Speaker. Sir. northern area of 
PuranpurTehsH In my constituency, PUbhlt, 
is sunoundedby river Shaida.SbardaNagar 
and fotBsts. Bengali refugees who came 
from Bengal havebeen residing In this area 
since 1950. These cBsplaeed Bengalis are 
findkig it dHncuM to earn their Uveihood due 
to the rapU ftow and sol erosin caused by 
rlverShaida.Tlw Forest Department foicbly
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takes possession of the land after the soil 
erosion caused by Shaida river.

I would Hiwto request the hon. Minister 
to allot land to the displaced Bengalis in 
Pilbhit district for building houses and for 
earning Hveiihood. Villaga and affected by 
sou erosion caused by river Sharda has 
been taken into possesskin by the Forest 
Department as ‘non Z(A)* land. This land is 
lying vacant. I urge upon the Government to 
allot this land to the displaced Bengalis, for 
constnicting houses and farming.

(ill) Need to changethe management
of BIC and N TC  mills in Kanpur

SHRI JA G A T VIR SINGH DRONA 
(Kanpur): Mr. Deputy Speaker, Sir, the textile 
mills kx»ted in the industrial city Kanpur 
whtoh was eariiercaltedManchesterof India, 
are in a very miserable condRton. A number 
of mills have been ctosed and some more 
are on the verge of closure. Due to 
contionuous deterioratton in the industrial 
atmosphere of the city, the industrial frame 
work has completely been destroyed. It is a 
matter of deepconcem. The mills functioning 
underthe control of British India Coqioratlon 
and NattonalTextileCorporation'have almost 
reached to the state of depression due to 
mismanagement. Nottoe of retrenchment 
and meetings of emptoyees are being sensed 
daily. As a result of it, thousands of workers 
and their families are on the verge of 
starvation. IHeavycutlngrantstothese units 
b) Central Budget has made the problem 
more serious and the announcement made 
by the Finance Minister recently regarding 
closure of undertakings running in toss, has 
also wonried the employees.

Therefore, I urge upon the Government 
to appoint experienced, meritorious and 
dedteated persons in the management of 
these units and provkto economic assistance 
also to these sick units to make them viable

and employment oriented in order to 
discharge sociai. moral and admlnstrahre 
responsibility towards the people of India 
honestly. In addition, the Government may 
categorically declare that these units will not 
be dosed down so as to instill confidence 
among the woriters andtoput acheck on the 
imminent unprecedented latx>ur unrest

(hr) Need to permK Government of 
Kerala to Introduce Its Interest 
subsMy scheme for loans taken 
by  farm ers from  p rim a ry  
cooperathrebanksand Societies

[EngKsh]

SHRI TH A Y IL  JO H N  A N JA L O S E  
(Alleppey); The Kerala Government had 
Introduced the interest subsMy scheme for 
the toans taken by ttie farmers from primary 
cooperative banks and societies, whksh was 
very helpful to the poor agriculturists. The 
scheme was started in 1979-80 and 
continued upto 1989-90, but due to the 
compulsion of NABARD at a later stage, this 
scheme was stopped. The scheme was an 
incentive forthe repayment of the loans and 
afterthe introductton of the scheme, Kerala’s 
repayment rate of the loans became the 
highest iri he country. The State has 15 
miilton membership In the cooperative sector 
andthe reintrodUction of the interest subsidy 
scheme has a vital role in the State’s agraian 
economy.

I urge upon the Govemment to give 
permission to the State Govemment for 
reintroducing the interest subskiy scheme.

(v ) Need to take action against 
persons Involved alleged 
Irregularities com m itted by 
Ta p ova n  H ou sing  Finance 
Company

SHRI SOBHANDREESW ARA RAO 
VADDE(ViJayawada); Tapovan Housing
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[Sh. Sobhandreeswara Rao Vadde]

Finance Company which hascoliected crores 
of rupees from persons who applied for 
housing finance has faiid to honour its 
committments with the customers. Its office 
at Vijayawada is closed. The persons who 
applied for housing finance have deposited 
nearly 20 percent of the loan amount with 
Tapovan, are noew experiencingg untold 
agony as their hard-eamed savings are lost. 
The Government must immediately freeze 
the accounts of Tapovan at all the place 
where it has branches as well as at Delhi, 
where its registered office is located. The 
Government must also tal<e suitable action 
against persons concerned in the 
Management for cheating the public and to 
ensure refund of deposits.

(vi) Need for comprehensive central 
survey of barran areas of Kanpur 
Dehat, Fatehpur and that of 
adjoining river Yamunaand also 
to provide facilities for 
Innovative farming there

[Translation]

SHRI KESRI LAL (Ghatampur): Mr. 
Deputy Speaker, Sir, I would like to say that 
even now our country is predominantly 
agrarian and most of the population is 
engaged in agriculture for eaming livelihood 
directly or indirectly. Till date an agricultural 
policy could not be formulated to fulfil the 
needs of agriculture in the country and to 
make it advanced. Even at present, the 
most of agriculture is dependent on nature 
for Irrigation. Agricultural land of Kanpur 
Dehat. Fatehpur and of adjoining areas of 
river Yamuna in Uttar Pradesh is also in the 
same condition. Agrteulturalfacllltles are not 
available in whole of this area and despite 
hard labour, the farmers find it difficult to 
earn their livelihood. The farmers, despite alt 
their efforts, live in an atmosphere of constant 
uncertaintv. Therefore, the economic

Revocation of
to state of Meghtaya 

condition of farmers always remains 
precarious. The small and marginal farmers 
are mostly the victims of this situation.

' Therefore, 1 request the Govemment 
that a large scale survey shoukj be conducted 
in Kanpur Dehat, Fatehpur and of adjoining 
ravine areas of river Yamuna, for providing 
adequate facilities in the region. To make 
the agriculture viable the necessary 
information may be made available to the 
farmers so that they may get its benefit and 
their standard of living may improve.

12.42 hrs

S T A T U T O R Y  R E S O L U T IO N  R E: 
APPROVAL OF PROCLAMATION IN 
RELATION TO  STA TE OF MEGHALAYA 

AND
M O TIO N  R E : R E V O C A TIO N  O F
PROCLAMATION IN RELATIO N TOSTATE 

OF MEGHALAYA

[English]

MR. DEPUTY SPEAKER: We will now 
take up the Statutory Resolution. Time 
allotted for this is two hours. Item Nos. 7 and 
8 are to be taken together.

TH E MINISTER O F STA TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STA TE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): Sir, I beg to move:

"That this House approves the 
Proclamation issued by the President 
on 11th October, 1991 under Arttele 
356 of the Constitution in relation to 
the State of Meghalaya.”

Copies of the Proclamation and Reports 
of the Governor of Meghalaya have been 
laid on the Table of the House.

^ a law a  in  h ie
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Report dated the 8th Octotwr, 1991 
addressed to the President of India....

SHRIJASW ANT SINGH (Chittorgarh): 
Sir, may I request the hon. Minister to yield 
for a minute.

Sir, this discussion on Meghalaya was 
to be taken up la<r' week. We were assured 
that this be deferred until the Report ofthe 
Governor is received. Thereafter, on Friday 
last we were informed that the Governor's 
Report has t>een received.

Just now, a meeting has t>een called, of 
the leaders of all the political parties to 
discuss the Governor’s Report. In the 
at)sence of the Governor's Report, no 
discussion is fruitful. As a meeting is taking 
place in the Offtee of the Minister of State in 
the Ministry of Parliamentary Affairs or the 
Ministers room himself, I request you and 
also to the treasury Iwnches that until that 
meeting is completed this discussion on 
Meghalaya be defenred, otherwise, the 
mover of the Motton and the Governor's 
Report, all these factors are absent.

Anyway, now that Advani ji has arrived 
my point is redundant because the Minister 
has also arrived.

SHRIM.M. JACOB:Sir, Icanmovethe 
motton and then we can have the Lunch 
break. We can resume the discussion after 
Lunch.

SHRI JASWAMT SINGH: What has 
been deckled. Sir?

SHRI LAL K. ADVANI (Gandhi Nagar): 
That we meet after Lunch.

SHRI JASW ANT SINGH: Sir, we can 
take up this Item after lunch. In the mean 
time we can dispose of some other Item.

SHRI M.M. JACOB: If you permit me. 
Sir. I can move the motion. By that time it will 
be the time for lunch. After Lunch we can 
resume the dlscusston.

18,1913 (S4K4) and Motion re. S22 
RemcaUon of Prodamatlon In 

relation to state of Megtilaya
The Governor of Meghalaya in his 

Report dated the 8th October, 1991 
addressed to the Preshtent of India had 
reported that as there were reports that 
some members of the njHng Meghalaya 
United Parliamentary Party had switched 
their support to the Opposition-led-United 
Meghalaya Parliamentary Forum, a Special 
Session of the State Legislative Assembly 
was convened on 7th August, 1991 on the 
advice of the Chief Minister so that Shri B.B. 
Lyngdoh, the Chief Minister, coukl prove his 
majority in the House. On 7th August, 1991 
when the Confidence Motion was moved in 
the House, it was found that the ruling skle 
had 30 Members against27of the Oppositk>n 
in a House of 58. But before the Motton was 
formally disposed of, the speaker, on a 
complaint from a Congress(l) member, 
suspendedthe voting rights of5lndependent 
MLAs. and adjourned the House sine Oe.

The Governor further reported that on 
17th August, 1991, the Speaker passed the 
final order on the complaint of the Congress 
(I) MLA, and disqualified 5 Independent 
MLAs betonging to the then ruling group.

The Governor further mentioned that 
on 27th August, 1991 SHRI J.D. Pohrmen, 
leader of the Congress Legislative Party and 
its allies, formally staked his claim to form 
the Ministry.

In the meantime, the Supreme Court of 
India, on a special leave Petition filed by the 
disqualified MLAs, passed an order on 23id 
August, 1991 to maintain the salus quo.

On 6th Septembei, 1991 the Supreme 
Court issued an interim order staying the 
operatton ofthe speaker's Ruling in respect 
of the 4 Independent MLAs. The Governor 
mentioned that as per newspaper reports, 
the Speaker announced that he wouM 
reluctantly ignore the Supreme Court’s ruling 
as, in his view, the Supreme Court had no 
jurisdntton in the matter.

The Governor further menttoned that 
the session of the Assembly concened on 
9thSepiennber. 1991 was cancelled in view
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of the prevailing tension arising from tiie 
Supreme Courtruling and the decision of tlie 
Speaker not to allow the disqualified 
Independent MLAs to enter the Assennbly. 
There was a likelihood of large scale 
disturt>ances leading to serious law and 
order prot>lem.

The Governor further mentioned that 
on the advice of the Chief Minister, the 
Assembly was summoned on 8th October, 
1991. The governor further stated that on 
7th October evening, he received a letter 
from the Deputy Regtetrar of the Supreme 
Court enclosing a copy of Supreme Courf s 
order to the effect that the ruling of the 
Speaker dated 7th and 17th August, 1991 
had been stayed. The letter further stated 
that the court expects the Governor of 
Meghalayato take necessary stepstoensure 
Its strict compliance and preventton of its 
/tolation by any person as provkled under 
article 144 of the Constitutton. The Governor 
sent a copy of this letter to the Speaker for 
his information, as he wanted the Speakerto 
take note of the same.

The Governor further mentioned that 
on 8.10.1991 the Legislative Assembly met 
and the Motkm of ConfkJenoe in the Ministry 
headed by SHRI B.B. Lyngdoh was moved. 
The Government stated that according to 
the information received by him. there were
26 Men«>ers of the Opposition UMPF and
30 Menrtbeis of the Ruling MUPP Group in 
the House, including the 4 disqualified 
Members in respect of whom the Supreme 
Court had stayed the ruling the Speaker. 
After divlston. 30 Members had affixed their 
signatures for the Motion and 26 against 
But the Speakerannounced the result saying 
that 26 Members had voted for the motton 
and 26 had voted against the motion and, 
therefore, there was a tie. The speaker, 
therefore, used his prerogative of casting 
vote, in favour of Oppositton UMf*F Group. 
Thereafter, he adjourned the House skte 
(So.

The Governor sent a further Message

and M o ^  ra. 524
flavocaOon of Prodamatton in 

raiation to state of MagMaya
on9.10.1991 menttoningthathehadadvised 
the Chief Mnistertotenderhls resignation in 
view of the ruNng given by the Speaker on 
the.Confidence Motton on 8th October, 1991. 
However,theChMMInisterrefusedto resign.

The Govemor further reported that the 
possbility of dismissing the present Ministry 
and Installing anotherMinistrydkl not appear 
to be feasible as he was of the opinton that 
neither the present Ministiy can functwn in 
the House without the Opposition 
cooperating, nor the Opposition wtth equal 
number of Members If given a chance to 
form the Ministry, woukf have been able to 
functton in the present situatton because 
this Group also consisted of 5 Independent 
Members whose loyalty coukJ not be 
predicted.

Further, the Opposition Group, if It were 
allowed to form a Ministry, woukJ have to 
depend on the Speaker's Casting Vote to 
transact any business.

The Govemor. therefore, lecommended 
that action may be taken to impose 
Presklenrs rule under article 356 of the 
ConstRutton of India, keeping the Assembly 
undersuspendedanimation and the situatton 
watqched. 1]he Govemorfurthersuggested 
that if this was not consklered agreeable, he 
wouM invite the l.eader of the Opposition to 
fonn a Ministry and ask him to prove its 
majority on the ftoor of the House within a 
period of 3 weeks.

The Union Government considered the 
reports of the Govemor and the situation in 
Maghalaya and deckied to recommend to 
the Preskienl of India to issue a Prodamatton 
under article 356 of the Constitutton, and 
keep the Legislative Assemblyunder 
suspended animatton. the Proclamation 
under Article 356 of the Constttutton was 
issued by the Presklent on 11th October, 
t991.

I may mentton that this Supreme Court 
on 12.11.1991 has given Judgment on the 
constilutlonalvalkfityartheConsttutton0=%y- 
wcond Amendment) Act, 1985. However,
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the detailed judgment is yet to be received.

i may aiso mention that the Govemorin 
his latest report dated 4th Deoemt>er, 1991 
has indicated that even If Presldenrs Rule Is 
revoked, the stalemate will continue and it 
wW not be feasible for either Group to form 
the Government as they will not be able to 
conduct any business in the Assembly.

in view of the circumstances, which I 
have just explained, icommend. Sir, thatthe 
Proclamation issued on 11.10.1991 under 
article 356 of the Constitution in relation to 
the State of Meghalaya, may kindly be 
approved by this august House.

MR. I5EPUTYSPEAKER: Shall we start 
it after lunch?

18,1913 (SAKA) and kM ion re. 526 
Revocation of Prodatrtation in 

leiatton to state of M egi^ya
SHRILALK.ADVANI:TheGovemment 

proposes to discuss with the opposition this 
particular issue. So, I suggest since the 
Minister has already suggested that we now 
adjoumforlunchtomeet again at2 P.M. that 
let us have it after hinch.

SHRi M. M. JACO B: i agree.

MR. DEPUTY SPEAKER: The House 
stands adjoumed to meet at 2 P.M. afterthe 
Lunch

12.53 hrs.

The Lak Sat)ha then «^ u m e d  for lunch 
tit Fourteen of the Clock

TH E  MINISTER O F STATE IN THE 
MINISTRYOFPARLIAMEI^ARYAFFAIRS 
AND M IN ISTER  O F  S TA T E  IN TH E  
M IN ISTR Y  O F  LAW, JU S T IC E  AND 
COMPANY AFFAIRS (SHRI RAI4GARAJAN 
KUMARAMANGALAM): Yes.

SHRI LAL 1C ADVANI (Gandhi Nagar): 
I beg to move:

Th a t this House recommends to the 
PresMent thatthe Proclamation issued 
by him on the 11th October, 1991, 
under Attide356 of the Constitution In 
relatton to the State of M eghala^ be 
revoked.*

M a  DEPUTY SPEAKER: ShaHwestart 
it after lunch.

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY SPEAKER: Mr. Guman 
Mai kxJha. still there are ten minutes.

SH R I R A N G A R A JA N  K UM AR A­
MANGALAM: We could adjourn for lunch 
and meet against at 2 P.M.

MR. DEPUTY  ̂ A K E R :  We have got 
another ten minutes.

The Lok Sat>ha re-assemt)led after Lunch 
at four minutes past Fourteen of the 

CkKk.

IMR. DEPUTY SPEAKER in the Cha^

S TA TU TO R Y RESOLUTION HE: 
APPROVAL O F  PROCLAMATION IN 

RELATK>N T O  STA TE O F MEGHALAYA 
AND

MOTK>N F E : REVOCATION O F  
PROCLAMATION IN RELATION T O  

STA TE  O F  MEGHALAYA
—  CONTD.

[EngBsHi

MR. DEPUTY SPEAKER: We take up 
the Statutory Resoiutkm whk:h has already 
been moved. SHRI Lai K. AdvanL

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy-Speaker, Sir, I wish we had, 
been given a copy of the Governor's export 
that was received last Friday because lhave 
with me a copy of the Govemoi's report of 
OctoberandlastMondaywhenthisparticular 
matter was Isted for consktoration, it had 
been put off on the ground that we are 
awaitingafiesh report from the Govemoron 
the latest position in the State and it wouU be 
proper to consktor the Motion only afterthat
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report is received. The Members of the 
House kept on pressing the matter as to 
when the Governor's Report was received. 
And ultimately on Friday, the Home K/Hnister 
informed the Pariiannent that the Governor's 
Report had t)eenreceivBd on Friday morning. 
So, all of us were expecting that when on 
Monday the matter is taiwn up. Iiy then the 
Governor's Report would have been 
circulated. But the Governor's Report has 
not been circulated and at a meeting of the 
party leaders convened by the Minister for 
Parliamentary Affairs, it was showm to us 
and we glanced through it. But a discussion 
of this Icind would be really purposeful if the 
Reporthadbeenciiculatedeventhismoming 
particularly after it had been received on 
Friday. I have afeeling that one reason why 
that Report has not been circulated is that 
the Government itself is not quite convinced 
of that Report. And I appreciate it no one 
would be, I for one I am not - because the 
concluding part of the Governor's Report 
apart from the contents of the Report 
recommends a fresh election on that state; 
without using the word 'dissolution’, it 
suggests ‘dissolution and a fresh election’.

At the very outset, I would liite to voice 
my apprehension that if on the t>asis of the 
situations of the kind that have developed In 
Meghalaya - and they are not happy 
situattons - if we start imposing Presklent's 
Rule, it woukl not be surprising if in quite a 
few States on the North East Regnn, this 
Government wouM be forced to impose 
President’s Rule and the overall' 
consequences of such a sltuatton woukl be 
very very damaging for the country and for 
the country’s unity. Today the Kashmir 
situatton has become so t»dt)ecause of the 
one reason that we removed the properly 
elected Government of that State at one 
stage. I am no admirer of that Government.
I have never been and I have differed with it 
very strongly and sharply. But when it was 
removed, I opposed it; my Party opposed K.

When Or. Ambedkar commended 
Article 356 to the House, he saM th ^  he

expects this particular provision of the 
Constitutkm wouM remain a dead letter and 
it would be used only in extreme 
emergencies.

R is my strong view that though the 
situation 4n Meghalaya is an unhappy 
situatton. It is not an extreme situation; It is 
not a situatton of an emergency and, 
therefore, I have opposed the Resohitton 
moved by the Home Minister and I have 
commended this partk»Jlar Motion of mine.

Sir, anyone who goes through the 
Report of the Government I am referring to 
the Governor's Report on the basis of which 
PreskJent’s Rule was imposed -  he would 
agree that the Maghalaya events add up to 
a very bizarre episode. You just read the 
Report and you wouM know what kind of a 
situation. All hinges around one man’s 
unbridled ambition to become the Chief 
Minister. It hinges around that. He becomes 
the leader of the Opposition; tfie leader of 
the Congress Party and thereforethe leader 
of the Opposition. It is my strong view that it 
was at that stage, the Congress Party shouM 
have ascerted Itself. The Congress Party 
owes a responsbility. It is governing the 
Centre. And astheGovemment at the Centre, 

. it hasa responsibifity to see that no partteular 
provision of the Constitution or of the law is 
abused in order to subvert the spirit of the 
Constltutton whtoh says that the Speaker 
shouM not become...(k)tenuptions)

TH E MINISTER O F  STA TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND M IN ISTER  O F  S T A T E  IN TH E  
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): In fact, the Central Government 
dkl not interfere at that stage. You have, in 
1977, dissolved eight Assemblies even 
without kx)king at anything. Now at least we 
are seeking your advice ...(Intorruptions)

SHRI LAL K  AOVANI; t am merely 
saying that here was a person, who is the 
Speaker of the House, bek>ngstoyourParty 
and the Speaker of the House becomes the 
leader of your Party in the Assembly. And 
because at that point of time your Party dkj
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not have majority and it was a prindpaT 
Opposition party, lie tiecanne tlie leader of 
the Oppoeltion. Simultaneously being the 
speaiter, he tMcomes the Leader of the 
Opposition. Your party did not intervene at 
that stage, where it could not have t>een a 
constitutional problem, it would have been 
the Party intervening at the right point of time 
to ensure that things of this idnd do not 
happen.

So. the first sin of omission was at that 
stage, way back in Juiy1990,25th July, and 
this has been given by the governor in his 
Report. It says;

■When the Speaker Shri P.R. Kyndiah 
was elected as the Leader of the 
Opposition, he claimed that he had a 
majority and it became a confusion 
situatton. In that confusing situation, 
naturally the Governor advised the 
Leader of the House to convene a 
special Sesstonofthel^ouse and prove 
his msyority. And so, on the 7th of 
August, Mr. Lyngdoh, the Chief 
Minister, convened a Special Session 
of the House and moved a confidence 
Motion.*

What happened on the 7th of August?
I am quoting from the governor's Report It 
says:

*On the 7th of August, when the 
Confidence Motion was moved in the 
House,itwasfoundthattheruiingsMe 
had 30 Members against 27 of the 
Opposition in a house of 58.*

So. there was a dear majority for the 
Government. However, before the Motton 
was formally disposed of the Speaker on a 
complaint from a congress (I) MLA, 
suspended the voting rights of five 
independent M L ^  and a d ^  mod the House 
sine die. These are the events which really 
brought about the present sMuatkm. And in 
these sSuatkMis, even though the Central 
Government ms^ not have done anything, 
the Party coukl do that and the party coukl 
puH up Is  own M entm s and dtedpNned
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theia But, it failed to do that. Even today i 
have a feeKng that the Government feels 
helpless that they cannot do about It though 
they agree that what the Speaker was doing 
is wrong. This is an unhappy situatton. And 
on 17th August, the Speaker passed a final 
order on the complaint of Congress (I) MLA 
disqualifying five independent MLAs 
belonging to the ruling group. After that, the 
matter came to the Supreme Court. The 
Supreme Court has heM that four of these 
MLAs had to be reinstated and I am toM that 
the Speaker has already issuedastatement 
that he was not going to abklebythe supreme 
Court's decision until the full judgement of 
the Supreme Court is received by him. The 
verdict is there. The direction is there. From 
what we see. even theGovemorsaklthatso 
far as his own view was concerned, the 
Sup^me Court ruling in this regard has to be 
respected, has to tw accepted and yet the 
Speaker continues to defy the Supreme 
Court's niiing and he continues to defy his 
own Party; he continues to defy the 
Assembly.

The situatton has become so bizarre. 
My own feeling is that in such a bizane 
situation, no one shouM take upon his own 
self the responsHMity to dedkle as to who is 
going to mie Meghalaya. The people of 
Meghalaya have elected their Assembly 
and that Assembly is still there happily.

I wouM ptoad with the Govemment not 
to accept the recommendations of the 
Govemorto dissolve that Assembly.

Today it is in suspended animation, it is 
there at least The Govemment shouM not 
accept under any circumstances this 
lecommendatkm to dissolve the Assembly.

From our side -  we do not take sMes - 
we are not interested in Lr. Lyngdoh; we are 
not interested in the Congress Party 
combinatton; we are interested In seeing 
that in a State, where the people have 
elected an AssenMy. that AssenMy shouk) 
be given an opportunity to dedde whatever 
Itwantstodo. Andthiscan happen only If the 
Government of India deddes to revoke the
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Presidenfs rule. My own recommendation 
is confined to that, lam nottaking sides, lam 
merely saying that you revoke the Presidenrs 
rule. The nwment you revokethe President’s 
rule, it t>ecomes otrfigatory forthe Governor 
to restore the status quo ante. What was the 
position tiefore imposition of Presklent’s 
mie would be restored and thereafter the 
earliest opportunity shouM be given to the 
Assembly to deckle whose Govemment It 
was. If it does not want that Govemment, 
throw it out And If something emerges from 
that because of which the Govemment has 
once again to inter vene I can uderstand 
that. But today at leastthere is no Justification 
particularly when 30 Members have gone 
along with Mr. Undo, physk»lly presenting 
themselves, to tell the Governor that they 
are in a position to form the majority. And 
then the Supreme Court has given a verdtot. 
That Superme Court verdnt should be 
honoured. From all points of view this 
particular recommendatkm that I have sought 
your support, the House’s support to be 
made to the President, is perfectly valid 
under the situation.

There are a few other aspects about 
whk:h I woukJ like to say. Once again, we 
have to think atwutArtlcle 356. Ido not know 
If in the Inter - State Council meeting held 
last week where Saikaria Commission’s 
report was discussed, this parttoular issue 
came upor not. IwouMllke this Government 
to apply a fresh mind on the basis of what 
has been happening in the past, how do you 
wish to go about this job of imposing 
Presktont’s nile. I am toM that it has been 
suggested that Inter-Stale Council shouM 
be consulted in these matters. Perhaps, this 
proposal is worth considering. But the 
Govemment must make up its mind. The 
Sari<aria Commission came out very 
severely against the abuse of Article 356 
that has been taking place. I am not happy 
with what happened in 1977 though I was 
part of the Govemment and, therefore, I am 
a party to that dedston. But I am not happy 
with it. Icannotgolntodetailsasto what has 
been my opinion in that regard. But this is
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certainly true that only because something 
wrong was done in 1977, therefore it should 
not be used as an excuse to keep repeating 
that wrong. Today it is necessary that these 
matters shouM be viewed with an open 
mind.

Similarly, about the Anti-Defection Law, 
there are cases where the Supreme Court 
has given a ruling. It is not only in respect of 
Meghalaya but in so many other cases also 
where Members who have been disqualified 
under the present law by the Speaker, their 
disqualification has been set askleorannullad 
by the Supreme Court. There are cases 
where the Speaker refuses to accept the 
Supreme Court JudgenFient. Now in these 
mattere when the Supreme Court has stmck 
down paragraph 7 of the Schedule which 
says that the Speaker's dedston will be non- 
justtoiable, it becomes justteiable. So far as 
the law and the Constitution is concemed, 
we have never questtoned the fact that the 
Supreme Court is the final determinant or 
final interpreter Of the Constltutton and, 
therefore, its interpretation has to be 
accepted whether we agree with it or not. If 
we do not agree with It and disagree with It 
iso strongly as we can think of in terms of a 
fresh constitutions amendment, it is a 
different matter. In this partteular aspect, I 
think, the Speaker’s ruling In respect of 
disqualifteatlon being justteiable is a right 
thing. Therefore, the fact that paragraph 7 
has been struck down does not make me 
unhappy. It should be accepted as such. But 
the CeiftralGovemment owes IttoPariiament 
and owes to all State Assemblies to clarify 
where It stands.

There has been once a statement from 
the Prim^ Minister from which I felt that the 
Congre^ Party as a whole has accepted the 
factthatlisjustk:tedbieandltisnotquestk>ning 
it. But what is happening disturbs us. 
Therefore, there is need of a dedston in 
resped of thIs.Schedule as early as we can. 
I know the difficulties. But the review Is k>ng 
called for. There are aspeds of the law 
whteh need to be reviewed.

Since 1985the Anti-Defedion Law has
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emerged as a measure of stability to the 
political situation in tlie country. It has, in 
fact, saved some politlcal parties, some of 
the very leading parties, from dis-integration. 
Otherwise, by now if this law had not been 
there, such parties would have been totally 
disintegrated. One by one people would 
have wanted out of it.

TH E  MINISTER O F  STA TE  O F TH E 
M IN IS TR Y  O F  P O W E R  AN D  N O N - 
CONVENTKDNAL ENERGY O F SOURCES 
(SHRIKALP NATH RAI): Even now they are 
disintegrating.

SHRI UVL K. AOVANI; I do not know. 
Therefore, I feel that the law is not to be 
thrown away; the law is useful. It lends 
stability to the whole political structure. But 
there are lacunae in the law. But one such 
lacuna has been struck downby the Supreme 
Court. And there are lacunae in the law 
because of which people by pass it, 
circumvent it. Now these, on the basis of 
experience, we can certainly indentify and 
an early review of the Anti-Defectk>n Law 
should be undertaken. In the meanwhile if all 
the political parties make their own stand 
clear in re s p ^  of this partfcular provision 
viz. justeiability of the Speaker's ruling, it 
wouM give great strength to these State 
Assemblies. Otherwise, there Is an ego 
problemthat I havegiven adeciston and that 
has been turned down by the Supreme 
Court. Till now it is true that all Legislatures 
have been jealous s^uttheir own sphere of 
action. Therefore, we have never allowed 
the judksiary to encroach upon our sphere. 
But that does not meangivingtotheS^aker 
an aibitrary authority; Even when the majority 
in the House think that the Supreme Court is 
correct, one partk^lar person and that too a 
person who has the ambitton to become the 
Chief Minister of that State, goes on defying 
the Supreme Court, defying the House. 
Because of this law he is in a position to do 
so. This shouM not happen. I think that on 
this particular aspect the Government of 
India and aR the politk»l parties shoukf take 
an early stand. My own party is of the view 
that this particular view if it has been struck 
down by the Supreme Court, It is not

Revocation of Prodarttatlon In 
relation to state of Meghlaya

something about which we shoukJ be 
unhappy. We shoukj accept It

Rnally, till now ail the various bodies 
that have been created at any point of time 
as to how a majority or minority in the House 
shouM be deckled, they have all cauttoned 
the Rajpal, the Rashtrapati and everyone 
concerned that whether a Government has 
a majority or not, shouM neverbe deckied in 
Raj Bhawansand Rashtrapati Bhavan. They 
should be decided on the floor of the House 
in the Legislature or in Parliament. I think, in 
the case of Meghalaya also, we should 
^h ere  to this advk» and let the elected 
representatives of Meghalaya decide 
whethertheGovemmentthat they had before 
the impositton of Presklent's rule should 
continue or shouki be removed.

With these words. I strongly conwnend 
the Motion that I have moved.

MR.
nwved;

D EP U TY -SP EA K ER : Motions

‘That this House approved the 
Proclamatton issued by the President 
on the 11 th October, 1991, underartkde 
356 of the Constitution in relation to 
the State of MeglYalaya.*

Th a t this House recommends to the 
PresMentthatthe Proclamation issued 
by his on the 11th October, 1991, 
under Artksle 356 of the Constitutton in 
relatton to the State of Meghalaya, be 
revoked.’

SHR I P E T E R  G . M AR B AN IAN G  
(Shiltong): Mr. Deputy Speaker, Sir, while 
partkdpating in the discusston on the Statutory 
Resolution regarding promulgation of 
Presktont’s Rule in Meghalaya. I feel very 
much pained. As one of the leaders who was 
responsible forthe movement of Meghalaya 
and also as one of the leaders who had an 
active part in running of the State of 
Meghalaya from 1972till 1989before Icame 
to this august House, it pained me very 
much. The people in Meghalaya have a 
democratic heritage. I remember Shri
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Subhash Chandra Bose who said, ‘If you 
want to se denwcracy walking, go to the 
Khasi and Janimia hills. There you see how 
the democracy functions. Truel We have 
had this heritage. It is in our blood.

The promulgaUon of the PresidenTs 
Rule is laigely based on the report given by 
the hon. Governor. I received the report of 
October and not of December. I do not want 
to cast any aspersions on the high office of 
the Governor. However, we must remember 
that this office is held by the bureaucrats 
working in the same system and I will show 
that the report of the governor is not true at 
all. It is based prejudicial and not wanting to 
help the largest single party existing in 
Meghalaya now.

In 1988, we had a very strong 
Government under the leadership of Shri 
P.A.Sangma, the present Minister in the 
Ministry of Coal, and I was, then, the Speaker 
of the Assemt)ly. However,, when I left 
Meghalaya, the Ministry was toppled due to 
the intervention of the National Front 
Government. There, the functional 
Government existed at that time under the 
dynamic leadership of the' Chief Minister, 
Shri Sangma.

Now, we talk about the conglomeratton 
of Regtonal Parities. There are many of 
them having their own leaders, you have the 
HPU original under SO Khongwir, you have 

-H P U B B  consisting only 4, under the 
leadership of ex-Chief Minister Shri B.B. 
Lyngdoh, you have HPUBC consisting of 
minister Shri Beningstan Momin, a group of 
seven of them, you have HSPOP -  a group 
of four, you have HSPDPDL, a group of two, 
you have PO a group of two and you have 
seven independent MLAs. This was the 
congtoneratton.

In fact, J  would Ike m/ friends from the 
other skle to note that this poHtteal situatton 
in Meghalaya dki not start from the month of 
August I wouM say it started right when the 
Tenth Lok Sid)ha electton was notified tot
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behekl. I wouM tell my friends here that in 
April after filing of nominations for the 10th 
Lok Sabha, there leader of the HSPDP, who 
happened to t>e the Parliamentivy Minister 
In the Govemment of B.B.Lyngndoh, made 
a press statement and announced that the 
MP electton wouM be a referendum for the 
govemment. You please imagine, an MP 
election converted into a referendum forthe 
govemment -  to see that their candidate - a 
Member of the Rajya Sabha, the other 
House, who had contested the Lok Sabha 
election, gets elected. They used all the 
official machineries and everything under 
theircommand. But, the people of Meghalaya 
loving the democratic ptinciples, did*not 
become vtetims.

SHRI LAL K. ADVANI: We do not make 
specific references to the Members of the 
other House.

SHRI PETER G. MARBANIANG: Sir, I 
dki not mention any name.

SHRI LAL. K. AOVANI; The inference is 
obvious, the aspersions on the other House 
are never cast here. (Uiterrt^lons).

SHRI PETER.G. MARBANIANG: Sir, 
the situation started from there. They used 
the whole Govemment machinery, yet the 
people of Meghalaya voted for the man 
betonging to the denrncratte party, the 
Congress party and won by 20000 votes. 
Afterthatthere were agitations by the people.

SHRI AMAR ROYPRADHAN(Cooch 
Bihar): All Merrtiers -those who are elected 
bythepeople-have got theirown democratic 
values. All parties are democratic parties. 
(Interruptions).

MR. D EPUTY SPEAKER: Mr. Peter G. 
Mart>aniang, kindly strick to the sut>ject that 
is what is the action taken by the Governor. 
That Isthe sut)ject matter before us. Kindly 
restrict tb that.

SHRI PETER G. MARBANIANGH: Sir, 
as I have sakJ, there were many mis- 
informatton in the Report of the Govemor. I
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also raised this issue in the House in the 
nwnth of August. The Congress party In 
Meghalaya have staked a daim to fonn the 
Government and the Governor had asked 
the Chief Mlnisterto call for the Assemt)ly in 
the month of August Here the Report of the 
Govdmorsays. ‘ I had received copies of the 
resignation letters of two Ministers and on 
the sanw day the Chief Minister advised me 
to induct two more Ministers.* The date for 
the Assembly Session was notified. But the 
Governor inducted two more Ministers. 
Having called the Assembly Session, the 
Governor is morally bound not to induct any 
more new Ministers. This governor was 
appointed by the Nattonal Front government 
to replace Shri R.R. Rahim. The then 
Governor, Mr. R.R. Ftohim refused to swear 
in one Minister who defected from the 
Congress party. One out of twenty-two 
defected and he saki he wouM wait for the 
Attorney General’s Report However, the 
Governor was changed overnight and the 
present governor was sent to Meghalaya 
and he immediately swore in this man who 
defected from the Congress party. You see, 
Sir, howthings havegone. We cannot blame 
the Present Congress government. These 
were the things done by the previous 
government All these things were planned 
by them, therefore, I say that it is wrong to 
give such a report and more so what he has 
painted on page six that the law and order 
situation is bad in Maghalaya. This law and 
order situation was created by the Chief 
Minister himself. Now he called a public 
really on 12th of Septemberby buses, justto 
frighten everybody there in Meghalaya. Two 
hundred buses were there and the people 
who joined the rally were only three hundred. 
H showns very dearly that the people do not 
want these regtonal hotch-potch parties any 
more in Meghalaya. They are non-functional 
Governments. They do not function. They 
are busy only with their own personal gains 
and do nothingforthe welfare of the State as 
‘a whole.

Let me tell my hon. friends that I was an 
MLAfrom1972. In 1972 we had the support 
of the Congress and formed a govemment.

and the Govemment went on smoothly. In 
1978 we had the elections again. Then the 
regional parties wanted to form a 
Govemment of their own. It lasted just for 
one year, even when no intervention was 
there from anywhere, when Janata rule was 
there in 1977. In 1979 again we had a 
colluston Govemment with the Congress. 
That Govemment lasted for the rest of the 
term. In 1983 again no one got absolute 
majority afterthe election and in 1983, B.B. 
Lingdoh was the man who formed the 
Govemment with the regional parties. That 
Govemment tasted just for23 days. Then he 
had coliuston with the Congress and we find 
that that Govemment lasted till the end of 
1988. These are the facts which ourfriends 
must realise.

The regional parties just do not have 
good leaders. The leaders hate one another 
and they combine only for greed, they 
combine only forpower,to rob the people, to 
destroy the State. That is my feeling, it is 
only because of the Congress Party and the 
Congress programme that Meghalaya has 
come to where it is today democratically.

Coming to the role of the Speaker, let 
me tell my hon. friends that I have spoken 
three times in this House to give them the 
klea that the information that they received 
thatthe Speaker of the Meghalaya Assembly 
was elected as the Leader of the Congress 
Part is wrong. He was never elected as the 
Leader of the Congress Party at any point of 
time. You know thatthe Congress Party is a 
Nattonal Party. Every major action in any of 
the States must get the approval of the High 
Command, here in Delhi. There was no such 
election of the leader. Right from 1990-1991 
Shri D.O. Lapang was the Leader of the 
Opposition in Meghalaya. He was appointed 
Leader of the Opposition by the Speaker of 
the Meghalaya. He was appointed Leader of 
the Opposition by the Speaker of the 
Meghalaya Assembly on the 
recommendatton of U.M.P.F. The Opposition 
was consisting of 28 Members 23 were of 
the Congress party and the rest were 
associate members. Therefore, it is wrong 
to say that Shri P.R. Kypdiah is the Leader
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is. I do not knowfrom where they got the 
Information.

I reniember that I had raised in this 
House earlierthat the Mnisters of Meghaiaya 
were busy here in Delhi, in the months of 
August-September. giving mis-information 
to my hon. friend from the other side of the 
House. I spoke about it on the floor of the 
House.. It is true that all mis-informatton 
weregiventothem. Neverhadthe Congress 
party or its associates in he U.M.P.F. elected 
Shri P.R. Kyndiah, Speaker, as the Leader 
of the U.M.P.F. Never. Not by the Congress 
Party or by the U.M.P.F. 1, therefore, do not 
see how can we condemn the roJe of the 
Speaker. I will rernind my friend here 
{Interruptions).

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): The Govemor has menttoned it in his 
report but the Govemment is denying it.

[English]

SHRI LAL K. ADVANI; I want to draw 
the attentton of the hen. Memberto one fact 
Senior leaders in the Govemment from the 
Congress party told us that it is because of 
this that weforcedhimtoquitthe leadership. 
This fact Wis not disputed. This was to|d to 
us that tieoaiiSe we thought it wrong for the 
Speaker t a b ^ m e  leaderof the Congress 
party, therefore, we forced him to quit 
leadership. .

The fact is not d iluted. For the first 
timelamhearingthecontra^(AitemiptK>ns)

SHR IPETER G. MARBANIANG: In the 
nwnth of August, in zero hour, it was raised 
{Interruptions)

SHRI LAL K. ADVANI; You are saying 
that the Governor is telling us a ...

DECEMBER 9,1991 and UoUon ra. 54C
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SHRI P E TE R G . MARBANIANG: Sir, it 

isa**(lr><Bmf)Cfoiis)

SHRI AMAR ROYPRADHAN (Cooch 
Bihar): Sir, the w o n f I s  unparliamentary.

M RDEPUTYSPEAKER:lfthewonl‘...’ 
is used, it «vW be expunged.

SHRI PETER G . MARBANIANG: Sir, I 
want to wam my friends on the other side, 
like Shri Advani and others. On 9th January, 
1991 we had to suspend the Questton Hour 
in this august House in order to take up an 
Adjournment Motion, that Adjournment 
Motion was on the failure of the Govemment 
to uphokl the provisions of 1he Constitution 
in regard to disqualifk»tk>n of Members 
contained in the Tenth Schedule of the 
Constitutton which has put the issue outskle 
the jurisdication of Court The Tenth Schedule 
isoutskJethe jurisdication of the Court All of 
us agreed at that time, when we spoke, that 
we had heM the supremacy of parliament. It 
shouM be the same with regard to the role of 
the Speaker of Meghalaya in respect of the 
Tenth Schedule.

We belong to one system - 
ParUamentaiy democratic system. That bill 
was passed by the congress party. At that 
time we all heM up the sovereignty of the 
Legislature Is there. I remembervery clearly, 
how many twn. members ISw Shri L.IC 
Advani Shri Somnath Chatteijee, Prof. Ram 
kapse and many others took part in the 
discussion on that day and how all Of them 
sakj that this house is suprenm.

That systemshouM also be extendedto 
Meghalaya. It shoukf not be restricted to the 
four walls of Pariiament. it does not end 
here. It extends to Meghalaya, it extends to 
Manipur. It extends to Assam. We are all 
partofthatParliamentarydenwcraticsystem 
and guided by the laws passed by this 
House. And there we have Saklthat no one 
shoukl interfere with the right of the Speaker 
in delivering a Judgement. Iremembermany

as i'rdered by the Chair.
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candidate of the regional party lost the 
security deposit People do not want them 
any more, they have seen howthey conduct 
the administration of the State. Therefore, 
the single largest party is the Congress. 
Allow themtoform the government. And the 
test of strength should be on the floor of the 
House, not in front of the governor. I appeal 
that the single largest party, the congress 
(I), should be given the opportunity to form 
the Government in Meghalaya

SHRI UDDHAB BARMAN (Barpeta): 
Hon. Deputy-speaker, Sir, I risellketooppose 
the Statutory {^solution moved by the hori. 
Minister and I support the motion moved by 
Shri Advani and Shrimati Geeta Mukhetjee.

Sir, k)t of things have been said by my 
friend, Shri Marbaniang and also hon. 
Member Shri Advani. In the North Eastern 
ragion, Meghalaya Is a peaceful State. In 
other States including Assam, there is a lot 
of disturt>ance. In the peaceful State of 
Meghalaya, the President's rule was imposed 
not because of violence, not because there 
was some breaitdown of administration and 
not because there was some law and order 
problem; but It is seen from the case that the 
very queer behavtour of the speaker and the 
ilk>gical role of the speaker of that partteular 
Assembly had created such a situation on 
which the governor of that particular State 
suggested that the President's rule should 
be promulgated and already President’s rue 
is there in that State. As the govemqr's 
report spelt out, it is a strange thing that the 
inner motive of the Speaker, who wants to 
bethechief minister of the State, hadcreated 
this uneasy situation in the State. He had nin 
roughshod over the rule of the law also. He 
dkJ ndttrytotake congnisance of the dire^ton 
of the supreme Court and he did not take 
account of the votes of four independent 
Members of the Assembly in a N O - 
Confklence Motion. On two occasions a 
Confidence Mqtion was moved the 
Government head|d by Shri B.B. Lyngdoh 
wouM prove its majority. So, to restore 
peace in the State, the Assembly shoukj be 
convened and the elected MLAs shoukl be 

their security deposit. In Tura'the H.P.U. given a chance to deckte about their future,
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of them did not even altow letters to go to 
Parliament House from the High Court and 
the Supreme Court I remember that day, 
alnwst an of them upheld the sovereignty of 
the Parliament. But now because the so 
Vereignty related to Meghalaya Assembly 
you all fought shy If you condemn the action 
of the Speaker, there are avenues where 
they can discuss it I know many lacunae are 
there inthe law. But having taken adedston 
on the role of the Speaker on his judgment 
on the five Independent M .LAs. who 
changed skies alnmst every three hours, I 
can say he has given a very good ruling on 
their role and also the Supreme Court, mind 
you, uphekl the judgment on four Ministers 
and dki not uphoM the judgement on one 
M .LA. So, four were acquited and one was 
not acquited. Look at K. It has happened In 
this honourable House also where the High 
Court has interfered in the Ruling of the 
Speaker in respect of Ministers. Now, this 
democratk: system extends not only to this 
House, but to the whole of India and it 
originates from this honourable House. 
Therefore, the actton of one man cannot be 
taken to invalMate the law.

The Preskflng Officers Conference is 
goingto behektvery soon,the hon. Speaker 
has promised to take It up there, and I am 
sure he will take It up there. But the judgement 
because it is passed the Speaker of the 
Meghalaya Assembly, I do not think that we 
shoukJck)seoureyesnottohe^ Meghalaya. 
No, Sir. Weshould allthink of the supremacy 
of the House be it here in Lok Sabha or be 
tt in any part of India. We betong to the same 
system of the Government.

Lastly, as I said, I am against 
promuigatton of the animated suspension of 
the Meghalaya Assembly under Article 356 
of the Constitution because on 8th October, 
there were 27 Members from the Oppositton 
skie and 26 from the Ruling side. In fact the 
largest single party Is the congress 23 of 
them. People want the Congress to rule 
there. Believe me, in the last tiye election on 
16th of November, the R e g k ^ l Party loiBt
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Sir, there are many regional parties in 
our country and these regional parties are 
coming up because of the failuie of the 
Central Government, because of the 
discriminatory role of the Central government 
and because of the policies pursued by the 
Central Government during the last few 
years. There are some regional partiv s in 
this country to fulfill the aspirations of the 
people and they are wortting within the 
Constitution of India. Some people are saying 
that all the regional parties are undemocratic. 
But it is not conect. So, all these regional 
parties are working within the Constitution. 
They are maintaining some democratic 
values and they are fighting forthose values. 
So, there are some regional parties which 
have been formed because of the 
discriminatory role played, bankrupt policies 
pursued by the Central Govemment. This is 
the phenomenon in this country.

I wantto say that the Statutory resolutton 
should be withdrawn and the Assembly 
shouM be convened and that the elected 
members should be given a chance to form 
what sort of govemment they want to have 
there. I wouki also say that there is a lot of 
misuse of artk:le 356 of the Constitution. The 
Sarkaria Commission has also menttoned 
about it. It has also suggested some 
guidelines to follow in the application of this 
artKle on any State. But we have seen that 
the Central govemment is continuing to 
misuse thisaitble. The SarkariaCommission 
has menttoned that out of 75 cases, in as 
many as 37 cases, the application of 
PiesMent's rule wouM have been avokfed. 
Here, we have seen, this misuse is going to 
be repeated.

I hope that the Statutory Resolutton 
wouMbe withdrawn, the Assembly wouk] be 
convened soon and the people’s elected 
representatives wiH be given a chance to 
form what kind of government they want to 
have.

DECEMBER 9.1991 and Motion re. 544

With these words, 
speech.

I conclude my

Revocaitonof Proclamation In 
iBbiaon to stale of MeglUaya

SHRIGUM AN MAL LOOHA (Pall): Mr 
Deputy-speaker, Sir, I stand to oppose the 
Statutory Resolution moved by the 
Govemment and support the Motion moved 
by the hon. Leader of the opposition.

Sir, It Is a very peculiar situation where 
in spite of repeated oidere of the Supreme 
Court, in Meghalaya, the Speaker and the 
Governor have defied them to such an 
extent that the Supreme Court have to say 
repeatedly that It wouki be the duty of all 
concerned to get this order complied with.

Although S is not necessary, I may 
mention that the Constitutional, provisions, 
particularly articles 142.143 and 144clearty 
direct aH Including the civil authorities and 
other authorities to obey and accept the 
directton of the Supreme Court. Even in the 
Uttar Pradesh case, that Is, Keshav Singh 
case where the historical controversy 
between legislature^and the judiciary arose 
resulting in contradi^ory orders first passed 
by the Speaker of the Legislative Assembly 
and then by the High Court in which a 
situation arose when the High Court judges 
were ordered to be arrested by the Shaker 
off Ihe Assembly. The full bench of the 
Allahat>ad high Court granted bail to the 
judges. This matter required reference of 
the hon. Presktonttobe made under'arttole 
143 of the Constitutton of India, the hon. 
supreme Court made It very clear, though in 
the intemal matters of the House, the Speaker 
is supreme, but so far as certain rights, 
whtoh are known as fundamental rights are 
concem ^, the authority of the Supreme 
Court cannot be undermined. The hon. 
supreme Court directed and desired that the 
privileges shouM be codified by Parliament 
but it isunfortunate that despite the judgment 
was given way back in 1965, we have not 
codified those privileges.

15.00 hre.

So far as the present controversy Is 
concerned, this question Is different from 
any matter which is within the domain of the 
House and, therefore, it is not correctto view 
the controversy as a controversy between
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the legislatures and the supremacy and the 
sovereignty of theJegisiature versus judiciaiy. 
The simple point is that the Tenth Schedule 
was enacted byaconstttufional amendment 
and by doing so ratification was not done by 
more than half of the Assemblies as required 
under Article 368 of the Constitution. After 
the Kesavananda Bhaiaticase, it was made 
very clear that the basic features of the 
Constitution and the Supremacy'and the 

. sovereignty of judiciary being one of them, U 
cannot be encroached upon by even 
Parliament and, therefore, the Supreme 
Court now has given a Judgment in which it 
hassaid very dearly thatclause7of Schedule 
Ten is ultra vires o\ the Constitution.

I lay on the Table of the House the 
judgment of the Supreme Court and all the 
stay orders.

I would like tb mention that it is not tvith 
Meghalaya only. I regret and I am sony lor 
the wrong information and lack of information 
of the hon. Memtwr who came from 
Meghalaya that It is only against Meghalaya. 
It is the law of the land. Clause 7 of the Tenth 
Schedule Govems the rights of the judiciary 
so far as the Speaker's right on the question 
of disqualification is concerned. In Madhya 
Pradesh also, there are three or four 
members of Madhya Pradesh legislature 
who were disqualified by the Speaker. That 
Order is also struck down and so many other 
orders also are struck down. So, it woukJ not 
t>e properto give a picture that the Members 
sitting on this skle ot the IHouSe are against 
the speakerof Meghalaya. Weare not against 
any on. We are for the sovereignty of the 
constitution which gives sovereingty to the 
judiciary. So far as judicial review is 
concerned, judk:ial review is very precious 
right in the Constiutkm and. therefore, I 
submit that this Isatypkaicaseof Meghalaya. 
Simiiarcases happened in Madhya Pradesh. 
The Madhya Pradesh speaker ateo deckled 
for some time thatthe Orderof the Supreme 
Court wouMnot be implementodorrespected 
but afterthefinal judgement of the Supreme 
Court, he has respected the order. Earlier, 
stay orders were given.

18,1913 (S A M ) m d  Motion re. 546 
Revocation of Proclamation In 

iBlaUon to state of Meghlaya
Afterthejudgment has been givenfinaily 

by a majority of the Supreme Court judges 
sitting on the bench, now for the speaker of 
the Meghalaya Assembly to say that *1 woukJ 
M(e to have a copy of the judgment and ido 
not go by the judgment of the Supreme 
Court and the supremacy of the Sh a ke r 
shouM be maintained* is, in my respectful 
submisston, too dangerous a move.

I submit that in this House today while 
consktering the question of Meghalaya, we 
shouWconsklerwhattne Speaker'sauthority 
is.

I wouM like the hon. Member coming 
from Meghalaya to show some rules which 
have been framed for defection. Is there any 
provision forsuspendingthe Members? Here 
is acase in whteh when the voting was tieing 
taken in the Meghalaya Assembly on the 
confklence motion, the Speaker just rose 
and saki *1 suspend five members.’  This is 
unheard of an unprecedents^. To suspend 
any Member without completion of inquiry 
wouM make a mockery of democracy in 
parliamentary system. This is an occasion 
when we shouM rise In support of the 
democratk; norms.

On 6-9-91, the Supreme Court passed 
a stay order in SLP staying disqualification 
order of the Speaker for four MLAs after 
hearing the Attorney-General who appeared 
for the Speaker, but the Speaker issued a 
statement thereafter that court's judgment 
cannot be accepted and instructed security 
guards not to allow the five disqualified 
Members.

On 3.10.91, a Contempt Petition was 
filedby the disqualified MLAs in the Supreme 
Court. There again, the Supreme Court 
diiected aH. including the Governor, that 
they must ensure that the Court's interim 
order dated 6.9.91 is obeyed. On 8.10.91. 
when the Confkience Motion was voted, by 
a diversion, 30 Members voted in support of 
the Confkience Motion Thereafter the 
SpeakersaM: ‘Although they have signed in 
the Diviston Register. I do not recognise
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(Sh. Guman Mai Lodha]
them.* These are the conditions which
existed there.

Sir. it is not oniy that. Thereafter, the 
most important thing that on 9.10.91, the 
Govemment asiced the Chief Minister that 
even though the Supreme Court order of 
9.10.91 was passed. Whetherthe Governor 
must taices into account the vote of four 
MLAs disqualified. This is very important 
The Supreme Court expressly directed the 

-Govemor to count the four votes which 
makes the total 26 plus 4>30 in support of 
the Confidence vote. ButtheGovemorsaid-, 
'No. I would not count them. ‘He defies the 
order of the Supreme Court and says: It is 
iwtween the Supreme Court and the 
Speaker. What hasgottobedone?Sofaras 
I am concerned,. I wouki abide by the 
Speakers note that the ConfkJence motton 
has failed. Therefore. I ask them to resign.* 
In a situation tike this when consistently 
defiance hasbeen made of the hon. Supreme 
Court which means defiance of the 
constitution under which all of us have taken 
oath, is itfairenoughforany Memtwrwho is 
here to say that even though that is so. we 
must support the prorogation of the Assembly 
which was done by the president?

Ther^ore. in this connectton I woukl 
liketo say that the Motton of the* hon. Leader 
of the O ^ s itto n  making a request to the 
hon PresMent for revoking the Presklenfs 
njie and maintaining Status tpjo ante must 
be supported, it means that we are not 
concerned with any party • 'A' patty or ‘B* 
party or ‘I’ party. We are concerned with the 
institution, the institution of democracy, the 
institutton of parliamentary democracy and 
the institution of judidary. Therefore, what 
should be done is that the hon. Presklent 
shouM revoke the Proclamation which has 
been issued under misnspresentatton. I must 
say so that it has been issued under 
misreiiresentation. Further, even the 
AdOiedy-General was there on the 9th 
October199l whenthehon.SupremeCourt 
directed that the fourvotes must tw counted. 
Ip spiieof the Attomey-Generalbeing there, 
may I ask the Govemment why the Home

Minlslerpressedthe Prodamatton, why the 
Law Ministry pressed the Prodamatton? It is 
not the duty of the Attorney-General who 
was there in the Supreme Court to convey 
that the Supreme Court has (Srededthat the 
four votes have to be counted? How can the 
President defy that order? How can in the 
Home Minister defy that, how can the Law 
Ministerdefy that? R isavery serloussituatton 
where an of them have been in the box, in the 
dock. Havbig defied the hon. Supreme Court 
consistently, the only remedy now available 
is that they shouM Immediately revoke the 
order.

SHRI M.M. JACO B: Even if the four 
suspended MLAs are admitted insMe the 
House. theGovemor*s report says that even 
then the situation is equal and nobody can 
form a Govemment. That point is also to be 
consklered.

SHRI GUM AN MAL LODHA: What 
wouM happen after Status quo ante is 
restored? Nobody can ensure what is going 
to happen In the future. Even today, we 
cannot say who croses the fkwr either this 
side or that skle. Nobody can say that. But 
can a Govemor. when the Speaker is taking 
a defying attitude against the Constitution, 
against the Supreme Court, recognise the 
Speaker’sdefianoe?ltisciearthat31 MLAs 
have been paraded. Apart from the questton 
of parading, 31 MLAs were there. But 30 
MLAs were there In the Diviston on the 
paificularday. Now, 31 have been paraded. 
So, as against the 31 MLAs. there were 26. 
It does not require any mathematical 
calculatton orany effort to know where is the 
majority. Therefore, the questton is the the 
proper status quo aiJe  must tie restored 
and it must be lefttothe Metri>ers. When the 
House assemtaies, the Speakeris duty bound 
to a d  according to the ConstKutton, the 
Speaker isduty bound to obeyttiejudgement 
of the Supreme Court anditisexpeded that 
he woukl act ratkmally. hewouM a d  legally 
and he wouU act constitutionally, having 
taken the oath to the ConstitutkM).

The Govemor says in the very report 
whteh our hon. Leader of the oppositkm has
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referred to, n y  informailon which I already 
quoted in nvearlierreport is that the Speaker 
had in his mbid the aspiration to become the 
Chief Minister.

By Such acts, he ceases to become the 
Spealcer. Therefore, now the question Is 
that the Judgement {Interruption^

RAO RAM SINGH (Mahindergarh): Mr. 
Deputy-Spesdter, is It according to rules that 
we use such derogatory language in respect 
of the spealcer of one of our Assemblies? I 
would IH(e to have your ruling on that. Is 
anyone permitted to use such derogatory 
language as ShrlGuman Mai Lodhais using? 
He gave a conscious judgement. The 
Supreme Court has given a conscious 
juc^menL lam sure both ofthemconsjdersd 
the facts adequately. But Is it according to 
rules that we can use such derogatory 
language In respect of the office of the 
Speaicers of one of our State Assemblies? I 
would like your ruling (h te r n ^ n s )

SHRIGUMANMALLOOHA:beforethe 
hon. Chair given the ruling, I may say that I 
read out from the report of the hon. Governor 
fonvarded to the Government of India. And 
that report says that he Is ambitious to 
become the Chief Minister. That raport now 
says which has come now and which the 
hon. Leader also rsferredtothat the Speaker 
even now would not aHow five persons, ten 
persons etc. It is not from my record, it is not 
from my vocabulary. I dkl not mean to use 
any derogatory words. It is the report which 
I have read out {Interruptions)

SH R I MANI SH AN K AR  AIYAR  
(Maylladutural): ShrlLodha used the Word 
* about the Speaker. He dkl not only quote 
from the Governor’s report, he also added 
his own adljectlve which applies, perhaps, to 
that skte and which does not apply to the 
Speaker or the presiding officer. 
{UaerrupOon^

18,1913 (S4K4) and Motion re. 550 
Revocation of Prochunation in 

relation to state of Meghlaya
T h E  MINISTER O F  S TA TE  IN TH E 

MINISTRYOFPARLIAMENTARYAFFAIRS 
AN D  TH E  M IN IS TE R  O F  S T A T E  IN 
M IN IS TR Y  O F  LAW , J U S T IC E  AN D  
COMPANY AFFAIRS (SHRIRANGARAJAN 
k U M A R A M A N G A LA M ): Mr. Deputy- 
Speaker, Sir, firstly, I wish to make a point 
that the Governor’s report to the Ptesklent 
is normally not cjuoted In this fashion. 
{Uitemptions)

SHRI GUMAN MAL LODIHA: What is 
the fashton in which it is quoted?

SHR I R A N G A R A JA N
KUMARAMANGALAM: There is a way. 
Either It has to be tabled In the House..

SHRI GUMAN MAL LODHA; It has 
been tabled.

SH R I R A N G A R A JA N
KUMARAMANGALAM: It has not been 
tabled. Why do you not see that? You had 
been the Justice of a Court. I hope you will 
see that.

SHRIGUMAN MAL LODHA: I challenge 
that you have tabled this report.

SHR I R A N G A R A JA N
KUMARAMANGALAM: Whk:h report are 
you talking about?

SHRIGUMAN MALLOOHA:Theeariier 
report and these words have been used in 
the eariier report.

SH R I R A N G A R A JA N  K UM AR A­
MANGALAM: Do you mean to say that the 
word...*... has been used. {Interruptions)

There is one word which has been 
quoted and which is not in the report. 
{intem^Jtion^ I object very strongly to it I 
wouM like to go on record. K is time that the 
Members of the House also do understand 
that things do happen now and then. But 
terminotogydoes matter. It Is notthequestlon

**E]q)unged as ordered by the Chair. 
*Not recorded.
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of an individual. It is the posttion of the 
Spealter. One should not bring n down in this 
fashion . The language can be used in a 
manner in which it does not bring down the 
position. {Interruptions)

MR. DEPUTY SPE>i<ER: I shaH look 
into the record and 5 there are any words 
which ars derogatory and not fitMng to the 
status, suG»-, words will be expunged.

^H R I GUMAN MAL LODHA: I was 
referring to the report. Sir, what I want to say 
is that the hon. Supreme Court had passed 
the orders not once butfourtimes and those 
orders are so explicit, sodear, so mandatory 
in form, they direct that the governor should 
talte notice of it and thatfour votes should be 
counted. And in spite of that, lam very much 
pained, disturised and perturt)ed to find that 
though the Attorney General was in the 
Court, the government of India passed a 
proclamation In spite of the order of the hon. 
Supreme Court. I would submit that it is a 
day which should be treated as the bladtest 
day, as the Supreme Court's orders were 
defied one after the other.

Sir, it is not aquestion of one patty orthe 
other. By now, the Article356had been used 
a hundred times. The compHation of the Lok 
Sabha shows that the prodamattons under 
Article 356 have been used a hundred times 
and for forty five times the Assembly had 
been dissolved.

The hon. the Leader of the Opposition 
had rightly quoted Dr. Ani>edkarwho sakl‘ 1 
hope, it would rem ainadead^er, neverto 
be used*. Today also, there Is a threat whkih 
is coming within the lines and it is that the 
Assembly is to be dissohwd or a plea is 
made that the largest single party shoukl be 
allowed' an opportunity to form the 
Govemrtient When there Is a combination 
of parties which has been recognized by the 
Speaker earlier and the Chief ftffinister was 
there, who was the Leader of that party, 
having a strength of 31 members where te 
thequesUonofanylaigestpaity.31 M e n i ^

9,1991 and Motion re. 552
Rem cationof PmOematlonki 

rebUon to sfafe of M eghbya
constitute a dear majority and 26 memlwrs 
wereonthe olherskie. So, letthe MeghaJaya 
Housededdeontheissue. Arightiypointed. 
out by the hon. the Leader of the Opposition, 
let the status quo ante be restored. After the 
Supreme Court’s judgment, it is explicit that 
five Members disqualification was 
unconstituttonal; that being so, there were
31 Members on that day. There was no 
questton of any doubt about that. Let it be 
restored, let it be tested on the floor of the 
House the very next day. On the next day of 
the Swearing-in Ceremony, you say that 
they have to prove their strength on the floor 
of the House. It, at that time, it is found that 
the Government cannot function then the 
Article 356 is always with them. The artide 
356 couM not exhaust itself.

Therefore, nr^ respectful submisston to 
the hon. Members of the House is that this 
is not a case of Meghalaya only. Another 
point is that under the garb of this p^kaiiar 
proclamation, we should not raise the 
controversy of Speaker Vs Supreme Court 
and the Judkaaiy. The speaker is supreme, 
so far as to management is concerned. We 
have got ArtkHe and we have got other 
articles also, and no one challenges that 
Even in Kesav Singh’s case also, too hon. 
Supreme Court, under Ref. 146 saM: Yes 
Speakeris suprenne except in a veiyfewand 
rarest of the rare case where fundamental 
rights have been violated*. That is the law of 
the land and the law of the land must t>e 
altawed to prevail. We believe in the rule of 
law, we believe in pariiamentary democracy. 
We, after great efforts and after great 
sacrifices, have culled out this Constitutton 
tor ourselves. Therefore, my respectful 
submisston is that the hon. Members from 
the Treasury Benches shoukl think over, 
ponder over this matter and conskler and 
tomorrow they must come with a straight 
fonvaid statement stating that after the 
^jdgment of the Supreme Court, we have 
got no opttons and nothing to say; we abkie 
1 ^ it.werespectfulysalute RandwediTBd 
that the prodamation wil be revoked cuid 
status quo ante is restored. Then, It shoukl 
be left to the Speaker to do whatever he 
wants to do according to the law.
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SHRISHARAD DIGHE (Bombay North 
Central): Mr. Deputy Speaker Sir, I rise to 
support tlw Statutory Resolution of our Home 
Minister asking this House to approve the 
proclamatton Issued by the PreskJent on 
11th October 1991 inrelathintotheStateof 
Meghalaya

Several provistons of constitutional law 
have been referred to by the previous 
speaker. I wouM come to those points later 
on. In the t>eginning I may say that on the 
fateful day the position in K^halaya was26 
against 26 and the Speakercast his Casting 
Vote and declared that the No Conf kience 
Mottonwaspassedasfarasthat Government 
was concerned.

Questions are raised as to why dkl he 
not count the votes whereas the Supreme 
Court had directed him to do so. Further, a 
questton was raised that even if the Speaker 
dkl not count it, why did the Governor not 
consider those votes and declared that that 
Government was in majority.

As far as the Speaker was concemed, 
he had categorteally taken the stand that he 
was to ignore that Supreme Court's 
directions. I wouM come to that later on 
because I am also of the firm opinion that as 
far as the proceedings of the House are 
concerned, the Speaker is sovereign and no 
court shoukl be allowed to interfere or sit in 
judgment over the Speaker's niling. It may 
be that In this case the Speaker’s rulings are 
not liked by so many people. There may t »  
prima-facie so many detesting factors as far 
as the Speaker isconcemed. But on principle, 
I woukl urge upon this House that we shouM 
always take a stand that we do not alhnv any 
interference of judiciary as far as the House 
proceecfings ate concemed.

As far as the Anti-Defection Law is 
concemed, there is the recent judgment no 
doubt which strikes down Para7of Schedule 
10 of our Constttutton. Para 7 clearly lays 
down that no court will have jurisdictton to 
entertain any appeal as far as the 
disqualiflcatton case is concerned. That Is 
only hekJ on the ground that if you take away

the jurlsdtotton of the High Court or the 
Supreme Court that particular constitutton 
amendment must be also approved by more 
than half the legislaturBS of ourcountry. That 
has not been done and therefore that has 
been struck down.

That raises so many fundamental 
questions. The Supreme Court judgment is 
based on the assumptton that the Speaker's 
mlings in Anti-Defectton Law is the ruling of 
a tribunal and therefore the Supreme Court 
says that it is the highest court as faras k>wer 
tribunals are concemed. Taking that view 
the Supreme Court has t>een dabbling or 
interfering with several rulings of Speakers 
fromdifferent States. My humble submisston 
to this House is we as the members of this 
House, we as the legislators, we as the 
sovereign body of Parliament and State 
Legislatures shoukl stand up against this 
and shoukl not allow any interference of 
judiciary. It may be the High Court or the 
Supreme Court, we shoukl neverfoiiow their 
njlings at all.

We have been always foitowing this 
conventk>n. This matter was discussed at 
Bombay in the Presiding Officers' 
Conference when I was the Speaker of that 
State. It was clearly laid down in that 
Conference also that Speakershouk) ignore 
any warrant or any summons ofthejudteiary. 
You should always ignore it because we are 
supreme as far as the procedure in the 
House is concemed. So, no judiciary shoukl 
be allowed to take away our sovereignty as 
far as the procedure Is concemed. There is 
already Article 12 of the Constttutton which 
says that no procedural dedsion of this 
House can be challenged In any court. Apart 
from the Anti-Defection Law or Part 7, 
Schedule 10 of the Constttutton, there is 
Arttde 122 which clearly laws down that as 
faras Internal procedural part isconcemed. 
ItcannotbechaNenged anywhere. Therefore, 
when the Speaker of Meghalaya deckles 
that 80 and so Members have been 
disqualified, I submit that no court has any 
right to sit in over the judgment of it. I can 
understand that he was also asplrfeig to 
become the Chtof Minister and so he was
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acting under some motive. He ought not to 
have donethat, but, thatisadKferent matter.

On principle, Iwouldalwayssupportthe 
Governor’s vlewthat he followed the record 
of the Speaker. When the Governor was 
asked by the Press as to why dM he not 
abWe by the Supienne Court direction, to 
take Into account the votes of the four 
disqualified Members, he said, *1 have been 
maintaining that the counting business should 
be canried out on the Fkior of the Assembly 
and not in the Raj Bhavan*. The opposition 
parties and the Congress have always been 
saying that counting shouM be done on the 
floor of the House and not outside. If that 
principle is to be applied, then the Speaker 
says, *1 have counted it is as 26 against 26; 
I cast my vote to them and this is my ruling*. 
So, nob^shouMchallenge H TheGovemor 
shouki aooeptthe report of the Speaker. The 
Govemor has further sakl and I quote:

‘Moreover, as far as the number of 
Mentters supporting the Government 
was concerned, I am bound to go by 
the offkdal proceedings of the House, 
certified by the Speaker; and as such, 
I hadtotakecogninanoe otthe Speaker 
and nobody else*.

Ibow to the very courageous statement 
The Govemor has to take the resultfromthe 
proceedings of the House and not from the 
Supreme Court or the High Court. We are 
supreme as far as our procedure is 
concerned. So, if the Speaker says, i  have 
deckled this way and this Is the result of the 
voting,* then, nobody else can say, ‘ I wiH 
countthevotes, I will countthe votes of other 
disqualified Members, I will deckle and give 
my ruling*.

As far asthisGovemorwas concerned, 
on txith the points, he has absokilelyconBeL 
He had saMthat he wouMfoikmrthe ceitlfled 
report of the Speaker.that he coukl not have 
their parade in Raj Bhavan. and that he 
eouM take his dedston.

and Motion n . 556
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against 26. With theSpeakers’castIng votes. 
I submit that the Government will go. 
Thereafter also, the Govemor has tried his 
best to find out a sohitton. He sakl this In his 
repoitof the 9th October 1991, to which Shri 
Lodha also referred to, and I will quote only 
one sentence from it.

*lt Is my consklered opinton that neither 
the present Ministry can function, as it 
wili not bepossibietotransact business 
in the House, with the opposition not 
cooperating; nor the opposltton with 
equal number of Members, if given a 
chance to form the Government, will 
be able to function in the present 
situation because this group also 
consists of five independent Members 
whose loyalty cannot be predteted*.

He has taken his sut^ective stand. He 
says that even if their votes are considered, 
what I feel is that the Government cannot 
function. What is required under Article 356 
of the Constitutton is only to say* that a 
situatton has arisen In whtehtheGovemment 
of a Stalecannot becanied on in accordance 
with the provistonsoftheConstitutton”. Then, 
we issue the Proclamation of the Presktont's 
rule. There also, the Governor has come to 
an opinion. He is a man on the spot. He is an 
offlceron the spot and hegauges the situatton 
and says that even if these five people are 
consklered. this Government cannot be 
formed and Government cannot go on. 
Therefore, he has recomnrwnded to the 
Preskient that Presklent’s rule shouki be 
imposed. On that basis also, Govemor has 
decided that it is a case for imposing 
PrasMenTs rule. Therefore, this resolutton 
has to be supported because the ordinance 
has been promiulgated according to the 
provisions of the Constitution.

I wouU now say a few things about the 
Anti-Defectkm Law to which I have made 
certain references. According to me, this 
House Is supreme, as I have saM eartler. 
l4ow Mr. Lodha referred to the reference 
matterof the Supreme Court-ReferenceNo. 
1 of 1954. That was the confrontatton
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between UP Legislature and the Allahabad 
High Court at its Lucknow Bench. In that 
Ktehav Singh’s case, the UP Legislature 
Issued wanants against the High Court 
Judges. And High Court Judges stayed 
those wanants. Uttlniately, the matter went 
for opinion to the Supreme Court. The 
Supreme Court in its advisory capacity 
decided that, SupremeCourt can interfere if 
fundamental laws are affected there. But as 
many juriste say. that opinion Jurisdiction of 
the Supreme Court is not binding upon 
r< '.ybody. It is judicial opinion. Mr. Seervai in 
his constitutional book has said that it is no 
more than law officer's opinion because no 
parties are there and no causa of action is 
there.Theyjustgive their opinion. Fromthat 
point of view. I say that view is no binding at 
all. In that particular case, ultimately, the UP 
Legislature also dkl not listen to that opinion 
case. Ultimately, contempt proceedings 
proceeded with against the High Court 
Judges and then were dropped. That Is a 
different matter. But UP Legislature 
thereafter also - after the Supreme Court’s 
judgment - defied and said. *We are not 
going to f oitow.”

That is the last judgment as far as that 
point is concemed. Butinanearllerjudgment 
of the Supreme Court is Searchlight case 
under our privileges matter. Article 105, a 
question arose in S.M. Shanna’s case 
whether our privileges are subordinate to 
the fundamental rights of the citizen. That 
judgment has cleariy saM that, no, when 
question of fundamental rights comes, the 
privileges will prevail, the privileges of the 
House will prevail and fundamental rights 
must give way. That is a judgment of the 
Supreme Court.. This is an opinton of the 
Supreme Court. So, earlier Judgment 
aocoiding to me. is binding. That is the law 
of the land. That has to be followed as far as 
we are concemed with respect. Therefore,
I say that here also the Speaker, whatever 
may be his other faults, was right In law. 
under Constitution. In defying the Supreme 
Court’s Judgment and foltowing his own 
consdenoe and decided the matter. If the 
Governor has also followed that, then my 
submis^on is that Governor's advice was
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correct And relying upon that report, if the 
Government has issued this prodamation 
then It Is time that we shoukl wholeheartedly 
support tt.

I am toM that thereafter also, that was 
one by-eleclton. That election has been won 
by Congress. That is the report of the 
Governor. Even if that is consklered, let us 
see now to what conciuston the Governor 
win now come and forfurther actton, we can 
await as far as this point Is concemed. But 
today, whatever the Government has done 
on 11th October is comect or whatever the 
President has done on 11 th October relying 
upon the report of the Governor. Mr. 
MadhekarDlghe, iscompletelycon-ect. This 
House supports it. Therefore, I whole­
heartedly support this resolution.

[Ttansla&Mii

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Deputy Speaker, Sir, Just now I was 
listening to the speeches of Shri Dighe and 
Shri Lodha. Both of the hon. members are 
teamed lawyers. So they go deep into the 
details of all the issues. But I think the issue 
under discussion Is not what they have 
stated. The matter does not fall under the 
Jurisdictton of the hon. Speaker or the 
Governor, but falls under the purview of the 
Government of India. Views of the hon. 
Speaker and the Governor are not all that 
Important, butthe basic issue is the intention 
of the Government of India. What is the 
Intention of the Govemment of India? I think 
the hon. Minister of Home Affairs as wall as 
the Central Govemment are confused, over 
the issue.

TH E MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN): No, It is not connect.

SHRI RAM VILAS PASWAN: Then let 
us know your position.

S »« )i S.B. CHAVAN: We wouU Hke to 
support R and are not at all confused.

SHRI RAM VILAS PASWAN: Then let 
us know when do you want to support. We
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are firm on our stand. At the Centre the 
Government is of Congress (I), while In the 
State since March 26. Mr. Lyngdoh is at the 
wheels. Till now, It could not be proved that 
the Government in the State is in minority, it 
is evident from the last session of Vidhan 
Sabha called on August 7 and from the 
report of the Governor, that 30 MLAs are 
with the ruling party and 28 MLAs are with 
the opposition. The Govemment Is requested 
to go through the report where in it is 
contained that since August 7 no occasion 
has arisen fortrial of strength on the floor of 
the Assembly.

SHRI S .B . CH A V A N : Once it is 
happened when the casting vote was 
exercised.

SHRI RAM VILASPASWAN: No, it has 
never happened. After that no occassion 
came for trial of strength. As per the latest 
report of the Governor, whicti has been read 
by Mr. Jacob, here just now, 30 MLAs are 
with the ruling group and 28 MLAs are with 
the opposition. It Is the apprehension of the 
Congress (I) that the Spealter of State 
Assembly may not agree to the party’s point 
of view and might tender his resignation. 
But, even if the Spealwr of the State 
Assembly resigns, the strength will remain 
at 30and one of themagain will be appointed 
as Speaker reducing the strength of the 
ruling party to 29 while 28 are in opposition 
and one MLA is still in a fix. If the same MLA 
loins the opposition group, the strength will 
become equal i.e. 29 on each side. All this 
cannot solve the deadlock and the matter 
rests here. The Govemment should not 
have any difficulty In accepting the position 
that 30 MLAs are on one skle and 28 MLAs 
are In opposilk>ncamp.Oneisdoubie minded 
and Is not aligned with any group. On the day 
of drial of strength on August 7, In the 
Assembly, 5 MLAs were suspended. Then 
on August 13 or alter that aU these 5 MLAs 
were disqualified. Only 4 MLAs went to the 
court against their disqbaWication and tf al 
the five MLAs had gone to the court, then a 
dedsion could have come on their petltkm.

DECEMBER 9,1991 anct ti/kition n . 560
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status-quo and since then no progress has 
been made on the issue.

At present, 30 MLAs are on one skte 
and the other 28 MLAs are on the otherskle. 
ijust want that aspersions should not becast 
on the Govemment of India. There is no 
questton of accusing the Centre, but the 
main point is that we have seien the sequence 
of incidents in Punjab. We have also seen 
how the Bamala Govemment who was in 
majority was dismissed by the Centre. The 
Govemment seems to have not leamt any 
lesson from the Punjab and Kashmir 
episodes and again the same things are 
being repeated in Meghalaya. It will also not 
go down well among people, of the State. 
Why is the Centre afraid of future political 
developments in the State. Please revoke 
the order and convene the Assembly of the 
State. Whichever party is in majority will 
formtheGovemment. If no party isin majority 
then elections will be conducted. On the one 
hand, the Supreme Court states that the 
legislature is supreme and on the other hand 
it does not want to issue any direction to the 
Govemment of India. Therefore, I submit 
that it is a separate issue to be pondered 
over. That the role of the Speaker of 
Assemblylsjustifiedornot. TheGovemment 
should conskler what the Govemor has 
stated in hisreportwhtoh is at present before 
the Govemment.

In the beginning, I have pointed out that 
it is the question of the intention of the 
Govemment of India. We are law makers 
and this August House is entrusted with the 
task of making laws. Therefore, I would like 
to quote from the tenth schedule erf the 
constitution, as has ateo been referred to by 
Shri Dtghe during his speech, that the rights 
of the Speaker cannot t>e chedlenged In any 
court. But, the court has ruled that the 
actions of the Speaker of Assembly are 
wrong. In that case it must be reviewed and 
the anti-defection law shouki deflnttely be 
reviewed. But in this connection, we strongly 
oppose the proposed of the Govemment and 
I think that the Government should 
understand the feelings of the House. This
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matterdoes not relate to a particularparty or 
to a particular Government. Whatever you 
do, it wiH be a matter of happiness for you. 
At least for once the Congress Government 
should do a good vrork since it is always 
doing wrong things.

SHRI S.B. CHAVAN: They will do after 
listening to you.

SHRI RAM VILAS PASWAN: The 
Governor has always said that they should 
prove their strength on the floor of the 
House. We do not say anything in this matter 
also. We are of the opinion that the trial of on 
the floor do the House Is the best test of 
majority, in that context it must be reviewed 
and the President's rule should be revoked. 
Give a chance for the formation of a new 
Government. We have always demanded 

‘on the floor of the House that Mr. Lingdoh, 
who had been the Chief Minister and was 
removed, deliberately, shouM be given a 
chance to be the Chief Minister. Majority 
should be proved on the floor of the House. 
If some new situation emerges there, then 
the House or the Govemment will have an 
opportunity to think over it. If we start 
presuming and the Govemment also starts 
thinking that this or that will happen, then I 
think, it will be making smocking of the 
people of the country and the democracy. 
Therefore, on one hand, we firmly oppose 
this proposal of the Government on the 
other hand, we openly support the motton of 
Advanlji and Shrimati Geeta Mukherjee.

15.42 hrs.

STATEM ENT BY MINISTER

Train Accident to 3 Pathankol'BalJnath 
Passenger Train between Jawanwala 

Shahr-HarMr Dehri on Pathankot* 
Joginder Nagar Narrow gauge Section 

of Northern Railway on 7.12.1991

TH E MINISTER O F  STA TE IN THE 
M IN IS TR Y  O F  R A ILW A Y S (SH R I 
MALLIKARJUN): It Iswlthdeepanguishthat 
I apprise the House of the trafic accident to

train No. 3 Pathankot-Baijnath Passengerat 
about 15.00 hours on 7.12.1991 on the 
Pathankot-Joginder Nagar narrow gauge 
single line section of the Rrozpur Diviston of 
Northern Railway. While this train with 6 
coaches was on mn between Jawanwal 
Shahr and Harsar Oehri stations, 2 coaches 
nexttothetrainengine derailed and capsized 
at km. 47/7-8. As a result of this derailment,
27 persons k>st their lives and 73 passengers 
sustained injuries.

Immediately on receipt of information 
about the acckJent, the medical relief van 
with Divisional Officers and doctors were 
rushed to the accktent site from Pathankot. 
The Divisional Railway Manager/Firozpur 
also left for the site of the acckJent to 
supervise relief operations. Local CMI and 
Poik» Offkdals also attended the accklant 
spot. The injured were admitted to the Civil 
and military hospitals at Nurpur, Jawanwala 
Shahr and Pathankot. Military personnel 
also assisted in attending to injured 
passengers.

The Member Engineering, Railway 
Board atongwith General Manager, Northem 
Railway and Sen tor Officers also proceeded 
to the site of aocMentto oversee rescue and 
relief arrangements.

I proceeded by special airforce plane 
aiongwith Member Traffk: to the site of 
acckJent I visited the injured in the hospitals 
and also inspected the accMent site.

Ex-gratia payment to the next of kin of 
the dead andtotheinjured is being an^nged.

The Commissioner of Railway Safety, 
Northem Circle will be hoMing a statutory 
inquiry into this accMent from 10.12.1991.

I am painfully consctous of the public 
misgivingsatwutraitsafetythat are provoked 
by such unfortunate accklents. Every single 
accfcJentisamatterof serious concemtome 
and an RaHwaymen as it is to the general 
public. While I assure the House that the 
officialsgulltyofcauslngthlsaocMentthrough 
their negligenca, will be severely punished.
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I crave your Indulgence to view Railway 
perfomiance In the proper peispectlve.

Indian Railways operate atxMit 14,000 
trians a day with a workforce of 1.6 mMlon 
Rallwaymen working round the ctock In 
diverse condHtons and with equipnwnt of 
varying complexity. The failure of a single 
human or mechanicai component of this 
gigantic network can cause an acckient 
This is the magnitude of the challenge 
confronting the Indian Railways.

In view of the recent critteism about Rail 
Safety, Ithinkitisnecessatytoquotecertain 
key statistics whk:h I do hope, will help allay 
the fears of the Honourable Members about 
the health of the system. In recent years, 
there has been a perceptble Improvement 
in the safety record of the Indian Railways. 
Fromalevelof 1130 train accklentsini 981- 
82, the number of accktents came down to 
717 in 1985-86 and In 1990-91 the number 
of train acckjents was 532, an all-time low. 
The incklence of train acchlents per million 
train kms, which is the true index of safety 
performance has Improvedfpom2.2in 1981- 
82 to 0.86 in 1990-91. In the current year 
also the improvement has been sustained, 
there having occurred 365 accktonts from 
April to November 1991 against 371 
acckJents in the corresponding period of last 
year.

It Is unfortunate that some major 
aocklentsinthe recent past have eroded the 
credibility of the railways in the eyes of the 
public. I wish to assure the House that every 
effort will be made to improve the overall 
safety performance of the Railways. 
Vulnerable areas in the system will be 
kientified and coirective action taken. No 
mercy will be shown to off toers and staff who 
are guilty of indulging in unsafe practk»s.

Shri Jaffer Sharief, ail Railway workers 
and I extend our heartfelt condolences to the 
relatives of the persons who lost their lives 
in this unfortunate accident and sincere 
sympathies to the injured.

I trust the House will join me in extending 
heartfelt condolences to the t>ereaved
families.

PROF. PREM DHUMAL (Hamlrpur): I 
wouU Ike to know about the acckient In my 
constituency.

[E n g m

MR. D EP UTY SPEAKER: Whenever a 
Su»M otu Statement Ismade by the Minister, 
the rule Is...

PROF. PREM DHUMAL: I know the 
rule is there but I wouM like to ask a 
clarification under some special 
circumstances.

MR. DEPUTY SPEAKER: We have well 
established rules. No darifnatton can be 
sought after a Statement is made.

[TranslaOorU

PROF. PREM DHUMAL: Rules are 
relaxed in an extra-ordinary situation... 
{Intemiptton^...

[English]

MR. DEPUTY SPEAKER: In the past 
also there were very serious incktonts of this 
type. Mr. Paswan himself raised certain 
question. So, we cannot discriminate 
between two Members.

[TmnslaOon]

PROF. PREM DHUMAL: I wanttoknow 
something about the relief w ork... 
(Inlemjpttons)... The people have openly 
sakJ that the acckient took place due to the 
very high speed of the train. All these facts 
should have been mentioned by the hon. 
Minister... (Interruptions)...

lEngSsHl

MR. DEPUTYSPEAKER: Ktheincklent- 
pertains to your constituency and you are 
interestedto knowcertalnthings, you can as 
wellcontact the hon. Minister. He willdef initely 
clear your doubts. We have got a well 
established rule. So, let these things not go 
on record.

[Translation]
PROF. PREM DHUMAL: The State
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Govamment has announced payment of an 
assistanoeofRs. 10,000/-eachtothevictims 
but how much amount the Central 
Qovemment is granting for them?

[E n s m

MR. D EP UTY SPEAKER: Hitherto, the 
well established principle is that whenever 
an hon. Minister maices a suo-moto 
Statement, Members cannot ask 
ciartficalions.

PROF.PREMDHUMAL:Sir,lamasking 
it on a humanitarian ground.

MR. D EP UTY SPEAKER: H is because 
you are asking a question based on a suo 
motu statement. Whenever a suo irwtu 
statement is made, the rules does not permit 
for asking clarifications. Prof. Dhumai, you 
do one thing. If you l ^ e  anything in mind, 
you can ask the Ministddateron. The Minister 
himself will invite you foradiscussion. If you 
want to make any suggestton or if you feel 
that there are lacunae, certainly the hon. 
Minister will co-operate.

PROF. PREM DHUMAL: I want an 
informatton. Have they announced anything?

MR.DEPUTYSPEAKER:Atthisstage, 
you cannot extract any informatton because 
this is a suo motu statement.

15.51 ftrs.

STA TU TO R Y  RESOLUTION RE.

APPROVAL OF PROCLAMATION IN 
r e l a t i o n  t o  STATfe d F  M E G H A U Y A

AND

REVOCATIONCJF PROCLAMATION IN 
RELATION T O  STATE OF MEGHALAYA

-CO NTD .

[English]

DR. JAYANTA RPNGPI (Autonomous 
District): Mr. Deputy Speaker. Sir, 1 stand 
here to express my solidarity with the Motion 
placed by the Leader of the Opposition to

18.1913(S4/C4) and Motion re. 566 
nOVOCanOn Or rTOCiammlOn m

ralaUon to state of Meghbya 
reconmend revocatton of PreskJenfs rule 
promulgated In Meghalaya.

As I see it, this Is not an isolated case, 
this is a part of the greater nialady. it Is 
almost ritual that when any newGovemment 
comes to power at the Centre - whether it is 
the Congress Government or whether it is a 
non-Congress Government - we find that 
there will be a series of changes or the 
process of destabllsatton takes place In the 
States which are ruled by the parties other 
than the one that is ruling the Centre. This 
you couM have seen in the States of Punjab, 
Jammu and Kashmir and the North-Eastern 
States. As was pointed out by the Leader of 
the Opposition, it is mainly because of the 
wrong poltey or wrong attitude or non- 
tolerance the other parties to remain in 
power in different States. So, that haSledto 
a greater tragedy in the States of Jammu 
and Kashmir, Punjab and so on.

So far as Meghalaya is concerned, I do 
not want to go into any controversy by 
commenting on the sovereignty of the 
Speaker or what the Supreme Court has 
gh«n. It is for ail of us to see. But what Iwant 
to point out is that the country cannot be 
governed only t>y the democratic principles 
by just going through the black letters of the 
Constitutton. There are many countries In 
the world which does not have any written 
ConstihJtton but still those countries are 
running in abetterwaythan our country. We 
have a very big Constitution and we have so 
many rules.

So, the most important thing is the 
attitude of the Ruling Party, the very spirit of 
tolerance, the very spirit of acceptance of 
the multi-party denruKiracy. If we cannot 
accept this fact, then there is definitely going 
to be a problem in so many other States.

So far as Meghalaya is concerned, as 
many of the Members including from the 
Congress have been saying that if you want 
that any political party shouki prove its 
strength on the floor of the House, then 
inmediateiy the Presklent's Rule should be 
revoked and status-quo ante should be
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maintained; the session of the Assembly 
should be called for testing the strength of 
the different political parties.

I would also IS(e to point out that so far 
as North-East area is concerned, where 
political turmoil is going on, where a large 
number of people have started challenging 
even the existing system of the country. In 
such a volatile area, in such a very sensitive 
State or zone, the Government of India 
should think twice before talcing any such 
steps.

As the things have developed in 
Mansur, as you have seen, Mr. Deputy 
Speaker, now the situatton in Manipur is also 
not good. There is alsoadesign to destablise 
the Government led by the Opposition.

And also tne way the things have 
developed In Nagaland where a partteular 
group Is trying to change the Govemor in 
order to topple the Govemment, this will 
create more problems in the North-Eastern 
States.

And even inside Assam where the 
Congress Party is in power, there are two 
autonomous District Councils ruled by 
Oppositon Parties. Even inskto Assam, the 
Ruling Party, Congress is trying to destabilise 
the autonomous Dlstrtot Councils. This is a 
very wrong trend. The hon. Home Minister is 
here. I request the Govemment of India 
through you totake note of the sensitiveness 
of the Itorth-Eastem States and thereby to 
think tw k» before taking some such steps.

I again requesttheGvoemment of India 
to revoke the Presktents Rule in Meghalaya 
and maintain the sUOus-quo ante and calt 
the session of the Assembly for testing the 
strength on the floor of the House.

SHRIBHOGENDRAJHA(Madhubani): 
Mr. Oeputy-Speator, Sir, today, we are 
discussing an issue which relates to a sntall 
State of our countiy-Meghalaya. In the 
beginning, I want to say that we do support

DECEMBER 9,1991 and Motion re. 568
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relation to state of Meghbya 
the mot! r: moved by my friend, Shri Lai K. 
Advani. laisododemandthatthe Preskienfs 
Rule shouM be revoked and the AssenMy 
shouM be allowed to functton.

State is small but the issue is big. In our 
system of democracy In India, there can be, 
have been and shall be different colours of 
govemments at the Centre and in the Stales. 
From the very beginning, the Govemment at 
the Centre, the Congress Govemment, was 
intolerant of any govemment at the State 
level formed by any other polittoal party; and 
the first blow against denracracy was given 
in 1959 when there was a Communist led 
Govemment in Kerala. When the Congress 
Party failed to cause any defection, to win 
over a single legislator, then they dismissed 
the Govemment from above; there was 
absolutely no pretext. Still demonstrations 
were organised and then that became the 
only practice. The country dkl not like it; 
even the non-Communlst sections of our 
population dki not like it. But the Congress 
Party dkl it. Some other places witnessed 
such a thing. In Patiala State, at that time, 
the Congress Party couM not secure a 
majority and again dissolved the Assembly 
whtoh was a separate State at that time in 
Patiala. Later on. In 1977, the Janata Party 
came to power.

16.00 hrs.

It dismissed seven State Govemments 
in one btow, giving the argument that because 
the Congress Party had lost the majority at 
the Centre, the State Govemments fomied 
by it had no mandate to rule the States, the 
seven State Govemments were d is m is s e d , 

the Assemblies weredissolvedandelecttons 
were heM.

Again, the Congress party came to 
power in 1980 and it also dismissed seven 
plus one State AssenMles, dissmissed eight 
State Govemments and it tried to surpass 
the Janta Party Govemment Ingiving abk>w 
to democracy. This trend has been 
devetophvg.

But a major btow against democracy
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which became a blow against natkmal 
bitogrly, was struck when the Congress 
Party atihe Centre caused defections In the 
National Confrence to remove the Chief 
MMstor Dr. Farooq Abdullah and tried to 
install, and dM instal his brother-in-law Mr. 
Shah as the Chief Minister of Kashmir. That 
destablisatlon led to certain developments, 
and we now see that between the people of 
the State of Kashmir and the Central 
Government there is no democraticstrata at 
present available. The only relation is to run 
this side or that side.

Again, there was a chance when we 
had supported in 1990 the Govemment led 
by ^ r i  V.P. Singh. R also under pressure 
fromone of its supporters, forcedaGovemor 
on Kashmir, which was stoutly opposed by 
Dr. Farooq Abdullah and Dr. AbduHah had to 
resign. Not only that. O N  the 
recommendation of that Govemorthe State 
Assembly was dissolved.

This intolerance, by any Govemment of 
any colour, had led to an abysmal crisis and 
toaprobiem with which we all areconcemed 
todays, to the detriment of our national unity 
and integrity. Pur^ab is another example 
where Parlcash Singh Badal was the Chief 
Minisler. As I have just mentioned, in 1980 
along with the seven other State 
Govemments that Government was also 
dismissed but it was not only partlcutarly 
meant against Punjab. Eight State 
Govemments were dismissed; and their 
Assemblies were dissolved. But the late Shrl 
Dart>ara Singh was a Congress Chief 
Minisler, a ceiit percent secular person, a 
freedom fighter, who has never even 
hobnobbed with any AI«H groups or any 
partygroups. But those atthe helm of affairs 
at the Centre at that time led by the then 
Home Minister, did not Kke Daibara Singh 
and some his Govemment has dismissed. 
That dismissal was again supported by the 

'parties whom we were organising into a 
Conclave atthattime. We arealsoaparty to 
1  Ttw  oootibve al Srtnagar had demanded 
that whatever type Of OcMemtnenl al the 
Stale leyel had a majoftty, must not be 
dismissed by the Central Govemment. Just

Remcattonol PmtihunUonUt 
iBbtkm iostateof M a gl^ya  

aftertwodays, Dart>araSlngh’sGovemment 
wasdisfnls80d butp8rh3p6 bfttrausft ho was 
a Congress Chief Minisler, the Conclave 
parties supported the dismissal

This opportunistic dispta^ on party Una- 
whoeverhasdonelt-has brought calamityto 
our country. And today we find a situation 
where Punjab is. We are very much 
concerned with It. The whole country is 
concerned with that. We, the communists, 
have given largest nurrtwrof martyrsforthe 
salw of national unity In Punjab. About 200 
valued comrades have lost their lives.

Here Is a point for heart searching. I asl( 
my Congress friends, who are giving 
arithmetic of this State or that State. Who 
can guarantee In a democratic system only 
Capable people can form the Govemment? 
Are those on treasury benches only capable 
persons? Are the other persons siting on 
this side are incapatile persons? Can we 
ensure that those of us who have been 
elected to Lok Sabha are the only able 
persons In our constituencies and all other 
are unfit to become Members of Parliament? 
Democracy can neverguarantee that. Only 
ability will prevail. Only truth win prevail. 
Democracy is the best possible form of 
Govemment evolved by human civilisation 
uptu now. With ail its defects, with an Its 
troubles, there Is no other alternative but to 
the democratic path. And hence, there is a 
needcfademccratictempsramenttatolerate 
the Govemments which opposed them; to 
tolerate the views of the parties and groups 
who oppose them. We any not Ike their 
views, their actions; we may oppose It and 
we may disapprove It; but we have to tolerate 
with it

Now this Is atime not to lose the chance 
in Meghalaya. The case of Ktenlpuriscoming 
up. Even the case of Nagaland may come 
up. The ruling party here must not fail victim 
to a temptation that some Congfess man 
shouM lae made as. the Chief Minister, day . 
sSlat \onwTTQW he nay nM even be tne 
congress man. \n the vety process, we w l  
tum our North Eastern SUtos into whal we 
were seeing in the North West. So, that is the
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bigger stake, the t>igger danger to our 
national integrity and people win lose faith in 
ourdennocraticprooedijRBS,inthedamocratic 
methods. They wHi not only lose faith in the 
party at the Centre t>ut they will also lose 
faith in the Indian nation, in the Indian State 
as in happening, as we are seeing it in 
Punjab and Kashmir. That must not be 
allowedto happen. That isthebasicandthat 
must be the decisive factor.

Hence, I urge upon treasury benches 
that they must not fall viclim to the minor 
ieinptation and they must allow the 
democratic procedure to have its own way. 
We may not IB(e the Chief Minister. But none 
can here guarantee that he will be the best 
Chief Minister.

16.08 hrs.

[SHRISHARAD DIGHE In the ChaU\

People say that there will be horse 
trading and there will be defections. We 
have seen here. Many Prime Ministers from 
that side came to this side and they became 
the Prime Ministers. We have seen here 
severaltimes. We have supportedthemand 
we have opposed them. That Is a different 
matter. In such a situation, the behaviour of 
the Speaker is a minor thing.

I entirely dislike the behavtour of the 
Speaker in this case. But then, it <s a minor 
thing. Had his behavtour been good, in that 
case the majority party or the party having 
the largest following in the Assembfy if not in 

' majority, must be allowed to form the 
Govemment. We are atthe Centre. Here we 
have notaGovemmentformedby a majority 
party but formed by the largest party. That is 
why, there also the person having the largest 
support inskle the Assembly, shoukl be 
allowed to form the Govemment. And for 
that the Presidents rule must be revoked 
and democracy must be given a chance to 
function. Let the Assembly decide; let the 
legislators decide whom they choose as 
Chief M nistar and whom they do not. If the

legislators do not behave, they are the 
eleclors. they wNI deckle. That must not be 
anowed to be deckled In the R ^  Bhavan. It 
must not be left to the whim or dedskm or 
judgment of the Governor. So In such a 
situatkm, it is very tragic that the Governor, 
before whom 30 legislators were paraded 
twice, recommended dismissal of the 
Govemment.

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRYOFPARLIAMENTARY AFFAIRS 
AN D  M IN ISTER  O F  S T A T E  IN T H E  
M INISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACO B): Next day out of 30, it Is saM by 
them that two of the same people wenttothe 
otherskle and presentedthemselves before 
the Gvoemor that they supported the other 
skle. This is the situation.

SHRI BHOGENDRA JHA: As I have 
sakl, this isahuman problem. People change 
their views even honestly. I have toM you 
that several times the people of India had 
defeated the Congress Party and yet after 
defeating the Congress Party, the Prime 
Minister had been the Congressmen in this 
House Rself. Why do you talkof Meghalaya? 
Here In this very House, the Congressmen 
from that skle came to this skle and became 
the Prime Mielster and not once. So why do 
you want to penalise Meghalaya for that? 
Here two persons changed skies nmre than 
once. Weknow what happened in Haryana. 
There werethe legislators, the Chief Minister 
and his Cabinet of the Janata Party led 
Govemment. At the Centra the Congress 
came to jsower. And the whole Cabinet 
defected to the Congress Party backed by 
the majority of the legislators of Haryana 
Assembly. But for that the people have to 
deckle. Democracy is not only an end Itself 
but tt is a means to an end also. So M  the 
people there be given a chance whom to 
elect or whom not to. So It has to be left to 
them. If two persons dtange skies, more 
can change. I for one cannot guarantee 
about a single person that he shall not 
change skies hereafter. Nor you shouM 
have the courage to say that those who 
daimtobeCongrassmentods^in Meghalaya 
shall remain so even after six months. So in
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such a situation, tlie oniy thing to be 
depended upon isthedefhocraUoprooedure. 
democratic method and the procedure 
estal)lishedt>yourConstilutlon. In this case, 
some other problene have also cropped up 
•whether we give preference to the judiciaiy 
orthe iegislature. Under ourConstRution we 
have three ms4orwing»4egislalure,executive 
and the jwfidary. All together run the same 
State, serve the same nation. So there can 
t)6 there have been and there shall be 
occasions when theyshaH sometimes collide 
and sometimes coliude-manyatime collude 
and some time collide. This is unavoidable. 
This is inevitable. These problems have to 
be sorted out as t h ^  arise. Their cannot t>e 
tundamentalposltion. any dogmaticposltion 
on mlnorissues in this legard. In the case of 
Meghalaya, the Surpeme Court’s judgment 
has to be abided by all. In the case when we 
in this very Parliament have raised the issue 
of the functioning of the Speaker inside the 
Partiament, in that case the Parliaments wiR 
hastoprevail, the Spesdwr's decision hasto 
prevail. So, there are occassions. There 
cannot be hard andfastnileforaH occasions, 
in all circumstances for every person 
concerned. Therecannot be any single hard 
and fast rule. But in the case of Meghalaya, 
the decision of the Supreme Court that 
disqualification of 5 Members was wrong 
should be accepted. There is no alternative 
lor us; unless we demolish the very fabric of 
ourConstitution, which we must not dare try.

Weknowthehistoryof Nagaland. What 
was the sttuation ttwre about a decade 
earlier, what aboutasltuattonthere just after 
independence for several decades. But 
once given the chance, patiently but firmly 
the democratk: processes have worked their 
way, even though not fully satisfactorily, 
more or less tolerably well The same thing 
must t>e applied in the case of Meghalaya 
today, in the case of Manipur tomonrow 
whteh is also coming up. I do not think even 
from the point of view of party interests, the 
Congress Party is going to gain very much. 
When it tried to gain much in the case of 
Kashmir, when it tried to gain much in the 
case of Punjab, It lost both... (Inten^Jtton^. 
We tost and the country also tost So, that is

Revocation of ProdrnnaOon in 
ntaOon to state of Meghlaya 

a nattonal toss. Please do not cause that 
very loss in our North-Eastem sector which 
Is coming up on the democratic path. Many 
Stales have been fragmented, new States 
have been formed, people have got their 
new aspirations, new opportunities for 
democratic functtoning, as to what we call 
horse trading is not imposstt)le, it cannot be 
ruled out at present. But. despite that the 
Assembly must be aHowed to have itscourse 
and let people leam. You educate them and 
ten them what Is horse trading, why It is not 
good. It is our task. We must do that We 
must fulfil that task. But this is not the task 
of the Bhawan to recommend the 
Presidednt’s Rule, to perpetuate the 
Presklent’s Rule, that must not happen. 
Many a Governor, many a Rajyapal may 
have atemptatton, may be it isquote possible 
any one can have, even I may havethat icSn 
be abetter rulerthan this Governor even any 
M.P. may have a temptation, that can be a 
correct temptation; also may t>e factually 
correct for that parttoular point. But, a bad 
denwcracy taking the longer the larger 
perspective is betterthan a good autocrat a 
good dictator, in the k>ng perspective, in the 
tong run. And a country like hidia, a natton 
like india-muKi-lingual, multi religious, multi 
cultural Is stHlone natton.This nation has the 
strength and the people who are njnning this 
Government here must have that largeness 
of heart and larger perspective to see that 
for a small thing, we must not destroy the 
fabric of our national unity. For the sake of 
some prasadl, we shouk) not destroy the 
temple of national unity, tfte temple of 
democratk: process, democrats methods, 
denracratk: functtoning. That is why I say the 
largest number of Legislators is at present 
supporting Lingdoh. Let him form the 
Government. Tomorrow people may defect. 
It is quite possible that they may defect I do 
not know. Many people here in Delhi also are 
waiting intheconldors that their names may 
be called for swearing In someday, and that 
is not impossible for Meghalaya or any other 
place, hi ourState of Bihar, we have seventy- 
five Ministers and the rast of the legislators 
of the ruling party have been made the 
Chainnen of the various Boards. Onlyafew 
who have refused are left... {MenupSons).
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That depends on your taste at what stage 
you say 23!ndabatfand at what stage yousay 
MurdstaO. Butthis isafact. ReaHty is reality. 
One may like H, one may disilce It. One may 
call it zAidatMKt one may call it MuidiabadL It 
has astraigMI>earing ontheStateexchequer 
which is bad. I do not say it is good but it is 
there and it is not for the Qovamor, for the 
Raj Bhavan to decide that these legislators, 
this government, this Assembly must not be 
allowed to function. That is why I have said 
the democracy is a means also and an end 
also, a procedure, a method, a process also.

Sir, as I amtaldng much of your time, I 
do again insist and appeal to Treasury 
Benches that accepting of this Motion by my 
friend Shri Lai Krishna Advani, even by the 
ruling party, wiH not be a slur against the 
ruling party. It will not mean adefeat. Letthis 
House unanimously decide -  not that if we 
win, they lose or if they win, we lose - that 
unitedly we stand for democracy, unitedly 
we stand fordemocratic procedure, unitedly 
we stand against President’s rule and. so, in 
Meghalaya, Presiden'ts rule must be 
revolted. lthinl(theyshould have the wisdom, 
the courage to decide accordingly. Hence, 
again pledging my support to the Motion, I 
appeal to them and I hope that this House 
will be in a position to accept It unanimously.

[TranstaM i

SH R I SH IV  C H A R A N  M A TH U R  
(Bhilwara): Mr. Chaimnn, Sir, there are two 
types of motions under consideration of the 
House, the first one has been presented 
before the House by the hon. Home Minister 
as a statutory resolution through which...

lE n g m

SHRI BHOGEM JRA JHA: Exojsefor a 
slight Intemjptlon. Sir, I would Ww the hon. 
Memberto speak as a free man. He shouM 
speak in that spiriL

[mnstaaorii

SHRI SHIV CHARAN MATHUR; The

9.1991 and MoUon re. 576
Revocattonof ProdamaiHon ki 

iB k th n to O M a o f Meghlaya 
hon.MlnlsierhasmowadaiB8oiutk>nseeking 
approval of the proclamatton imposing 
PresMents Rule, in Meghalaya issued on 
11th Octbber. As against If the leader of the 
opposltton, hon. Shif Advanip has moved a 
motton to revoke the Prasktont's Rule, and 
to restore the Legislative Assembly in 
Meghalaya. I was going through the first 
report of the Governor sent to the 
Government of India. Narrating the history 
of part three years the report says that first 
Government was formed there in February, 
l988thPoughgeneialeleclk)nsandthereafter 
Governments fell one afterthe other due to 
floor crossing. Sth February, 1988 afterthe 
first electtons hoM on a Congress supported 
Government was formed under the Chief 
Ministership of Shri P.A. Sangma. Mr. 
Chairman, Sir, the House might be knowing 
that that Government was having a support 
of 48 out of 60 Merhbere and all of us know 
that Govemment worked very well in 
Meghalaya Gradually, Government reduced 
minority due to floor crossing. As a result, 
anotherGovemmentheadedbyShrlLlngdoh 
was formed. After sometime that 
Govemment too proved to be unstable. On 
the 7th August, the sesston of the Legislative 
Assembly was convened to test the strength 
of both the sMes. At that time, the Speaker 
disqualified some Members using his 
discretton andthe actton of the ̂ leaker was 
challenged in the Supreme court. The point 
is that the amendment to the Constitutton 
was made in respect of Defectton under 
Schedule 10 if I am not wrong the Schedule 
10 was passed by this House unanimously 
and everybody knew the inherent diff k»ilties 
but at that time, it was thought that whatever 
the difficulties arise, we will face the, and It 
win be our duty to accept the deciskm of 
Assemblies and the Partiament, accepting 
them as the supreme body. That Is why the 
sectton 7 of Schedule 10 was not made 
justk:iable.

Just now, Mr. Bhogendra Jha has rightly 
saMthatat>addemocraqr taking the tonger 
and larger perspective is better than a good 
autocrat, a good dictator, in the long 
perspective, In the tong run. You know when 
this tong run wlH come. We have knowingly
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accepted It,thatachange should be brought 
In the Constitution for which there can be a 
mistake and wrhen we go to the court of the 
peoplefornctlfylngourmistakes the verdict 
of the people WIN be before us. The people 
only can rectify our mistake. In my opinion, 
the people are the greatest Judges, they will 
never forgive any mistake committed by 
anybody or any party. Our mistake can be 
conected, whenever the eiecttons will take 
place after one. two or five years. TTie 
largest chain of our democracy is the public 
and thf public opinion. Accepting the public 
feelings, we have knowingly amended the 
Constitution. We have tried to bring this 
change. KnowingfuHy wen. we used to think 
that the institution of the Speaker in our 
country, whether one is Speaker of Lok 
Sabha or of the Legislative Assembly, is 
supreme and no party shoukJ fiekl any 
candklate in theeiectkKisagainstthe Speaker 
and I understand that since 1952, till today 
this questton came before us time and again; 
but I beg pardon, no hon. Member from 
eitherslde haseveragraedthatthe institutton 
of Speaker shouM be made so safe that 
nobody can make any aliegatton against 
him.

The situation has not changed. It is 
ciearthat the Speakerdoesbetong to certain 
party. Many times It happens that formaly 
the Speaker does not give his dedskm. 
Such a sItuatkMi has not been accepted in 
the 10th Schedule. Thersfore, it has been 
provUed that the d e d ^ n  of the Speaker 
wouM not be justiciable. We shouU accept 
his dedston. Youdo not accept the dedskm 
because It goes In favour of other persons. 
Other party does not accept it because It 
does not suit IL These two things can not be 
acceptedLWelwwtoaooeptthatthedeciskin 
of the Speaker. I do not want to mention the 
name of any speaker but I know that many 
times the Speakers have tried to give 
decisions by daWneratety making wrong 
interpretatfon of the iawlo support his party. 
We had atready acoepM  that situatton.

IwouUllkstosaytoShriSharedDighe.
!■ Ji n —--- -----— --------1 ■ 1___________wno 18 piusomiy proBNinQ in ine Mouse, inai 
we shouW a o G ^  the supremacy of the

Parliament and of the Legislative Assembly. 
We aH shouM accept that no court or the 
Supreme Court can challenge the decision 
of the Speaker. It istrue that In course of time 
your dedskms may prove wrong. Therefore 
this House is Supremeandthe House shouM 
discuss the 10th shedule again. Then you 
can amend It, V you want. Notx>dy wouM 
object to It But so long as the provisnn of 
section 7 of schedule 10 is there that 
Speaker's dedston cannot be challenged, 
we wiH have to accept It. As k>ng as this 
proviston is there, we have to accept tt. If any 
ruling goes In your favour you consider it 
right and If It goes against, you conskler It 
wrong. Such double dealing cannot be 
accepted.

Therefore, wtthout involving myself in 
legal complkatkMis. I wouM like to saytl^at 
though it Is not justidable yet so long as 
Sectton 7 of the 10th shedule, is there, we 
have to accept the decision of the Speaker, 
whether it is wrong or right. If we have given 
wrong decision people will decide it but no 
court shouU be altowed to interfere in the 
matter.

Therefore, when we talk about 
Meghalaya, we see that the Speaker of 
Meghalaya Assembly had disqualified four 
five M.LAs. Then they wentto the court and 
they dU not accept the judgment of the 
court It doesnot happen only in Meghalaya. 
Such things have happened In many other 
states and many Speakers have not 
accepted the judgements of the courts. So 
tong as there is Section 7 of the 10th 
schedule, I think that It Is not wrong on the 
part of the Speaker of Meghalaya Assembly 

he refuses to accept the judgement of the 
court. Therefore. I have presented this legal 
aspect before you.

K h %  a practical aspect too whk^ I 
wouM iNce to present before you. Today 
tliere Is an atmosphere of instability in 
Meghalaya It is true that no party can daim 
majority and no party can form a stable 
Govern ment which may j ^ e  justice to the 
people of Meghalaya. Nobody can daim 
anything definitely. There is provision of
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proclaiming the Presidenfsruietofarasuch 
situation. Therefore, we have o other 
atta matto except prodaimfaig the Presidents 
i%ile there.

So, I wouid lOw to say that the hon. 
Minister of Home Affairs has moved the 
motion under certain compulsions we have 
no aMemative except the Presidents Rule 
and we want to njn the Government of that 
state for the time being so that a majoitty 
party can fbnn a stable Government in that 
state. There can be no other alternative 
except imposing Presidenrs Rule.

We have seen the disasterous results 
or<he elections sothat wecanl holdelection 
in Meghalaya in the present sttuation. The 
only aim of the Central Government is to 
give achance to the legislature so that it can 
fonn a stable Government in the coming 
days. Therefore, we have a resolution before 
us hereextemfing for Prasiden'ts Rule there.

My dear view is that the House should 
aooeptthe motion moved bythe hon. Minister 
of Home Affaiis and should wait for some 
nwre days so ttiat some party may be able 
to form a stable Government IwouldMceto 
say only this much on this occasion.

Iwouldltotorefertothetwoaiguments 
advanced by tfie hon. Leader of the 
opposition. On the one hand he canoedee 
that the law regarding member’s 
disquaMcationhasbeenmadeknowingfully 
well that such things can happen and now he 
says since the Supreme Coiirt has given its 
verdfct, it should be accepted. These two 
things arecontradictorytoeach other. When 
we accept one thing flwn we have to accept 
that we have no odier atomaUve except to 
impose Preeiden’ts Rule. Therefore, I 
emphatically support the motion for 
«(lendingHiePnesiden1gRulelnMaghaliiya 
moved by flie hon. Minister of Home 
Affaire.

DECEMBER 9,1991 and Motion n . 580
--------MS---- ----------------- ■ - -----rtBYOGmaOn Of rnKSUUtm uOn m

m illion to sUto of Ueghkym
IB ig tm

SHRIYAIM A SM G H  YUMNAM(lnner 
ManlpuO: Mr. Chaimnan, Sir, I thank you 
veiy much fbrgMngmethechance to speak 
on this Molton. I rise to support the Motton 
for the revocalkNi of the PresMent’s rule In 
Meghalaya moved by Shri L K . Advani, the 
Leader of the OpposWon. I support the 
Molkin because, I think. It wM promote 
democracy in the country.

Sir, as we know, India is the largest 
democratic country In the wortd. It has been 
uphoUhg the principle of democracy that 
upm now, although tto neighbour countries 
PaMslan andsomeolhets were subjectedto 
dictalorialride. So, to protect that Merest for 
the future also, I s u p ^  the M(Mk>n so that 
the PrasMent^ rule may be revoked and the 
ms^orky rule estabUshed in the State of 
Meghalaya. WMto hearing your speech, I 
was inspired by It very much because I also 
share your view that the Speaker’s dedston 
must not be interfered by the iudidary.

I recalt that when I was the Speaker of 
the Manipur Assernbly for a term of five 

. yeare, I attended the Conferences of 
l>residlng Officers et Patna, Bombay and 
Calcutta, ki Patna, It was ShrlRadhanand 
Jha, the then Speaker who raised this issue. 
At that time, he was summoned by the High 
Court onapaifoiiareaBeandthe unanimous 
decision ofthe Conference wasthat it shouU 
be ignored. Unw ise, In Bombay and also in 
Calcutta, such questkMis ware raised and in 
all these Conferences, the unanimous 
dadsion was that the kiterfsrenoe from the 
High Court or the Supreme Court or from 
any ottier Court must be ignored by the 
Speator. That means the dedston of the 
Speaker must be made final. I am also 
inspitad by this very much, tt Is n y  ophilon 
thatmtMscaaeofMeghaiayaandinManipur 
also where them was a trial of strenjgjth 
bslwseci the preeent Oovemment and the 
OppoaUon, the Speaker dU not agree to 
abida by tte obeeivalion ofthe Supreme 
Court. The Opeaher*! stand was that unti 
ClaiiBe7ofttieTenlb8elMduielsamended 
ornpeaM,hewHnaibesupaiaededbythe
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Supreme Court. The Congress Party 
boycoaed k. I do not know where It stands. 
So. it is my oonsiderBd view that the rde of 
the Speaker in the case of Meghaiaya 
appeare to tw a ilMe tieneath the dignity of 
the Offtoe of the Speaker. I have no idea 
whelherthe report sent t>ytheGovemorthal 
the Speaker aspired for the post of C hi^ 
Minister, is correct or not. It is sut>|ect to 
ooirectton. If the report as quitted tiy the 
Oppositton is conect, that the Speaker was 
a ir in g  for the post of Chief Minister, then 
why dkJnl he leavethe post of Speaker, why 
dMnI he resign so that he couM twcomethe 
Chief Minister? When he was hokling the 
office of the Speaker, he shoukl not have 
aspired forthis and that He must be have to 
the ofnoe that he is hoMing. If he has aspire 
for any other higher post, then he has to 
leave the post, so that the office of the 
Speaker may be impressive. In U.K. the 
Speaker resigns from the membership of 
the party as soon as he becomes the 
Speaker. TheOppositton Partiesalsodonot 
contest in aconstituency where the Speaker 
stands for re-electton. We have to make 
such concesstons and such privileges.

If the report was correct, I am not 
agreeable with role of the Speaker of 
Meghalaya that he aspired for the post of 
Chief Minister and that with that In aim. he 
took the dedskm of disqualifying the four 
MLAs. I dW not say that the method or the 
devtoe used was beneath the dignity of the 
office of the Speaker.

As ^ a r d s  the interference of the 
Supreme Court. I am very much inspired by 
your arguments that the dedsfon of the 
Speaker must be madefinal.Butlwant to be 
more enlightened in this matter. If the 
Supreme Court Issues any contempt charge 
ag^nst the Speaker, what wHI be the fate of 
the Speaker in such a skuaikm. I wouM Hw 
to be enlightened on this polnL

Now I oppos^the Statutory resolutton 
moved by the Home Minister. This Is on the 
basis of prindpto. I do not approve of the 
mathod or process devised by the niKng 
Party at the Centre tar toppling such small

nevocatfMiof Prodamatton In 
mlattontostaiaof MagNaya 

States In the Northeastem areas, say 
Mizoram. Manipur. Nagaland etc. Why are 
they creating suchasituatk>n?The Congress 
Party has been engineering such a thing In 
the Stales....

SHRI M.M. JACO B: It is not a tree 
statement. AU the toppling is done by the 
Oppositton. Where has the Congress Party 
done in respect of any State Government 
after coming into power?

SHRI YAIMA SINGH YUMNAM: I have 
been saying that your partymen have come 
there. They have engineered and lured the 
membere of the other sMe. that is. the ruling 
party at the moment ki the State to come out. 
They assured those members of various 
poste. They are asked to come outskle so 

. that they may be made Ministers eta P » s e  
are thefacte there, lamnot belying the facts. 
I am only putting the facts before you. 
whether you accept R as good or bad, that is 
your consideration. But it will be in the 
interest of the North Ea^em  regton whteh Is 
known as darit regkm, whteh is neglected 
and which is not looked after by the Centre 
fora k ^  time. That State shoukl be left to 
the peopto to govem themselves without 
any interference by the Centre. That is my 
proposMon. I think you wRI accept Oiat.

Now. what are you doing in Manipur? 
Your former Chief Ministers— I shoukl not 
mentton the names— I am sony for that—  
ware made to resign by the late lannented 
Madam Prime Minister indiraji and by Shri 
Rajivji because they had links wHh the 
extremiste. they utilised the sen/toes of 
extremistsfor running the Government. That 
is why. they were made to resign. Now they 
are being engineered again andthey may be 
madeChtefMlnistere.

Todi^you have seen what happened in 
Manipur. YourpeoptoaHuredthe ruHng party 
MLAs to defect This Is the present pMltion. 
is k in the interests of the countiy when you 
arebusywkh Kashmir. Punjab. Assam and 
the ULFA etc? You are provoking them to 
create problems In Manipur. That is what I
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do not Ike. It Is not In the Intorest o( the 
people or the country.

It Is In the Interest of the whole country 
that I am putting this before you. You thinit 
ofthat region. Thepeopletherefeeit)etreyed. 
You open the merger agreement. How 
Manipur was allured to meige with India? 
Howhavetheybecomeapartofthiscountiy? 
Now they feel t)etrayed. That Is why they are 
raising a movement for secession. That is 
why extremists are coming up now. You 
have promised to recognise Manipuri as a 
national language. You betrayed them. You 
are denying It. So they are revolting. You 
know in Manipur now no Himfi picture is 
allowed to be shown by the students and 
youtfe because Manipuri is denied to be 
recognised as a national ia n g u ^ . It is in 
retaliation to that.

MR. CHAIRMAN: Confine yourself t » ^  
Meghalaya.

SHRIYAIMA SINGH YUMNAM: Today 
if you go to Manipur, you wiH not be able to 
see any Hindi picture.

MR. CHAIRMAN: Mr. Yaima Singh 
Yumnam, don’t discuss Manipur politics. 
Confine yourself to Meghalaya.

SHRI YAIMA SINGH YUMNAM: I am 
disturtied by Mr. M.M. Jacob for a moment.
I feel a Nttle sentimental. I feel It vary nwcn.

What I have said is pertinent

MR. CHAIRMAN: May be pertinent but 
not relevant.

SHRI YAIMA SllsiGH YUMNAM; I shaN 
come to Meghalaya. My proposal is 
democracy must prevail In Meghalaya also. 
Let this imposition ctf Presidenrs nile be 
revoked andifthere is nochance of legislature 
functioning properly, let the mandate of the 
people be sought by altowing fresh electton. 
Animated suspension Is the one way, 
process or method or strategy for aHowIng

antf Motfm m. 584
Rmneattooof Proclamation in 

iBlatk)ntosta»of MagNaya
-  tradbig and for creating a situatton 

under which the ruing party al the Centre 
can make their men rule the State there.

Wtththeseobeervatkms, I agtrin imptore 
the Government through you for revoking 
this animated suspenskm, I mean the 
ImpoeltkMi of Presfctortf’s rule in Meghalaya.

SH R M A TIM A U N IB H A TTA C H A R YA  
(Jadavpu^: Thank you. I rise to oppose the 
resohJtkm mowed by Shrf M.M. Jacob and to 
support the motton brought by Shrl Lai K. 
AdvaniandShrimatlGeetaMukhetjee.Since 
this discusston has been going on for some 
time, I wouM not lire to repeat what has 
already been saM before. I wouM Just mate 
two or three points as briefly as possble.

Firstly, the questkm of arithmetic has 
been brought up with regard to the fateful 
day when the Speaker of the Meghalaya 
Assemblytookaparticulardeciston. Whether 
It was 30 versus 28, or 30 versus 26, or 26 
versus 26 is a question which has been 
raised. It has been saM that so far as the 
Speaker’s deciston is concerned -  the 
speaker being the highest authorty in the 
Assembly on that day- it was 26 against 26. 
I wouM Hke to point out that it was %  against 
26 only because only afterthe five Itombers 
had been dtequalifiad by the Speaker. It Is 
thelegaHtyof thisdlsquallftoatkM) Itself whtoh 
Is in questkx). S u bs^ently . this question 

legality wascanledtothe Supreme Court 
Four of the five M lAs went to the Supreme 
Court andthe Supreme Court gave acertaln 
verdict This verdk:t of the Supreme Court 
gave a certain verdict This verdici of the 
Supreme Court wMi retaMon to the dedskm 
of the Meghalaya Speaker has been 
interpreted astheinterfefence of thejudkiary 
into the f unctkxiing of the leglslatute. Now. 
I wouM Just Ito  to submk very hunUy with 
al due respect to the august Chair that the 
concept of absolute authorty. whether it is 
the authority of the legislature or of the 
Executive or the judiciary, is Itself a very 
dangerous concept and a fetish shoidd not 
be made of this matter.

Sir. the Speakere. Governors, the
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SupramBCouit Judges are all human. Being 
human, tiiey are all faRble. It Is possible for 
them to make mistakes. R is our experience 
that oocaskMialy they do make mistakes. I 
am not going Into the question as to whether 
itwasamistakeorwheiheritwasdeitoerate, 
Mfhetherthere was a poUical design behind 
it, whether the Speaker was motivated or 
noLlamnotgb! 3 intothatatall.Letussay 
that even IftheSpeakerhadmadeamistake 
on that fateful day. If thwe was such a 
mistake. thereshouM be means of rectifying 
that mistake iMcause we know that when 
such mistakes are made in important areas, 
in sensitive areas, we have to pay the price 
for it in bkxxl and tears.

Now, a question has been raised as to 
whether it is right forthe Supreme Courtto 
bring under Us puwiewthe dedston of the 
Speaker to is qualify a Member, that is, 
whetherthe dedskMi to disquallty a Member 
shouU be made Justtaiabie or not by deleting 
a particuiar Clause in the Anti-Defection 
Law. People have spoken about it. Other 
Membere have spoken about it. I am not 
going into that. Alt that I am trying to say is 
that whether the dedskm made by the 
Speaker on that day fdkiwed the Clause of 
the Anti4}etoctk>n ijwnornoL The Supreme 
Court’s verdict seems to think that the 
dedston of the Speaker dkl not folkw the 
Clauses of the Anti-Oefecdon Liw . Although 
we are not legal people, as a lay person, it 
seems to me that the letter and spirit of the 
Anti-Detection Law was certatnlynotfollowed 
m the Speaker's dedskm. I woukl IHte to 
know whetherthe dedston to suspend the 
voting riglits and subsequently to disqualify 
five members was In accordance with the 
letter and the spirit of the Anti-Defectton 
Law. That is the quesNon that we shoukl 
basically answer with relation to the 
Meghalaya crisis. It seems to me that 
because thesefive MLAs were independent 
MLAs and because It was merely an 
aHegattonfrom an MLA from the other skto, 
which led to the suspenston of voting rights 
and then dlsquaMtoatkxi, I think, that It dkJ 
not fcHow the letter and the spirit of the Antl- 
Defectkm Law. Thersfore, it seems to us 
thatat least in this particulareasethe verdict

of the Supreme Court is more in accordance 
with ouroommon sense interpretation of the 
Antl-Cefedion Law than the Meghalaya's 
Speaker's interpratatkm of Anti-Oefectton 
Law.

The other thing that I woukl Hke to say 
is that I have been pained at the way in which 
some of my colleagues on the other sMe 
seemed to see this Presktonfs rule in 
Meghalaya merely as a prelude to the 
Congress(l) niie in the State without going 
through the electoral process again. I have 
noticed this. This has been the tone of many 
of the hon. Members who have spoken on 
the suited. Atthough this Parliament is only 
meant to ratify, to approve the prodamatton 
lssuedbythePresklent,ifith8dbeenpo«ible 
for this Pariiament not only to ratify the 
PresUenTs prodamatton but also to* install 
the Congress (I) Government in the State, it 
seems, some of the Members woukl have 
been very pleased. Thi8i8notall.ltrefleds 
what has been happening for a very tong 
time, what has happened, in fact, too many 
times namely, the manipulatton of Article 
356 to suit the interest of the Government at 
the Centre. It had happened in the past in 
West Bengal. It had happened in Punjab. 
Look at Punjab. The elected Government 
was pushed out using Arttole356. What was 
the result? DM law and order sKuatton in 
Punjab improve? It <fld not it deteriorated. 
So, this motivated use of Article 356 and to 
continue the Presklent's rule so tong as 
partteularpoHtical party is not sure of coming 
to power in a particular State, is an 
assassinatton of democracy and it is an 
insut to the prople's verdtoL

I am not scoring that If the PresMenrs 
mle in Meghalaya is revoked, if the status 
quo ante\s restoredthat would mean stability 
ofthe existing Govemment,the MUPPGovt 
That wouM not mean stability of the MUPP 
Govemmertt. lyiuch has been sakl about the 
fear of instability and it is true that in 
M eghali^ non-CongrMs(0 Governments 
have not been able to have a stable period 
of rule. This m ^  partly, of course, be only 
the weakness of a particular State 
Govemment that M is not able to continue its



587 StaUoryRasoMon DECEMBER 9.1991 and UoUon n . 588
n . Aapmalof Pmdamalfonfn Rwocattonaf Pmdamalbnln
mUSontostarnafkltghabya rM bntoO atBcf UagNaya

^ m L  MalM Bhattacharya]

rule tar five yean. But in the case of 
MegaMaya as in the ease of many ottwr 
States, can the Congress(l) party say 
honestly that it has no responsbilty in the 
horse tradhig and thefloor crossing that has 
gone on in these dMerent States?

1 7 J»h ra .

Therefore, supporting this motion for 
revocation of Presidenfs mie in Meghalaya, 
lalso demand that Artide356berevoiwd so 
thatthisMnic of assassination of democracy, 
this kind of travesty of democracy, this idnd 
of niQclcery of democracy is no longer 
possfele so that a better phase may t>e 
ushec9d in the Centre-State Relationships.

SH R I C H A N D R A  J E E T  Y A D A V  
(Azamgartt): Mr. Chairman, Sir. I thind that 
this issue Is a very important issue. It may 
relate to only Meghalaya State. But it raises 
a very maior issue in the life of our 
parfiamentafydemocraqr.ltlMingsintoligtit 
the roieoftheSpeakeraxlalsothe Speaker's 
veRfid b) dtequaiifylng the Members who 
were elected tiy the people. It also txlngs 
intolghtastowhatshouidbethe retatkmship 
between the highest judfciary court of the 
country and the verdict of the Speaker. It 
alsobringBkitofocussuchadelcatesituatkm 
wherethe Supreme Cotnt is involved, where 
aStateLsgislslureisinvolvedandthestaUify 
and the functkxiing of the Government in a 
very semaMver arsa is involvad. as to what 
shoukl be the rote of the Central Govemmerrt 
vis-a-vis the President of India

Themfbre, these are aB very rra^or 
Issues which I think ham to be consUered 
WBiy8erious|y.Parhaps,thisewntwfl invoke 
a thkikfaig In a l pomcal parties and also m 
our Partbment and we must take a final 

til kind
as to what shouU be the mIe. particular^, 
alter the Detection Law had been passed. 
CanwetatettnttheSpedkerwllbecomeal 
powerful and shaM we have to accept 
whatever venflet ttiat he wHI give? If he-----—— - «-------« J —«---  __«- -«--oisc|uaiii06 nan uio MoinDORi, vi niswisooffi.

what wM hs^ipen? Is he a l powerful or is 
mere any w s j wncn win oe consnerea in 
such an eventuality?

I am not going into the questton of as to 
.what was the motivatkm there. Everybody 
knows thia. Most of the States, partfeularly, 
in this period, when there is no majority for 
a'particuiar polttical party, efforts are made 
to secure nHjoilty. It is all part of a polttaal 
game. And this ahways happens In a 
parliamentary democracy. But unless and 
unti we stick to certain norms and forms 
which strengthen our parliamentary 
democracy, . I think, we wll be creating a 
sKuatton where democracy itseV wll be in 
danger.

Whie discussing this, I think, it is high 
time that we would very seriously ghw a 
thought to the election of the Speaker. The 
Speaker, who is elected, shouki be a person 
of high stature, a person who is well-known 
and wktoly respected In the public life of that 
State or in the naltonal life, so that his 
judgment, his verdict should not be 
questkMied and the people shouM not think 
that I  is a partial verdict. And that was the 
reason «h y . in the beginning, there was a 
proposal thatthe Speakershoukl not bekmg 
to any particular poUUd party. This was 
conskiered txit unfortunately, because of 
certain situatk)ns.itwas not accepted. Rwas 
also being considersd that the Speaker 
when he goes to polls for election, deddes 
to contest the election, no party should set 
up a candkfate against the Speaker. He 
shouW go uncontested. The idea was that 
the S p e ^  shouU be above the party and 
he shoufcl be, as we say very often, the 
guUe, pMtosopher and the custodian of the 
House. I thM( this Is high time that we again 
reconsideted this Issue.

We, in our parilanmentaiy Me, are 
entering into such a phase wtiere many 
important Issues have to be given a veiy 
serious conskteratlon, so that certain 
paritementary values, certain paryamentary 
tradMons are sirangdwned In our poiUcal 
Ms.

R is not the questhxi of the Speaker of
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Meghalaya only. The other day how did ttw 
Speaker of UP behave? He Just gave a 
verdtotthatapoNtical party in his opinion has 
spK. He announced his verdictthatapolilical 
pwtywiltiedividedintoAandB. Idonlthink 
this was the Jurisdiction of the Speaker. He 
had onV to ascertain whetherapeison who 
had been removed from the positkin of the 
Leader of Opposition commanded the 
majorty or not He had no business to give 
his verdict. He does not betong to Congress 
Paty orany otherparty. It is notthequestton 
of party here; It is the questkm that we must 
consider here.

I am trying to draw the attentkm of the 
House that we have to very ssrlusly consider 
this. In this partfcuiar case let us see what 
the Gtovemor's report Is. I was saying that 
the Governor tried his best that certain high 
tradtkm shoukl be maintained. Whatever 
dedston istaken, it istaken onthefkwrof the 
House. This is every party’s dentand also in 
this country that the House shoukl be the 
master. The House shouM be the final 
authoritytodecMewhetherapartkailarparty 
orapar^larleadercommandBthe majority 
or not Ifully agree with this point itfviewthat 
the House shoukl be the final custodian. 
shouU be the final form and. its veidk:t 
shoukl be'accepted.

Another point that I am raising is; I am 
not chaUengkig the supremacy ofthe house, 
I am supporting tt; if the Speaker becomes 
partial, V he does not give an impartial 
verdict. thenwhatwHI happen, htthiscaseof 
MeghaJaya there is agenuine doubt that the 
Speaker dU not show impartialty. Firstly, 
when the House met on 7th August, the 
iMderofthe House was seeking the vole of 
confidence. The voting coukl not talceplaoe; 
that is on the record. On the final day. the 
10th October, the voting was going to take 
place. Before that the S p e ^ r  had 
dtoquaHHedfiw membets. I  was atactihat 
the Specter canceHad their passee and dU 
ncii KSUB insm ine p0iiTN8sion 10 BniorinB 
House. On the 8tti of October the Speaker. 

'a l of a sudden, agreed that they shoukl 
come and attend the House; they shouMbe 
presentkHheHouse. when theywew  present

in the House, what wasthereon the agenda? 
BesMes seeking the vote of oonfUenoe 
which was a pending affair, there was a vote 
of no-confUence against the Speaker also, 
hi the sHuatkM) the impartial^ demanded 
thattheSpeakershouU not have been toi the 
Chair. He shoukl have mahMained the high 
tradWon set up by Shri Mavaiankar. Shri 
P.D. Tandon that when there is a vote of no- 
confklence against the Speaker he shoukl 
ask somsbody else • maybe the Deputy 
Sp8akeror any other seniormemberagrBed 
upon -  because there is a vote of no- 
confklence against him. There was also a 
vote of condklence of the Chief MMster. 
The Speaker had already become a 
cortirovertialpetsonandheshoukl not have 
beenthere because that wouM have twen in 
the fitness of thbigs.

Another thing which creates srsatas 
doutitisthis. The Speaker has allthe powers. 
When unauthorised Mentwrs were sitting in 
the House, why dM he not ask the Marshall 
to remove these Members from the House, 
sincetheyareunauthorlsedpersons?When 
they have aheady become strangers, how 
dd he alow the strangers to come and take 
their seals m the House? Does k not create 
some suspidon? It creates a serious 
suspickmintheimpartiaifunctkMtingandthe 
role of the Speaker. He alowedthe voting to 
take plaoe and the rBcord shows that 30 
Membere voted in favour of the Vote of 
Confidence and 27 IMenteis voted against 
that Why dkl he alkNv that? He shouM have 
saU in the very beginning ttseW that these 
people, who are no tongerthe members in 
my opifrion, are not authorieed to vole. But 
he alowed the voting also to take place and 
taler on he gave his Judgment that because 
these fhre Members are disqualified 
MeiMbem, I wM not take that bito accourtt. 
So. the QoMmor nntoe R very ctsar hi Ms 
report, hi the last paragraph of Ms report he 
says:

"As per my report, one person crossed 
the Fktor on the same occasion. 26 
Mefflbrs of the OpposkhmUMPF group 
and 30 Mantbers of the nUbig MUPP 
greup in the House, kwhJdhig the fdur
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Members who had been earlier 
dtoquuaWied by the Speaker, but In 
respect of'whomthe division orders of 
the Speaker were stayed by the 
Supreme Court., after 30 Members 
had affixed their signatures for the 
motton....’

He aHowedthemto affix theirsignaturM 
also for the motton. They were strangers, 
buttheywereaikMvedtoamxtheirsignaturBs 
before the eyes of the House. Is it 
democraacy? Is it the maintenance of 
democratic tradittons?

ITie Speaker announced the results 
saying that 26 members had voted for the 
motion and 26 ktenterB had voted against 
ttie motion, having aitowedthemtoaffix their 
signatures.

Therefore, there was the tbne and he 
was using his own vote against the motion. 
This is sonwthing which is not becoming of 
the Speaker. I am not naming anybody; but 
it is not becoming of any Speakerto behave 
in this manner. This is against high 
parHamentarytradlHons,behavtourandaiso 
against the f uncttoning of the partiamentary 
system. This was done which does not 
speak well. I think the Central Govemement 
shouW have given a very serious thought to 
it. The Supreme Court’s verdict was to stay 
the membership of Members. But, the 
Speakeralk>wedthem tocometothe House, 
vote and affix their signaturss. Then, he 
says that we shouU susperxl them. I feel 
that they shouM have given a very serious 
thoughtto it. My infomatton isthatthe Home 
Ministry and the Qovemment (A India were 
not in a hurry. T h e y  knew that the sttuatton 
was very serious. They were in a very very 
dWfcult sKualton as to what to do in this 
dtcumstance. Th ^f were trying to find out 
some kind of a solutton. Btrt unfoitunately 
sokitkm had not been found. TTat is why, 
this sMuatton has come.

The alemalhre modon wtiich has been 
moved says that this House should

rscommand to the PiesMent of India that 
the prodamatton Issued ^  him may be 
revoked so that the Megalaya Assembly 
Rself can find out to some kind of a Mlution. 
Thisistheposltkxi.

This is a very serious sHuatkin and in 
this serious situation, the dignity of the 
Suprsme Court jurisdictton of the Supreme 
Court, the jurisdictton of the State Assembly 
and the role of the Speaker are involved. 
This Is a delincato poUttoal situatton and we 
have to maintain very high tradittons.

Things are not so easy. We are passijng 
through the most challenging period of our 
demociacy. Unless and until we maintain 
certain high nomis and forms, unless and 
until we maintain certain high nomns and 
forms, unless and until we make special 
efforts and foundatton of certain tradittons 
are laU down, I think, we will by playing with 
thefuture of ourdemocracy itself. These are 
my rsquesks. These are my submisstons 
that these things have to be conskleied.

With these words. I support the motton 
for revocatton.

SHRI P.C. CHACKO(Trichur): Sir, I rise 
to support the nwtton moved by the Hon. 
Minister of State for Home Shri M.M Jacob:

‘ That this House approves the
Prodamatton issued by the PresMent
onthe 11thOctotwr, 1991, underartide
356 of the Constitution...’

In support this motton not with great 
happianess ornot as it is the Meal thing even 
according to our party. Whm has been saW 
in this House by ail the hon. Membere from 
various parties. It is obvious that there Is a 
coiisUtuttonalcrisis which isbaing devetoped 
in Meghalaya. This constituttonal crisis isthe 
creatton of whom? There was the trading of 
charges this House bythe various parties. 
I am not going Into the details. But it is 
accspted that there isaconstltuttonal crisis. 
None of them - who spoke from the 
OpposMon • suggested an Ueal sdutton. 
s m  they want to protong this agony.
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wantto hitthe Congress using the opprtunlty 
and to get a sort of vicarious satisfaction.

What happened in Meghalaya? They 
refened to the days of the National Front 
Government when the seif-proclaimed 
messuah of prindpiied politics. Mr. V.P. 
Singh was the Prime Minister. They started 
this toppling game in Meghalaya. The 
Congress Government in Meghalaya was 
toppled by the National Front Government

Mr. Peter G . Marbanlang, who Is 
Involved for almost the last quarter of a 
century In the Meghalaya politics, aooke 
from the t)ottom of his heart. He rightly said 
that in Meghalaya, the only politiat par^ with 
roots is the CongrsssPar^. WhetherH isthe 
recent Chief Minister's party or any other 
party orsmaUfractlonsorgroups join together 
merely t>y the lust of power and for all these 
disintegrating groups, pulling in different 
directions, powerwas the only t)lndingforce.

Even though it wasavery sad thing that 
the discussion on this issue went on these 
lines, some very happy things were also 
revaled during the discussion. I am happy 
about it Hon. t.eaderof the Opposition, Mr. 
Lai 1C Advani was saying what the congress 
should have done at that time on what 
happened In Meghalaya. Mr. Advani is not 
here. Mr. Ram Nalc and other senlorfriends 
are here, i would lire to Inform them that 
Congress needs no advice from your party 
on what we should have done at that time. 
He also confessed that there was no 
constitutlonal remedy. (He said that no remedy 
was available. Congress Party is a party of 
106 year old history. We do not want any 
advice from the BJP on this issue.

More than that, we want to say that 
during thediscussioa anothervery important 
subject came to the limelight, that is, about 
article 356. Mre. MaHni Bhattacharaya and 
aH the leftist leaders who spoke were saying 
about the assass^ation of democracy and 
about use of article 356. T h ^  are saying 
about the right of democracy. Congress 
(*arrty ruled this oountryfor40yeare. And an 
othere together. in(flvldualiy. separately.

RB¥0Gttti0n of Proclamation ki 
iBlation to state of Ueghlaya 

coNectiveiy niled this country for 4 yeare. I 
was going into the arithmetic. How many 
Governments were toppled? Tlw y ruled the 
country on two occasions for less than four 
years. Aocording to them, afriendfrom BJP 
was saying that we have dissolved two 
dozen asseirbiies. You just muKipiy the 
combined Hfeof your Governments, that is. 
four Into ten which comes to 40. You should 
have dissolved 80 or 90 Assent>iies if you 
were in power. This is only arthmetic just to 
tiring into your head something which had 
happened. Slaughter of democracy in this 
country was not done by anybody else, it 
wasdonebyBJP-communistscombination. 
Sir, what is happening In this House today? 
ThIsGovemment is a minority Government. 
Our Prime Minister said that we (Sant a 
consensus politics and we are appealing to 
the conscience of all the parties ’ in this 
House on every basis issue and issues Ww 
that of Meghalaya. We want to discuss with 
them. This item was in the agenda and we 
could have discussed this item last Friday. 
Thursday orWednesday. But we postponed 
the discussion, as per their suggc^ions 
also. We were waiting for the report of the 
Governor. And that report came. Now. they 
say that the ideal solution is caiOng the 
Assembly. They tried outside the House 
also. They speai(asifthey are thechampions 
of democracy, it is obvious that in the House 
of 50,29 are on one side and 30 are on the 
other side. And in this picture, you are 
criticising the Speaker. It Is ail right. Now, If 
the Speaker rsslgns,anewSpeakercomes. 
then again 29 wlH be there on one skle and 
29 on the other skle. Where is the solution, 
my dear friends? You can abuse the 
Congress Party. We are prepared to take it 
We know how to answer H. That is adifferent 
matter.

What isthesltuatkm today? Presktertfs 
Prodamatkxicameanditistheconstituttonai 
responsibility bfthisaugustbodytoratirythe 
Presktonf Proclamation. Otherwise, we 
whouM have a solution. What is the solution 
bt sight? There is no stoutlon. According to 
are other political party in this House, it is 
saU that this State shouM again be pushed 
back to the unfortunate devetopment. I am
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not going MotheoonstituUonal details orthe 
tussle betvween the Leglsiatuie and ttie 
Judidaiy. How easly was that issue dealt 
with Iqr Mr. Advani and others and how they 
were giving afinal answer to it!

There is a long histoiy atxNit the tussle 
between the legislature and tthe Judiciary. 
Advaniji was very vocal today in saying that 
the supreme Court decision should t>e 
upheld. Iwas very happyforamoment. Ram 
Nalkp, do you know hon. Advan^i said that 
the Supreme Court decteion is final? He said 
that Legislature's decision is nothing and the 
Supreme Court decision is final. For 
aigurribnt’s salte, I am asking you one 
question. WeKyou please agreetheSupreme 
Court dfadskm on Ayodhya in final? Can you 
go and tell Mr. K a l ;^  Singh to accept the 
decision ofthe Supreme Court? Where does 
yourrespectforSupreme Court and judk:iary 
stand?...(ilnfam49rto/is)...is this the way to 
treat an issue of national importance? With 
a heavy heart, I am telHng you that you may 
defeat us in the House as Communists and 
the BJP combine together. Somnathji and 
Indrajk Quptajl always abuse Congess. We 
aregoingtoseeanewpoliticalcompaination 
here. The Motkm was moved jointly by Shri 
L K . Advani and Shrimati Geeta Mukherjee. 
Not only this House, but the whole country 
will watch as to where you stand at the time 
of voting tomorrow. There are going to be 
many motions joinfly by the Communists 
and the BJP in this House. You wHIsucceed 
one day. You will succeed In toppling this 
Government and the aspirations of the 
people. But the Communists should 
understand that their party Is withering 
away.....{HiterwpSons)....

MR. CHAIRMAN: Kindly speak about 
Meghalaya.

SHRI P.C.CHACKO: Sir. they are 
provoking me unnecessarily. I am not 
listening to them. As this Resolution has 
come before this House, I request each 
Member on the Opposltton side to vtolate

and Uotton m. 596
UtK/ocattond PnekuM BonIn 

ntM ontoatatacf Ueghlajv

the whip of their party leadeish^ and come 
out with an open heart and ask their 
consience as to hAw this country shoukJ 
proceed. Meghalaya Is a typical case. There 
is only onesohitton not on^before Congress 
Party but before any democratk: party and 
GovemmenLWe cannot altowthe agony of 
the people of Meghalaya to the protonged. 
There Is only one solutkm and that sohJtton 
is that the Presklent’s Promulgatkm shoukJ 
be accepted by this House and the 
Meghalaya Assembly may be kept in 
enlmated suspenston. Sir, some members 
alleged that the Congress Party is thinking 
of forming Ss Governments there and that is 
why we are doing all these things.

Basically, we have to see one thing. 
Which is the largest Party now? In such a 
situatton, some basic things ought to be 
analysed. Whkdi is the biggest party in the 
House? The CongrBSS(l) atone is the party 
wtthamassbaseandwfth maximumnumber 
ofMLAs.

I once again request the hon. Members 
of theoppositon partiesto refrainfrom these 
nefarious politics and come back to the right 
track.

I support the Resolutkui moved by Shir 
M.M. Jacob and I thank you for altowing me 
to speak.

SHRI KABINDRA PURKAYASTHA 
(SHchar): Hon. Chairman. I rise to support 
the Motkm brought forward by the leader of 
theOpposUohforrevocattonofthePrskJenrs 
Rule In Meghalaya. I also oppose the 
Statutory Resolution on Meghalaya moved 
by the Home Mnister.

Sir, lust before going into the matter. I 
wouM I9(e to draw your attentton to one 
factor. Meghalaya is in the North Eastern 
Region and everybody knows that the 
situation in North East is explosive. 
Fortunately, Arunachal Pradesh and 
Meghalaya are the only two States where 
organised insurgency is there. But in all
otherStatesof North East, there is insuigency 
more or less and the situation is explosive.
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Mow. because or this Pfesidenr^ Rule 
In Meghalaya, I  is noted that sorm sort of 
instability has started there also. Whsn there 
istianquiitty and wtien the Stale Is peaceful 
to some extent, this promulgation will 
definitely bring somesoft of trouble andthat 
willdefinitely create problems in Meghalaya. 
In that respect, lappealthattheOovemment 
should consider the Issue in this Ight and It 
should woricforthe removal of this problenL

There is only one way out and that is the 
revocaion of the President's Rule in 
meghalaya and allowing the Members of the 
Assembly to decide theirfate in Meghalaya 
Sir, this promulgation of President’s Rule in 
Meghalaya, in my opinion, is very 
unfortunate, illogical and it is also ^ in st ail 
the norms of democracy. The question of 
Article 356comes when there is no way out. 
But in Meghalaya, that was not actually the 
situation. The SpeakercoukJ have veryeasiiy 
solved this problem. But very unfortunately 
ha did not do so. On the fatehii day, as per 
the report of the Governor, there were 30 
Merrbers in the Ruling Front and 26 in the 
OpposWon. That should have been accepted 
by the Speaker.Later.aiso the verdict of the 
Supreme Court to uphold the votes of the 
four M e n ^ rs  should also have t>een' 
accepted l^theSpeaicer. Then,thisproblem 
in Msghalaya Assembly would not have 
arisen at all...

MR. CHAIRMAN: You may continue 
next time twcause we have to talw up the 
Half-an-Hour Discussion now.

SHRI KABINDRA PURKAYASTHA: I 
win continue next time Sir.

1 7J0  hra. ---------------

HALF-AN HOUR DISCUSSION

Singing of National anthem and 
National Song

lEngKstH
MR. CHAIRMAN: We wiR now take up 

Half-an-Hour discussion. Shri Ram Nakto 
speA.

SHRI RAM NAIK(North Bombay): Mr. 
Chairman, Sir, started quesHon No. 170 
legaiding singing of National Anthem and 
National Song Jan  Qan Man and 
VandemataramwasansweiBdinttielteuse. 
onSrdDecemberr, l991.Slncethequestlon 
could not be taken up for oiai answer in the 
IHouse, with your permisston, I am raising 
Half-an Hour discussion on IL

This questton was raised Shrf. K. H. 
Muniyappa and Shri Mumtaz Ansari which 
was answered by the hon. Minister of 
Human Resource Devek>pment Shri Arujn 
Singh.

Naturally, no supplementary couRi be 
put on that questton and therefore, i am 
raising discussion on R in the House.*

Mr. Chairman, Sir, first of an I want to 
draw our attentkm to the importance of the 
outline of this questton.

Parts(a) and (b) of this question were: 

lEngtsm

"(a) Wheether singing or National
Anthem and National Song has been
disontlnued in some educational
institutkms in the Country;

(b) if so, the resons therefor;* 

[Translatlorii

The answer of these pants was as foHows: 

le n g m

“Some reports have been iBcelved that 
theprectfce of collective singing of National 
Anthem every day in schools has been 
discontinued or limited to ataw occastons in 
some schools. Apathy is Hkely to be the main 
reason for the discontinuanoe.*

[Tiansiatibnil
Apply has been given as the main
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raason. Partfc) and (d) of the q ^ i o n

lEngKsm

*(e) whether the Government propose
to make singing of National Anthem and
Nationalsong inall schools compulsory;
and

(d) If not, the reasons therefor? 

[Tianslatfor^

The answer given t>y Hon Minister is as 
fo li({^ :

[E n g m

T h e  policy of the Government on the 
singing of Natiohal Anthem has t>een that 
there should Im community singing of the 
National Anthem in all schools every day. 
Orders regarding community singing of 
(National anthem in all schools of the country 
have been issued by the Government of 
India from time to time. Most recently, In 
October, 1991, the Ministry of Human 
Resource Development, Department of 
Educatk>n.addtessed«dl the Chief Ministers 
and LieutenantGovemors to issue necessary 
directives for singing of National Anthem in 
schools. However, no Instructions have been 
issued regarding the singing of National 
Song, that is the Vanda Matram.”

[Tianslailoril

No instructions have been issued by the 
Government regarding collective singing of 
the National song ‘Vande Matram’. I would 
Hketodrawyourattentiontothefacts revealed 
by this answer.

In my opinion, the first fact is tthat 
National Anthem ‘Jan-Gan-Man’ is not sung 
In all “  the schools. The Government thinks 
that its main reason is apathy, it is aserious 
fact In itself brought to light by the 
Government. The second fact Is that the

Govemment issued instructionstothe states 
from tirne to time regaidlng singing of the 
National Anthem These instructkms were 
issued in Octob^. What was its oulcome? 
We do not see any good result of it

Th e  third fact Is that there is 
inisunaBrsianaing aDoui fiauonai MinBm 
and NaOonal Song. The Govemment has 
not issuedanyinstruclkms regarding singing 
of Natkmal Song Vande Mataram*. This 
answer reveals these three faets.

Mr. Chairman. Sir. the main thing is that 
44 years have passed since India got 
freedom and 41 yeare have passed since It 
became a Republic but National Anthem is 
not sung in all the schools. Bhagat Singh 
wenttothegaHowschantIng'Vande Matram'. 
Bhagat Singh had saM that he wouM Ike to 
be bom again In this country and wouM Pke 
to sing 'Vande Mataram*. Many people 
sacrifice their lives chanting ‘Vande 
Matarmam’. They all voluntarily sacnrif iced 
every theire. Those brave persons saM that 
they wouM Hke to be bom once again In this 
very land. Bhagat Singhshowedhispatriotk: 
fervour. Do we still have the same fMlbigs 
fOr Vande Matarem’? Does the nation has 
same feeling on for It? How can the natton 
surviveffwe do not Inlive in ourselves patrtotic 

. feelings? i think this discusston has given us 
an opportunity to ponder as to where are we 
going. The nation Is on such cross roads that 
words 'Vande Mataram’ have become 
significant Ithinkthatweshoukf discussthls 
issue by rising above party politics and 
making introspection and sing 'Vande 
Mataram.’ We shouM sing ‘Jan-Gan-Man’ 
everywhere. I wouM like to give some 
suggestton In this regard.

Not only 'Jan-Gan-Man’ and Vande 
Mataram’ shouM be sung in schools but we 
shoukl create a feeling of respect and 
reverence in the heart of all country men for 
‘Jan-Gan-Mana’ and Vande Mataram’. And 
If you want to create such a feeling. It shoukl 
be sung properly everywhere. Mr. Chairman, 
Shn Sharad Dlghep you betongs to Bombay. 
You will be surprised to know that the 
meetings of Municipal Corporation of
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Bombay begin with singing of ‘Vande 
Mataiam’andendwilh'JnvGan4lan’.There 
may be quarrel or anything else in the 
meeting but mootingc begin with Vande 
Mataiam’ and end wth Man-Gan-Man*.

You may be knowing that Maharashtra 
t.eglslatuie also passed a iBsolution last 
year in this legand. Now the first sitting of 
the Legislative AssenMy and Legislative 
Coundl begin with ‘Vande Mataramr and 
their sittings end with ‘Jan-Gan-Man’. 
Therefore, H Is my suggestion that the Lok 
Sabha too shouM start its daily business 
with Vande Mataram'and conclude the day 
with the NsttkmalAnthem'Jana-GanaMana’. 
Now-a-days.theOuestk>n Hourisshownon 
teievlston. I feel thaL

lEnglislii

A message wHi be communicated. 
ITranslatlofU

When the whole country watches the 
hon. Memberstanding up andsinging Vande 
Mataranrf. Whafs more, our countrymen 
will also come to know about those people, 
if at ail there are any, who hesitate to say 
'Vande mataram’. Thus, my first and 
foremost suggestion isthat singing of Vande 
Mataram’ and the Mational anthem shouki 
be made compulsory everywhere.

Vadyad acharati shreshtha 
Tadtad acharati sanwjanab'

'[EngKsm

Let us start from oursehws.

ITianslatioril

Therefore, we shouM InlUala this from 
here.

Secondly, we have formulated a code 
of conduct with rsgard to l4aMonal anthem, 
NatkMial Song and Natk>nal Flag, but we 
have not formulated any to maintain and' 
protect their sanctity. Thus, we find that no 
penal action Is taken against those violating

the sandtlty of these Natkmai symbols. 
Therefore, the need of the hour Is to replace 
the code by law, whereby penal actton can 
betaken agajnstthose insulting the Natkmai 
syntels.

ThrMly, the National anthem and song 
are not sung in some schools. Now, there 
are two kkids of schools-Govemment akled 
and private which do not receive any grant 
fromiheGovememnt. Ifthesesongsarenot 
sung in Government akied schools, then 
grants given tothese schools are concerned, 
their recognition should be withdrawn. 
Character buikiing and inculcating a sense 
of patriotism are the primary cncems*of an 
educatkmal institutkm and by aiknving them 
to forego the singing of the National anthem 
and the Nattonal song, do we want eur 
schooistochum out traitors? Thereof re, the 
Govemment shoud seriously conskter4he 
questkM) of withdrawing recognitton and 
stopping grants to such schools.

Here, it has been said that the 
Government hanthem is mostly not sung in 
English medium schools. The Govemment 
shouki find out such schools and take 
stringent actnn against them. There shouM 
not be two opinions that Vande MataranV 
the Natk)nai song and 'Jana-Gana-Mana‘ 
the Nattonal anthem are venerable as pums 
Let us take a unanimous resolve to see to it 
that the whole country reverberates with the 
rythms and tunes of our Nattonal Song and 
Nattonal Anthem. I wouM lice to ^ t  a 
response from the hon. Minister with reganl 
to the role, the Govemment intends to play, 
the diractton the Govemment intends to the 
entire nakm in this regard. With these words, 
I thank you very much.

DR. LAXM IN AR AYAN  P A N O EY A  
(Mandsaur): Mr. Chairman, Sir, a very 
Important issue regarding the neglect of the 
Nattonal anthem and the Nattonal song has 
been raised here. This neglect is evklent 
from the fact that the Itetional anthem Is not 
being sung In those schools, where it was 
once part of the daily routine. The hon. 
Minister himself has accepted this fact. 
Further, the hon. Minlstor has not answered



603 StaMoryResokOon DECEMBER 9.1991
Sktgk^of NattonaA/Ohem

and Na/Oona! Song 604

p r . Laxminarayan Pa;ideya]

as to why tt has not ben nrade compulsory. 
The singing or Nanonaianinern in inescnoois 
should be made mandatory, even if that 
requiiBs the enactment of a law.

Gradualy this pracHoee Is being done 
away with. Earlier, the National anthem was 
sung in each and every school, but now this 
pracUce Is no more In vogue. This neglect is 
largelydueto IndHferenoe. This Indifference 
Is bound to grow. If serious attention fs not 
paidtowards it at this stage. K Is necessarry 
to taite some concrate steps to uphold the 
dignity of the (National anthem, othenwise we 
wont be ableto bring about the much needed 
emotional integration and instill a feeling at 
s'S^ritten letters to the Chief Ministers and 
Lieutenant-Governors, in the month of 
Otilober. Now, I have with me a copy of the 
December 8 issue of ‘Panchajanya’ in which 
certain things published In the November24 
i»u e  of the ‘Radiant’ weeidy, beUngIng to 
the Jamaat-e-isiaml, have been quoted. It is 
vehemeniy criticai of the Madhya Pradesh 
and K ^a ta k a  Governments and the Lt- 
Governor of Delhifor issuing drcularB in this 
regard, for the second time. They have 
questioned as to where from has this'Vande 
M^aram’ dropped? They have precisely 
used these words. Some action should be 
taken against such anti-natkmal write-ups. 
They have saM very unsavoury things.

Lastly, I wou Id IS(s to say thai the National 
anatkmai unity, through these soul-sUnlng 
songs.

- The Government should definitely 
withdraw recognitkm of such schools, where 
the nattonal anthem is neglected. Similarly, 
the Government shoukJ stop giving akl to 
the Government aktod schools, neglecting 
the nattonal anthem. It Is a very practical 
suggestkm. If the hon. Minister seriously 
ponders over it, he wW reaHzethat It is very 
essential to make the singing of NatkMial 
anthem mandatory, to Instil patriotic feeibig 
among the masses. We shouU have the 
highest regard for the Natkmal anthem. It 
instils In (w. a sense of unity and oneness.

SbnHariy.theslngingofNattonalanthem 
shouM t>e made mandatory In offkdal 
functions, graced by the hon. Minster. 
SImilariy, ti shouk) be sung on s p ^ l  
occasions as weM. Day before yesterday, i 
had gone to attend a function, where the 
hon. VIce-presklent was also present. 
Unfortunately, the Natkmal anthem was not 
sung there. I was very much surprised and 
feitthat if It is Ignored even In much important 
functions, then certainly. It would be 
negelected by the common man too. This 
indifference and neglect shouM be done 
away with, through whattever means 
possible. I want to submit only this much In 
this regard.

SiHRIB.LShiARMAPREM(East Delhi): 
Sir, In this rsgad, i woukl lice to ask only this 
much whether the National anthem or 
Nattonal song are sung in ail the schools in 
Kerala? Have Muslim students rehised to 
sing the National antehem or the Nattonal 
Song in any of the schools? Have there 
students been asked to recite verses from 
the Holy Koran In place of the Nattonal 
anthem? In this regard. Shri Ram Naik had - 
saM that rscognitton shouM be withdrawn 
and aM shouM be stopped to those schools. 
Where the National anthem Is not sung. I 
wouM Nke to say that this is such an 
important Issue that there should be no 
compromise on It and apart from the 
aforesakl measures, such schools ishouto 
be ctosed. The hon. Minister has menttoned 
at the end of his reply that

{E n s m

*However, no Instnicttons have been 
issued rsgardbig the singing of the Nattonal 
Song.'
(r«anstafM

Itly questton Is, why no Instructton has 
been issued regarding 0ie singing of the 
Nattonal Song?

S l « l  SANTOSH KUMAR GANGWAR 
^are«y);Mr.Chaim ian, Sir. ShrtRam Naik 
has brouglit fotward a very impoitant topic
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for discussion before the House and he 
entire nation. I doni want to sy much.

Fe years back, about 15,000 students 
hadgalhered in Jammu totell the work) abot 
our natonal klentlty. Where is our ktontlly, H 
we can’t hoist our natkMial flag on our 
soil?

I was reading in a newspaper that in 
Punjab some organisattons have issued 
statements to the effect that the Nattonal 
Anthemcannot be sung there and if anybody 
sings the National Anthem, stem actton 
wouM be taken cvalnst hira We shoukl 
ponder over these nmtters seriously. 
Through you, I wouM Ike to ask from the 
hon. Minister whether there Is a need to 
enact law in this regard as has been sakl just 
now. I have seen many schools where 
NaUonalAnthemorNatkXMlSong is probably 
not sung nor has such pFacUce been In 
voguetheie. ThepracUceof singing Nattonal 
Anthem is coming to an end.'As he has 
suggested, we shoukl thkik over it whether 
to sing National Anthem at the 
commencement of the proceedings of the 
House as also itt the end of ILI wouM lice to 
urge upon the hon. Minister to state 
categorically before the House that actton 
woukl be taken against those who wouM 
vtolate the Government’s hislrucitons in this 
rsgaid.Merecomplainlswi not do. Effective 
measures shoukl tw taken to make the 
people reaislse Its Impoitmce.

SHRILAL K. ADVANI (Gandhi Nagw): 
Mr. Chairman, Sir, I wouM Hd to draw the 
attentton of the hon. Educatton Minister and 
theGovemmenttothe announcement made 
on the subject by Dr. Rajendra l*rasad, 
PreskJent of the ConsHhient Assemble. 
However, controversy was going on and at 
one stage it was proposed to pass the 
ftesohitkHi. But on the 24th January, 1950, 
when the Constitution was adopted 
completely. Or. Rajendra Babu, In his 
c a p ^  of as PrwUeni of the oonstltuent 
Assembly, had announoed eKpiessing the 
aenllmenlsofttieenlbeHousewhich Iquole:-

[Engtsti

“Thecomposltlon consisting of the words 
and music known as‘Jana Gana Mana' 
is the Natkmal Anthem of bidla subject 
to such aiteraltons in the words as the 
Government might authorise, as 
oocaskm arises’  
and further he says,
“And the song “ Vande MataranT Whteh 
has played a historic part in the struggle 
for Incfian freedom shall be honoured 
equally with JanaGana Manaand shaH 
heve equal status with it*

ITianskOkxq

The word “appkise* is written t h ^ .  The 
announcement was welcomed and the 
controversy whether the Nattonai ^ h e m  
shoukl be Vando Mataram or Jana Gaha 
iMana was thus resolved by the Constituent 
Assembly. It termed the one as National 
Anthem and the isther as Nattonai Song. It 
was announced l>y the Presklent that both 
8haiihaveequaistatus.ithb)kthat Legislative 
Assembly of Maharashtra and similar 
Legislatures, where proceedings are 
commenced with the one and concluded 
with other, also honour the announcement 
of giving equal status to both to this manner. 
Therrtore, the answer was given to the 
questton on that <lay. Accordingiy, in the 
begtomlng, the Government of India has 
announoed it agato as a maleer of Is  policy. 
RIs our policy and we wouMalsolw that the 
Nattonai Anthem may be sung In aU the 
schoolscoleclively. IconsUerttappropriate 
and welcome tt. But as he stales to his last 
sentence.

[firvisA]

no instructtons have been 
issued rsgaidlng the singing of the Nattonai 
Song."

[Tnm U tofl]
Givens an impresston as M we are not 

keeping in viewthe announcement made 
the ConstHuent Assembly. I submft that it 
may be kept in mind.
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T H E  M IN IS TE R  O F  HUM AN  
R E S O U R C E  D E V E L O P M E N T (S H R I 
ARJUN SINQH): Mr. Chairman. Sir. I am 
vary grateful to the hon. Memberthat he has 
drawn the atteirtion of the House to this 
important issue. Had It come up during the 

' Question Hour on fhat day. many points 
would been clarified. But the question did 
not come up for reply and the hon. Member 
has raised this question here through this 
procedure. I thank him very much for H. ̂

Shri Advaniji has mentioned here about 
the assurance given in the Contituent 
Assembly. There can’t be two opinions in 
sstating that the song of V̂ andl» Mataram 
and the inspiration received from it has been 
unique and inspiring aspects of Indian 
froedgm stniggle. That is why to sing the 
Vande Mataram  is always proper and 
appropriate. We should sing the Varxfe 
Mataram when/er possible. As far as the 
House is concerned, only the hon. Speaker 
can conskJer the suggestton made by the 
hon. Member. We woukJ selcome the 
decisnn taken by him in this regard.

There is some confuskin in defining the 
Nattonal Song andthe Nattonal Anthem. It is 
dearinEngHshbut in Hindi--------(UtomjpUon^

SHRI LAL K. ADVANI: There w»l be 
difference of langui^es. ...{hterruption^

SHRI RAM NAIK: He has temied the 
Nattonal Anthem as ‘Rashtra Gan’ and the 
National Song as 'Rashtria Geet'. 
...........{/ntarrupUon^

SHRI ARJUN  SINGH: Many many 
thanks. This is the questton. it has created 
someconfuskxi. The natkm hasbeen clearly 
defined in the Constitutton. I would llie to tell 
the hon. Ment>er that a law has atready 
been enacted in this regard. The law Is > 
enfoioed in cases where there is dishonour 
to the Nathmal Anthem or any other thing is 
saM i«ainst ft. The law isthere and it is in 
exislenoe.Theiawcanbeandwibeenfoiced 
oniy when such a sKuatkm arises. I wouM IM 
to assure the House m this respect

AsfarastheNaltonalSongisooncemed. 
no law is there since It has no compulsory

aspect. Some people donl consUer It and 
t h ^  do not sirig It. But I luHy agree to the 
sentiments expressed in the House. As hon. 
Dr. Rajendra Prasad had announced at that 
time that the honour and status of Vtaida 
Mataram have been associated with the 
sentiments which were the source of 
inspiratton for al the freedom flghtets the 
countiy for wMch they lak) down their Dves 
and attained independence. In this way the 
National Song should be honoured but we 
can’t enforce H through law. So far as their 
sentbnents about schools, as to how dkl it 
happen, are concerned, I donl want to go 
into it as it does not relate to a parttoular 
person ora partteularGovemment. Also we 
donl want to blame anyt>ody. The problem 
is that whatever nakmal feeling shoukJ have 
been there overthe years is not there. If we 
couki inculcata such nattonal feelingamong 
people in proper way and are able to display 
such feeling in the country, everything will be 
alrighL Thatfeeling is hurt sometimes. How 
tok^thisteeiing unhurt is the questton. Ail 
the political parties shouM make joint ̂ o rts  
to create an atmosphere in the country in 
which the society itself may boycot those 
who do not honour National Anthem or 
Nattonal Song. We shouM not depend upon 
laws oniy.

This matter has been brought to my 
nottoe many people. Earlier also, the 
Central Government had writtentothe State 
Governments from time to time. When the. 
matter was brought to my noticce about the 
detertorattog situatton, I had again written to 
theChlef Minister. Itaks pleasure in infonnlng 
the House that all the States have accepted 
Its importance, priority, and essentiality 
without any exc^ton. An the Chief Ministers 
have issued dirscttons once again that the 
Nattonal Anthem must be sung in ail the 
scnoois.

lexpectthatthedeterminattonofallthe 
hon.QhiefMinlsterswouklendbietheStates 
to make the singing of the Nattonal Anthem 
oompulsoiy as we ail desire. I think thstt 
there is no need to speak more on the 
subject I have a i regards to the point raised 
by Shri Advan$ and vrawouU tty to proceed 
in that dbectton. But I want to make k dear
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that we can't tate any tegal action in this 
matter. We can secure the National Song its 
due place only by furtliw strengthening the 
national feeing among the people. Ouis is 
the same objective, the same effort and the 
same resolution. Wecanachieiresuocess in 
this direction only by our joint efforts in 
indulcating a national feeling among the 
cpuntiymen and only then nobody wHI have 
anycomptabiL

{E n g m

MR. CHAIRMAN; The House now 
stands a i^ m e d lo  meet again tomorrow.

17.58hrs.

The Lak Sabha then adjourned M  Eleven 
of the Clock on Tuesday, December 
10.1991/Agr^tayan 19.1913(Saka)
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